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LOK SABHA DEBATES

LOK SABHA

Tuesday, March 25, 1969(Chaitra 4,
1891 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

National Policy on Prohibition

*691. SHRI CHENGALRAYA NAIDU :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that the Central
Prohibition Committee at its meeting held
on the Ist December, 1968, has reccommended
that an all party meeting consisting of repre-
sentatives of States, Union Territories, soc-
ial and rcligious organisations should be
convened to evolve a national programme
on Prohibition;

(bj if s0, the reacticn of the Central
Government thereto; and

(c) the other points made by the Comm-
ittee at its meeting held in New Delhi and
Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA)
gn? The Centra] Prohibition Cammig!ee met

2

on the 30th November, 1968, and it reco-
mmended an all party meeting.

(b) The matter is under consideration. An
informal note is being circulated to Chief
Ministers for a possible exchange of views
when they come for the meeting of N.D.C.

(c) A copy of the minutes of the mecting
detailing the recommendations made by the
Central Prohibition Committee is laid on the
Table of the House. [Placed in Library. See
No. LT-482/69). These are under considera-
tion in consultation with the appropriate
authorities concerned.

SHRI CHENGALRAYA NAIDU :1Is
it not a fact that after introduction of this
prohibition enforcement for the first time in
the history of the Republic corruption on a
colossal scale and scandals of such magni-
tude as to bring discredit upon the agencies
of Government have come. Also, instead of
enforcing prohibition by force will the Gov-
ernment consider using temperance propag-
anda just like the family planning propag-
anda, which has donc a lot of good, and
sec tha' prohibition is successful 7

DR. (SHRIMATI) PHULRENU GUHA :
Sir, the hon. Member has given some sugge-
stions. Certainly, they will be considered. For
his information I would like to submit that
there isa Prohibition Council for propa-
ganda and they do get money from the
Government of India.

SHRI CHENGALRAYA NAIDU : Ins-
tcad of asking the people not to  drink, will
the Government start this from the Ministers’
level, their  sons' level and then come to
Members of Parliament 7 Only then we
should ask the public not to dripk. Will
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the Minister try to implement it from
Ministers' level ?

the

THE MINISTER OF LAW AND S0C-
1AL WELFARE (SHRI GOVINDA
MENON) : It is true that charity should
begin at home,

SHRI S. KANDAPPAN : Ttis unfort-
unate that the recommendations of this
Committee have not been given the serious
attention that they deserve by the Gover-
onment. So far they have been showing only
lip sympathy. The hon. Minister while addre-
ssing the mecting emphasised how the pro-
blem had assumed significance owing to the
Centenary Year of the Father of the Nation.
No amount of exhortation is going to help
to implement the policy of prohibition. It is
bound to be reinforced by legal measures.
In that connection I think they did have a
concrete suggestion to make but it is wery
vague. First of all, T would like to rcad the
relevant portion and then secek some clarifi-
cation :

**...and the extent to which the Cen-
tral Government had come forward
in extending financial compensation
to the extent of 50 per cent of the loss
of excise revenue as an inducement for
introduction of extension of prohibition
programme, for a transitional period
of five years.”

I would like to know whether Govern-
ment has already decided to give a conce-
ssion of 50 per cent ? If they have decided
to give the concession, is it applicable
only to those Siatcs where there is no
prohibition at present and they arc preparcd
to introduce prohibition or whether it will
cover all those States which are already
implementing the policy of prohibition ?

SHRI GOVINDA MENON : As it is
the offer is applicable to arcas where proh-
ibition is newly introduced.

SHRI MANUBHAI PATEL :In view
of the fact that this Central Commitice on
Prohibition took certain unanimous decisions
and the main decision was to implement
the policy of prohibition from 2nd October,
1969 according to the Goa Resolution of
the AICC, may I know from the Govern-
ment what steps have been taken to at least
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start prohibition from 2nd October, 1969 in
all other States ? In the statement on page
(6) against (j) it is said :

“new licences for manufacture/sale
of intoxicating liquors or drugs should
not be given;"

This was another unanimous recomincn-
dation of the Committec May 1 know what

steps  have been taken in this  direction 7
And, against (m) on the same page it is
said @

“steps should be taken to remove
liquor shops from the highways, sac-
red  places, educational institutions,
ete.”

May 1 know what stcps have been taken
in this direction ? There was another unan-
imous decision about considering the Tck-
Chand Commission’s Repuort.

May T know whether the Government is
considering that and will it be placed before
the House 7

‘While disagreeing with Shri Naidu
the Ministers  drink, I say that
drink are made Ministers,

that
those who

MR SPEAKER : Much more damaging
and not disagrecing,

SHRI MANUBHAI PATEL : Ministers
do not drink, but those who were drinking
have become Ministers. That is why [ would
like to ask whether in implementing  this
Goa Resolution the hon. Minister will reco-
mmend 1o the leader that such Ministers
who drink should be removed from the

Ministery in order to implement the
Resolution ?
SHRI GOVINDA MENON : Let it be

understood that so far as implementation of
prohibition, except the last item referred to
is concerned. it is for the States to do it.
That is why an informel nole is being circu-
lated to the Chiel Ministers when they come
here for the N.D.C. meeting. Jtis a well
known matter that cxcisc and prohibition
are for the States. The hon. Member refe.
rred to the Goa Resolution. Even that can
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be implemented only by the State and the
Central Government can do very little. That
is why the financial inducement is being
offered. Regarding the other matter I do
not want to say anything.

SHRI MANUBHAI PATEL : What
about recommendations (j) and (m) ?

MR. SPEAKER : He has said that it is
for the States to take action.

SHRI MANUBHAT PATEL : But there
is a Ministry at the Centre.

MR. SPEAKER : The hon. Member is
now entering into an argumeant.

S FW 4T AT ©  AHT UF §OA
F1 IAT Y g7 7T 72137 7@y {6 ug
g &1 f9a § X TUsa AIFT T 39
F AT FAT G | A1 THET AT § F7AT
HUFIX 1 Aqraag) ) andt & 1 uF 6}
At geETT a3 AT 7 g g fw gw
F oE QAT g FT gAr e W%
gaQ AT AT JET AT AT /T
€ g&4 AvAd F ArzEg 4Y 341 § N
fagir @1 Tl & oga fyadr gFEd %
I ¥ SV gFE gt & wa
QEIT TH a4g & a1 7zfdl a¢ 3=
gy & a9 ag 48 T " w4 qUaay ?
o W 2EE1 # AR AagT anl ¥ g
A @ § W TS TG GwI ATAT ]
fag &Y gLEIT saiEr 48 97 39 §, g
W1 3g 2% A e 1 qg AT A
UF §I4 @A AT AN 81 A AW |
AT g g fe 9z #¥ & w7W e
WA gFr NN d 7§ oF &
T AT Y, AT Y FIATC AIGHE BAC
R a feragariiargze? s
ag g aifaardz ded ' APl A
WHRARFTA AN G gar gd & fag
AT ATA AE 7 59 €7 IATC
WAt wfie A A fzan
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SHRI1 GOVINDA MENON : 1 think,
the hon. Member has been referring to the
Union Territorics. Even in Union Territo-
ries we have set up administrations more or
less like the State Governments and the
administration of these matters is also with
them. Thc Central Government can only
exert moral pressure on the State Govern-
ments in the matter of prohibition.

ot gER AA KGAW . SITHT AT
T T FO WG 7

it Afrow fog Wet : wew w2m
# mfagge fae & 1923 #ag fady
far arar a1 9% g% qro-AT9 GT HHTT
% A qerdl F IeAw ax faaromEn
ar | & wraT § AT qUgaT § e qq o
qurw sfawa gq3am &3 &7 @@ § 3z
fas o =<t & fog fear or <@r & ar
TAH A FALAFR B AEE 9209 §, & WY
sa g ?

SHRI GOVINDA MENON : The sub-
ject that we are discussing is prohibition of
intoxicating liquors.

SHRI TENNETI VISWANATHAM :
May I know whether, instead of shill:-
shallying (An Hon, Member : And dilly-
dallying) with the whole thing, the Govern-
ment will be realistic and cancel prohibition
as onc great step in the reduction of
corruption in this country 7

SHRI GOVINDA MENON : Even that
is for the State Governments to do, and
some Slate Governments are doing it,

DR. SUSHILA NAYAR : Is the Gov-
ernment aware that more than 75 per cent,
almost 90 per cent, of corruption is born
out of liquor ? Every big busincss house or
business firm has their liaison officer in
every big club in Delbi, Calcuita, Bombay,
Madras and all big cities, It is the job of
these liaison officers tp offer drinks...
(Interruptions) 1 have not heard what the
hon. Member said, but 1 will say what [
have to say. These people offer drinks and
officer sit together with them aod drink from
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day to day, week to week, month to month...
(Interruptions) May 1 say that it is a well
known fact that friendships formed over a
small glass of wine or drink, of any kind
over fast friendships.

it g%% W wYAT : HIAT A AT
a7

DR. SUSHILA NAYAR : It is obvious
and does not require any imagination or any
persuasion that when an officer has been
drinking with a particular party and that
party's application for a licence or anything
else comes before him, apart from any

other form of corruption, that friendship is
enough to tilt the balance . .

MR. SPEAKER : This is Question
Hour.
. DR. SUSHILA NAYAR : 1 wish to

know from the hon. Minister whether in
view of the fact that more than 75 per
cent...

SHRI 5.R. DAMANI : I want to make
a point....

MR. SPEAKER : She is making a point.

DR. SUSHILA NAYAR : In view of the
fact that more than 75 per cent of the corru-
ption is born out of liquor, may 1 know
whether the Government propose to put a
total ban that no official shall drink in
public in clubs or anywhere....

AN HON. MEMBER : No.

DR. SUSHILA NAYAR : You arc not
the Government, fortunately,

The Conduct Rules of government
scrvants can be so framed as to prohibit
this. This cerlainly is within the jurisdics
tion of thc Government of India. Will they
please take this step ?

SHRI GOVINDA MENON : Thisis a
suggestion for action and will be trans-
mitted to the Ministry of Home AfTairs.

ot st wiest : qar Fafiy 5
N FomaFxFggaw §fy
ot ¥ a2 FRI 43 OY 3@ wa fA09 &
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wreg ¥, 9g0 o woAr fodd 1964 &
HCHC § G6GT &1 q1 g6 gfqags a0
T HIX ¥ g F7 fhaaT w9aqT Ty
g ? 1964 & T I A FAAR
gfqded #1 f1 T FIERE FT A0
T W FI AT AT & A SR
@ g T 7 IS §ig GgATa ar
wrgafgsasa F1 § 7

e wATeY & T oaw # Far FE
w07 fAdg & maeg § %5 ffea
fifa # araqr &N ar §§ H aidy S
F agd ¥ wrRWi F WA IJF qAAT M
W e aa g & g A A Sfgaw
¥ faum 77 & g A ER I TQ
¥ zradr @ ?

SHRI GOVINDA MENON : The Tek-
Chand Committee report has been sent to
the State Governments and I do not thiok
after that any state Government has extended
the fronticrs of Prohibition.

As 1o what amount was spent on the
Tek Chand Committee, I want notice.

SHRI1 PILOO MODY : Too much.

SHRI GOVINDA MENON : Now there
is no use the Ceniral Government making
any declaration of policy because this can
be implemented, if at all, only by the State
Governments. The Central Government
can make offers of inducement in the way
it has been done. Now everything in the
Constitution does not come within the
jurisdiction of the Central Government for
all these subjects.

SEVERAL HON. MEMBERS rose-

MR. SPEAKER : [ do not koow.
There are about 15 more members who
want to put questions. We have already
taken 20 minutes for this one question. You
can have a discussion on this. Demands
are coming.
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Duplication of Production Efforts
in Certain Tndusiries

*692. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that in a number
of fields wviz. structurals, steel castings,
wagon building, generators, pumps and
compressors etc. production efforts are
being duplicated for the same itmes in the
public sector in spite of the fact that the
capacity in the privale sector is lying idle;

(b) il so, whether Government consider
it necessary to evolve a machinery to coor-
dinate the work of private and public
sectors in this regaid and il so, the details
thereof; and

(c) if not, the rcasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a)to (¢). A slatement is
laid on the Table of the House.

Statement

In accordance with the Industrial Policy
Resoluti onCapacitics in the Public Sector
are set up by and large in industries the
future development of which will be the
exclusive responsibility of the State and in
industries which will be progressively state
owned but in which private cnterprise will
also be all owed te supplement the clforts
of the State. In the latter type of cases,
when Government consider the question of
setting up capacities in the Public Sector,
besides taking into account the prospective
demand for the item of manufacture, carc-
ful stock is also taken of the capacitics
already set up or licensed for its manufac-
ture as also the ranges of production
covered. Fresh capacity in Public Under-
takings is set up oaly in cases where the
existing capacitics are not able to meet the
demand as in the case of structurals or does
not cover certain ranges and compositions
required as in the case of castings. Fur-
thermore, as in the case of Pumps and
Compressors, care is also exercised to
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ensure that there is no deliberate duplica-
tion of facilities already avallable whether
it be in the Public or Private Sector.

It is, however, possible that in reces-
sionary periods as the one we recently
passed through, there may be an odd
instance or two of excess capacity arising,
mainly as a result of fall in demand. This
fortunately is only a passing phase one has
to live with, in times of recession.

SHRI R. K. AMIN: So far the resolution
of the Industrial Policy and the manner in
which the targets in the public sector were
fixed, were appropriate for the manncr in
which the second and the Third Plan were
cvolved. But now that the Government has
given up that sort of planning frixing tar-
gets and adhering to it for 5 years and it
has started with' annual plan with fiexibility
in planning, would the hon. Minister like to
make a restatement of the Industrial policy
and also the manner in which the targets
in the public scctor are fixed so that the
duplication of cfforts in the public secter as
well as the private seclor be removed 7

SHRI F. A. AHMED : The position is
very clcar. W have to consider this quese
tion on the basis of three categories in
which differcnt indusiries have be:n divided.
Onpe is : industrics which are. exclusively
reserved for the public sector. Second things
is these indust.ics where progressively the
public scctor will be established and the
third is the category where we have allowed
private sector to function except where
we find that they are not mecting the
demand or they are not engaged in prod-
uction of a range of items which are  abso-
lutely necessary for the country. So far as
the first category is concerned, there is the
question of our demand  and on the  basis
of that demand public sector is established.
It is true that in one or two cases what we
consider would be the demand, actually has
not become truc with the result that there
s idle capacity. Now in future we are

.taking into considcration whether the public

scctor should be set up having regard to the
demand. 1 may give one example : pumps
and compressors. Formerly we were going
to establish a factory with a capacity of
ncarly 16000 tonnes, but after considering
the various aspects and also the production
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by the private sector, we have reduced the

capacity from 16000 to 6000.

Then where the industries have not been
established we are taking into consideration
as to what will be the prospestive demand
and on the basis of that the figures
being revised. So far as the sccond category
is concerncd, before the licences are issued
we do take into consideration the dJemand
and the production both in the private
sector and the public sector and only in
respect of those items which cannot be
undertaken by the private scctor and where
the demand can only be met by the public
sector, the public sector comes in. So far as
the third category is concerned, it is only
very few items where the public scclor
undertaking has gonc into production only
with regard to such range of production
which is not being provided by the public
sector.

SHRI R. K. AMIN : My question was
different. These were the machinery appr-
oved in 1965 which may be appropriate for
the type of plant set up in the Third. Five-
year Plan.  But now you arc adopting an
annual plan and now that a great deal of
flexibility is given and licensing systems arc
also given up, a new type of machinery is
necessary. Arc you going to import that type
of machinery or not ?

SHRI F. A. AHMED: It is truc that
normally on the basis of targets fixed for
the Third Plan, the demand and production
are taken into consideration. But now  we
are providing funds on the basis of annual
plans and for that purpose we project what
will be the dJcliciency, what will be the
demand an< what will be the production; on
that basis hcenses are being given and public
sector undertakings have been established.

SHRI R. K. AMIN : My next question
is this. In respact of telephone cables  there
is alrcady an cxcess capacily cxisting, 1s the
Government thinking of installing a new
factory in that sector ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU-
PRAKASH SINGH) : Regarding the tele-
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phone cable factory we arc not thinking of
having it in the public sector but the Plann-
ing Commission has said that if it is possible
it can be given to private sector and the
matter is under examination.

SHRI S. R. DAMANI : It is very unfor-
tunate that most of our engineering indust-
ries are beset with idle capacity since the
last 2 years. During this time the bon.
Minister has given an assurance that we are
putting up some plants for diversification
of production and for increasing the demands
of these things. May I know specifically as
to what steps bad been taken so far for
increasing the demands of plant and machi-
nery manufacture in the country ?

SHRI F. A. AHMED : In this regard
also it 1s a fact that cnginecring industry was
one of the industries which got affected very
badly during the recession period. But 1
may inform the House that the things have
considerably improved, particularly in view
of the export order which we have got from
other countrics. I may point out that ecven
in respact of wagon capacity we have not
been able to fulfil the target. With the
diversification, and with the export order
we are getting, and also the demand which
has increased so far as railway is concerned.
I hope, this industry will show improve-
ment in the coming months of the year,

SHRI SURENDRANATH DWIVEDY :
The Minister is speaking about the Indust-
rial Policy Resolution. May I know whether
this Industrial Policy Resolution is applicable
to the States also 7 If so, I want to know
whether this policy provides for the handing
over of the management of some of the
public sector units to private hands. Also, I
would like to know from the Government
whether it has come to their notice that
some of the public scctors in Orissa are
being handed over for management to private
hands by the Swatantra Government. Did
they consult you on this matter ? Is there
any such policy in these matters that when
the States go ahead with a different policy
than that accepted by the Centre, then they
have to consult you and then doit 7

SHRI F. A. AHMED : So far as the
Policy Resolution is concerned, it covers



13 Oral Answers

also the States. The hon. Member has spoken
about certain industries being handed over
from the public sector to the private sector
for management. All I can say is, they come
under the second category where both
public and private scctors are  allowed to
compete,

SHRI SURENDRANATH DWIVEDY :
It is Centrally sponsored. The management
is given to the private sector.

SHRI F. A. AHMED : There is no bhar
to it because so far as the first category is
concerned they will be within the exclusive
domain of the public scctor. But this onc is
with regard to the sccond category of indu-
strics where both private and public can
operale,

SHRI BEDABRATA BARUA : It is
now well known that rccession itsell was in
a measure part of the consequence of the
failuie of the Government to plece sufficient
demand in the public sector, particularly the
steel industry; and that is how it trigeered
ofl a process of recession and ullimalely
engulfed the entire economy in a’ recessive
circle. May I know whether we have any
danger of recession again coming  because
of lack of investment in the plan or lack of
demand ? May I also know whether the hon,
Minister can inform the Housc whether
there will be enough demand from the
public sector itself or from the Government
departments  so as to operate them without
much loss or their capacity remaining
idle ?

SHRI F. A. AHMED : It is difficult to
reply in regard to all the public underta-
kings; but I can say that so far as public
undertakings under my charge are concerned,
there are few public undertakings where we
have sufficient orders for 1970--71 and
unless the order book improves, particularly
in Heavy Electricals and Bharat Company,
there is likely to be idle capacity. That will
entirely depend on what will be the power
generation  in the next Fourth Five Year
Plan. It is only on that basis wc can anti-
cipate orders and take action. The Plan is
under consideration and it will
depend on what amount we are going 1o
allocate to various items. It is true that be-

yond 1971 the position regarding the order
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book is not very clear and until and unless
the Plan is accepted, it will be difficult for
me to say.

SHRI INDRAJIT GUPTA : The hon.
Minister has said that if he finds that capa-
city in the private scctor is lying idle, then
fresh capacity in the public scclor may not be
created or may be suitably restricted. 1 would
like to know whether the reverse is true
or not. namely, if the capacity is lying idle_m
public scctor, will they allow fresh capacity
to he set up in the private sector ? In the
Hindustan Cables to which reference has
been made the capacity is lying idle and yet
they arc  contemplating giving licence to
private sector to set  up their plant. What
is the policy regarding this 7

SHRI F. A. AHMED : First of all, T did
not say what is attributed to me.

SHRI INDRAJIT GUPTA : The Deputy
Minister said that,

SHRI F.A. AIMID : What he said was
that while taking into consideration the
capacity and the demand, we have 1o take
into consideration  the capacity which has
been ereated by the private scctor alvo. The-
refore. we cannol ignore Lthe capacity of the
Priviite scetor, '

SHRI SURENDRANATH DWIVEDY :
Don’t you scc any contradiction 7

SHRI F. A. AHMED : No contradiction.
When any licence is given to the private
sector, we certainly tuke into  consideration
the effect on the public undertakings also,
So far as the Cable Industry is concerned
the cable industry which is under the public
sector is not having any idle capacity. Itis
working to its capacity.

s} nfe quw : wegd WG, B
qfiam T ¥ @Y #grA FTEaRAT P,
38 & 7g7 7 TRATy weE Q@ <A
g § Rz s ¥ fad aar
gorrr § 9 Tto awrAT A ;WA
argEN AN TIrES e o
wreard! # o #fet A @7 e
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HOOIT A 27 FIREM] $) THa™ § T
# far Y AT amE & 7

T yW-fggeam  Faa § FaTq
&R afamd T1gd & fs sv w  &fed)
% T firqr omq | Tw & FrAgE A W9
Y og ArEA R @ & 1 7 amEl
€ sfaree a7 awa §, wgaad a7 a9
W draargwy & Ofew w9 &
AT | WIT gAT AN AT ATET T @
g? Aommrzar§ fwea @
Furfedz aal a8f fear war ?

st qusgA Wel WEAT : FIATE-
feawa & fad g 7 wal) Fgw T2 £
g aF TefAair o e @1 @
gewdea mawiuw gr fafaedy &
ovgT #< fear § | 7 2@T fF T7 woeTE-
frag dat s @ag w9d gadr
EOREIS N A A 9gT aHAT # |
e} avg & gafaefadt @) qom gvewda
% fag oF seatifeaw gamar & arfs oA
Y watfadls sismefeqz farar @ w3
qfeas sveefea & faaa & ag frw
qIg ¥ WIgdE N & agh @1 SiF aq
GrE sTsrAareq § s s gn ol
mifaw swar ey € 5 gew ¥ wzEa
A 7 G-z F fag |
TET § 1 0g 9gd FIT AT 8, W= fud
Hugewagigrasar g 1 emaga £ f5
qfio® weefma § smnfeim g sk
weerfear § foa a3g ¥ Wsde e ATINN
® W AHT IA, TH A A A AT
Qe

s} Wrw www & ATgE  HelRd,
AEHTT GG ¥ £ gORTC KT 91 qrfEen
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# aagd faadr @ Wit T g7 ar
¥F a? ga § | Tk afafor gw wed ¥
HTATEY FATET 4% AT ¥ WY WY gweard
gar 2Y m ¥ oA ATt w5, A F g
¥ Sraar =regar g F g A e Y
fedzanes #<3 #1 faame e 2 faad
f& wrem & o) G4 ¥ Sdvr-9d ag @
ST Fl U F AP0 w1 wrw faw oww ?
gfsas JFzT AR grzaT FT, A7 A
497 qFME TH qIT FTegig @ fw
TAW-9Y UF £ 8477 9T AATLT T @)

FT @t FW A QAR fAAErAEm A
aF ?

u'}angn?'rnfag:mn CHIEE
Hif5 2 oF 21 Jg 9T sl F 1 3a-
FIM T of | Aifggm @w M7 T @
grzedty o fan gard srdY £ f s
wiaY a% o oAt 9 &% o Al & A
gfawat wgd &1 AT T 3417

wgt a% afess g # a7t 77 e
&S #1 9 g, I8 w-adfer, nay-
fax 3z tfemsa wifafafasy =0 vam &
ws< faay fear @mar 2 owr a@ng gy
qiq Ao rEEARS 9T A A foar
FEATE |

i} WY cwI ' g mErET
waTe e fzar &1 -ddfeas ay gad
wYT faeslY § wreT @n1 9 9IOr E, aE
u-Adfure g6 17 T guEE § 6@
ST TEAT )

SHRIMATI TARKESHWARI SINHA :
The hon. Minister has said that there has
been a lot of improvement and the idle
capacity is being geared up for the last two
years, I would like to know the unutilised
capacity which has been geared up in the
casc of the Heavy Engineering Ltd, the
Heavy Electricals Ltd., and the Hindustan
Insecticides Ltd. What is the capacity now
in the case of these threo upits ?
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SHRI F. A. AHMED : So far as heavy
cngineering is concerned, that is not......

SHRIMATI TARKESHWARI SINHA :
It was with him some time back. 1 am
talking about the past.

SHRI F. A. AHMED : May I just say
what I remember 7 During the last year,
the production has gone up from 8000
tonnes to about 14,000 tonnes. That is what
iremember now. So, it has shown improve-
ment. So far as Heavy Electricals are
concerned, they have shown considerable
improvement, and the losscs are going down,

SHRIMATI TARKESHWARI SINHA :
1 would like to know how much capacity
was being utilised two wears before and
how much capacity is remaining unutilised
now.

SHRI F. A. AHMED : I shall be able
to give those figures also....

MR. SPEAKER : It is a general ques-
tion. Since the answer may be long, it may
be placed on the Table of the House, He
need not give all the details of the capa-
cities, but it would be better if he places a
statement on the Table of the House.

SHRI F. A. AHMED : T have got all
those figures. I can lay the statement on
the Tablc of the House.

SHRI S. K. TAPURIAH : I would now
ask a particular question instead of a gene-
ral gquestion. Contradiction scems to he
the second name of this Government. In
the statement, Government have stated

“When Government consider the ques-
tion of setting up capacity in the public
sector, besides taking into account the
prospective demand for the items manu-
factred, carcful stock is also taken of
the capacities already set up or licensed
for its manufacture as also the ranges
of produclion covered... ...

Carc is also exercised to ensure
that there is no deliberate duplication
of facilities alrcady available whether
It be in the public or private sector.”
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In the light of this, may I know whether
there is no contradiction in the fact that
whereas a licence has been given toa
particular firm for sctting up a Tfactory
for earth-moving equipment in Tamil Nadu,
on certain technical grounds it is being
delayed, for instance. on the pretext that
Government are examining possiblities whe-
ther any of the public sector undertakings
can expand or gct a new collaboration or
create further capacities to meet those dem-
ands ? If a licence is already existing, what
is the reason for setting up new capacities
in the public scctor ?

SHRI F. A. AHMED : There is no con-
tradiction. The hon. Member will recall
that I had just cited an instance where a
decision had been taken to set up a unit
in a public undcrtaking for pumps and
compressors, where we had decided to go
in for 16,000 tonnes capcity but later on
when we found that our demand would be
only about 6000 tonnes, after taking into
consideration the production in the private
scctor units, we have reduced it from 16,000
to 6000.  Therefore. so far as the carth -
movers also are concerned, there was an
application for those items, but when we
found that we had a public undertaking
where somc of these. . ......

SHRI S. K. TAPURIAH : A
had been given.

licence

SHRI F. A. AHMED : That may be so0,
but hefore they have gone into production
we have found that those very items can be
produced in a public undertaking; so, there
was no justification for allowing expansion,
ef those items urnder the private sector.
Therefore, the matter is under examination
and il we find that the production can be
undertaken by the public sector undertaking,
it will be given to that public undertaking.

SHRI S. K. TAPURIAH : Does he
mean that he will allow the public sector
undertaking in this particular casc to manu-
facture this item only if it does not require
any expansion. only if no further machinery
will be installed and only if no further ¢oll«
aboration will be required.,
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SHRI F. A. AHMED : The idle capac-

ity of the public undertaking has also to be
removed.

SHRI S. K. TAPURIAH :
hear the reply.

I did not

SHRIF. A. AHMED : I said not only
because that is the reason. but if there is
idle capacity in the public undertaking and
that public undertaking can undertake pro-
duction of that item, it will certainly be
given preference.

o} gEVRE muw ;. wegy wAA,
ofsT® alt srgde {geT A e H
safadt arzfesr o¥) @t & ag 7 &1 WK
arEAe geefegafaeza fs wod sreedt
"ot wiEd & AN afemfad) #37 F fao,
IR qar & fou faad gaEy s A
WTMA Ty AN A I @, 5
ard aEl ) wmawd eqw) 27X & fAu
I & 41 g & 7

it g wwm fag ¢ gwrR orw A A
1§ wefigaae s oo Jw angdeq
¥ fan wrar & a1 g9 Sa= agwd oW
g I zas) Fafg) 2, zoa Fafad) ad)
O TR TS AT WO F@TEA A
FITEAT HAT-AT A ZEIS T A AX
& at asgy &, A8 Y E A1 SAF A

®WAT 1A IJAH aE TAd E fE
fom arza ® wEEr E

LGRE]

+
*694. st gETHAIT wrewt
it fre gare med

#q7 fafw aqr aw weaqrm w9 O
Tamr w1 wv F O 5

(%) war &€ weat # gu na garafs
gl ¥ waeAl g gy wfesrd gra
gRTaT e o & o et o) 0 o
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(/) 1 @R A @ wm A
fowrad facht & fF 98 =gacqr @
Wt T wATA FT FEIAT gHT; WX

() afe gi, A a1 TEre &1 fam
afrg § ggFc A @A AFAF
fore g9 oY s Sera maany # 8?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DEP-
ARMENT OF SOCIAL WELFARE (SHRI1
M. YUNUS SALEEM) : (a) Yes, Sir. (The
ballot papers are signed on the back by the
presiding officers of the polling stations be-
fore the commencement of the poll and not
by the polling officers as mentioned in the
guestion),

(b) No, Sir.

(c) Doces not arise.

wY SETNErT medt  § SraAr | Ear
§ i a1 #1 w9 g7 g # fowrad
aug-q97 9T faasy war g fd ag-aR
uaAlfas afagqd gwry afasifa)
FT IIAIT A F A1 Faa fEAr oF ad
gfasrt  gearad & 331 IW WIEAT
¥ g 3fe s 41 mewaar E § 1 afk
2, a1 i%T ) AT F10 F91g faa® ma-
gl F1 FEq@ A g1 A%, 71 fFEr @
AT & X fAatgq s TER #7
wd?

sl o gAw ®Eiw : 3 W faom
fprerT AT & IEFT wFET gg £ fE oS
Az TAT IR IAF garfeas AW A
ger @t F ag 8 a0% & s man
¢ o wEmw @1 qar @ gAY q9e-
g Ty F fog oy feear gar § gwd
7 fow ag f& fasefenr wmfeae &
Yo g2 @reT g & afer qFe anw
¥ 7gE¥ A 7 o wmAr -0 A

¥ ow far wmee Wi fey e
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IY e w1 fagr qar § A Nfaw o

®1 Mt g @A & e aT ag T Q@Y
3T 9T W9AT # F0 Y o.L (FANE)

MR. SPEAKER : The whole procedure
need not be explained now. He may answer
the specific question put by the hon.
Member. The hon. Member may repeat his
question.

&t wEmAtT wEA AW HET gare
g ¢ f5 4l foFmd awA-Fachd W
F wrn ¥ qzdr @ v fw S a? &R
qadifas #eTE F a@Er aRadl F}
gqd qa@a & fqu EAMT T G §,
ok aws W ag faafasr g fear g
@t za & zafaar mgi & & fF axa
HEET 39 ¥ F9T 599 famAsd £2 @
81 qg aaifasw @z ow fEEr e
F1 wod fad gEAq0d A4 FT FFT 3@ A
99 F 99 409 FHIMT 7 4T F%
T FIOR TOF wOArT T s ¢ faw
Y F1 TR AT T ZH ATE A faqwA
qw 7 w1q ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1 GOVINDA
MENON) : This system that the presiding
officer shall sign on the back of the ballot
papers has been introduced to scc the bogus
ballot papers arc not used later. The que-
stion is, suppose the presiding officers also
misbehave 7 There have been no complaints
received. My colleague was saying that
apart from the presiding officer signing on
the back of thc ballot papers, there is
provision for scaling the ballot boxes etc. 1f
even in spite of all these precautions, there
is misbehaviour, then it will be time enough
to consider what further should be done.

ot swmatT weNt - weaw waET,
3 Y GquAT qATT TAT 9T IA w7 K

T ®T w4gAr § o1 Y w9 N
qar grm f& arg-swnic § @t o
g a% faafad # ¢ oW § gu T
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NPT YoF T gy f AR W
fedoge wefad 7 @, 99 o FOwrd
T, qrh N adr ff, iy qwrd
ANTO X @Y 12 FLH WOA gH A
geamra fey o @ & oA wmgar g s
W awg ¥ foasa & = 91 9%, §9e
JqT HT TG FHIC 70 TEAqTH 7 ), 99
¥ fad g &Y Tuw s oo o
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SHRI SURENDRANATH DWIVEDY :
That was submitted to the Election Com-
missioner also.

SHRI GOVINDA MENON : These
arrangements have been seen to work prop-
erly. If even in spite of these, there has
been misuse and misbehaviour, we shall
consider what further to do,

SHRI SURENDRANATH DWIVEDY :
It was a specific instance that the hon.
member gave.

s} firr gaTT WeAt : ga) ge) o
FIT W guag s A F wuoerd
gfgwTdl & gEATAT 7T 97 9T gwfag
wr g fFag qfaa @, mgea @
afes fagh faAY Taeqra ) oF arfaer,
form &Y w3t gar=-a4i & qga g€, ag
W 9FR f 9 fx fog gug @wqw
gae fF¥ ar W@WE 987§ gowdr
afaswt 7 IT 9T THA SR w9 wT AN
s[gar a1 39 w1 37wt faad qava7 W%
Frdatar sfagsu iz @ @
SETT FT gL A §) 397 g7 & faaoswm &
fag e R sma v @ ?

SHRI GOVINDA MENON : Thisis
an allegation of misbehaviour and I am
sure the election tribunal will go into it,
The allegation is that at the time of count-
ing when the signature was found missing,
it was given by the presiding officer. That
is certainly a case of misbehaviour,
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st gl AR g gz Edr e
FATA AT AWML T W9 95 G
¥ ww w0 G g afe fagw awr-
gfa gamEl & W H, fw wee 9
STeAT # waarT gon & & st Agw fa
aq7 3¢ qfeaw S ® AT wE qAG ¥
gurare fasr ¢ f& @ ag srarsfer
wiffgd F aug JFog9 AT AR
amE qaEE g W AT ¥ qga @
F9z A1Fg 7 fgy 79,79 1 L fawraq
g 1 fadr § 7afy g & wod Far F19-
g w7

zaU g ug & fF fog awg & w9
F g goT qifzgl & ol #Y §, A
g aw &1 zrgw fzar a1 FfET g qar
99T & F saA%ar & 1T 7 9MEI
AT TFE AEY AT IH & 9gA grdee
Fm a7 FT 27 1 W afane 57 0
ag gwr f& @3l #agranl Ay G@EA
F0 41 gl ORI A9 a9 9L g O
g @ § A agar g &5 oAed
wERAT WA W oawr wE S FRE
o g ar @ E?

MR. SPEAKER : Thesc arc all irregul-
arities which must come to the noticc of
the Election Commission.

SHRI GOVINDA MENON If the
agents did not come in time, the clection
process cannot wait for their arrival.  They
have to report in time. Very few complai-
nts have been reccived,

SHRI 8. KUNDU : At the timec of
clections, when a voler comes before the
presiding officer, he presents a slip and the
presiding officer gives him a ballot  paper
after making an contry in the voters' list,
When there is an clection dispute and
when the ballot papers are inspected, it
could casily be found out with the help
of that list as to which voter had voted
for whom. [Is the hon. Minister thinking
of any amendment inthe Law and rubkes
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to maintain the secrecy of the ballot
because the secrecy to a large extent is not
maintained in this process ?

SHRI GOVINDA MENON : When
there are election  petitions, sometimes the
boxes are opencd when some allegations
are probed into, It is true that in c¢xcep-
tional cases the secrecy of the ballot is
violated by the judge because he has to
know whether a certain person who is
really a voter did reccive the ballot paper
and voted. But these arc all exceptional
cascs.

SHRI D. N. TIWARY : In the mid-
term elections, two things came to light
in Bihar. Several ballot papers were put
in boxes unsigned. Secondly, in some
cases the number of ballot papers in the
boxes werc morc than the number of
voters there.  Have such complaints been
rcceived by the Government and if so are
the Government going to cnquirc into
them to devise ways and means to stop
them ?

SHRI YUNUS SALLEM : Wc have
not received such complaints so far. If
complaints are received, cnquirics will be
madc.

ot WA ggrRq @At ;. d oAE-
aran, fafreex wmgad & ST =J1Ean g
f& it gfrear g9gmm # A gf T
Hgw & g wg@) 9ngarn, Jfww
gHFuF T 0 10 A TH 999 9%
g 9% § gl gr fr goraweR &t
FaT faar qar wx fegawd At grf w12
AregdA F1E a4 i far ) ww I4q &
47 & a9 10 arf zaswa g @ §,
% ®1 0AE gen § WX 4R F7 QA &,
acfer i @aamn g a1 & wradfaw
fafarzt & fas st qeeares s m f3
ag w9 %1 IH1 3§ 2@ f w1§ Q& fowr-
g agt da1 A @1 & wra faa € awg
¥ IO GE® AT FQAN F W E 9N
frg &Y qorg & F I TAIUA & AIH W
gar w1 @y Argm fmr A gy
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Tl fear asy | fas & ad sraar Sgan
AUS R

TF WIS AR oS FAT A1 § W
g0 fs Ne e sfaw 1 W
| FwrT A mra gar vt & fF fagen
IE A qrE AT F FAIA H AE
AT FIREAT FT TGl AAT | FHAFIH
2 @ ¥ AT § AR 97 qUETI@ #%
TET AT 37 F1 9gATH & 741 (% 78 208y
TAIE & | TR BT RZ T FSWIH F A
qg  gUW@TET FT @I AT IGWA
RIT 77 ga7 Fgr 5 uF @0g 9 825
T § A1z 8% a uw qfega 39 9%
9 # § @1 1a<g aY 49z 9% fawa

MR. SPEAKER : This is Question
Hour. You can only put a question.

=l gAIq ggFAy qewt : § fas% ag
sraar Jgar § f& "3 ¥ 6 g
R Y Fr g9t & fag wifaw 53 fF
3§ QT TedAA & A A T3t
FAF gl @R g FZ aRgE A &
fedtarn & qarfas g7 feew A od 7
g1 39 & fad 9/ 541 TFaqA FT QY
g7 qgEam § e A% THIOT
FfaEg 7 42

SHRI GOVINDA MENON : Inthe
light of the allegations made by the hon.
Member from Kashmir, [ shall request the
Chiel Election Commissioner to bcar in
mind the suggestions made by him.

SHRI GULAM MOHAMMAD BAK-
SHI : Ask him to go to Gulmarg or
other places where clections are held, not
to Pahalgam.

SHRI BISHWANATH ROY :In view of
the fect that in some parts of a siate during
the last mid-term pole the poor wvoters,
especially Harijans, were compelled under
threat not to go to the polling-stations or
polling centres and get the ballot papers.
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May I know whether the Government is
having any proposal under consideration
for avoiding this sort of compulsion under
threat to life and property of the voters ?

SHRI M. YUNUS SALEEM : This
question does not arise out of the main
question,

SHRI PILOO MODY : Sir, the sccrecy
of the ballot is the first charge on any
democratic clectoral system. The Law
Minister, in an answer to a supplementary
put by Shri Kundu, has said that only in
rarc cases where it is nccgssary (o prove
what happened to a particular vote that
the judges can find out. It is a known fact
in this country that elections are not by
secret ballot : as a voler approaches the
polling booth, he is handed a ballot paper
and the number on that ballot paper is
regisicred against his name on the electoral
rolls, with the result that it would always
be possible for a vindicative Government or
a vindicative officer or a vindicative Minister
to find out, il he so desires, who voted for
whom. Thercfore, 1 think this rather
nefarious practice  of  jolting down the
number against the name of voter in the
electoral rolls has to be dJiscontinued, or
alternately, the number on the ballot paper
itself—-nst on the slip but on the ballot
paper itsell-should be omitted. T hope
the Law Minister will say whether he
would take any action for sctting right this
particular anomaly,

SHRI GOVINDA MENON : The
papers  regarding  th:  election, after
counting, are all scaled and kept under the
custody of th: Election Commissioner. It
is only in rare caszs, of a casc going to an
clection court an. the scrutiny of the ballot
paper becomes necessary--it is in  thos:
cases alonc--that the identity of the
voter will be known.

SHR1 PILOO MODY : Sir, he has
completely missed the point. It is not
whether it is or is not possible ; the fact is,
it is possible and thercfore, it does not
assure secrecy.

off wimer saw: Fwd qgeT,
gavt ggi € Il 9T TATY H oy @A f§
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grar s Y 58 qaqET § I9E AATE-
ox Agi faor @t gXE #r TH @ A
sggedr &ui i adl wagEaTl w1 ag
gy fae /& |

Wt go gAR AW : T TN A
aw vdr F1E fowrag adl wnd § Afsw
at o ga Teen o1 fasmy @€ sngd
a1 g9 I T AT T FAO [ TEA
FAATE FLA |

SHRI BAL RAJ] MADHOK : Sir therc
are two specific allegations made : one is
that in certain cases, the presiding officers,
whether they sign the ballot papers or not,
take them in such large numbers or indiscri-
minately, or somcbody puts pressure on
them, that they almost give away all the
ballot papers that they have with them,
without caring whether all those wvoters
have come or not. And that is why a
number of cases have arisen in Bihar and
others States. It has also come to mcan
that where the total votes are 900, the
number of ballot papers are almost 900 or
somelimes even more, This means that
the presiding officer does not  usc  his
intelligence or is pressurised,

The second allegation is that sometimes
the presiding officers are cajoled or pressu-
rised to remove all the polling agents of
other parties so thal onc party which is
dominating there or which is in a majority
there can come and brin anyone, whether
he is a wvoler or not, and get ballot
papers for him and put them in the baliot-
box. These are two specific grievances or
complaints which have come., May I know
what the Government is going to do to
remove this.

SHRI GOVINDA MENON : These
are manifestly malpractices, and these can
lead to an clection petition, Beyond that,
what am I to say 7

wagiaal & fag afcage gfaw
+
* 695, it wteg waw
ot AT
war fafa awr wamw wearm 540 9
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TAH FFAr F47 F

(%) 71 aeF &1 faax gl &
aRra Faer wag ary fa s@s A
¥ fordr ofcage & gfaard e v
F1 2 fagd guftgar AagTamsn ¥ o
aftags &t frges sgmeqr 7 Fx &%
X & 3§ ¥FHR @R AT TIHW T IS
;A

(=) afeadf, v mdamraww & ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) No,
Sir.

(b) It is not physically possible or
practicable for the Government to make
transport facilities available to each and
every voter on the polling day. However, the
Election Commission are cxamining pro-
posals to combat the evil relating to illegal
hiring or procuring of wvchicles.

ot HlEg 98T : Hegw WM, WAl
afir garal & gareg @ gro afcag
F1 |y FVT 9T e fFar AT 0 ER
FAEH AT ] & g T o @A
T 12 AT faE M gr @ R
oF fea 99 IR EITAF @ IT FY
wgrgafa 1 At § AR Ig ward g
F1 a7 & 37 & | 4l OF QT wa@r
gAfr 39 8 qgor &0 ward 9x T
TE 13 § T W A% ¥ wawA ¥ faq
At Ivg daY 9T A F1 A6 faq qraw
2 dY ag qardy 0T 4@ a9t §
qAr AF A T A & X WA
#gRm ¥ AT qngar g s o af@gA
& e ) UsA & fag ag v g
sgEEqT RN R E 7

sl gge &Ww ;o B g #
HET gUT FEHITATT AT F) [re dgfoe
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FGH FT A 98 $72 S eqa &1 ™
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(=) afx g, at T@ ar & qowere A
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fafa Igemt (st go gAw &eiw) :
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SAFATEd FTALT |

oY Atag s@:T : afmml grar frafeat
¥ 6 ArT 9F A 9TenN w1 A% & Frofy
# fors ¢ a1 aar aewe A6l § 99
et w7 ryT W3 7
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weas wghay : AAAdT FEEE T |

siwal AEAETaTR @ TAFOA AT &
ATaga d1Ed # gard garzE agl & a0
a5l 2 | § SR A Azt g R
F0 4 &7 afgar A=q F fan faed fw
97 ¥ 707 T=9 F A § JoTH g FIEr
477 9T FL FET  IIMT TTATE IA X
fam aTe g F71 99T 1 ATfF AR
HI7 qF FT 4T KT TH 7

Y go QIR AEIW : TA AWAIT T
T o s ) .

SHR1 RANGA : Somectime apo, we
learnt from the press that the Election
Commission was scriously considering the
possibility of organising mobile ballot boxes,
5o that the ballot boxes would be taken as
ncar the voters as possible and everybody
would have an opportuuity of votiug. We
have not heard anything about iy from any
of the answere given. This is a supgestion
which Rajaji has becen making for the past
14 years. What is happening to that ? Seco-
ndly, would Government take the trouble
to read the judgments in those elaction
cases in Kashmir and in the light of that,
give suitble advice to the Ele:tion commi=
ssion and to the election authoritices in
Kasmir 10 cnsurc that just, proper and
impartial conditions are made to prevail
during the byc-clections which would be
hold there every soon ?

THE MINISTER OF LAW AND SOC-
IAL WELFARE  SHRI GOVINDA
MENON) : Regarding moblic polling stat-
ions what the FElections Commission said
was this :

“All attempts arc bcing made to sce
that no woter would have to walk
more than two miles to a polling
booth."

DR. SUSHILA NAYAR : They have to
go four and five miles and old men and
women can not walk even two miles.

SHRI GOVINDA MENON :Iam say-
ing what he said, that all attgmpts  will be
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made to see that no voter would have to
walk more than two miles to reach a polling
booth. But where it is not possible and
where there are weaker sections of the
community like Harijans, those who are
prevented by force or who have been  subj-
ect 1o coercion and pressure, in such places,
the Chief Election Commissioner said that
he was contemplating the introduction of
mobile polling stations. The other sugpestion
made by Shri Ranga was in the light of
what is stated here regarding Kashmir clre-
tions. The Government will bestow consider-
ation on further guarantees to be made in
this behalf. Certainly that suggestion will be
ke pt in mind (Jntcrruptions).
MR. SPCAKER : Order,
Question Hour is over,

SHORT NOTICE QUESTION
gaeafa ot & geat ® afz
+
SNQ. 9. wt FIITTH @I :
st wy famd o)
wit aw aw waf
st ®o Wo fag 27 :
it |aT AW QA

order. The

Fa1 wren aar gfe G4 gz FAH A
Zar w4 f¥

(¥) #m1 7z 79 ¥ f@ =wTIT 3
geify ot famtaradi 1 g & & a=fy
ot ¥ geni § 3fz #7 Fggafr &1 2

(=) afz g, a1 ca& ¥ FTOTE
L ice
() am s@R Ay ¥ A

arx s 93 fa=re fear § WX afz &,
A gEwm T g ?

wmn, gfa, migufae feww oo
qEER AMag ¥ vw o (st v
firx) : (%) T gi, 8 W, 1969 & )
23 urx, 1969 ¥ m=w ¥ w37
FTAT WIS W a |
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(=) fagd qman & Taeafs A &
a7 # gfg & @

(7) aeafs #1 Aew F= FAT ¥
Al AT ger gETE ) F AT F
qFg § afz #1§ qaQ w9 w4 A
2 A Ak WAL €Y aAeafT & weq § A
QALY A7 FAHI AT )

it gTaaTe FATE : qZ AT FATAT
H Al vay 7 &% faq Al £1 gares
Gar F A F A1 FT Arana afEn 93
IFAFA A 9 5--5 wqgr afimrg w1
e agrfem raewr s Fweam g fy
Tz gedi &1 feadadwm F¢ afsq wEn
yryw 2rar & 5 gaeafs & amd ®
az AR F4 afew gz &1 SwaAc
fag awz 0 g feq Faz ol #1
YA BT 2 w2z & FFaT &, a0 )
FAAfr Y A AT g aa F A .
ZAF ZH 997 A qFAr Y 4y I7 q47
ITF F1aT 30 gar wfq feAr a3 o0

oY sF ore 7 9 Fy et 7
I F A1 qg WX A qG TE )

T 9FIX W W1eg faq 9 FAd
agAl 8 AY famr a1 27 #7199 wgATT M
AFA 2 1S @1 araT § dq 1 F4ad
F3AT & gt £ 'faeeit & arardd & aqeafq
dtarra g rar & wA grw # 9zi &
AR & 3-3 51X 55 wo fea ¥ femna
7 aveifar Y § 5% mFe g1 AN ar |

& wmar smw § fe owar &
AYFTT v G 1 g OEAD a4y
N & Al gifaw w4 A T
& o), A7 ¥ qRUT FOE A TN &
AR 9T FURAT grige < @A & 7

FaaT | 2 fE gy M e
e et § 1 Wi frwre o s
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T ggawa g oo qawe fear v fE
ag ¥ i we w7 et feafe &
Wz fedl & aw o Fwd AW W
wTm gAT A R ag w2 A 7
w7 7z AT & f5 gaee & aw & €L
far & T g2t A aww ¥ IW K oA
a3t § 3 39 a9 ¥ aweta & W
Tz 27 aft gand &AW & &
far 3 @ sy sT & @ waw
qTFTT Y FIAATE FA1 7

SHRI ANNASAHIB SHINDE : 1 would
like to submit for the information of the
hon. Member that the price of vanaspathi
is statutorily fixed. The price of the fini-
shed product or vanaspathi is fixed on the
basis of thc wcighted average purchase
pricc of raw oil in the previous forini-
ght. The Cost Accountants Branch of the
Finance Mintsiry has worked out certain
priniciples on the basis of which the price
structure is evolved.  Morcover, in order
not to leave any doubt in regerd to these
matters, wc have already referred this
matter to the Tariff Commission for cxam-
ining the cost structurc of vanaspathi. As
far as the present position is concerned, the
supply position is casy. Though a few days
carlier therc was a report from the Delhi
Administration that the supply position was
difficult, they have now rcported to us that
the present availabilty position is casy. So,
there is no difficulty as far as vanaspathi
coming nto the market is concerned.

»} grewaTe g : woAa wENT, & LI
a3 gmgfewaawwmmm.
Tz | mfmﬂn{ﬂwﬂﬁfwﬁ
% ux fafegr =g 97 AT N wf
sqaeqr &, ST I F TACAET ¥ ATET
7z 71 w00 {5 FAEdfa € § €9 GG
aﬁt'inaawﬁwﬁmza%fmwm'
ey feq 9 ax w3k w9 fra avel €
R HO w1 Ay 7 0% A EN
¥ oz e WO § fawag € an
o gl AT A X qut gl & ol
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qT K ST ) AT ATHIX FIWGAT q4T
% gzent R g @ wE 9T Fua ag
®IX FY 997 F1 I ?

@A @ & gg S A g e
1 TE vEE § gwr sfdgw da
& & fay gm S w1 gw daa ¥
w1 1 goere glaar wara w3 ?

SHRI ANNASAHIB SHINDE : In my
view, it may not be practicable to fix the
price of the finished product on the basis
of the price of the raw material for the
previous six months . . .. As | have said,
we have referred this matter to the Tariff
Commisston, If the Tariff Commission
makes & similar rccommendation, we will
consider it.

= vy famd e Fwan e oA
wATa & q1F U& 913 & | g faw |
FY gar g 99 &1 AT a9 Svar g | SwEA
S #1 o fEar @ g qge, A
gtar g 7€ w1 56 %o FraY aw 99 F
ZIA EY 4T | WIS HY IEET 219 3.50 wo
Agfas g I s o A gAY AT I Y
aeqfa o1 &1 gur @ AN S F AW
ga @M | ¥ aent wERT ¥ AmAr
qTgaT g fF garwet o7 fases #7 demar
w1 agW ¥ fom IiA @y QemT A § 7
A aa gg & & gaest s fama
FArTwar § 39 fHaEl &1 fEaar
FEgl g1 W S wEEr waar
wwrary § 9 &1 feaar wmer gun ?
T H § wwrErd w1 9l g eEny
& wIE ) @ & A Far w99
# qIL €21F F 9w grg F & F g4}
w1 fagfira s 1 gaE s ?

SHRI ANNASAHIB SHINDE : I have
already submitted that the prices are statut-
orily controlled. 1 have also made a fur-
ther submission that the price structure has
been referred to the Tariff Commission for
pxaminatiop. As to the query what is being
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done by the government to encourage pro-
duction of groundnut, sesamum oil etc., this
can be discussed separately. There i3 a2
large number of schemes to encourage
the farmers to increase production of
groundnuts and the State Government are
taking necessary steps. But, last year, due
to the failure of the monsoon or erratic
behaviour of the monsoon in many arcas
like Mysore, Andhra Pradesh and Madras,
natrually the production of groundnui has
reccived a sct-back., We are trying to see
that the necessary quantity of soyabeen oil
and sun flower oil is imported so that the
requircments of the vanaspathi industry is
met.

WAy fany : & qgr ¢ fv A=
g1 % o1 g7 7 & 94 %1 wiaar fmaa
FY faat ar grwrERl A 7oA gArE-
a1 FY faar 2 9w & wIrE A Agl
AIFT YA Foof § A o 7

MR. SPEAKER The point is that
though production was l:ss because of
scasonal conditions, prices had gone down.

SHRT ANNASAHIB SHINDE : That
was in the bepinning of the post harvest
period but now the priccs have increased.
It might be interesting to the hon, Member
to know that in the north zone from Janu-
ary 1968 the oil prices increased 22.1
per cent while the price of vanaspati had
risen by only 15.1 per cent; similarly, in
the south zonc the increase in the oil
price was to the extent of 18.1 per cent but
the vanaspati price rose by 30.5 per cent.
As far as raw groundnut prices are conce-
rned, there is no statutory control on grou-
ndnut prices.

SHRI K. P. SHINGH DEO : The hon.
Minister has been very kind to say that he
has referred the question regarding the
price structure to the Tariff Commission. But
this phenomenon of fluctuation in the price
of vanaspati is not of a recent occurrence: it
has heen occurring sinc 1963, May 1 know
what steps Government had taken in the
past. prior to sending it to the Tarif Com-
mission, to sce that there was uniformity of
price throughout the country and to guard
the consumers’ interest vis-g-vis the increase
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in the price of vanaspati ? The statutory
control has resulted in fluctuation of price
from time to time and the hon. Minister in
his-reply has said that within these three
months the price has risen thrice, in January
as well as in March. May I know categor-
ically as to who is the benefactor-the STC,
the speculator or the consumer ?

SHRI ANNASAHIB SHINDE : A num-
ber of positive steps had been taken by
Government to sce that production increases.
Ultimately the stability of prices will depend
upon casy availability and substantial prod-
duction. Government has taken positive sieps
in that direction in that the vanaspati industry
has been dclicensed; anybody can set up a
vanaspali factory now and at least 60 parties
have applicd for registration for sctting up
new units. Of course, we have laid down
one condition, namely, that monopoly should
not develop in this; so, under common
ownership manazemer t on control we do not
allow the total Capacity to cxceed 200
tonnes per day.

As fur as the price increase is concers
ned, as I have already cxplaincd, thisis
related 1o the weichted average price of a
fortnight.  If there is any charge in the
weighted purchase price of raw oil in the
previous fortnight, it gets reflected naturally
in the necxt fortnight.  There is change
from fortnight to fortnight as far as the
price is concerncd.

SHRI K. P. SINGH DEO : What ab-
out the second guestion ? Who is the bene-
factor of the fluctuation in the price 7

SHRI ANNASAHIB SHINDE : Hon.
Members have a doubl that the STC is pro-
fitcering out of the imported soyabeen oil
and sunflower oil. That is not a correct
impression. The STC does issuc at the
moment soyabean oil at a higher price but
may I submit for the information of the
hon. Member that a separate fund has been
sct up and il there is any surplus at any
time it goes to that fund or if there is any
setback or slump in price, out of this fund
the STC is supposed to make up. The sur-
plus amount is not supposed to go to the
general profits of the STC. Then, out of
this fund some funds are also expected to
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be spent on giving encouragement to exten-
sion activities for increasing the production
of groundnut,

SHRI RANGA :
it ?

have they ever done

st waT @R ger ;. qA AN AHLw
aFg 2fe aqi Fgarm ¥ s @@
wgrg aweafa o & g€ @1 Afew & wrawy
FaTar argar g ogi 1967 & ot &7
Sreswa 3 ara 90 gwr T gaAv 9 Agh
1968 ¥ 7g 9§ FT 4 1@ 60 gAIT 2A
g Tar | gEw Aaew ag g f& sirsama
At 7z @1 g afea qaadc & ) Afa ¢
ag afawar fedfees & | doiaer wraw
# FIT aY w19 TGN § AFHT F2AT A1
¥ FIX T & 1 gL Iag fav F Az o
alad agré Al § @ TEET HrmEr A
femmaez dqeeaw @R fegamie F
g IERt gar g ag QI FT IE AT
gar & O sw wifwz # ¥war g0
faazg @1 a1 adwT ¢, 3y Ifewd
fedfeza g1 waY s 27 % quy ar fs
maafafend #a ¢ ? A amwm g fw
gaaT afafeudr femmmazz AgdeetT W
fewaraze ZeT & 1 fesst # ar mfrar
arg § W19 grATad) w341 % 3w A
&1 &y a3 AW a7 F A agms faar
& ¥ afurt #2 &, 5% arfwe s §
& smaar =z § fr gw fedfaea qrfadt
%Y AT T AUT GIFX TH 9§ w4
# fasga am soit mfs a7 & ww
femie ¢'e goarg F1 € ar qenf @y ?
arg & zaw arw fay, ga% fag goere
g7 FIA I @ g ?

SHRI ANNASAHIB SHINDE : 1
wo1ld make it very clear that Government
does not intend 10 decontrol the price
of this commodity. In fact. we have
advised the State Governments that. under
Vanaspati Dealers’ Licensing Order, if some
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distributors or manufacturers try to exploit
the situation, they should take the necessary
positive steps so that the consumers’ intere-

sts are not adversely affected.

As far as production is concerncd, prod-
uction is definitely increasing.

st wav s g owEw fran
o wTET AT FL L E 7

SHRI ANNASAHIB SHINDE : I have
already replicd that it is a controlled

commodity.

SHRI SHIVAJIRAO S, DESHMUKH
Is the hon. Minister in a position to assure
this House that some day somec generation
of this country would scc the dawning of
a day when prices of vanaspati will not rlisc
in spite of the prices of groundnut I'alll'ng
down, when the prices of cloth will not rise
in spite of prices of cotton falling down,
when prices of agricultural goods will bear
some relation somewhere with the industry?

SHR1 ANNASAHIB SHINDE : 1 can-
not categorically give an assurance like this
because naturally the prices of finished pro-
ducts are dependent on the prices of raw
materials. 1f the prices of raw materials
go up. I do not think that it would be pos-

sible for us . . ..

SHRI SHIVAJIRAO S. DESHMUKH :
My point was that prices of finished pro-
ducts were poing up in spite of the prices
of raw mat:rials falling down ... . '
{ Interruptions )

SHR1 ANNASAHIB SHINDE : May 1
complete T Our intention is to protect the
interests of Tarmers and producers.

ot Wt qreE - Y F 91 ATEAcTT
R U AR AL CRELECR AL
T 7grs A1) & AT a7 IAFT 0w faWq ad)
F@ A & fF @ ardamid 7 silE
g FAT@ & WG A A Al EH
A )y § WX ITR IAFKT GATFTAT A
& fao ow aOF T T Rl 1 30 faar
waT d ? a1 §H A § AV =-q YA
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& o faar s @, g9 qf T@ A
T g ?

SHRI ANNASAHIB SHINDE : 1 have
repeated a number of times that there is
complete statutory control over prices and
I have also mentioned that we have advised
the State Governments that, if in any State
some difficulty develops, they should take
necessary steps under the law to control
distribution.

SHRI CHENGALRAYA NAIDU : 1 want
to know from the Minister how they work out
the vanaspati prices in such a high rate when
the groundnut priccs are low; I want to
know what is the pattern of working thesc
rates. The import of soyabeen oil will not
solve the problem. They have 1o give sup-
port price for the groundnut. They must
fix a price and say that if the price gocs
down, below that, then the State Trading
Corporation will purchase. By that action
only Government can assure the agricultu-
rists to grow morc groundnut, Will the
Government, therefore, consider fixing an
assured price for groundnut as they fix for
vanaspati or paddy 7 I want to know
when the Government is going to take such
a dccision and implement it.

SHRI ANNASAHIB SHINDE : I quite
appreciate the anxicty of the hon. Member,
He is a champion of the causc of groundnut
producers. I have discussed with him
a number of times and have tricd to
undcrstand his argument. After discussion
with him, we refcrred the matter to the
Agricultural Prices Commission whether
statutory minimum prices can be fixed for
this commodity. But unfortunately the
Agricultural Prices Commission did not agree
with this and they have reported to us
that it would not be proper at this stage
to fix minimum prices,

SHRI CHENGALRAYA NAIDU :
Scrap that Commission and appoint a new
Commission.

SHRI S.M. BANERJEE : The vanaspati
manufacturers are so powcerful that Govern-
ment of India want to have congratulations
from them. This Government could not
find a suitable colour for the last 20 years;
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no colour was suitable. In this pattern of
rising prices. 1 would like 1o know whether
they would appoint a Commission to
investigate into the cost of production and
the selling price—because the difference
between the cost of production and the
sclling price is much-so that the benefit
goes to the consumers, 1 would like to
know whether they are prepared to appoint
a Commission to investigatc into the whole
thing.

SHRI ANNASAHIB SHINDE : 1 am
sorry the hon. Member did nol properly
follow my answers.

SHRI S. M. BANERJEE : You have
referred the matter to the Tarilf Com-
mission,

SHRI ANNASAHIB SHINDE : Tariff
Commission is a compctent body which
can go into the cost structure,

SHRI S. M. BANERIJEE : Why should
the price be increased ? Why not
you wait for the report of the Tarill Com-
nmission 7

SHRI ANNASAHIB SHINDE : I do
not think there is a need at this stage to
refer it to 4 separate Commission.

st Tt fRg . «dlHT wElew, oo
Faaf eraer & fagedma & ATE A1
famgema & safex 1 9 saeafs eraer
Far frar & 1 3q # gozetafaezm A o
17, ITF Frex € wray, fFam A a0y,
AAFX AW AT | WY 9GAT 9479 Ag 8 fF
azg &4 41 7 feqr JaTTar d2r FIav g,
ar AT A1 FHIT AR G T F FHT
FH O HIH G FTAT & A1 wrg A¥
Fwa &4, AfeT ga F Fwa s |
FAFHAT G21 FTAT § A AR F1 AT
¥4 WX FEEE # ofigad sqrar &
qgAT wgar g & ag cferara sy ?

gal - ®r wg N F fadrae w
wew w0 % far e #§ <o fremgn
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aifs it sraat 91 g w7 frs @ B, =@
7% 1 A% | A AGT WA A, A A,

wffq faamme & at ag a5 ?

4t gHW T FOATW : TH G H
& famae & 1 o w7 weer

SHRI ANNASAHIB SHINDE : How lo
protect the intercsts of the former producers
is engaging constantly the attention of our
Ministry and a number of positive steps
have been taken.

it gAY AT ¢ EVIET A129, 99
aafeent 7 wrgw Arow g mar R,
qaAT o SR ga fawar § T8 & W
ITATT FIAT I Y T &, Y ANT A
73 fewos 2 f& ATHIT UF HHaT 7a197
¢ q9q17 9T FAeIfA N Fv wTCRATN
fZIE FL aiF A GAFARY Ao g @
2 ag Fw g1 9F, AW 1 Ay qET 9
gasqfa =@ fum A% Far W Agy
15 WrATT AT FIAT 7

—eale Ko iyl N oob]
LIS)D u‘i!ju alif'e! =" ‘5-0-‘5"‘! B
ot P o83yl gyl 5 lelap
= 1S 9% gy aye LGS I3yl b
Sl Y S e WLl Sl
@5 Sy == loed -==b;! )SL"l L=y

LS}’GSL}L“)——" asiy l:_sz ‘2'1&"" L’;E.IIS 9
S uSPS~s2 Sty Fys® g.:i
bnS-eSde 585 (s20dy 5 el gt
[5S (y'o EKampgs (S Ly

SHRI ANNASAHIB SHIMDE: As 1
have explained, the intention of the Govern-
ment is that nobody should exploit cither

the consumers or the producers and take
advantage of thc situation. That is why
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this matter has been referred to the Tariff
Commission and that is why statutory
control prices were fixed.

“iRAt wMAT WIE © HeAY W37,
7@ AR ATANN AT FFIARET § - §g
fag 929 9T AISVEAET WOAS ¥ AT H
i gf 4 ax @Y #Y agemT 91 - fA
afexfesr o, MaEdA, gas - T 99
U Ay PR 9w F3AE fF
afrdfaw *r e2get 9rzw gHi gt 8,
afpa gawel a1 qOFA § FF A1 WY
At -9 a8 W Fed § fe arfw
%A gk §, 9 498 ¥ WITINT TW g &,
gfer gawdl § AT F GFET a9 &
I aga AT AGT § | & AT Frgalt
g o gaar <mw 91 qgr & ! mWaT A
wigd & 5. aweafa &1 @q &g, @l
fA % T ag ar A g F AN S
Zrw WY @3 | afE var 9@ gar & &7
aza w1 wgr a1 fe gard @ifst g9 =
JF1T &) 21 @ & 5 97 fmm a1 qemm
wran &, 99 39 ®1E qifaa) e2zae ag
grar & | EEa F IEIE T g aw
gt wa fea @1 saran @rw famd qrar
qT | §@ F1 AGAT AZ AT T FeogAd
W1 SYegEs A1 F FEET AE AT
¥qT G & A0 Al F1 W F fqy
e wHA asrEdr ?

sHRI ANNASAHIB SHINDE : A
Committec has been appointed to look into
these problems.

SHRI SAMAR GUHA : Is ita fact
that a sct of scicntists are of the opinion
that hydrogenated vegetable oil which is
commonly known as Vanaspati, il conti-
nously uscd by a person, may lcad to his
blindness. 1 want to know this. Has this
expert opinion been examined by the
medical cxperts of the Government 7 If
so, what is the report thereto 7 If not, I
want to know whether Government is going
- to examine these opinions of this set of

scientists ?
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SHRI ANNASAHIB SHINDE : From
time to time various views are being
expressed in regard to this. But so far,
the scientists’ opinion which is available
to the Government goes to indicate that
this is not harmful for human body.

MR. SPEAKER :
by Shri Sheo Narain.

SHRI SAMAR GUHA : Who are th®
experts who have given opinion like that ?
There are these very important scientists
and they have expressed the opinion that
it may lead to blindness. I want to know
as to who were the authorities who have
given this opinion that use of hydrogenated
oil will not lead to that type of blindness ?

SHR1 ANNASAHIB SHINDE : With
due notice 1 shall be able to give the
names.

Last supplementary

st fodmoom ;. wewsr  w4Ed,
9agT sl 7 1z fearge gwar f&
Fegld g1 faar wv@ i ged AL A A
feqme &, #iwq A FT T § aTg a9
Wi fY feane § & wda gar faa
Fig, Jra @z f@7 Jig | AT " FEE
AMA & 1 FA4T IV FGAT T &
ZIEH 9T AT &% qE 9T g fAea § )
FqT FIEIL a2 faeaq waregm &0,
faad gw &1 A e a5 ?

SHRI ANNASAHIB SHINDE : There

is no Jifficulty about availability at the
moment all over the country.

WRITTEN ANSWERS TO QUESTIONS

Misusc of Government Machinery in
Hoshiarpur Parliamentary Seat

*¥693. SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Election Commission
has recccived complaints rcgarding the
misuse of Government Machinery in the
bye-election of the Hoshiarpur Parliamen-
tary seat in Punjab; and
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(b)

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (a) No, Sir.

if so, the action taken thereon 7

(b) Does not arise.

Manufacture of (il Barrels and Bitumen
Drums

*696. SHRI S. M. BANERJEE : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Unstarred Question No. 1653
on the 30th July, 1968 and state :

(a) whether the requisite information
on all the points has since been collected;

(b) if so, the details thereof -,

(¢} whether it is a fact that M/s,
Caltex (1) Ltd., supplicd 24 gauge steel
shecl sheets to M[s. Hind Containcrs (P)
“ul. at Visakhapatnam for manufacturing
bitumen drums which they received from
MMTC allotments valued at rupces thirty
lakhs during 1966-67;

(d) if so, how they could do so when
M/s. Hind Containers (P) Ltd., arc said to
be registered under Small Scale Indus-
try; and

(¢} the details of import licences
issued to each Oil Company for 18 and 24
gauge steel sheets separately for manufac-
turing oil barrels and bitumen drums
respectively during the year 1968-69 7

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) (b) and (¢ ). The
Iron and Steel Controller is still collecting
the data from his licensing officers. These
will be made available to the House at the
earliest opportunity.

(¢} Out of Foreign Exchange alloca-
tion for 1966-67, the then Ministry of
Petroleum & Chemicals released Rupeces
33.00 lakhs in favour of M/x. Caltex (India)
Lid. for import of bitumen drum sheets

by M.M.T.C. The sheels were made
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available to M/s, Hind Containers Private
Ltd. by the Oil Company, for fabricating
bitumen drums.

(dy M/s. Hind Containers Private
Ltd., is a subsidiary concern of M/s. Hind
Galvanising & Engineering Company
Private Limited, the drum manufacturiog
contractors of M/s. Caltex (India) Limited.
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Production of Steel during Fourth
Plao Period

*698 SHRI BEDABRATA BARUA :
Will the Minister of STEEL AND HEAVY
ENGINEERING bo pleased to state :
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(a) the total estimated production of
steel at the end of Fourth Five Year Plan
when all the steel plants will be working at
full capacity ; and

(b) whether the Fourth Five Ycar Plan is
designed to create enough industrial growth
to utilise all the stecl produced in the
country 7

THE MINISTER OF STECEL AND
HEAVY ENGINEERING (SHRI C.M, POO-
NACHA) : (a) The Stcering Group which
was sct up to help the Planning Commission
and the Government 1o formulate its
Fouth Plan programme for iron and stcel,
have estimated that  total availability of
finished steel in the Fourth Plan (1973-74)
from the capacity already planned would
be about 7.8 million tonnes. Since the total
demand of finished steel in the Fourth-Plan
has been estimated at 8.4 million tonnes
(including 1.3 million tonnes cxporis), the
Steering  Group has  suggested  several
measures for increasing production to that
level.

The recommendations of the Sicering
Group arc at present under examinilion
by the Planning Commission.

(b) The steel development programme
is being formulated keeping in view the
industrial growth cnvisaged for the Fourth
Plan.
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Loan for Bhadravati Steel Plant

*701. SHRT ONKAR LAL BERWA :
SHRI N. R. LASKAR :

Will thc Minister of SEEEL AND
HEAVY ENGINEERING be pleased to
stale

(a) whether it is a fact that the German
Reconstruction Loan  Corporation has
agreed to give an additional loan of Rs, 3
crores to the Bhadravati Steel Plant im
Mysore;

(b) if so, whether the loan is meant to
finance the import of balancing equlpmt
for the alloy sies] plant; and
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(c) if so, total loan given so far by them
for the Plant ?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHR1 C. M.
POONACHA) : (a) Not yet, Sir,

(b) Docs not arisc at present.

(c) The Mysorc Iron and Stcel Limited
has so for reccived thrce loans fiom the
German Corporation aggregating o DM
87.9 million i.e. Rs. 16.57 crorcs,
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Measures to Safeguard the Intcrests
of Share-Ilolders of Companies

*703. SHRI HARDAYAL DEVGUN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to stale:

(a) Whether Government  are aware
that with the amendments in the Indian
Company Law the small share-holders of
the Indian Iron and Steel Company have
been deprived of their legitimate rights as
sharcholders ;

(b) Whether Government are also aware
that thc management, by adopting various
means, bave been keeping under their own
control shares of the company which are
normally exhibited as being held for the
benifit of the sharcholders resulling in an
additional income to the management; and

(c) 1f so, the steps taken/proposed to
be taken by Government lo safcguard the
interests of small share holders of the
company ?
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THE MINISTER OF INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRIF. A. AH-
MED) (a) : Government is not aware that the
amendments in the Companies Act have
had any such cffect.

(b) and (c). Somc sharcholders of the
gompany have made complaints against the
management of the company with respect to
a block of shares of the company, which
are known as “*Dalhousie Holdings.” These
complaints are under active examination.
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Rail Links in Gujarat

#705. SHRI NARENDRA SINGH
MAHIDA :
SHRI MANUBHAI PATEL :
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Will the Minister of RAILWAYS be
pleased to stale :

(a) whether it is a fact that the Gujarat
Government have recommended to introduce
some new rail links in Gujarat;

(b) whether it is also a fact that thesc
new rail links would include construction of
Bhavnagar-Tarapore broad guuge line and
conversion of Ankleshwar-Rajpipla line into
broadgauge;

(c) whether the survey has been condu-
cted in respect of the aforesaid rail-links;

(d) if so, the details thereof;

(e) if n@t, when it is likely to be condu-
cted; and

(f) the date from which the work of
constructing new lines would be taken up 7

THE MINISTER OF RAILWAYS
(DR.RAM SUBHAG SINGH) : (a) and (b).
Yes Sir,

(c) to (e). A fresh tralfic survey for
the Bhavnagar-Tarapore broad gauge railway
linc has recently been carnied out by the
Western Railway and whe revised report
submitted by the Ralway 1s under cxa-
mination in the Railway Board's officc. As
regards the conversion ol Ankleshwar-Raj-
pipla narrow gauge line inilo broad gauge,
a review is being  carried out by the
‘Western Railway.

(f). A decision on th: coastruction of
Bhavnagar-Tarapore B. G. railway line will
be taken after the examination of the revised
tralfic survey report is completed. Also, a
decision regarding the conversion of Ankle-
shwar-Rajpipla narrow guauge linc to broad
gauge will be taken after the results of the
review now im progress arc known and
examined by the Railway Board.

Railway Freight

706. SHRI M. L. SONDHI : will
Minister of RAILWAYS be pleased
stale :

the
to

(a) whether any reprcseatation has been
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reccived for the reduction of railway freight
to pre-1967 level on all grades of manganese
ore; and

(b) if so, what stcps have been taken by
Government in this regard 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) In 1967,
there was no change in the rate of freight
for manganese ore as such. However, the
concession on mangancse orz for export and
for mangancse or¢ booked to fcrro-mang-
anese plants for the manufacture of ferro-
manganese for export was reduced from
15th June, 1967. Some representations agai-
nst this were reccived.

(b) The request that the rate in force pr-
jor to 15th June, 1967, be restored has not so
far been acceded to, but the question whe-
ther some reduction is feasible is wunder
examipation with the Government.

Bokaro Steel Plant

*707. SHRI R. BARUA : Will the’
Minister of STEEL AND HEAVY ENGIN-
EERING be pleased Lo state :

(a) whether it is a fact that the setling
up of a capital repairs agency to carry oul
timely repairs of blast furnaccs and other
units in the Bokaro Stecl Plant has been
recommended by the Sovict delegation led
by Mr. 5. Skachkov,

(b) if so, whether this ag:icy could be
utilized to serve olher pubiic scctor  unils
also;

(c) the recommendations made by the
delegation in this regard; and

(d) how far they have been acccpted by
Government ?

OF STEEL AND
(SHRI C.M.

THE MINISTER
HEAVY ENGINELRING

POONACHA) () : No, Sir, not in regard to

Bokaro Steel Plant,

(b) Docs not arise
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(c) and (d). In the joint review of the
performance of the Bhilai Steel Plant by

Government of India and Soviet Delegalion
led by Mr. Skachkov, one of the agreed
conclusions was to set up a suilable organis-
ation at HSL level, for carrying out capital
repairs of Blast Furnaces, Open Hearih
Furnaces and Coke Ovens for all the HSL
Plants. HSL are taking necessary steps to
implement it as far as possible.

Donations by Modi Fabrics, Modinagar
to Political Parties

*708. SHR1 MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELO-
PMENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:-

(a) whether Modi’s or their concerns
contributed any funds to the Congress Party
or the Bharatiya Kranti Dal during the last
two years; and

(b) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADL
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) No information is available
regarding funds contributed by the Modis
in their personal capacity. Some companies
belonging to the Modi Group, according to
its composition as shown in the Monopolies
Inquiry Commission Report, appacr to have
contributed funds to the Congress and no
conlributions appcar to have beecn made to
Bharatiya Kranti Dal during the ycars 1966-
67 and 1967+68.

(b). The details of funds contributed by
the companies concerned are as follows :-

(Rupees)
Name of the Company Congress Pariy
1960+-67  1967=68
Patiala Flour Mills .
Co. Pvt. Ltd. 11,000 .-

Modi Spinning and
Weaving Mills Co. Lid. 71,250 5,000
37,500 5,000

T 119,750 10,000

Note @ The period covercd Ly ile vears
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Ist July, to 30th June.

is from

Refusal by Barbers to cut hair of
Harijans

*709. SHRI BABURAO PATEL : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether complaints from ‘Harijans
regarding the refusal of barbers to cut
their hair, as has been received in the case
of Harijans of Sisoli from Muzaffarnagar
District, have been received from other
States;

(b) if so, how many and the naturc of
the complaints;

{c) whether barbers  arc public ulility
institutions and whether any action can be
taken against them under the Untoucha-
bility Act; and

(d) the steps Governn.ent propose to
take to compel the barbers to be their duty
towards fellow citizens ?

THLE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) No, Sir.

(b) Does not arise.

(c) Such cases fall within the mischicl
of Section 6 of the Untouchability (Offences)
Art, 1955,

(d) Such offences are cognizable wunder
the aforesaid Act.

Welfare of Scheduled Castes and
Scheduied Tribes in Kerala

#710 SHRI P. C. ADICHAN : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to stale.

(a) whether any schemes for the welfare
of the Scheduled Castes and Scheduled
Tribes in Kerala during 1969--70 and under
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the Fourth Plan have been submitted to
Governmen;

(b) i so, the details and financial outlay
thereof;

(c) the Central assistance to be given
for their implementation; and

(d) whether Government
approval to them ?

have given

THE MINISTER OF LAW AND SOC-
TAL WELFARE (SHRI GOVINDA
MENOMN) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House [Placed in Library. See No. Lt-
784/169)

(c) The rate of central assistance for
the State Plan schemes is 607/ of the app-
roved outlay or the actual expenditure
incurred, whichever is less. Ceniral assist-
ance in the Centrally Sponsored Sector is
109%.

() The Fourth Plan has
Minalised.

not yet been

Law Commission’s Roport on Reforms
of Criminal [I'rocedure Code.

*711 SHRI B.K. DASCHOWDHURY :
Will the Minister of LAW AND SOCIAL
WELFARE be plcased to state :

(a) whether the Report of the Law
Commission on the reform of Criminal
P'rocedure Code has been completed ;

(b) il so, the salient features of the

report; and
(c) il not, the reasons for the delay 7
THE MINISTER OF LAW AND SOCIAL
WLELFARE (SHRI GOVINDA MENON) :
(a) No, Sir,

(b) Docs not arise.

(¢) The Code of Criminal Procedure is
a rather long legislation. The proposals for
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reform of the Code can be made only after

close and sustained study.

Running of Super Express between New-
Delhi and Howrah

*712. SHRI SRADHAKAR SUPAKAR :
Will the Minister of RAILWAYS be pleased

to state @

running a

(a) whether the proposal of
Declhi  and

Super Express between New
Howrah has been deferred; and

(b) if not, the date by which it is likely
to state :

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) (a) and (b) . Sir,
102 Dn/101 Up Rajdhani Expresses have
already been introduced  as  bi-sweekly
services between New Dlhi and Howrah with
effect from 1-3-1969,

Mistakes in Ballot Papers in Mid-
Term Elections in U.P.

*713. SHRI SRINIBAS MISRA :
SHRI SURENDRANATH
DWIVEDY :
SHR1 K. LAKKAPPA :
SHR1 S.M. KRISHNA :

Will the Minister of LAW AND SOC-
IAL WELFARE be pleased to state :

(a) whether it is a fact that thcre have
been large scale mistakes in the printing  of
ballot papers in the mid-term  elections in
Hardoi District in U.P.; and

(b) if so, what steps were taken to meet
the situation ?

THE MINISTER OF LAW AND 50C-
TAL WELFARE (SHRI GOVINDA ME-
NON) : (a) and (b). There were no mistakes
in the printing of the ballot papers in Har-
doi district except in the matter of serial
numbering of ballot papers in a large num-
ber of cases in 83-Beniganj and 85-Ahironi
assembly constituencies of the district, Imme-
diate steps were taken to print fresh ballot
papers to replace the defective scries and
the fresh ballot papers were issucd (o the
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Presiding Officers. The defective series of
the ballot papers were withheld and not

issued to the Presiding Officers concerned
and have been sealed and keptin safe
custody.

South Eastern Railwaymen's
Federation

*714. SHRI1 JYOTIRMOY BASU : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether the management of the
South Easlern Railway cancelled recognition
of the South Eastern Railwaymen's Feder-
ation on charges of taking part in the coun=
try-wide general strike of the Central Gove-
roment employees;

(b) whether the Calcutta High Court
issucd an order asking the management te
maintain the sratus quo; and

(c) il so, the reasons why the Chiefl
Cashicr, South Eastern Railway, by a seccret
circular dated the 12th December, 1968 has
prohibited the South-Eastern Railwaymen's
Federation from  carrying on its normal
union activitics 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, Sir, the
name of the Union is **South Eastern Rail-
waymen’s Union’ and nor **Federation”',

(b) The Calcutta High Court passed an
interim order of injunction on 25.11.68
restraining the General Manager, S.E. Rail-
way and others from giving any effect to
the order withdrawing rccognition from the
S.E, Railwaymen's Union.

(c) Certain instructions werc originally
issued on 23.11.68 by the MHeadquarters of
the Railway Administration before the stay
order was passed and subsegently by the
lower formations. Thus, the FA and CAO
issued an order on 12.12.68 10 the officers
under him; however, with the issue of an
interim order of injunction, the concerned
authorities were specifically advised on
31.1.69 to continue to give the facilities
which the Union was cnjoying till the final
disposal of the writ petition,
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Commercial Clerks in Madura, Divi-
sion of Southern Ruilway

*715. SHR1 S. KUNDU :
SHRI P. VISWAMBHARAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Government
have reduced the number of Commercial
clerks in the Madurai Division of the Sou-
thern Railway;

(b) whether the number of trains on the
Southern Railway (goods and passcenger)
has been reduced; and

(c) if so, the details thercof ?

THE MINISTER OF RATLWAYS (DR.
RAM SUBHAG SINGH): (a) Ycs, Sir.

(b) and (¢). (i) Paxsenger Trains
Two pairs of trains  ruaning  between
Mettupalaiyam and Coimbatore and between
Mettupalaivam and Ooty respectively were
cancelled on account of poor occupation.
The runs of one pair of passenger Lrains
running  between Mecttupalaiyvam  and
Palghat were curtailed in order to create
line capacity on the Coimbatore-Olavakkot
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Scction for the movement of essential
foodgrains to Kerala.

(i) Goods Trains The number
of goods trains depends upon the traffic
offering for clearance. In 1968-69, the
goods traffic on Southern Railway did not
decrease, but actually increased, the total
train kilometres on the broad gauge and
metre gauge combined being 14.4 million
during the period April, 1968 to January,
1969, as against I3 4 million during the
period April, 1967 to January, 1968,

Votes polled in Mid-term Elections

*#716. SHRI HEM RAJ: Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased 1o state :

(a) the total number of wvotes polled
in the recent mid-term clections in  the
States of West Bengal, Bihar, Uttar Pradesh
and Punjab, State-wisc ; and
of valid and

{(b) the total  number

invalid votes ?

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON) : (1) and (b). The required
information is as under :-

Assemb!ly

Sl.  Name of Total No. of voles
No. State . polled |

1. Bihar 5,391,256

2. Punjab 4,836,135

3. Uttar Pradesh 24,264,995

4. West Bengal 13,758,000

Valid votes Invalid voles

14,940,955 450,304
4,707,086 129,049
23,464,135 500,863
353,762

13,404,238

Manufacture of Ceramic Machinery
at Shahdol, Madhya Pradesh

*717. SHRI S. 5. KOTHARI + Will
the Minister of INDUSTRIAL DCVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleascd to state :

(a) whether itis a fact that a lctter
el intent was issued to Gidwaney Bros,,

Calcutta for cstablishment of a factory
for manufacture of Ceramic machinery at
Shahdol (M. P.) and the party complied
with the subscquert formalitics indicated by
the Ministry;

(b) il so, the rcason why Government
have not issued industrial licence to the

party despite their repeated requests®
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(¢) whether an industrial licence is
now at all necessary for proceeding with
the project in view of the party's statement
that they do not require any forcign
exchange or forcign collaboration: and

(d) the steps Government are taking
to ensure that sanction to applications for
industrial licences are not delayed and
that processing of applications is expe-
dited 7.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAIL TRADE
AND COMPANY AFFAIRS (SHRI F. A.

AHMED) : (a) and (b). Messrs,  Gidl-
waney Bros., Calcutta were granted a
letter of intent on 29.5.1932, wvalid till
28.8.1962, approving thzir schame in

principle for establishitg a new industrial
undertaking at Shahdol, Shahdel District
iMadhya PracesY) for the manufacture of
Rs. 150 lakhs worth of Ceramic Machinery
per annum. This was to bz converted
into a formal industria! licence afier the
terms of forcign collaboration and  the
arrangements for impart of capital equip-

ment were settl:d v thy saisfction of
Government. heiv request  for import
of capital cquipmznt was agree| to, lor

Rs. 32 lakhs, on 19-10-1953 subject :o
their negotiating a foreign exchanac loan
with the Tndustrial Credit and [hvestmoat
Corporation of India Ltd./Industrial Finance
Corporation Ltd. Their propisal  for
Financial and techaical collaboration with
a US.A. firm was also anproved in princi-
ple on 29-11-1953  Thereafier, from
November 1963 to March 1956, the firm
went on changing their plans in regard to
items of manufacthmie. forgian technical
collaboration and impo:t of capital goods.
After several such chances, they finally
informed on 26-3-1966 and on 2-6-1967 that
they were in a po:ition to implement their
approved scheme for the manufacture of
sramic Machinsry, without any foreign
collaboration and import of capital goods,
respectively. In view of thz numerous
changes that had taksn place in respect
of this schems sinoc its original submission,
the details of the scheme were discussed
with a ropresentative of the firm by an
official of th: Ministry in January 1968.
After thesg  discussions, the camw was
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placed before the Licensing Committee for
cxtension of the validity of the letter of
intent for a period of six months. In view
of the long time that had elapsed since the
letter of intent had been granted and the
scveral changes that had taken place in the
party's proposals, the Commitiee at its
meeting held on B8-4-1968 rejected the
proposal for further extension of time and
recommended that the letter of intent should
be cancelled.  Unfortunately, there has
bzen an omission to communicate this
decision to the party in time. This is being
done.

(€} An Industrial licence is required
for this project, as the total investment on
fixed assets cxceeds Rs. 25 lakhs, cven
though no imported equipment or foreign
celluboration is required by the party.

{(d) On the basis of the recommenda-
tions of the Industries Development Pro-
cedures Committee which was set up in
1963, the industrial licensing procedures
have been streamlined.  Under the revised
procedure, to cnable the applicant to know
as early as possible whether Government
would be prepared to consider favourably
the propnsal put forward by him, arrange-
ments have been made to issue ““Letter of
Intent™ indicating the intention on the part
of the Government to issue an industrial
licence, subject to the conditions specified
in the “Letter of Intent™ being fulfilled.
Headquarters Sub-Committce of the
Licensing Committee meets more frequently
now (cvery fortnight) to consider the appli-
cations for industrial licences and powers
have also been  delegated to  administrative
Ministries for disposal of certain types
ol casz2s without reference to the Licensing
Committee. The Industrial  licensing
procedures have been undergoing a continu-
ous review by the Government with a view
to reducing the time taken in disposal of
applications. The Industrial Licensing
Puilcy Inquiry Committee is also looking
into the working of the industrial licensing
system during the past ten years. Any
further changes in the existing licensing
procedures would, therefore, be considered
by the Government aficr receipt of the
report of the Committes, which is expegieqd
by the end of June, 1969, '
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Conversion of M. G. Line into B. G. in
Eastern Uttar Pradesh Districts

*718. SHRI MAHANT DIGVIJAI
NATH : Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that a survey
is being conducted by Central Government
in the Eastern U.P. Districts connected by
metre gauge line to convert the same into
broad gauge;

(b) if so, the progress made in this
regard;

(c) the time by which the Survey
report is expected to be received by Govern-
ment ;

(d) the time by which the lines are
cxpected to be converted into broad gauge;
and

(e) the cstimated to be
incurred 7

cxpenditure

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b).
Preliminary Engincering-cum-Traffic Surveys
for conversion of the metre gauge lines
from Varanasi (Manduadih) to Gorakhpur
via Bhatni, and Barabanki to Gorakhpur
via Gonda (with an additional broad gauge
line between Barabanki and Gonda) have
been sanctioned and are in progress. The
survey work for the Varanasi-Bhatni-
Gorakhpur portion has becn completed and
the report is under compilation of the
Railway Administration, On the Barabanki-
Gonda-Gorakhpur  portion 609 progress
on the survey has been achieved till now.

(<) The suivey reports are expected to
be received by June, 1969.

(dy and (e) . A dccision on the actual
conversion of these seciions will be taken
after the surveys are complcted. The
estimated cost of the work, the time it will
take and other details will also be known
only after the surveys are completed.

Treatment to Adivasi Halpatis in Gujarat
#719, SHRID, N. PATODIA ¢ Wl
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the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it isa fact that in some
parts of Gujarat the adivasi tribe called
“Halpatis™ are still being traded as slaves;
and

(b) if so, the reaction of the Central
Government in regard to the aforesaid
practice vis-g-vis the provisions in the Consti-
itution of India with regard to the abolition
of slavery from the couatry ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
No, Sir.

(b) Does not arise.

Non-reserved Third Class scats in
Bombay-bound Frontler Mail
and ACC. De-Luxe Traing

*720, SHR’ GEORGE FERNANDES :
Will the Minister of RAILWAYS be
pleased to state :

(2) the number of non-reserved third
class seats available in the Bombay-Delhi
Frontier Mail and the Acc. De-Luxe trains;

(b) if no seats arc at all available,
whether he would consider taking immediate
steps to provide at least one un-reserved
third class bogey to each of thesc trains;
and

(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) . A state-
ment is laid on the table of the Sabha
[Placed in Library. See No. LT-485/69].

(b) and (¢) . Room for attaching an
additional unreserved third class bogie as
a regular measure to the ACC De-Luxe
trains which have no provision whatsover
for third class unreserved seats is not
available. Third class accommodation
availabe on theso fast popular long distance
trains has been set aside for reservation
with a view to avoiding over-crowding and
for the convenience of long distance passen-
gers, Adequate unreserved third class
accommodation iv provided on other Expresy
tralas running on thede routes, -
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Manufacture of Cincma Projects.

4235. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM.-
PANY AFFAIRS be pleased to state :

(a) the names and locations of India-
owned factorics, with names of foreign
collaborators if any, manufacturing various
brands and sizes of cinema projectors in
India with capital investment, the namecs
of Directors and annual oulputin quantity
and value of each unit, with licensed
capacity of each unit;

(b) the percentage and particulars of
foreign components used for 35mm and
16mm cinema projcctors and the amount
of forcign exchange allowed annually to
cach unit;

(c) the amount repatriated annually by
way of profits, dividends or rovalty by
each foreign collaborator during the last
three years; and

(d) the number, brands and value of
forcign cinema projectors imported into the
the country annually during the last threc
years country-wise ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (d). Information is
being collected and will be laid on the
Table of the House.

Small Car Project in the Fourth
Plan

4236. SHR1 RANJIT SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
PMENT, INTERNAL TRADE AND COM-
ANY AFFAIRS b= piciied to refer to the
reply given to Starred Question No. 180 on
the 25th February, 1969 and state :

{a) the names of the forecign collabor-
ators, if any, who would be associated with
each of the fiftecn partics for manufacturing
small cars in India;

(b)Y the make of the car that is proposed
to be manufactured together with engine

capacity, selling prige for consumer aad
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annual production capacity of each of the
fiftecn parties;

(c) the percentage of foreign capital and
foreign components involved in each case;

(d) whether all the parties
submitted prototype
small cars
experts;

have also
of their proposed
to Government for trial by

(¢} if so, whether all the above 15 pro-
posals are pending decision  with the Plan-
ning Commission for inclusion in  the Fou-
rth Plan; and

() the final
thereon ?

decision of Government

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR1 F.A,
AHMED) : (a) to (c). A Statcment pivng
the required  information is laid on the
Table of the House [Placed in  Library. See
No. LT--486/69].

(d) No prototype has becen  submitted
by any party.

(¢) and (f). No final decision on  these
proposals has been taken pending a decision
on the general issuc as to whether or not
a Small Car project is to be taken up  for
implementation during the Fourth Five Year
Plan,

Drinking Water at Bahadurgarh
Station

4237. SHRI ABDUL GHANI DAR :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that good drin-
king water is not available at Bahadurgarh
Railway Station on the Northern Railway;

(b) whether it is also a fact that water
supply line of local Municipal Commitice
is available upto Railway boundary;

(¢) if so, whather the Municipality has
been approached to provide drinking water
for the public and Railway Staff at Baha.
durgarh and with what results; and
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(d) if no steps have been taken, the
reasons therefor 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH : (a) Yes.

(b) Yes.

(c) Yes. Final decision is still awaited
from the Municipal Committee.

(d) Question does not arise,

Rural Artisan Training Institute,
Koppal, Mysore

4238, SHRI S. A. AGADI : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact
Craft with Central Aid is introduced in
Rural Artisan Training Institute, Koppal,
Raichur District of Mysore State ;

that Tanning

(b) if so, since when and the total amo-

unt spent on  machinery, equipment and
training staff;
(c) whether it is a fact that Tanning

Craft has not been working since the begin-
ning for want of somc machincry parts that
were not supplicd by the manufacturers;
and

(d) whether it is also a  fact that the
Tanning expert is sitting idle for the last
more than six yecars without any work ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d). Information is being
collected and will be placed on the Table
of the House.

Unmanned Level Crossings

4239. SHRIC. K. BHATTACHARYYA:
Will the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No, 1371 on the 30th July, 1968
and state :

(a) the number of un-mapned level
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crossings in which the pewly invented safety
device has been provided ;

(b) costs incurred thereon by the States
and the Central Government; and

{c) results achieved ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) One.

(b) The entire cost of about Rs. 20,000
was borne by the Central Government as
the device  was provided on  experimental
basis.

(c) The equipment is working satisfac-
Lorily.

Scholarships to low Incomc Group Students

4240. SHRI KIRUTTINAN : Will the
Minister of LAW AND SOCIAL WEL.
FARE be pleased to state :

(a) the number of students who were
granted low income group scholarships by
the Central Government State-wise, during
the year 1908,

(b) the total amount
wise; and

thereof, State-

(c) the income limit stressed by the
different State Governments for scholar-
ships 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO): {a) and (b) .
The scholarships to the students are awar-
ded and paid by the Statec Governments.
The cxact number of s.holarships awarded
by cach State Government, total expendis
ture incurred ctc. would be known only
after the closc of the financial year 1968-69.

{c) The following upper income limits
have been prescribed by the Government
of India which is uniformly applicable in
all the States.

Rs. 2400 per anoum in  technical
courscs.

Rs. 2000 per annum in nop-technical
Courses.
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Level Crossing at Nilgiri Road Station
on South-Eastern Raillway

4241. SHRI S. KUNDU :
Minister of RAILWAYS be
state :

Will the
pleased to

(a) whether Government have decided
that half of the cost of construction of a
level-crossing should be borne by the
State Government;

(b) whether any level-crossing has been
provided in Nilgiri Road Station on East-
ren Railway as demanded by the people of
the locality; and

(c) if so, whether Government have
sent any communication to the Orissa
Government asking them to bear half of
the cost of conmstruction of this level-
crossing ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a). No.

(b) A new level crossing has been
asked for at NMilgiri Road Station, in addition
to the one already existing at a distance
of 1260 ft. Under the extant rules, the cost
involved, i. e, both initial as well as
annual recurring, etc. is to be borne fully
by the road authority/State Government.
The necessary details of the proposal
together with the financial implications
have already been furnished to the Govern-
ment of Orissa for their acceptance. Their
final decision is still awaited.

(c) Does not arise.

Demands of Railway Uscrs' Committee,
Balasore (S. E. Railway)

4242, SHRI 5. KUMNDU Will the
Minister of RAILWAYS bc pleased to
state :

(a) whether Government follow any
criteria to organise Station of Rail Users’
Committee; if so, details thereof;

(b> whether in such Committee, elec-
ted representatives of the area such as
M. L. A. and Municipality Chairman arc
included as members;
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(c) whether the Station or Rail Users’
Committee of Balasore station of the South
Eastern Railway demanded (i) to provide
retiring room, (ii) to expand and cover
the existing Third Class waiting ball,
(iii) to provide cycle stand, (iv) to improve
the condition of 2nd Class and 1st Class
waiting rooms for ladies and gents, and
(v) to extend the overbridge; and

(b) if so, whether the demands have
been fufilled and if pot, the reasons
thercfor ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Consultative Committees or rail users
have becn formed at the Zonal and
Divisional/Regional Headquarters of Rail-
ways as well as at stations serving important
commercial and industrial centres, Nomina-
tion on thesc Committees is based on the
principle of securing as wide a representa-
tion as is practicable of the various
indentifiable and important groups of rail
users including M.L.As. and Chairman or
the representatives of Municipalitics.

A slatement giving the
the Table of the
Library, See No.

(cyand (d) .
information is laid on
Houses. [Placed in
LT--487}'69].

Industries in Tamil Naduo

4243, SHRI KIRUTTINAN : Will the
Minister of DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) whether any scheme for the deve-
lopment of medium industries in Tamil
Nadu in 1968-69 and 1969-70 has been
submitted by Thamirjhaga Arasu;

(b) if so, the lay-out and other details
of the scheme indicating the extent of
additional capacity to be crcated in each
industry;

(c) whether the schcme bas been
approved by Government and if so, with
what modifications; and

(d) the extent of employment opportuni-
ties to be crcated by the scheme?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SARIF. A.
AHMED): (a), (b) and (d) . The Government
of Tamil Nadu had submitted their propo-
sals under various sectors for the Annual
Plan 1968-69 as well as for 1969-70, Under
the “‘large and medium industries™ sector,
the schemes under implementation in Tamil
Nadu in 1968-69 werc the continuous
casting plant, ccment plant and the pro-
gramme of development of industrial areas,
and the State Government had made a
provision of Rs. 25226 lakhs for the
schemes under this sector. For 1969-70
the State Government have made a provi-
sion of Rs. 400 lakhs for the following
large and medium industries: —

1. State Industrial Projects :

Rs. in lakhs

1. First stage of Stecl
Plant-Development
of mines and setting
up of palletisation

plant. 5.00
2. Tuticorin Fertilisers

Equity participation. —_
3. Salt based industries. 1.00
4. Modernisation of

Textile Mills etc. 25.00
5. Incentive to Industries. 5.00

II. Madras State Industrial Decvelopment

Corporation:
1. Continuous Casting

Plant. 150.00
2. Tamilnadu Cement

Factory at Alangulam. 100.00
3. Sponge Iron Plant. i
4. Machine Tool Acce-

ssories. 1.00
5. Madras State Industrial

Development Corpon. 60.00
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1II. State Finance Corporation :

Share capiial and loan to
Madras Industrial Invest-

ment Corporation, 50.00
IV. Metric System : 6.00
Total 403.00

Detailed particulars of these schemes
such as the additional capacity to be created
in each industry and the employment
potential of cach scheme have not been
furnished by the Govt. of Tamilnadu.

(c) The proposals submitted by the
Govt, of Tamil Nadu were discussed by a
Working Group in the Planning Commi-
ssion. However since the Annual Plan
1969-70 is still under finalisation, at this
stage it is not possible to state which of
the schemes will be included for imple=
mentation during 1969-70.

mrrage, 39 93a & w3gfea afaal
& grezw & fag @t af ufaay
w1 ghafaara

4244, wit wrag saq ;. Far fafa
AT QAW FEATW A-AT g JATY H FIT
w30

(%) =ar mremqe & sryqfaa miay
% greed & fag 7 g aar & 1€ 10,000
oy #t ufg & & gfafrar R agd &
gIqOT F qI H IAT 9 GG X
w1 e greq gy, ag faww 9
fegra, 1968 #t g§ aatqaifes  wavg-
s gfafa # §55 & FEgN T 0
gear 13 % gq1; "

(@) afz gf, @ vawr Yy e
Wz afz afY, o weafas faseq & s
Frow § 7
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fafa wama qar aww s
fawrn & ge-we (A gearw @)
(%) a1 (@). gdtg T & qgd @Y
Faf & sgfaa aifaai & faenfaai #
gy # gfaard 2 & fau oF ofc
AT AATE 1L 4Y | FEI §BW FIFRL A
z qfeaismT & wdla g=9aw  arafas
ega, fadtar ar=ng, faar mrage )
10,000 =97 &1 w217 fzar ar | aqrar
mrg fFag #19 QU & nar . ag
#t qarar war ¢ fr fagw ad eggfea
afaal & 20 ar wea 8 fagnf @i @
W@ a|

faar gfeaa B warw weary afamy
% fazg feu nu  «ATQQT F7 S Ay
AT &L

I AT ATHTT A FAY @gEAr ar
arent gearsit &1 grafead cag@ar dearai
# gaaracy fag &1 Afa qraed oF
faaia fear | Fergame, Mrage faa &
A% & &1 warg faen qarw e
geqr’" #1919 fgur mar a1 1 I® Taq-
FNEIeT 7 wamsi #1 fagsm fwar
T AR &Y I TRAl F FIA F
& forg @ 37 &1 "Ry fzarar IF1
qr @ar fa7 &1 Fgad &= T AT I
qf | 99 TSl #1 97 A4 faa @
g% | ®A9T, A H A IIAT AT
HE FT & TE |

gat 53w | srefas afeqai

4245, oY Wymg s Far fafy
AqT GATHA W@ HeED 18 AT,
1968 & wardifea gw g&ar 1082 &
JU ¥ g § 4g qA19 & F F4r
fe :

(%) vaT 2w ¥ wrnfres afemat
% fwig-wid 97 fagwe, 1968 %
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feaat qma qm, feay wwgd ¥ &
f&ar qut feam o7 =07 gar; o<

(@) wYaifre afeaat w1 fmfa-
1 qU FF ¥ 1 fhaar ang wiom
A feaw wwgdd # srawwar @
q4T fFaaT 97 a7 @ * gEwraAr g 7

fafu sevma  ag1 A& wea
favm & ge-wR (st gemam )
(F). @ 3%t qar and a1 & wra-
frw afeqdt oz o v qar @€ A
ag ufe A% & wf g —

sEat &1 qiw HIZ FRRIT & I
T R q4T @A
&1 7€ ufw

l. axg

(FA9FT AX) 2 aF 2,24,635 w.

2. gy 1} a9 2,36,000 =.
3. yAarst

(d=re) 3 ag 2,51,006 s.
4. AT

(FrTrmdr) 31 39 2,59,634 =,
5. TR 3 99 2,51,700 =
6. g 3 ag 2,31,455 s,
7. geaardl 3} ad 2,61,615 =,
8. &Hredr

(sreTss) 3 ag 2,58,384 =.
9. Fagg 3 a9 1,99,322 &,

10. meirgT a7 wWr g 1,58,705,73=.

1. wier @ @ & (¥, 1968 aw)
55,083.98 %.

(wegaz, 1968 aw)
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TTSIYR qar dieT F1 Hrifs afeaat
# ¥ g% X qgAfa @« 2,58,384
WY RTAr A 1969-70 F w7 awm gl
HEcuill

wtrayy, IO sin ¥ wgglan wifad
& faenfagl & fad mazw ux

4246. it wreg aarg - T faf
aa @AW se@m #§Ar 12 fzawEw,
1968 & marifea swa dwar 4276 &
ITT F I F g8 FATH T FI0 F 6

(%) =5 9= M@, AT GRT &
gfwa fanfadi giwr graafadl & fad

AT 951 & X # TST JHFT § A1A-
T 9TH FL A7 TE 8

Tt(q} afg g, At SsusT ey v
=

(w) afs ==Y, @t faeg & Far
e & 7

fafa swmg qar amw  wemm
fawm ¥ guast (st geaw TA)
(%) &f, = | '

@ = (7, (@) IR (W)
faazwt & fagr nar § & 99T 9T q¢
@1 g1 [qrasTem ¥ @ nan )
afery dear LT-488/69] |

() se g} Izar

Shifting of Office of Salt Commissioncr,
Jaipur to Gujarat

4247. SHRI R. K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleascd 1o state :

(a) whether it isa fact that an Office
of the Salt Commissioner is kept at Jaipur
despite persistent demand to shift it 10
Gujarat State; and
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(b) the rcasons for not agreeing to this
demand when more than 60 per cent of salt
is being manufactured in Gujarat State ?

THE' MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (b). The office of the
Salt Commissioncr continues to be retained
in a Central place like Jaipur because apart
from the issuc of licences, the Salt Commi-
ssioner has to attend to a number of other
administrative functions. There is, however,
an office of the Assistant Salt Commissioner
in Jamnagar and another Office of the
Superintendent of Salt at Dharangadhara.

WY /T 3 S

4248. wY wazETe A : 54T TR
/=Y ag A T g 74 5

(%) m@ 2 agf & t@x A W
1A, Xq9 § gUT A7 941 AU g 19
q1F q4T AEIAT B, TAF-JAF fwaAn
&7 AT ;

(@) =+1 =mafa & IA¥ 9T FA
fradt ofo & i f57 o% Tar gwwEC
g foat afn & 33 iz 57 ; W

() way nfeai mfz $Y Q&a &
frd qar fasg 3T & &1 @I F
frarc g ?

™Y "Rt (T A g Fag )
() fagT S aiid 3o @ 7@
T AmE (3% f7r a7 aygqi) 1 99
ZH ITIT Al i —

1966-67
1967 68

26,71,485 %o

38.46,910 %o
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(x)

Arrcar of Rent Instilments in Okhla
Industrial Area (Delhi)

4249. SHRI GADILINGANA GOWD :
Will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slate :

(a) whether it is a fact that instalments
of rent from a large number of industries
in the Okhla Industrial Area (Celhi) are
due to be paid.

(b) if so, the details of the same ; and

(c) the action being taken to recover
the dues 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRIF. A.
AHMED ) : (a)snd (b). An amount of
R, 35,70 1pce wos due on 38.3.1969 from
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allottees of the Okhla Industrial Estate.
Out of this an amout of Rs. 3.65 lakhs is
due from the Government/Semi-Government
concerns. Besides, the allottees have
depesited an amount of Rs. 1.49 lacs as
security with the Directorate of Industries,
Delhi. After deducting these, the net arrears
from private allottecs come to Rs. 20.56 lacs.

(c) The Delhi Administration is taking
necessary steps for recovery of arrears and
the cfforts have succecded to some cxtent.
The amount of recoverics stepped up from
only Rs. 28,323/- in the quarter cnding
December, 1968 to Rs. 90,433/- in the foll-
owing two months. Nntices are being
regularly issucd and the defaulters are being
charged penal interest (i) 64, p. a. on the
arrears of rent.

New Railway Lines in Andhra
Pradesh

4250. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be
pleased to state @

(a) the number of proposals received
for the opening of new Railway Lines in the
State of Andhra Pradesh during the Fourth
Five Ycar Plan;

(b) whether Government propose to
undertake opening of new Railway Lines
with a view to develop the State during the
Fourth plan period; and

(c) if so, the details thereof 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c).
Railway devclopment is not envisaged on
any state-wise or region-wisc concepts, but
on over-all development consideration in
the national interest. However, as sugge-
sted by the Andhra Pradesh State Govern-
ment, Enginecring and Traffic Surveys for
a new Broad Gauge line from Sccunderabad
to Nadikude and for the conversion of the
Guntur-Macherla Metre Gauge section into
Broad Gauge together with updating the
carlier survey report for the Bhadrachalam
Road-Kovvur rail link have been ordered
!nd these are in progress. Declslon regard.
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ing the actual construction of these lines
will be taken after the surveys arc coms
pleted and the results thereof known.

New Railway Lines in Andhra
Pradesh

4251. SHRI GADILINGANA GOWD :
Will the Minister of RAILWAYS be pleased
to state :

(a) the number of times surverys have
been conducted for opening of new lines in
the State of Andhra Pradesh from 1962
to 1968;

(b) the details thercof; and

(c) the expenditure incurred on each
survey 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c).
Information about railway matters is com-
piled railway-wisc and not state-wise.
Railway development is envisaged on over-
all development consideration in the national
interest and not on any state-wise or region-
wise concepts. However, surveys for the
following ncw lines falling wholly or partly
in Andhra Pradesh havc becn carricd out
from 1962 to 1968 or arc in progress. The
estimated costs of the surveys are shown
against cach :-

1. Bhadrachalam Road to Kovvur-
Feasibility-cum-cost  study carried
out at an estimated cost of
Rs. 99,478/

2. Nadikude-Secundcrabad ( together
with conversion of Guntur-Macherla
Section)-Surveys sanctioned at a
cost of Rs. 10.66 lakhs and are in
Progress.

3. Dantewara- Bhadrachalm Road--Final
location and traffic surveys carried
out at an estimated cost of
Rs. 15.45 lakhs.

4. Sukma-Varaha/Polavaram- Prelimi-
nary Engineering and Traffic surveys
carriod out at an estimatod cost of
Rs. 11,27 lakhs.
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5. Separate B. G. line from Guntakal
to Dharmavaram (and conversion of
Dharmavaram——Bangalore  section
from M. G. to B. G. )--Preliminary
En:inr:cring and Traffic Surveys
sanctioned in November, 1968 at an
estimated cost of Rs. 4.82 lukhs and
are in progress.

Extension to Class 1 Officers in the Minlstry
of Industrial Development, Internal Trade
and Company Affairs
4252. SHRI K. LAKKAPPA :
SHRI A. SREEDHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the number of cases in which
extension or rcappointment has heen given
to Class T Officers in his Ministry who were
going to be retired at the age of 58 during
the year 1968;

(b) the names of those officers; and

(€) the reasons for giving them exten-
8$1ap Or reappointment ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SIIRI F. A.
AHMED ) : (a) One.

(b) Shri B. L. Srivastava.

(c) Shri B, I.. Srivastava, Chief Libra-
rian, was due to supcrannuate on the 25th
July, 1968, He was granlted an extension
of service for a period of three months from
the 25th July 1968 or till the U. P. 5. C.
nominee joined whichever was earlier. The
UPSC nomince reported for duty on the
3ist Auvgust 1958 and Shri Srivastava
relinquished charge from the same day
forenoon.

Shifting of Chandigarh Railway
Statlon

4253. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
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to state :

(a) whether it is a fact that the Chan-
digarh Railway Station is six miles away
from the city;

(b) whether there is a proposal before
Government to bring the station near the
city, and whether there was such a proposal
at some stage; and

(c) if so, at what stage of consideration
the proposal is lying at prcsent and when
it is likely to materialise 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) No.

(c) Does not arise,
S¥hE WE 2

4254, %Y sz law : F47 teA
o4t a7 Ay w1 397 F400 {7

(%) 9€177 WA EUA FF FAT 47
o 79 AL 7 FAgEan fwad dr
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sgear 15 g @1 g g ; W
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¥a WM (w0 T gun fag )
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Providing of Passepger Amenities

4255. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased

to stalg

(2) whether the full amount reserved
for providing amecnities to passengers has
been utilised in the years 1965-66, to 1968-69
yearwisc; and

(b) if not, the reasons thercfor 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :(a) A statement
is laid on the Table of the House. [Placed in
Libary See. No. LT-489/69].

(b) The ovcrall shortfall in expenditure
is only 3.4% of the total grants under passc-
nger amenitics and is mainly due to the
following reasons :

{1y Some of the passenger amenily works
had to be carricd out alongwith jard
remodelling works or under traflic and had
to be done in phases 10 aviod inconvenience
to travelling public resulling in some occa-
sions less progress than originally anticipated.

(2) Late finalisation of zonal contracts
in some cascs as a result of very high tender
rates received.

(3) Cheaper designs having becn adopted.

(4) Delay in rcceipt of some materials.

Supply of Wagons at Unjha town in
North Gujarat

4256. SHRI R. K. AMIN :
SHRI D. R. PARMAR :
Will the Minister of RAILWAYS be

pleased to state :

(a) whether it is a fact that the leading
citizens of Unjha town in North Gujarat
asked for 30 wagons a day for Unjha from
the Railway authoritics when they met the
Divisional Operating Superintendent at Raj-
kot; and
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(b) if so, the action Governwent propose
to take in this regard ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Two membars
of the Divisional Railway User’s Consultative
Committce and a merchant from Unjha met
the Divisional Operating Superintendeat,
Weslern Railway, Rajkot, in December 1968
and gave their requirements of wagons for
movement of traffic from Unjha.

(b) The main traffic offering at Unjha
is jeera and Ani sced. The traffic is seasonal
and lasts from Fcbruary to June. At a mee-
ting held on 20.2.69 between Officers of the
Western  Railway and the President
and Members of the Unjha Mandal, it was
decided to make arrangements for daily
supply of sufficicnt number of wagons at
Unjha during the curreni scason and also to
keep a special watch over the loading and
clearance of traffic from the station. The
traftic offering is being cleared currently. In
fact, the offering of trafMic at this station
during the current season so far, has been
below expectations.

Rush in Viramgam-Howrah Coach of
Saurashtra Express

4257. SHRI R. K. AMIN ;
SHRI D. R. PARMAR :

Will the Minister of RAILWAYS be
plcased to state :

(a) whether it is a fact that therc is a
good deal of rush for accommodation in
the Viramgam-Howrah Coach in Saurashtra
Express;

(b) if so, what extra facilities the Rail-
way authoritics proposc to give to satisfy
this demand; any

(c) whether Railway propose to give
similar facilitics for passcngers travelling
between Ahmedabad and other centres like
Patna, Lucknow, Kanpur and Gaya 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGEH): (a) and (b). There
bas been an increase in the number of the

passengers between Viramgam/Ahmedabad
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and Howrah. To cater to this increase the
partial 3 tier through sleeper coach running
between Viramgam-Howrah has been repla-
ced by a full sleeper coach w. e. f. 15th
December, 1968. It is also proposed to
introduce an additional through service
coach between Viramgam and Howrah in
the near future.

(c) There is no such proposal, at present
under consideration.

Export of Pipes, Ropes and Cables

4258. SHR1I R.K. AMIN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether itisa fact that in items
like pipes, ropes, cables etc. there exists a
good deal of surplus capacity in our
country;

(b) if so, whether Government propose
to give special incentives to encourage ex-
ports of these items; and

(c) if not, the reasons thercfor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes Sir, There is some idle
capacity in industries like pipes, wire ropes,
cables etc. due to recession.

(b) Certain measures for boosting up
export have been indentificd and are being
pursued. They include:-

(i) Despatch of trade tcams from indu-
stry to Eastern Europe, South East Asia,
West Asia and Africa for vigorous explora-
tion of markets for Indiamn wire ropes, cast
iron pipes etc.

(ii) formation of JIndustry-wise cxport
pools and collective export marketing for
items lik house service meters, and welding
electrodes etc.

(iti) co-ordination of shipments of bulky
cargo like rolled steel, stecl pipes and tubes,
wire ropes and cast iron pipes to distant
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markets with a view to minimising the
adverse impact of high ocean freight inci-
dence on our competitive capacity abroad;

(iv) inclusion of the products of rece-
ssion affected industries as a rulein the
export schedules of bilateral trade agrec-
ments entered into by Government of India
with foreign countries;

(v) export marketing assistance for
warehousing and other operations abroad;
and

(vi) certain refinement in cxisting pro-
cedures for suppliecs of indigenous and
imported raw materials for export produ-
ction,

(c) Does not arise.
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Scating and standing capacity of third clas
Railway coaches on suburban trains
in Bombay

4261. SHRI RAM SWARUP VIDYA-
RTHI :
SHRI NARAIN SWARUP SHA.
RMA :
KUMARI KAMALA KUMARI :
SHRI OM PRAKASH TYAGI :
SHRI BAL RAJ MADHOK :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Star-
red Question No. 789 on the 17th December,
1968 rcgarding the scating and standing
capacity of Third Class Railway coaches
on suburban trains in Bombay and state :

(a) whether the report submitted by
Metropolition Transport Team has since
been considered;

(b) the dccision taken by Government
thercon;

(c) whether the report of Central Rail-
way Administration has been received; and

(d) il so, the details thereof 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) and (b). The
report submitted by the Mectropolitan Trans-
port Team is undcr examination. However,
provision has been included in the 1969-70
Works programme for taking up feasibility
and economic studics for a third terminal
ncar Ballard Estate in Bombay as sugges-
ted by the Metropolitain Transport Team.

(€) Yes.
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(d) The Central Railway's
envisages creation of additional capacity
for commuter traffic by Ilcngthening the
trains to 12 coaches on the main suburban
line and rumning a few additional trains
during the peak periods.

proposal
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Welfale of scavenger class of Railway
Employeces

4263. SHR1 YAMUNA PRASAD MAN-
DAL : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Railways have drawn
up welfare programme for the cconomic
welfare and cducation of the scavenger
class of Railway cmployces in this Gandhi-
Centenary Year;

(b) whether the Railways propose to
open Railway Gandhi Centenary memorial
educational institutions and one High
School at Samastipur the North Eastern
Railway District Headquarter; and

(c) whether the Railways propose to
supplement the Railway Employces® Wel-
fare Fund 1o benefit the lowest strata of
the Railway employces specially kecping in
view the importance of this Gandhi Cenfe-
nary Year ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b) No.

(¢) No.
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Theft in Dhanbad Treasury of Eastern
Railway.

4265. SHRI CHENGALRAYA NAIDU:
SHRT BHARAT SINGH CHAU.

HAN :
SHRT HUKAM CHAND KACH-

WAT :

4265. Will the Minister of RAILWAYS
be pleased to state :

(a) whether it is a fact that about Rs.
1,66 lakhs were stolen from the Dhandad
Treasury of the Eastern Railway on the
22nd December. 1968

(b) il so, whether any cnquiry has been
conducted ;

(c) if so, the details of the enquiry;
and

(d) theaction taken against those held
responsible ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH):(a) The shortage of
cash of Rx.1.66 lakhs was delected ai Dehri-
on-Sonc on the night of 20/21.12.68 while
the money was in the custody of the Pay
Clerk.

(b) and (c). Enquiry is in progress.

(d) The police have registered a case
and arrested 4 Cash OfTice stalf, who were
later rcleased on bail. They have been
placed under suspension by the Railway
Administration. Further action depends on
the result of Police investigation/depart-
mental enquiry.

Railway lincs in Gujrat
4266. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of RAILWAY

be pleased fo state :

(a) whether any proposal for the cons-
truction of new Railway Lines in the Staty
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of Gujrat during the Fourt Five Year Plan
period is under consideration; and

(b) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a)and (b). A
proposal for construction of aboard gauge line
between Bhavnagar and Tarapore, for which
a fresh traffic survey has been carried out
by the Western Railway, is under considera-
tion. The revised traffic survey report sub-
mitted by the Railway isat present under
examination in the Railway Board's office.
A final decision on the construction of this
line will be taken after this cxamination is
completed.

In addition to the above. a proposal
for construction of a new linc from Gandhi-
dham to Lakhpat is aleo undzer considera-
tion. Surveys for the Gandhidham-Lakhpat
rail linc are proposed to be sanctioned shors
tly. Further conmsideration to  these pro-
posals will be given afler the results of the
surveys proposcd and now in progress are
known, subject to availability of adeguate
funds.

Agreemcnt with West Germany Regarding
Iron and Stecl [.td., Bhadravati.

4267, SHRI R BARUA :
SHRI N. R. LASKAR :

Will the Minister of STECEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether it is a fact that West Ger-
many and Tndia have signed an agreement
to help Bhadravati Iron and Steel Lid. in
the State Public Scctor to manuflacture
special stee! alloy;

(b) if so, the kind of assistance that

will be given by the West German Govern-
ment; and

(c) how far it will help Government
in producing better stecl ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
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ENGINEERING (SHRI K. C. PANT) :
(a) The Mysore Iron and Steel Limited
has signed three loan agreements with
M/s. KFW of West Germany, in conne-
ction with their expansion scheme, for the
following amounts :

DM 60 Million on 22nd October, 1964
DM 13 Million on 31st August, 1965

DM 149 Million on 25th November,
1968.

(b) These loans will enable the Company
to mect the forcign exchange expenditure
relating to Alloy and Special Steels Scheme
and Clectric Pig Iron Expansion Scheme.

(c) This assistance will enable the Coms-
pany to change over from the production
of mild steel to the production of alloy and
special steels which is a more profitable
proposition cconomically.

Railway line from Nirmali (N. E. Railway)
to Kunauli.

4268. SHRI YAMUNA PRASAD MAN-
DAL : Will the Minister of RAILWAYS
be pleased to state @

(a) whether there is a proposal for the
opening of a new railway line from Nirmali
(North-Eastern Railway) to Kunauli which
is at the border of Nepal;

(b) if so, when; and

(¢) whether this proposal, when imple-
mented, would be more beneficial in the
way of Indo-Nepal friendship ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH : (a) No.

(b) Does not arise.

(c) This suggestion if implemented
would, no doubt extend the Railway line
close to the Indo-Nepal boundary; but it
is difficult to assess the benmefits of this
scheme without carrying out detailed feasi-
bility studies. As, however, the limited
funds and resources available for new lines
in the Fourth Five Year Plan will have tg



97 Written Answers

be conserved for essential schemes required
for defence purposcs, port and major indus-
trial development and for moving heavy
mineral traffic, the proposal for a new rail
link from Nirmali to Kunauli may not merit
priority for consideration during the Fourth
Plan and may have to wait for better times.
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Standards Of Steel Set By 1. S. I.
4271. SHRI BABURAO PATEL : Will
the Mininster of STEEL AND HEAVY
ENGINEERING be pleased to state ;

(x) whether Government are aware of
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the statement made by Shri A. N. Ghosh,
Director-General of Indian Standards Instit-
ution on the 3rd January, 1969 in New
Delhi that 23 per cenet of the steel produ-
ction could be saved if the manufacturers
followed the standardsset by 1.S.I. and
that the I S.1. had reduced from the once
1500 different kinds of stcel varictics to
just 70 kinds today;

(b) if so, the reaction of Government
to the above; and

{c) reasons why Government do not
insist on saving 23 per cent in the losing
steel business by following 1.8.1. standards 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) Rationalisation of the scction as per
ISI recommendations has already been carr-
ied out and some other measures have also
been implemented. A Steel Savings Board
has been ecstablished in  the  Ministry of
Steel and Heavy Engincering as per the
direction of the Steel Economy Sub--Comm-
ittee,

(c) Question does not arise.
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Fans and Bulbs in Railway
Compartments

4273. SHRI VISHWANATH PANDEY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that though fans
are fitted in most of the compartments of
passenger trains in the North Eastern Rail-
way they arc not in working order;

(b) whether it is also a fact that there
are no bulbs in most of the compartments
and where the bulbs are provided, they give
dim light;

(c) whether it is also 2 fact that the
electiic points provided on berth in Ist class
compariments on the North LCastern Railway
are either closed with wood or contain only
lonse wires;

(d) the steps being taken by Government
to improve this state of affairs ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH ) : (a) While it isa
fact that fans are fitted in most of the com-
partments, it is not a fact that they are all
not in working order. Some fans do become
defective for various rcasons like vandalism,
theft of wires, defective cquipment, etc., but
there are arrangements to put them right as
quickly as possible,

(d) It is not a fact that bulbs are not
fitted in most of the compartments. The
bulbs provided give full light but there have
been cases where the lights become dim due
to shortage of batteries or other defects
caused to the generating equipment by oute
pide interference. o '
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(c) Berthlight fittings have been provided
in all the Mail and Express trains and in the
Passenger trains they are beeing fitted.

I’rl’rmlu Answers

(d) Maintenance of train lighting is rece=
iving constant attention and every cflort is
being made to maintain it in a satisfactory

condition.

Conversion Of Varanasi-Gorakhpur
M.G. Line Into B G.

4274. SHRI VISHWA NATH PANDEY:
Will the Minister of RAILWAYS be pleased
o slate :

L
(a) whether it is a fact that Government
have surveyed the metre gauge line in order
to convert it into broad pauge line from
Varanasi Station to Gorakhpur (N. E. Rail-
way) via Bhatni Junction;

(b) il so, the result thercof;

(¢) when the proposed metre gauge line
will be converted into broad pgauge linc;
and

(d) the total cost on such construction 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to(c). A
proposal to convert the metre gauge lines
from Varanasi (Manduadih) to Gorakhpur
via Bhatni is under consideration. Prelimi-
nary Engincering-cum Traflic Surveys for
this scheme have already been sanction and
are in progress. A decision on the actual
conversion of these metre gauge lines  will
be taken after the survcys are completed
and the survey reports examined by the
Railway Board.

(d) The total cost of conversion to
broad gauge of these metre gauge lines will
be kncwn after the surveys now in progress
are completed.

Under and Over-Bridges at Level
Crossings in Orissa

4275. SHRI CHINTAMANI PANI-
GRAHI : Will the Mipister of RAILWAYS
be pleased to state :

(a) the number of under-bridges and
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oser-bridges at level crossings taken up in
Orissa State in 1967-68 and 1968-69 and the
names of places; and

(b) the amount of money provided and

the amount spent by now during these two
years 7

THE MINISTER OF RAILWAYS (DR.
(RAM SUBHAG SINGH) (a) : No road ever/
under-bridge has been taken up in  Orissa
State during 1967-68 and 1968-69.

(b) A sum of Rs. | lukh and 3 lakhs was
provided towards Railway’s portion of the
cost of the work of road overbridge at
Kesinga in 1967-68 and 1968-69 budgets
respectively but the amount could not be
utilised due o the non-finalisation of the
sitc as well as plans of the proposed bridge
by the State Government.

Incentive to Small Scale Industries
in Kerala

4276, SHRI MANGALATHUMADAM :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the incentive given to the Small
Scale Industries in Kerala for producing
more export oriented products; and

(b) whether it is necessary to strengthen
the present system of Co-ordination  with
certain Central and State (inanciog bodies
and National Industrial Development Corp-
oration 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The following incentives are
given to all industries in the country:-

(i) Import of raw materials, compon.
ents, and spares by registered expo-
rters;

(ii) Import of capital goods for expor-
ting units;

(iii) Allotment of indigenous raw mater-
ials to exporting units;
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(iv) Cash subsidies;

(v) Draw back of duties;

(vi) Concessional railway freight;
(vii) Income Tax relief.

In addition, under the Export Aid to
Small Industries Scheme, the State Trading
Corporation explores foreign markets for
small industries products, negotiates orders
on behalf of small exporters, provides assis-
tance in packaging and prcparation of pres-
entation material, extends credits to overseas
buyers and undertakes financing of small
exporters.

The small Scale Industries Development
Organisation provides techno-managerial
asssitance to Small Scale manufacturers in
increasing productivity, raising the quality
of products, and improving the competetive
position of their products in the export
market,

(b) The need for ensuring the maximum
practicable co-ordination between different
agencies is always kept in view. So far as
the National Industrial Devclopment Corp-
oration is concerned, however, their main
function is confined to the disbursement of
loans granted to certain cotton, jute and
machine tool industries only and to the
recovery of existing loans,

Grants for Construction of Houses
by Scheduled Castes and Sche-
duled Tribes

4277. SHRI CHINTAMANI PANIGRA-
HI : Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) the amount of subsidy given to Ori-
ssa in  1966-67, 1967-68 and 1968-69 for
construction of houses by scheduled castes
and scheduled tribes under the State plan
scheme with central assistance; and

(b) the numder of such houses actually
built in Orissa by the scheduled castes and
scheduled tribes with this assistance so

far 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE

(SHRI MUTHYAL RAO) :(a) The details
relating to Central assistance are as under:-

(Rs. in lakhs)

Year Scheduled Scheduled
Castes. Tribes.
1966-67 0.185 0.125
1967-68 0.480 0.240
1968-69 0.180 0.120

(b) During 1966-68, 139 houses were
constructed ; two incomplete houses were
completed and, 29 units were under const-
ruction,

Liability of Railway Administration
in Booking Luggage

4278. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be plcascd
to state :

(a) thc cxtent of liability which the
Railway Administration accepts for booked
luggage in possession of thc owner ;

(b) if the booked luggage which is
with the owner is found excess or short in
weight afterwards, whether the Railway
will accept the responsibility of error in
weight ; and

(c) the reasons for the answer to part
(b) above ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) . As expre-
ssly provided for in Section 75 of the
Indian Railway Act, 1890, the railway adm-
mistration shall not be responsible for the
loss, destruction, damage or deterioration
of booked luggage in possession of the
owner unless it is proved that such loss,
destruction, damage or deterioration was
due to negligence or misconduct on the
part of the railway administration or any of
its servants,

(b) and (c). If the luggage carried with
the passcnger is found, at the destination
or enroute, 1o be in excess of the weight
booked, hc would be called upon to pay
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for the excess weight. The excess may be
due to an error in weighment at the Stra-
ting station or duc to the passenger having
added to his luggage on the journey. If the
weight is found less than the weight booked
it may, likewise, be due to an error in weig=
hment at the starting station or due to the
"passenger having parted with some of his
luggage en route. If it can be proved that
it was due to an eiror in weighment at the
starting station, the railway administration
would be prepared to consider granting a
refund of the difference between the freight
charges due and the freight charges reco-
vered.

So far as liability for any shortage is
concerncd, considering that the luggage is
in the custody of the passenger, he is respo-
nsible to look after it. The Railways can
accept no liability for shortages that he
may discover en route or at the destination
except as indicated in Section 75.

Chairman of Heavy Engineering
Corporation.

4279. DR. KARNI SINGH :
SHRI D. N. PATODIA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) the tenure of appointment of
Shri K. D. Malaviya as Chairman of the
Heavy Engincering Corporation ;

(b) whether his appointment was chicfly
based on the ground of his wvast cxpericnce
as a politician and administrator; and

(¢) how then within a short period of
his appointment he was permitted by Gover-
nment to seck clection for the Phulpur
Parliamentary scat 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND ENGINEE-
RING (SHRI K. C. PANT) : (a) Shri K.
D. Malaviya was initially appointed for a
period for one year with cffect from the
23rd February, 1968.

(b) Yes, Sir.
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(¢) Shri Malaviya resigned from the
Chairmanship with effect from the 4th Jan-
vary, 1969 and this was accepted.

Law Commission's Recommendation
on Death Sentence

4280. SHRI NARENDRA SINGH MAHI-
DA : Will the Minister of LAW AND SO-
CIAL WELFARE be pleased to state :

(2) Whether the  question of relention
of dcath sentence was considered by the
Law Commission;

(b) if so, the recommendations made
by it in regard to this matter; and

(c) the decisisn taken by Government
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHR1 M. YUNUS SALEEM) : (a) Yes,
Sir.

(b) and (c). the report containing the reco-
mendations of the Law Commissions is under
print and will be laid on the Table of the
House in due course. The examination of the
recommmendations has not yet been  taken
up.

Indo-Hungarian Collaboration

4281, SHRI SRADHAKAR SUPAKAR:
SHRI P. C. ADICHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state @

{a) whether recently there was a discu-
ssion with Mr. Guyala Hargos, the Hunga-
rian Minister for Metallurgy about closer
Indo-Hungarian Collaboration in the deve-
lopment of mines and industries in India;
and

(b) if so, the results of the discussion 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) :(a) and (b). Talks were held
both at the ministerial and the official level
with a Delegation headed by Dr. Gyula
Hargos the Hungarian Minister for Mcta-
llurgy and Machinery Industry, when they
visited India recently., During these talks,
the progress of wventures undcrtaken in
India with Hungarian collaboration was
reviewed anJd discussions were held for
furtherance of cconomic, industrial and
trade co-operation between the two countries
on the basis of mutuality and in thz spirit of
a give and take. From the Hungarian side,
interest was cvinced in the import from
India of consumer/traditional goods and
enginecring products like railway wagons in
larger numbers, The Hungarian Delegation
also offered collaboration for manufacture of
diesel trains, harbour equipment, floating
cranes, special buses, trailers, tractors,
refrigerated vans etc. From the Indian side,
a list of items including products of cngi-
ncering industries which were available for
export from India, was handed over to the

Hungarian Delegation  with a view 1o
pursuing the cxport of a larger quantum
of manufactured items from India to

Hungary. A smaller list of industrics in
which India would be intersied in seiting
up joint venlures in the private or public
scctor, as the casc may be, was also handed
over to the Delegation to explore whether
there were  possibilities of Hungary provi-
ding the nccessary collaboration 1o partlies
in India.

B. G. Railway Lines in Rajasthan,

4282, SHRI D. N. PATODIA :
SHR1 R. K, BIRLA :

Will the Minister of RAILWAYS be
pleased to stale

(a) whether it is a fact that the ccono-
mic development of Rajasthan is very much
retarded because of the fact that the main
mining areas of the States are, at present,
not linked with the main citics of the State
with broad gauge lince;

(b)if so. whether Government have
finalised the programme f[or opening new
broad gauge lines during the Fouth Plan
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and whether suitable provisions have been
made to meet the needs of Rajasthan; and

(c) if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). The
4ih Plan proposals for new lines have not yet
been finalised. Railway development is not
based on any Statc-wisc or Region-wise
concepts but on overall development consi-
derations in the national interest. The
Railways arc not aware of any difficulty in
the economic development of Rajasthan for
want of broad gauge ral facilitics to the
miin mining centres in  the State. However,
a proposal for construction of a new rail
link to Khetri to serve the Khetri Copper
Complex in Rajasthan is under examination
and a decision is expected to be taken
shortly.

Diamond Harbour Railway Station

4283. SHRI JYOTIRMOY BASU : Will
the Minister of RAILWAYS be pleased to
slate

(a) whether it is a fact that Diamond
Harbour Railway Station on the Scaldah
Division of the Eastern railway contains
neither o passenger  shed nor a ladies
wailing room: and

(b) if so, what steps, if any, being taken
to provide these amenitics for the passe-
ngers 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) (a) No. A
passenger shed measuring 2990 sft. on the
platform and a combined upper class wai-
ting room have been provided at Diamond
Harbour. Separate waiting room for ladies
is not considered nccessary since the station
offers only 3 first class passengers per day
on an average.

(b) Docs not arise.
Ancillary Industries in Haldia

4284. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state &
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(a) whether Government have got any
scheme to develop ancillary industrics in
Haldia (West Bcengal) during the Fourth
Five Year Plan period;

(b) if so, the details thereof;

(c) whether the West Bengal Governor
recently, called a mecting of the Industri-
alists in the private sector to asscss the
industrial potential in and around Haldia;
and

(d) if so, the content of the discussion
the Governor had with the industrialists ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (b). The Government
of West Bengal have proposed the develop-
ment of an industrial arca at Hald'a for
inclusion in the 4th Plan projects. The
proposal has been agreed to in principle
within the overall Plan allocation for large
and medium  industrics, A final decision
will be taken when the Fourth Plan is
finalised.

(c) and (d). The information is being
collected from the Government of West,
Bengal and will be laid on the Table of
the House on receipt.

Licences for Industries in West Bengal

4285. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleascd to state :

(a) the number of applications for Indu-
strial licences to sct up large-scale, medium-
scale and smal-scale industries in Sadar and
Diamond Harbour Sub-Divisions of 24-
Parganas District, We«t Bengal received
during the last 3 years:

{b) the number of industrial licences
granted during the same period; and

(c) the number of industries actually
sct up during this period in the above.
montioned sub-divistions of 24 Parganas
Plateigt 2

1891 (SAKA) Written Answers 110

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, TRADE & COMPANY
AFFAIRS (SHRI F. A. AHMED) : (a) 342
applications for grant of inustrial licences
under the Industries (Development & Regul-
ation) Act, 1951 were received during the
last three years for industries in West
Bengal. Scparate information about the
number of applications for Sadar and
Diamond Harbour Sub-Divisions of 24-
Parganas District is not available.

Industrial licences are not required to
be obtaincd for medium and small scale,
industries, having fixcd asscts of less than
Rs. 25 lakhs.

(b) 131 industrial licences were issued
for locations in West Bengal.

(c) In all cases where licences have
been issuced Government keeps a  watch
over the progress of implementation through
six=monthly returns which the licensces are
required to submit until the undertaking is
established. In cases where licensees fail
to implement the licences without rcasonable
causc, aclion is taken for the revocation of
such licences. Out of the 131 licences issued
§ licences have already been cither revoked
or surrendered by the licensecs, The remai-
ning licences have cither been implemented
or are in the process of implementation.

Sclection of Train Clerks

SHR! S, KUNDU :

SHRI §. M. KRISHNA :

SHRI SURENDRA NATH
DWIVED] :

SHRI K. LAKKAPPA :

SHRI P. VISWAMBHARAN :

4286

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Government
made cerlain seclections of Trian Clerks
from amongst the Pointsmen, Shunters and
Switchmen in the Bikaner Division of the
Northern Railway in February, 1967;

(b) if so. the number of Train Clerky
selected; and
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(c) whether the selection was made on
merits 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): ra). Yes,
in 1966-67.

(b) Four persons werc sclected for the
posts of Trains Clerks.

(c) As per the rclevant rules, persons
who qualified in the Sclection were empane-
lled in the order of scniority,

I NE F gl w1 5=t & gy
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(7) Far Am= faarr § goarsad
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WA = (Tre Trw g Tag)

(%) & (7). guam 5%t at o @ @
T AH-92H qT T & STt |

Hidustan Steel Ltd.

4289, SHRI D. N. PATODIA :
SHRI SHIVA CHANDRA JHA:
Will the Minister of STEEL AND

HEAVY ENGINLERING
State

be pleased to

(a) whether keeping in view the fact
that the Hindustan Steel Ltd. is suffering
heavy losses year after vear, Government
have introduced major changes in the
managerial stafT of the steel plants so
that the entire administration is geared up
and the losscs, are cut to the minimum;

(hy I so, 1the important changes
introduced during the last six months; and

(¢)  Whether Government have consi-
dered it desirable to appoint some foreign
experts/project  administrators to tone up
the existing set up 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) and (b). Yes, Sir. The new Chairman
of Hindustan Steel Ltd. joincd on 30th May,
1968, A whole-time Deputy Chairman has
been appointed. The new Genreal Managers
of the steel plants at Rourkela, Durgapur
and Bhilai, joined during the period, March
to June, 1968. Certain proposals regarding
the appointment of three Functional
Directors are under active consideration
and the appointments are likely to be made
shortly.

(c) It is not proposed to appoint any
foreign project administrators to tone up
tho oxisting sot up, but foreign techalcisan
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are employed for the operation and mainte-
nance of the steel plants wherever
required.

Surplus Staff in Traffic Accounts Office,
Western Railway, Delhi

SHRI K. RAMANI :
SHRI SATYA NARAIN SINGH:
SHRI BHAGABAN DAS :

4290,

Will the Minister of RAILWAYS be
pleased to statc :

(a) whether Government have assured
that the surplus staff in the Tralfic Accounts
Office of the Western Railway Delhi is
being redploved to the extent necessary to
cope with the increased work load in items
of work not affected by mechanisation;
and
likely to be

(b) if so. when it is

finalised ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) and (b).
The assurance has becn given 1o the
Mational Federation of Indian Railwaymen
and the All India Railwaymen's Federation
that any stafl rendered surplus on account
of simplification on mechanisation of work in
tha Accounts Offices of Indian Railways
would ncither be retrenched nor transferred
from their existing stations, without their
consent. This assurance has not been given
specifically to staff of the Traffic Accounts
Office of Western Railway at Delhi.

Damage to rail poperty as a sequel to
riots in Bombay and Andhra Pradesh

SHRI SRADHARKAR
SUPAKAR :

SHRI YASHWANT SINGH
KUSHWAH :

SHRI GEORGE FERNANDES:

SHR1 ESWAR REDDY :

SHRI D. N. PATODIA :

4291.

Will the Minister of RAILWAYS be
pleased to state :

(a) the total loss suffered by the
Rollwaye on secount of rlots in Bombay
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and Andhra Pradesh in the Second Week of
February, 1969; and

(i:) the value of the properties destro-
yed or damaged ?

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH): (a) and (b).
Value of the Railway property lost/dama-
ged in Maharashtra State is estimated at
Rs. 17.8 lakhs. No damage was caused to
the Railway property in Andhra Prdesh
State during this period.

Delays in execution of Public
Sector Projects

4292. SHRI D. N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether Government's attention has
been drawn to the reported statement of the
former Managing Director of Rourkela Steel
Plant (Economic Times dated 24th January,
1969) that the public sector projects sulfered
from inordinate delays in pre-paring feasibi-
lity and project reports  gross negleignee at
construction stage, political interference in
management, rigid approach of officials and
conditional technical help from forcign
collaborators;

(b) il so. whether Government agree
with the above views; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OFF STFEL AND HEAVY
ENGINEERING (SHR1 K.C. PANT) : (a)
Yes, Sir.

(b) and (c). A number of deficiencies
in the matter of preparation of project

reports, cost of construction, ctc., have
been  referred in the  reports of the
various Parliamentary Committces and

of the Administrative Reforms Commission
on Public Sector Undertakings and other-
wise Suitable  instructions/guidelines in
these matters have already been issued by
Gavernment as indicated in tho Memorandum
on Public S=ctor Enterprises circulated to
the Members os part of Budget documents
on 28.2.1969. There has, however, hardly
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been any cause for complaint in regard to
foreign technical assistance, political inter-
ference or the approach of the officers.

T. A. to Railway Running Staffl

4293. SHRI GEORGE FERNANDES *
Will the Minister of RAILWAYS be pleased
to state :

(a) whether new rules for payment of
Travelling Allowance to running staff on
the Indian Railways have recently bcen
introduced in some divisions of the Western
Railway;

(b) if so, the details thercof;

(¢) the reasons for the introduction of
these new rules;

(d) whether there have been represcn-
tations from railwaymen and/or their or-
ganisations protesting against these changes;
and
his  Ministry

(e} if so, reaction of

thereto ?

THE MINISTER RAILWAYS (DR. RAM
SUBHAG SINGH) : (a) to (c). Itis presu-
med that the Hon'ble Member is referring
to Running Allowance, as Running Stafl arc
not paid Travelling Allowance. The whole
subject of Running Allowances was gone
into in detail by a Departmental Committee
which made claborate investigations and
submitted recommendations. These were
exhaustively considered, in consultation with
organized labour and the rates of Running
Allowance applicable for different categories
of Running Staff were revised, making such
adjustments as were considered necessary.
Instructions have been issued to the Rail-
ways to introduce the new rates of Running
Allowance. On the Western Railway these
rates have been introduced, as on all other
Railways. A statement giving the details
of the revised rates is laid on the table of
the House. [Placed in Library. Sc2 No.
LT-492/69].

(d) The introduction of the revised
rates has resulted in substantial increases
in the emoluments of the large majority 0
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Runniog Stalf and has been generally wel-
comed. Some representations have, how-
ever, been reccived from certain quarters
that loss of emoluments has occurred on
account of the abolition of waiting duty

allowance in respect of detentions prior to
departure of trains.

(¢) These individual cases arc being
looked into and nccessary action will be
taken.

Railway Rest House for Mid-term
Election in U. P.

4294. SMRI YASHPAL SINGH : Will
the Minister of LAW AND SOCLAL WELL-
FARE be plcased to state :

(a) whether a Rest House of Northern
Railway Station was asked for by the U. P.
Government for mid-term Election purposes;

(b) whether it is a fact that the Railway
authoritics refused 1o give the same; and

(c) il so, the reasons therefor ?

THLE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
( SHRI M. YUNUS SALEEM ) : (a) to (c).
The information is being collected.

Increase in crimes in Railways in
North Bihar.

4295, SHR1 D. N. PATODIA: Will the
Minister of RAILWAYS be pleascd to state :

(a) whether it is a fact that crime on
Railways in North Bihar has increased
sharply;

(b) whether the then Railway Minister
is reported to have stated that since law
and order is Stales responsibility, the Rail-
ways could not do anything directly in the
matter;

(c) whether the apathetic attitude of
Government gives further encouragements
t© the miscreants and the reason why it has

118
oot been possible for his Ministry to con-
vene any high level meeting with the State
authorities to find out a working solution
for tackling the matter instcad of pleading
helplessness in the matier; and
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(d) if any meeting was hcld, the details
of matters considercd and the outcome
thereof ?

THE MINISTER OF RAILWAYS
(Dr. RAM SUBHAG SINGH) : (a) Yes.

(b) Though ‘law and order’ problem is
the responsibility of the State Government;
State Government Railway Police, yet Rail-
way Protection Force Staff are also utilised
as and when necessary lo assist them inside
railway premises as far as legally possible.
Closc co-operation is maintained with the
Government Railway Police at all times
for the control of crime and their attention
is promptly drawn to any serious crime that
occurs and to any increase in criminal
aclivities in particular area or train for
taking remedial  measures and  providing
armed  police escorts  on night passcnger
trains.

(c) Does not arise in view of reply to
part (b) above,

(d) The problem of North Bihar was
discussed lirstly in a high level co-ordina-
tion meeting between the Police Officers
and North Eastern Rauilway authorities in
August, 1968, It was followed by a mecting
between the General Manager. North Eas-
tern Railway and the Chiel Sccretary, Bihar
Government in Scptember, 1968, and a
meeting between Inspector General, Railway
Protection Force and Inspector General of
Pulice, Bihar at Patna in Dccember, 1968,
lo all these meectings  Bihar Government
Officers assured further tightening up of
securily measures against crimes on Rail-
ways. In implementauon of the assurance,
they have strengthened the Government
Railway Police armed escorts on trains,
introduced ermcd patrolling in affected
arcas along the track and established
armed pickets at focal points for deployment
in contiguous railway sections, thus bringing
in an clement of surpise.
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Issue of medical certificates to
transferred Railway employees.

4296. SHRI MOHAN SWARUP : Will
the Minister of RAILWAYS be pleased to
state .

(a) whether it is a fact that there is a
ban on the Railway doctors to issue a
certificate to employees direct at the time
of periodical transfer, specially in connec-
tion with the serious illness of members of
families of transferred employees;

(b) whether it is also a fact that the
periodical transfers were not uniform and
in cases where discrimination was made,
the employees were required to submit
appeales to the proper authorities and were
compelled to move, without obtaining the
opinion of Divisional Medical Authorities,
under whom they were for treatment;

(¢) if so, the number of such employces
who were affected due to this forced move
on transfer on the Northern Railway and
the nature of casualties of the members of
their families; and

(d) how their grievances were redressed !

THE MINISTFR OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No,

(b) No.
(c) and (d). Do not arise,

Production of Ingots, Blooms and
Billets in Stee Plants

4297, SHRI J. MOHAMED IMAM :

SHRI TENNETI VISWANATHAM :

SHRI HUKAM CHAND KACH-
WAL :

SHRI J. H. PATEL :

SHRI GEORGE FERNANDES :

SHR1 S. K. TAPURIAH :

SHRI C. M. KEDARIA :

SHRI D. R. PARMAR :

SHRI K. K. NAYAR :

SHRI1 P. K. DEO :

SHRI K. P. SINGH DEO :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state ©
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(a) Whether the finishing mills of the
various main steel plants are operating at
their full planned capacity;

(b) Whether ingots, blooms and billets
are produced to the full capacity by each
plant based on their performance of last
6 months; and

(c) if not, the reasons thercof, plant-
wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). The Statement at Annexurc ‘A’
gives the half yearly capacity and production,
plantwise of ingots, Scmis for salc and
finished steel, which is laid on the Table of
the House. [Placed in library. See No. LT-
493/69].

(c) As regards shortfall in production
with reference to capacities, it may be stated
that in the case of TISCO, one of their
Blast Furnaces was down for relining and
in the case of 11SCO, it had some labour-
troubles. As regards Hindustan Steel Plants,
in Bhilai, there werc capital rcpairs to the
Blast Furnaces and Rail and Steuctural
Mills, The plant was also rolling for exports
to stringent specifications which resulted in
a fall in the production. In Durgapur,
there were labour troubles, mechanical trous
bles in Blooming and Billet Mills, repairs to
Coke Ovens resulting in coke and gas shor-
tage, relining of one Blast Furnace ctc. In
Rourkela, gradual commissioning of the
expansion units and resultant teething trou-
bles, repairs to Slabing Mills, H. R. Strip
Mills, pickling lincs, relining of one Blast
Furnace ctc. were responsible for shortfalls
in production.

Production of Semis and Finished Stecl

4298. SHRI J. MOHAMED IMAM :
SHRI HUKUM CHAND KACH-
WAL :
SHRI J. H. PATEL :
SHRI GEORGE FERNANDES :
SHRI S. K. TAPURIAH :
SHRI C. N. KEDARIA :
SHRI D. R. PARMAR :
SHRI K. K. NAYAR :
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SHRI D, N. PATODIA :
SHRIP. K. DEO :

Will the Minister of STEEL AND
ENGINEERING be pleased to state :

(a) the various items included in the
terms ‘semis’ and ‘finished steel’;

(b) the total capcity for production of
each item or semis and fiinshed steel in each
of the main steel plants;

(c) to what extent the capacity was util-
ised plant-wise and product wise during the
years 1965-66 to 1968-69, year-wisc;

(d) whether orders are sufficient to
ensure full utilisation of capacity in 1969-70
for each item for each plant; and

(e) if the answer to part (d) above be in
the negative, whether it is not more econo-
mical to utilise such idle capacity for prod-
ucing semis such as billets on the rail mills?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The term *semis’ includes billets, blooms,
slabs, tin bars, hoe bars, sleeper bars, sheet
bars and skelp bars. The term ‘finished
steel’ includes bars, rods, structurals skelp,
sheets, strips, plates etc.

(b) and (c) . A statement is placed on
the Table of the House showing capacities
before expansion and afler cxpansion and
also production during the years 1964-65 to
1968-69.[Placed in libarary See No. LT.494/69]

(d) By and large, the order position is
satisfactory, except for the Wire Rod Mill
at Bhilai.

(e) Does not arise.

Production in Bhilai Stecl
Plant

4299. SHRI J. MOHAMED IMAM :
SHRI TENNETI VISWANATHAM:
SHRI HUKUM CHAND KACH-

WAL :
SHRI J. H. PATEL :
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SHRI GEORGE FERNANDES :
SHRI S. K. TAPURIAH :
SHRIMATI TARA SAPRE ;
SHRI C. M. KEDARIA :

SHRI D. R. PARMAR :

SHRI K. K. NAYAR :

SHRI K. P. SINGH DEO :
SHRI D. N. PATODIA :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether his attention has been drawn
to the experts ol an interview granted by
the General Manager of the Bhilai Steel
plant to the newspapers, part of which has
been published in the Indian Express, Bom-
bay dated the 22nd January, 1969;

(b) the details of the -*mild dose™ of
criticism by a delegation of Russian experts;

(c) the specific steps taken to increase
the rate of production of Bhilai Steel Plant,
which was about 1.8 million tonnes per ann-
um on January 9, to exceed the rated capa-
city of 2.5 million from January 15, the
same ycar;

(d) the rate at which Bhilai Steel Plant
is working at present and is expected to
work in the months lo come; and

(¢) whether this would enablc the plant
lo produce more steel billets for the re-
rollers than was indicated carlicr and if so,
the quantum to be cxpected in the next few
months ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) It was nota case of criticism so
much as a joint review of the performance
of the Bhilai Steel Plant by the Government
of India and the Soviet Delegations led by
Mr. Skachkov when certain agreed conclu-
sions of the measures to be taken were drawn
up. The major conclusions related to :

(i) Repairs to blast furnaces etc.
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(ii) Reduction in the number of sources
of supply of coking coal and impr-
ovement in quality; and

(iii) Introduction of revised incentive
bonus scheme.

() Sevcral units of the steel plant for
the 2.5 million Tonne stage were available
by the end of 1968 and to prove the capac-
ites of the .various units to produce 2.5
million Tonne, a **High Production Week"
was launched from 9th to 15th January,
1969. In the particular week, a special progr-
amme of action was drawn up to cnsurc

(a) there was no break down of cquip-
ments;

(b) the *heal’ delays were cut down;

(¢) Idle time in Soaking Pits, Rolling
Mulls, Stcel Melung Shop ete.  was
cul down to the absolute minimum;

(d) Inteinal transport bottlenccks were
climinated ; and

(e) better co-ordination of various uniltz
of the steel Plant,

(d) At present the Bhilai Steel Plant is
operating at a rate ol about LE million
tonnes of steel ingots. The production plan
for the next year 1969=70 has been fixed at
approximately 2.2 million tonnes of stecl
ingots.

(c) The production of saleable billets
during the next year 1969-70 has been pla
nned at 4,15,000 tonnes against the rated

capacity of salcable billets being  3,15,000 -

tonnes and the actual production duriug
1968-69 upto February 1969 being 4,05.000
Tonnes.
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AT §9 FT0 A IER Wik ¥ w5
wearaee fad 1y § wix agw g € fF
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Y fasre faar sir ar 21

Survey about the Growth of big
Busincss Houscs

4302. SHRI R. K. SINGH :
SHRI SHIVA CHANDRA JHA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the Department of Company
Affairs has recently made a survey about
the growth of big business house between
the period 1963-64 and 1966-67; and

(b) if s0, whether a copy of the Survey
woul] be placed on the Table of the House?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL. TRADE
AND COMPANY AFFAIRS ( SHRIF, A
AHMED) : (a) No such gencral survey has
been made by the Department of Company
Affairs.

;b) Does not arise.
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Seniority of Stenographers on N. Rly.

4307. SHRI NIHAL SINGH :
SHRI SURAJ BHAN :
SHRI ONKAR LAL BERWA :
SHRI SHR1 CHAND GOYAL :
SHRI GADILINGANA GOWD :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Railway
Boards orders of 1963 for combining the
seniority of Stenographers were not imple-
mented on Northern Railway;

(b) whether it is also a fact that selec-
tions as a result of Railway Board's orders
for upgradation of posts were held acgord-
ing to division-wise seniority cven after the
Rallway Board's orders of 1963 on the
Northern Rallway;
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(c) whether it is also a fact that equal
opportunity was not afforded to all the
Stenographers in those tests;

(d) whether it is also a fact that after
the selections were over, the Northern Rail.
way implemented Railway Board's orders
of 1963;

(e) if so. the reasons for combining the
seniority after filling the vacancies and non-
implementation of Railway Board's orders;
and

(f) whether Government propose to
revert to its pre=1963 position and if oot
the reasons therefor 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) to (f). Infor-
mation is heing collected and will be laid
on the Table of the Sabha.

Promotion of Junior Stenographers to
Higher Grade on the Northern
Rallway

4308. SHRI NIHAL SINGH :
SHRI SURAJ BHAN :
SHRI ONKAR LAL BERWA :
SHRI SHRI CHAND GOYAL :
SHRT GADILINGANA GOWD :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that due to non-
implementation of Railway Board's orders
of 1963 on the MNorthern Railway for com-
bining the seniority of Stenographers, senior
persons were ignored and juniors promoted
to higher gradc l.e. in scale Rs, 210-425.

(b) if so, the number of senior Steno-
graphers who were ignored Division-wise;

(c) the number of juniors who were
promoted division-wise; and

(d) the steps being taken to remove the
irregularity whereby a large nsumber of
peniors wars deprived of the opportunity 1
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (d). The
information is being collected and will be
laid on the Table of the Sabha.

Selection of Stenongraphers on
Northern Railway

4309. SHRI NIHAL SINGH :
SHRI SURAJ BHAN :
SHRI ONKAR LAL BERWA :
SHRI SHR1 CHAND GOYAL :
SHRI GADILINGANA GOWD :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that some selection
for the posts of Stenographers grade Rs.
210-425 is going to be conducted on the
Northern Railway;

(b) whether it is also a fact that the
tolal number of vacancies existing at present
in accordance with the Railway Board's
orders has not been taken into account and
selections are being held in piccemeal the-
reby depriving a large number of Stenograp-
hers in grade Rs. 130-300 of the chance; and

(¢) if so, the rcasons therefor and the
details of remedial action being taken to
guard apgainst this ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). Infor-
mation is being collected and will be laid
on the Table of the Sabha.

Selection of Stenographers for Higher Grade

4310, SHRI NIHAL SINGH :
SHRI SURAJ BHAN :
SHRI ONKAR LAL BERWA :
SHRI1 SHRI CHAND GOYAL :
SHRI GADILINGANA GOWD :

Will the Minister of RAILWAYS be
pleased to state :

(n) whether It is a fact that favouritism
in Delhi Division of the Northera Railway

in the selection of Stenographers for higher
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prade has gonc to the extent that about 12
Stenographers for promotion were empane-
lled against only one vacancy;

(b} whether it is also a fact that extant
rules permit to form a panel to fill up the
existing vacancies plus 25 per cent thereof
for anticipated vacancies: and

{c) if so, the reasons for violating the
rules ard action being taken to remove the
irrcgularity ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). Necos-
sary information is being collected and the
same will be Jaid on the Table of the Satha
in due course.’

Upgradation of Stenographers® Pesis on
Northern Railway

4311, SHRI NIHAL SINGH :
SHRI SURAJ BHAN :
SHRI ONKAR 1LLAL BERWA :
SHRI SHRI CHAND GOYAL :
SHRI GADILINGANA GOWD :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it isa fact that Railway
Board's orders of January, 1965 regarding
up gradation of Stenographers’ posts 1o
senior scale could not be implemented co
far in the Northern Railway:

(b) whether selections are being held
in piecemeal in Northern Railway and the
total requirement of stenos in grade Rs.
210-425 is not bcing worked out as per
extant rules;

(c) whether it is a fact that only those
who qualify in written tests are called for
interviews;

(d) whether it is also a fact that a
a number of written-test-qualified Steno
graphers are on the waiting list for
their promotions and they are not likely to
be called for interviews as g resmit of
plecemeal selections ’
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(¢) whether Government arc proposing
to call for interview only those who are
written-test--qualified  waiting for their
promotion; and

(f) if so, the rcasons therefor and the
remedial measures being taken to avoid

such discrimination on the Northern
Railway ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (f). Infor-
mation is being collected and will be laid
on the Table of the Sabha.

Post-Matric Scholarships to Scheduled
Castes and Scheduled Tribes Students

4312, SHRI MIRANDI : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether it is a fact that the existing
scheme for the grant of Post-matric scholar-
ships to Scheduled CastefTribe students in
terms of Yardi Commitice’s report is being
revised;

(b) if so, whether it is also a fact that
under the new scheme the students of these
communitics over 30 ycars will not be
granted the scholarships despite no such
recommendation has beea made by the
Committee; and

(c) if so, the reasons therefor 7

THE D:PUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DL-
PARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAOQ) : (a) to (¢). The
s:hzme is being revised taking into conside-
ration the suggestions made by the State
Governments and the various Committees/
Confercoces/individuals, An  upper age
limit of 30 ycars has been prescribed with a
view to promote a purposcful approach
towards cducation and to discourage any
tendency 1o treat the scholurship scheme
as a means of livelihood.

Incentive Test For Stenographers on the
Raiways

4314, SHRI N. SHIVAPPA : Will the
Minister of RAILWAYS be ploased to state :
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(a) whether it is -a fact that ‘Railway
Board issued orders to all Railway -Service
Commissions in the year 1960 that Steno-
graphers in grade Rs. 130-300 be tested at
the rate of 80, 100 and 120 words per minute
at the time of recruitment with a view to
give incentive to deserving candidates;

¢b) whether it is also a fact that all
Railway Service Commissions c¢xcept the
Railway Service Commission, Allahabad
implemented the Railway Board's orders ;

(c) is so, the reasons for non-imple-
mentation of the Railway Board's orders by
the Railway Servicc Commission, Allahabad;

(d) whether it it also a fact that the
failure of the R.S.C. Allahabad to test the
Stenographers at the rate of 100 and 120
words per minute at the time of their
recruitment since 1960 has adversely affecied
a large number of deserving Slenographers;
and

(e) if the answers to parts (a) to (d) be
in alfirmative, the action being taken against
the Administration for non-implementing
the Railway Board's orders and steps being
taken to set right the irrcgularity as a result
of this discrimination on the part of R.S.C.
Allahabad ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAGH SINGH) : (a). Yes.

(b). Yes; the Railway S:arvice Commise
sion, Allahabad, implemenied the orders
frum the ycar 1966-67.

(¢) to (e). Due to inadvertance the
employment notices issucd by the Railway
Service Commission, Allahabad  prior to
1966-67 for reoruitment of stenographeis
specified the minimum sp:ed at 80 words
per minute only and did not stipulate higher
rates of pay for those qualifying in higher
speeds of 100 and 120 words per minute.
This omission was, however, rectified in the
advertisements issued by the Commission
from 1966-67 onwards.

With a view to mitigatc any hardship
expericnced by stenographers recruited prior
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to 1966-67 after holding tests at 80 words
per minute only, these stenographers have
been specially permitted to avail of three
chances (as against two for others) for
qualifying in higher speeds at 100 and 120
words per minute for the purpose of grant
of advance increments.

Resignation by the Chairman of Heavy
Engineering Corporation

SHRI LOBO PRABHU :
SHRI JYOTIRMOY BASU :

4314.

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state the grounds on which Shri K. D.
Malaviya tendered his resignation from the
Chairmanship of the Heavy Engineering
Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C, PANT) : In
his resignation letter, Shri Malaviya did not
give any reason for the resignation,

Hire-Purchase Programme of National
Small Industries Corporation

4316. SHRI LOBO PRABHU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that there has
becn a loss in the hire-purchase programme
of the National Small Industries Cor-
poration;

(b) the reasons for extending ihe hire
purchase system for production in industries
with idle capacity; -

(c) the reasons for not providing
finance or refinance for such hirc-purchasc;

(d) the reasons for mot appointing a
commiltce for examining the extension of
hire-purchase as a means for sustaining
and extending industrial production; and

(c) the total demand for hire purchase
which cannot be met and the rcasons
therefor 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Sir.

(b) Hire-purchase facilities are not
normally extended to industries where ade-
quate capacity has already been installed.

(c) The Corporation has not so far
been experiencing any shortage of funds. As,
however, the demand for machines has now
increased, the question of providing more
funds for the hire purchase activity will be
considered, if the need arises.

(d) One of the main objectives of the
Corporation is to assist small scale indust-
ries to acquire machinery on hire purchase
for improving production both in quality
and quantity. Hence the appointment of a
Committee for examining the need for this
activity has not been felt.

(¢) During the past five ycars the Cor-
poration has not rcjecled any application
for supply of machine: for want of funds.
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Fixation of Pay of War Service
Employees in Rallways

4318, SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Railway
Board have not so far issued further orders
regarding the fixation of pay for War
Service candidates appointed after the 16th
August, 1947, on a temporary basis and
confirmed later, as referred to in Pera 1 (i)
of their letter No. E (s) 53 CPS/154 dated
the 2nd March, 1957; and

(b) if so, the reasons for delay ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No; further
orders were issued in Railway Board's letter
No.E (S)I-53 CPS/154-Pt. 1 dated 5.12.1959.

(b) Does not arise.
Assistant Station Masters

4319. SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that a few of
the Assistant Station Masters similarly
placed with war service candidates have
been excluded without being given seniority
by the Southern Railway Administration;
and

(b) if so, the rcasons thereof 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). All
war service candidates recruited against the
reserved vacancies have been assigned
seniority under the exiant orders.

Promotion of War Service Commercial
Clerks as Assistant Station Masters.
the

4320. SHRI MAYAVAN : Will

Minister of RAILWAYS be pleased tostate : *

(a) whether it is a fact that certain
number of War Service Commercial Clerks
promoted as Assistant Station Masters have
been given undue benefits of seniority on
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the ostensible plea of their war service by
the Southern Railway Administration; and

(b) if so, the details thereof 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b) Does not arise.

Appointment of War Service Commercial
Clerks Against Reserved Vacancies.

4321, SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that a number
of War Service Commercial Clerks appo-
inted against reserved vacancies of exs
Madras Traffic District of Southern Railway
have been denied the benefit of seniority;
and

(b) if so, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) No.

(b) Drocs oot arise.
Increase in Tyre Prices

4322, SHRI VASUDEVAN NAIR ;
Will the Minister of INDUSTRIAL DEV-
LELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(a) whether Government had conducted
any lalks with the tyre manufacturers
concerncd before the wnilateral decision
they tovk by incrcasing the tyre price in
December, 1968

(b) if so, whether Government are
salisficd that the price increasc was justs
ified; and

(c) whether there will be any further
increase in tyre prices during April, 1969
to March, 1970 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) The Tyre Manufacturing
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Companies have cnhanced the prices of
various categories of tyres, tubes and flaps
with effect from the 20th November, 1968

without any prior consultation with the
Government.

(b) The Tyre Industry has enhanced the
prices of tyres, tubes and flaps on the
ground that the price of natural rubber had
gone up considerably after the removal of
the maximum ceiling on the price of indi-
genous natural rubber by Government. The
price of natural rubber continucs to be
considerably higher than the price of
Rs. 4150/~ per tonne which was the noti-
fied price before the removal of the control
over the ceiling rate. There is no statutory
price control over the price of tyres.

(c) It is not possible to say at this
stage.

Promotion of Clerks of Commercial Branches
of the Indian Raltways as Commercial
Inspectors.

4323, SHR1 NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) whether the Office Clerks of the
Commercial Branches of the Indian Rail-
ways except Western Railway are cligible
for promotion as Commercial Inspectors;

(b) whether the aforesaid clerks were
eligible for the said promotion even on the
Western Railway till 1948;

(¢) the reasons for change of policy by
the Western Railway in 1948;

(d) when goods clerks and  booking
clerks of the Western Railway are cligible
for the above promotions even without Law
Degree, the reasons why Law Degree
qualification is laid for office clerks whose
grades are higher than the former;

() whether the office clerks on the
Woestern Railway are cligible for the posts
of Rates Inspectors, but not the Goods
and Booking clerks; and

(f) if so, the reasons for discrimination ?
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The practice
in this respect varies from Railway to
Railway. Attention is also invited to the
reply to the Unstarred Question No. 1115
dated 25.2.1969;

(b) On the Western Railway, only
Office Clerks in scale Rs. 133-300 with Law
Degree working in Commercial and Trans-
portation Branches were eligible for promo-
tion as Commercial Inspectors.

(c) Information is being collected and
will be laid on the Table of the Sabha.

(d) The channel of promotion is under
review,

(e) The OfTice Clerks attached to Rates
Section, the Goods and Booking Clerks are
all eligible for promotion to the posts of
. Rates Inspectors.

(f) Does not arise.

Carriage and wagon Artisan stafl of
Sealdah Division

4324. SHR1 5. M. BANERIJEL : Will
the Minister of RAILWAYS be pleascd to
state :

(a) whether it is a fact that at Sealdah
Division, Eastern Railway a group of artisan
stafl qualified for the post of Train Examiner
grade, ‘D" know as Leavc Reserve Fitter
when utilised as Train Examiner are not
given the minimum pay of Train Examiner;
and

(b) if so, rcasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH ) : (a)and (b).
When utilised as Train Examiner for a qua-
lifying period of more than 14 days, such
Artisans staff are given pay as Train Exam-
_iner.

Hira Cement Factory, Bargarh

4325. SHRI CHINTAMANI PANIG-
RAHI : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be plcased to
state @

(a) whether Government arc aware that
the Hira Cement Factory, at Bargarh (Ori-
ssa) is closed due to the stoppage of supply
of lime-stone from the Dungri limestone
quarry;

(b) whether Government are also aware
that this limestone mine belongs to Orissa
Mining Corporation, which is another State
owned Corporation; and

(c) if so, the measures being adopted to
run the factory without further delay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRI F. A.
AHMED ) : (a) Two kilns of the Hira
Cement Factory at Bargarh in Orissa were
closed from 12-2-69 as thc Orissa Mining
Gorporation have not been able to supply
the required quantity of limestone. One Kiln,
however, has started functioning from

22.2. 69 and will run for a few days more*

with the existing stock of limestone.
(b) Yes, Sir.

() The Industrial Development Corpo-
ration of Ovissa Ltd., which is running the
cement factory, has reported that it has been
decided by the Government of Orissa to
transfer the Dungri limestone mines to the
Industrial Development  Corporation of
Orissa Ltd., with effect from 1-4-1969 in
order to enable the latter to raise the requ-
ired quantities of limestome themselves,
Steps are being taken to cffect the transfer
accordingly.

Development of Small-Scale Industrics
in Manipur

4326. SHRI M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Government
have not taken steps so far to promote the
Small Scale Industries in the Unjon Territs
ory of Mazipur;
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(b) whether Government of Manipur
have proposed measure for the promotion of
Small Scale Industries and for financial
help;

(c) if so, the nature of the proposal;
and

(d) if not. whether Government are
considering their own proposal for the pro-
motion of Small Scale Tndustiics and helping
them to grow in a way on par with the
large Sector 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR! F. A,
AHMED) : (a) No, Sir.

(b) Yes, Sir.

(¢) The Manipur Administration has
proposed an outlay of Rs. 74 40 lakhs for
development of Small Seale Industrics and
Rs. 1200 lakhs for the establishment of
Indusirial Fstates during the Fourth Five
Year Plan.

(d) Does not arise.

Rise in Price of C. 1. Shect in
Manipur

4327. SHR1 M. MEGHACHANDRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(2) whether the C. 1. Sheet price in
Manipur has grown cxorbitantly since the
deconirol has beer effecied ;

(b) if so, the rate at which C. I. Sheet
is sold in the market of Manipur;

(c) how many times Government have
allowed enhancement in the price of C. I.
Sheet after decontrol ; and

(d) whether Government arc considering
to put a check to such exorbitant rise in
the price in the interest of the consumers 7

. THE MINISTER OF INDUSTRIAL
DEVEI.OPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF, A.
AHMED) : (a) to (d). Information is being
collected and will be placed on the Table
of the House.

Overage Locomotives

4328. SHRI M. MEGHACHANDRA :

Will the Minister of RAILWAYS be pleased
to state :

(a) whether the Kunzru Committee in
1963 drew atten'ion to the extensive use of
overage locomolives on some Railways ;

(bY whether the Wanchoo Committee
also suggests that the position is virtually
unchanged and that at the end of March,
1968 all locomotives on the Northeast
Frontier Railway were overage; and

(c) if so, the reasons therefor and the
steps taken to meet the situation ?

THE MINISTER OF RAIIWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The Wanchoo Committee  has obs:-
rved that the number of overaged locomaotives
on the Broad Guage and Metre Gauge has
reduced, since the  publication  of the
Kunzru Commitice Report. The Commitiee
has, however, observed that the number of
overaged locomotives on the Narrow Gauge
have increased on all Railways except Nor-
thern Railway. All the locomotives on the
Narrow Gauge section of Northeast-Tronticr
Railway were  overaped at  the end of
March, 1968.

(c) For assessing the replacement requi-
rement, the age of stcam locos is taken as
40 years. Actual withdrawal cf overaged
locomotives is however donc on condition
basis and only when the locomotive becomes
uneconomical to maintain and inefficient to
operate. The locomotives on the Narrow
Gauge sections arc not as intensively utilised
as locomotives on the Broad Gauge and
Metre Gauge scctions. 1t is, therefore,
possible to keep the Narrow Gauge locomo.
tives in service for longer periods.

The future of most of the Narrow Gauge
wetions Iy wncertaly, The replacement of
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overaged stock on Narrow Gauge section
is, therefore, being done on ad hoc basis
and these replacements are mainly confined
to those scctions which have been decided
to be retained as Narrw Gauge.

Railway Zones

4329. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) the reasons why, when Railway
Zones are bifurcated and a separate Zone is
formed to meet the demands of one State,
similar zones are not formed for other
States;

(b) whether
special  offices at
Ahmedabad; and

Railways
Bhopal

have opened
like those at

(c) if not, the reasons thercfor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) New railway
zones are formed on grounds of admini-
strative and operational requirements and
not on provinicial considerations.

(b) There is an organisation at Bhopal
headed by an Arca Oflicer in the Senior
Scale.

(c) Docs not arisc.
Claim Cases Pending on Railways

4330, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS
be pleased to state :

(a) the number of claim cases pending
payment on Indian Railways, year-wise, for
the last 3 years and for each Zone separ-
ately;

(b) whether the Railway Board issued
any dircctive in 1968 regarding claim cases
il so, its details;

(c) how far the above directive has been
compliod with;

(d) the reasons why olsims are not

sottled and people g to cquet, et desrees
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and Railway has to pay court costs and at
times interest also: and

(¢) action taken or proposed to be taken
against officers responsible for the above 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) A statement
showing, Railway-wise. the number of
claims cases awaiting scttlement as on 31st
March, 1966, 31st March 1967, and 3ist
March 1968, is given in the Statement
Anncxure “A™. T.aid on the Table of the

House. [Placed in Library. See No. LT-495/69].

(b) Directives regarding  various aspects
of claims scttlement are issued from time to
time. An account of the directives which
were issued in 1968 and which appcar
relevant, looking to part (a) of the Question,
is given in the statement Anncxure “B”
Laid on the Table of the House. [Placed in
Library. See No. LT-495/69).

(c) As would be noticed from the gist
of these directives, as shown in the statc-
ment attached, one of them stressed the
importance of claims prevention and two
others called upon the Railways to ensure
quick scitlement of claims. It would be
virtually impossible to guantify the action
taken by the railwavy administrations and
say to what extent these directives are being
complied with.

The fourth directive required the Rail-
ways to make a survey with regard to
possible collusion between railway stafT and
traders and the railways are progressing
action.

(d) Claims for compecnsalion are care-
fully examined in the light of the facts of
the case and the Railways' liability under
the law. Some cases are taken 1o the court
cither because the railway administration
have for some rcason, not been able to take
a final dccision within the period of limi-
tation for filing of suits or the claimant is
not satisficd with the decision taken. Some
of thosz cascs are decreed against the Rails
way. But cascs going to the court are a
small proportion of the total number of
claims dealt with by the Railways and it is
pet as if every case taken to the court is
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decided against the Railways. For instance,
in 1967-68, the total number of claims
settled on the Indian Railways was 7,21,090,
the number of cases that went to court,
30,241 and the number of decreed against
the Railways, 2,990.

(e) Cases decreed against the railway
are required to be scrutinised at appropriate
levels to see whether there was any lapse
in dealing with them deparimentally or in
presenting them in court properly and where
any individual responsibility can be deter-
mined action as warranted is taken.

Upgrading of Posts on Indian Rallways

4331, SHR1 NITIRAJ SINGH CHAU-
DHRY : Will the Minister of RAILWAYS
be pleased to state :

(a) whetHer the number of posts carrying
salary above Rs. 700[- p. m. have been or
are being upgraded on Indian Railways;
and

(b} the rcasons for this and excess
annual expenditure that would be involved ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) 254 Gazelted
posts carrying salary of over Rs. 700/- per
month have been upgraded.

(b) The upgradations have been made
after tuking irto account the increase in
the volume of work and responsibility shou-
ldered by the officers. The extra annual
expenditure will be about Rs, 12 lakhs,

Direct Trains between Lucknow and Bombay

4332. SHRI1 NITIRAJ SINGH CHAU-
DHARY :Will the Minister of RAILWAYS
be pleased to state :

(a) whether a proposal to run direct
trains between Lucknow and Bombay was
considercd ; and

(b) il so, when and with what results 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). The

proposal for introduction of a dircct traip
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between Lucknow and Bombay has been
examined more than one occasion in
the recent past, but is not feasible of imple-
mentation at present chiefly for want of
spare line capacity on this route,
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(=) afz g, @Y 7ar 73F= 77 39-
FIAT IAAIF H HTATA FHIAT AT AT
& zawr faafor 340 : W

() ¥ RFR TH WWA H TRA-
fasrear st FTF Y AT 97 fa=e
Fon 7

aiatfe fawm, wiafes s an
|EMT-H1G " (A wEedlT wet wg-
wa) : (F) & (7). gewg: i qw-
T 97 ¥ gwifng gar=T £ N
oF WG 9 WX EAE f w6 F
Surad F2 gy ¥ fam mgaw &
wgAfa g3rT w7d) vf & 1 adaE & fafae
IFIT § GUIaA JUFLWT FT Feqrza 2w
Y 5AF ¥ 7T W@ § W 2w fafwer
TAIT F AAITT 39FLWT Sy WwAe,
WIAT, WITHAGE, Bl W qUT B
greft A9 agr gaeafd sww & fac
mogrElaa. ga7 wifs & fwia § wwew-
frax 31 wang witaw SgwRe g
¥emre & Aoy o wer ol §
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arfear o Rww

4334, it wofwe AYwT : w1 W
HAT ag FaTe &) Fo7 3 fF

(F) smm oz aw & f& qafee ¥
F FATHIIL-AH AT arEw 0% feaa
=ifgar 22w & w99 SOt F wAvenan
¥ A e AY zow &) 3 ey fafew
A H 4Y;

(=) afz zf, ar arfea & S &
foa warfes fer 3 o =@ o=frs
FZ aT A F ewrA @A g TAA
feafy & ga1z 7 %37 ¥ qa7 F7aw &,

(w) smal feafq & mramrs qa
= f&d 14, o#i%

(o) afz #=Y, &1 @& aar T
g7

WA T (=re uw gwa fag) (7))
Y &t

(@) & (=). =nfFar & qrza & aray
eATE FIA FT AIEATA DA F FIW
GAW Z1E9 ¥ WATAT FAMT qFRF AZY
g afss, zg ad adwia Fwiz wmm
m=TaT FY JAIg "I 0 F1 afezw EF
vraw g & X H fagw fyar o

w®E
w1} Wi welge 2w &
i gz eam
4335, it wofne wywe : a7 t@w
Tl 77 A FY FOr 40 fF5

(%) 7ar ag v & fr qafae 9 &
—arsfearger ¥ 9T FiET

TAFHIIY
R A et ¥ A e e
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IJmaa ¥ frarfadi & qr-ar gl
FIA & qUIJT A, greT AT FT 7AEAT
T FIAF 397 FRW § AR FAAT F AWM
#emA ¥ @Y go Aw T e @
FATHIGT HX FiEt LnAl F AT FIR-
g & § @wr v arfeq fear
ST ; Wik

(&) sesm &1 faary Mg 61X
FiEr 2wt & Ata arfwy qw § 0w
giFz Wi w7 eqifeg s w1 ¢ 7

WE weAt (we uim gam fag): (F)
T (@) . Mg At w2 2udl & a9
afeart ata & F7 gz A yaEar FA
& geara 1 oAt aF @i 78 oad
& 1 37 9T 3@ fa=nT faar snam

gAGEIYI AT FE woA F a9
FATQT0 3 1-12-1962 1 afcara qadr
gaiadl & fao gy @ & ®q & @rar
ar g1 | T@oq fadwz A FAr AIAIA,
qrEe 1T g a1 #1 gfFa F fag A
@ar war 41, afEre grasE qravE-
arel &1 QU 7 & faw w1 g A4d)-
qT & 419 0F q-EWT & H|IE4T FA
& gEard qT oI gFadty Ardar § A6y
farmrz faar war ar, 937y s fog amr-
qrg A @I F FI TA §EAA 9T W
Freartd A |y AN |

qegwRyn # whfas gEel &1
T g W

4336. oY oo difeta ; Fur wWiE-
fow faw|, wimafos sqroT qur awam-
wI ¥ g5 qAr w97 O fE

(%) wwaY & w1 weg w3w # foad
WGIfE OFF T% T 93 9;
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(@) 378 & foaq saAl & ww
Feqred fae & wreew & mav §;

() st FITEE o T a7 98 &
IR 301 441 ]

(%) fa7 FIXaMT § IarEa sreew
& T & 4T F wuAl g gwar 9% w
FORENIGT fradar @i o@
wET ¥ 929 FT W 4; HIT

(¥) T2 Fream 1 e & fer ¥
T & fag 441 Fraare) &t af g ?

et fasm, grafos sorare aar
aRam-3 wt (W) seezdw we
wgad) ¢ () & (=) . gFar = A
AT Y & R N9z qv @@ qnay

qeq @ 97 fawriig s

4337, «t qowo Afiga : T TAT
HHAT I8 FA09 *1 T FEA

() sarag aa & fs wem 9y &
aga & 2wl 12 framha #2417 et of
gAR T 113y aaf A gft & 4w
@ &

(=) =ar ag WY 79 ¢ fF 7o @7
F g @WAl R AT R ) gy
41 &1 frgas sx fear 7ar g ot %
AT FAT L &

(1) 71 ag WY 79 & fa new wdw &
qam fedraa & (qfvam @7) sfawm
F#21A' A grar wwr a1 Y § Wi
HEEHIH 91 WA &7 qEQET & a99 &
arzEw ok & wigw safewai w1 918 w1
fea =ma §;

(v) #ar a8 #Y 593 fr fedqtoma
qafeede 7 99 fedtas £f §2047 §
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AN F gEqui § qeg ey WA I
feqq W3 Ul f gET { S0/ 60
gfawa &7 e fed &;

(¥) afg g, @ @ s & w1
Lopcus-an

T W ('ﬂ'o TR gAT rﬂg) :
(%) wea @3 & 9 w&adt qx fqardig
QMY qaEAT 919 & | I Al F
Ay fa<ta qfeqmt & fagir 9 aat &
arw fe@mr 74t § 1

(@) weg @A & 26 AwATAY AR
298 917 Y gFM EHII At wATE F
w & 1| FFaY g wafraq @ eqrqATHi
& facita afcamm wigw a8 1

() =t g

(=)|YT (¥). 7A% [Aq WHR
o gifag (wrdld #17 qreEeg QA
T &), arAl T Al F a9 AT FIEY
& O &1 "fgd ardld AR 93
A fwar strar g AT @7 q1€
arar faga &1 ardy &, «fsa gz |
M AT ETR T T gEAE (A qOIHAT
ary fraa &t airdY § (« wig Al S g,
fazteal, waggsa srai ¥1 T FEg
FAla 9 AmMAAT FIU AT qAT Feqr
9 oA @A g1 4 0 39 @& 7 99-
faq gT wr mifaa &, fafvaq & qdt €
wal § gag-gag X gutaa fwar
HAET & | WHAH gogA § |TT qIr4T Y
Fraal d 757 W & w2adl 9T fqad
A § 35 WA wawy ¢, AfFw @A
g F1 gL W7 399 F oAy
%! @t 50 ¥ 60 wfawd w7 A& & |
HEQ 9 WX 970 & 419 I JOIRAT
g aarg f& 3 Fwmar I1 GHrar FI
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arfe o o741 aY a0 § S8 gEwear
Rl

ferzfea v & wEem 1 eOATEQE

4338. it owo s : Far W
AT 98 qa1 & FIT S ¢

(F) gz ga g fF ag ™a W
feaa fazfamr e2om & gt & fase
& WFTT FT Y AT 9 FATATTAL
far w7 <gr & fw® arx & 9% & far-
faat #1 safa &,

(@) afz g, @t sar ag Wi 549 2 f
SAFIFI H STIT FIRETC 56 WL ATHG
FT 74T §;

() afz gr, a1 <31 AIFR F1 fa=wr
-§ MAraq F1 IF AT 9T T A FT
gl 2; =W}

(=) afz adr, av 8% Fa1 Feqy &7

WA wA (F0 uw gua fag)
(%) & (9) . ad717 gf1a97 & FO07
150 92 g e137 @HM 93 UA &1
F UF WIFAG &qT6 47 | F19 G99
fatfFar & awdg 3 Aq4 21-7-1967 &
W4T | 9g #3141 % guar vy
sk fra fear sl 9T o cqzErd 9T
TF Aug 2T F[ WA GATET G |
HRFATTGUA &7 &1 A7 sqrg frq
fzar a1 71 09 LG 9T T e
ardr of gfte® &F Maiaa sqF qqmr
g1 Ag W fqEEy, 1908 7 qu
& T |

qequam # s el Wt wigqeeaar

4339, sit owo dAfera : w7 WA
gt 9 AWT A1 g F fF
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(F) smragaag f& namdea &
AT G3W 1A €W 9T AT fow Arq
FW # A sfeaedl 1 wgAd @
w e

(@) 7ar ag g9 & f& wow ¥WT O
T -TEMYI 1T LA & 19 ‘G
FfA I & s w7 @i WA feed
Iqaeq gu § WY §F3 TR el o
famodig §; wiX

() afz gi, at zed smr FT@E 7

g "t (310w gwa Tag) ¢
(%) ot 7Y 1 &few 97 aftaga v efic
¥ gy Ffeq eqal & Ty wra A g
& fae fauifa ara fesal & #0 &r
FeAAT FAAT AT /T AEWEST AT FY
g@TE # qUA: ITE g1 war g, av fae-
qT wwar arer Ard & fan Arafesai &
|qATE W TF I AT 8 )

(=) #&= (7). s Fd =wfsa
gyt &1 wafy § o wrafzaal A qar
Folma 30 15 fedi @ w9 @ 21 w-
&, 1969 & w=a W &Ear § FFAl
g A dear w7 59 Wk FErAgT §
42 4%

One-Man Tribunal

4340. SHRI ESWARA REDDY : Will
the Minister of RAILWAYS be Pleased to
state :

(a) the terms of reference and items of
dispute referred to the onc-man lribunal
appointed recently;

(b) whether the All-India Railwaymen's
Federation and its affiliated unions are
parties to the dispute; and

(c) if not, the reasons for omitting the
All India Railwaymen's Federation and its
unions 7
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) A list is laid
on the Table of the House [Placed in Library.
See No. LT-496/69].

(b) No, Sir.

(c) The items referred to the Tribunal
ate those where the National Federation
of Indian Railwaymen and Railway Board
could not rcach agreement and which, it
was accepted, should be referred to the
Tribunal, The question of association of
the All India Railwaymen's Federation and
its alfiliated unions does not therefore
arise,

Import of Nitrate of soda

4341, SHRI S. KUNDU Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTLRNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer lo the
reply given in Unstarred Question No. 3686
on the 12th August, 1968 and state.

(a) the quantity and value of imported
nitrate of soda incentive of its use for manu-
rial purposes allotted to  nitric acid, glass
ard other industries during the last three
YCurs,

(b) out of this, the quantity of impor-
te.! nitrate of soda released to small scale
in lustrics manufacturing nitric acid; and

(c) whether Government propose (o
protect the interest of small scale chemical
industrics by conlinuing the supply of im-
ported sodium nitrate indicative of its use
for manusial puiposes free of duty 7

THE MINISTER OF INDUSTRIAL
DEVELCPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SARIF, A,
AHMLD) : (a) t (c) . Information is
being cullected and will be laid om the
Table of the House.

Price of Nitrate of soda

4342, SHRI S. KUNDU : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to iefer to the
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reply given to Unstarred Question No. 3686
on the 12th August, 1968 and state :

(a) whether there is no difference as
regards chemical composition and for the
purpose of utilization, between synthetic
sodium nitrate of technical grade and Chill-
ean nitrate soda of natural origin;

(b) whether it is wrong to differentiate
synthetic sodium nitrate from naturally occu-
rring sodium nitrate and classify it under
item 28 of First schedule of Indian Tariff
Act. 1934 instead of item 35 (1) of the said
Act;

(c) in view of the stcep rise of price of
sodium nitrate from Rs. 339 to Rs. 1295
per tonne of synthetic sodium  nitrate
and the crisis faced by the small chemical
umits, whether Government are considering
not to imposc customs duty for synthelic
sodium nitrate to be used for small scale
industrics; and

(d) steps taken by Government to pro-
duce synthetic sodium nitrate indigenously ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d) . Information is
being cpllected and will be laid on the
Table of the House.

TAANG § WEAATAIT AF T AAT

4343, »if sira= @1g ;- FA0 ¥9E
weY gg I I FI0 FA F

(w) sarag &9 ¢ & WAnz ¥
WA qF AT A 41 99T
2IFT 786 fEAHZT £ I@—ITA1 ¥ aT-
w28 g AT E;

(&) s ag Mt g9 & f% Faq =
RIFI I I M F wHT A G 7 92
¥ wfws @97 qar &;

(w) afg gr, avwifedi & awg ®
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aftads 7 5 9@ & F31 w10 & aife
Y FY FTETE T &Y WK

() m’ﬁiamm%%ﬂuﬁmﬁ
FEF A H @R T AT FRAE
I g?

W ®A (zro wmgwn fwy)
(=) s g

(=) @z A1 sgReTae & @9
FX% | arsr Ag) & 1 afew @A HIK
TEREEE & &1 Y8 sy are arfadi &
fee Fzar e Ak ArTaTs @Al 9T 15
HTo OFc | 2 Fo HWTo TAe TATY
mfeai #R 95/96 wTErE  EE
mfeai & &= ¥ aret gagwa msat I9-
s & | 95,96 wrzary s mizar wZAr
A2 A Agg QA 2ol o FHm Fw 4
&2 45 [aaz 91T 4 972 51 faae sgaat &1

(7) &= (7). 95 #9/96 =137 1%
mifeqt & adar ang arf4ai 1 gfaara
T aftmram €1 &3l & #geq @ 1@
g1 73fF 95 a9/96 sreT AEFIT AF
wifeqi @ 7zar Uz A< Arare 3909 9K
AZAYA q9 74 g1a g zafag dFE
T 7ITars €4l 9 57 % fAgifea gag
# g agr afeqdT s smagfs ad
& | zafaq wardrg @ifral 1 giaar &
faq stage €2a7 9T FIR T+ GHYG TF
g% ogTA F AFeAr A TEE | W
mifeai & arg % feaq fesqi 1 wen-
Mt FW F faq wzar Az w@wT 93
TA® qFS GHY TG GHA  * sgqEar w

L Al

AT AETA FIHET AFAT |
WEAWTY AF I qUAT

4344, ot sitare sy : waT Y
LR R EECIE IR S 2O BT N
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(%) 7ar 7z 77 ¢ f5 arare d@5aw
¥ QEX AFAT ¥ mEagT qF 755
e F T amar # 25 2§ wiow qwg
R

(=) 7ar ag &Y @a g fF st =
FAT AT 2TeC RAAT G THA F 6 w72
afas qag Fwar 2;

(o) afz gf, @t mfzdt & #m7 &
gfeds 7 ¥4 & a7 wrwy § @ifs qan
JEIT T 8Y; HR

(7) Sagaa amar ¥ anr & &
FIA & fam TR 7 FT0 FOAAEY
Lo ¢

WwE weat (%o uwgun faw)
(%) s g

(=) NFET AT wEwaraR F @19
T @ mEy A & afvrw fAFAT
AZATATZ |A-AF ary arfaay # spfaar
& fax arearz s AT 95 79/96 zrgT
WITIE ITEF M WX | #@1/2 =@
wzazre I-faeell 2% ME F1 JugEd AT
glar &1 95/96 wmrigr rEWET QY
oAt gafy frzar A gk Sagr 9T
g fAamEe Fam 4 972 45 (792 69\
4 oz 51 faqz AT &1

(w) s (7) 95 3m/96 ==
=rF mfgat v aqam g7 arfya) 91
afasr stz afvaraa & mavsami w1
e # ey frgifa fearaar & g'fs
95 59/96 =137 TTw Arfeat 71 FzarT
AR ATLATE ST AR e2uAl 9T 7ged-
90 ¥ A @ §, zafau dismT o)
AITATE 9 TAF WA-AA ¥ qWy H q@gA
afis oftadd &1 aragfor 741 &)
wofad saritg @ifaal  glaer v ol
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gu Staqe 2o qv g mfedl A wTe
gfaw ama szrw £ swaear S TR
Fear AT @aq 9T g7 nifeqi 71 wfuw
¥T a% sgA w1 s 7 2 fF agt 9
mfed § ¥ aga ¥ ‘fea’ amd fosd
FRA-FrET g2 § 1

¥ waatfodt o1 eomieTw

4345, » fagaTm AT ;4T WA
AT Ag qATH @ 30 &0 fF

(%) 3aT =AY F zATZIAIE J4T
2'zar {7y el & sqarfen o fead
T F1A F A1 = |, JAT & HR

(=) Tam erdy FmA D o
T g ?

a weAr (Tre ww gawm fag) ¢
(%) iz (@) . sa=fwal &1 e
far @rar, ©ardt g2 &Y IoAIAT HIR
aeafean ad=ifert zrr g7 g7 afea
mat a7t qf7, 5% gagaaar, § wwal §
TIRIGTIT qirar Aat afqarg qlder om
FIA, AEAT AAT FEAHT gwary mfz,
97 fasiw #var 2 1A -1 ¥ qu A 0%
FHRarfeal #1 I FfTrEAT F owgmT
FAE o, A | owgrdy femr s @
YT AT FLT AT TH AT FT AT ALY
w@r arar 3 & faeg earq ot 41a & W1
feay ana X 30 ww FTEE | FH-
aifeat At afosar o wozy mg
qT w157 gfaq I oamr 9T §ar
qTEr 2

fauffea wafq gura 1A & a7 99
syatfl &1 sEAraw

4346, = foracy @@ o947 oy
77 gg wATy A 9T 45 fig
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(%) % & 2o g7 Fray a9t 2%
FaaTieay #y fataT w1 w4 forr s
&, foed am frawrgare o7 e
FAT AT g AET E W X FAATY
fopy-fm of fora} & &

(=) = a8 79 2 fr Fraife srafr
aared AT F gz @ swaifol W
rarrEfE 77 faar A &

(7) IuT¥ay ¥ ='zar ¥ orom
F A Ha ¥ fsd vamA E oS
fratfra gafr mars % & a= =Y
rAEfa a8 f&2r ooy F oo oy
Al #33 ¥ 3vrre ¥ oamy o
wfzarzai #; =i

(=) 37 Faafedt 7y, faediy o
#t #xom a7 fagifry o B aF #rF G
&, aopr7 eqmarifeT w7 & fAm oqvwew
ZIT AT FoAATE AY Ar 7Y 27

ag wet (2 vw gwn fag) -
(F) & (7) . i ov s & or-
far mrawm Y cx NwAr A1y R
fora & e wIwT AT, HUAF 20T
awee, aifafers aa% (gfE, mi o
qid), q9-fewz adaw, faim fewme
qdler® g7 & FTANEY qar gD W
vz mfedt avwm w73 21y mE, S
FA9T F gegE #§ Ay ¥, I uw w@uw
qT g7 T ¥ wfgs 7 w®wF fzar awar
afsa gTar ¥ =1 F 770 f5 Y wdaR 3
1§ arerfas wfrard Sk ar gunfaw
gfez & svras i g, ag (Ao A T
2rar | Ffew &9 difrwma s@ § 9oy
¥ 7g arsAr 31-12-69 A% F 7 wafiny
s TN} afad T W A A
27 wiwifidl #Y 5 09 % OF e 9%
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frges w* & w1z @ et @
farar T 210

Broad Gauge Railway line from
Rampur to Haldwani

4347. SHRI ZULFIKUAR ALTKHAN:
Will the Minister of RATLWAYS be pleased
to state :

(a) whether any provision for laying
broad gauge railway line between Rampur
and Haldwani (U. P.) a survey for which
wias conducled some six years ago, has been
made in the Railway Budget for 1969.70;

(b)Y il so, when it is likely to be taken
up; and

(cY if not, the reasons therefor and the
plans which Government have in  this
repard 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) An amount of
Rs. 61,000/- has been included in the Budget
for 1969-70 for carrying out a fresh traffic
survey together with updating of the earlicr
enginzering survey report for this line,

(b) The survey was sanctioned on 13-2-
1969 and the work is in progress. A deci-
sion regarding the construction of this line
will be taken after the reviscd reports arc
compiled by the Railway and examined by
the Railway Board.

(c) Docs not arise.

Financial Allocation for Public Sector
Projects in U. P. in Fourth Plan

4348. SHRI ZULFIKUAR ALI KHAN:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to stale :

(2 whether financial allocations have
been Tinalised for the Fourth Plan for pub-
lic sector projects in U. P.;

(b) if so, the district-wise list of projects
along with their proposed investment; and
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(c) the list of such projects in the back-
ward district of Rampur in Western U. P.
and the proposed investment in them 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) to (c). The Fourth Five
Yecar Plan, the projects to be ncluded in it,
and the allocation or funds for them, still
remain to be finalised. It is not, therefore,
possible to indicate at this stage whether
any new public sector industrial projects
will be set up in U. P, and whether any of
them will be in Rampur district.

Over-run of Satyagrahis by a train in Gujrat

4349, SHRI MADHU LIMAYE :
SHRI ONKAR LAL BERWA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI P. N. SOLANKI :
SHRI DEVEN SEN :
SHRI KIKAR SINGH :
SHR1 D. R. PARMAR :

Will the Minister of RAILWAYS be
pleased to state -

(a) whether his attention has been drawn
to the reports in the Ahmedabed news-
papers--Times of India and Sandesh of
January, 1969 to the effect that a moving
train on a branch linc in Gujarat had over-
run a group of satyagrahis who wanted the
train to stop at a particular place;

(b) whether it is a fact that two persons
dicd and several were injured as a result of
this incident;

(¢) whether the Arca Officer (Shri Bhar-
gava) was travelling in a saloon attached
to the locomotive when this incident took
place;

(d) whether it was the Area Officer
who asked a locomotive driver not to stop
the train but to owver-run the satyagrahis
who had been offering civil disobedience
since the previous day;

{e) if so, whether this Arca Officer has
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been , suspended and an inquiry has been
ordered into this incident; and

(f) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :(a) Yes.

(b) No Satyagrahi was run over by any
train at Titora station. However, dueto
disorder among the dcmonstrators, 4 of
them who were standing by the side of the
track, were hit by the engine of the moving
train. One of them was seriously injured
and later succumbed to his injuries. Three
others were also injured. '

(¢) Yes. Shri L. N. Bharadwaj. (and
not Shri Bhargava) Arca Officcr, Mchsana
was travelling in his Inepection Carriago
attached next to the engine.

(d)y No.

(¢) and (f) . An cnquiry by Assistant
Officers of Western Railway was held in
this case. The Enquiry Committee found
that four persons who were standing by the
track were accidentally hit by a moving
train and no Railway staff has been held
responsible.

am arrgy & A0 gien smiea

4350. =Y dysren® | ; FOT TAW
#H 7 I T FO w4y 7

(%) sarag o= & f& =ard araige
seng (afrm ta7) ward Arage fadr
¥ aman A A g A frar safe
7 fadt ¥ awa7 aw a1 ¥ faq o,
qgrfegi Afzal X aat & o w60
TF4T };

(A) sarag #t "Aa ¢ f& fadd &
gien wiaiar &y Y freae At 6
¢ afs o =fem w4 A giew
Fratmr ¥ fevz A7 a% ok vaT
Y a¥;
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() afe g, M fadt # ww a% gfe
wTaTHT YR &7 wedrT & R

() afz =8, @ wa¥ v s §7

Wd wt (310 W gan feg) ¢
(%) ot gi 1 mad mrdiq weY, WY
0T d anwn 3 Awm g 1 mEI AR
89T ¥ N7 oF 99 83F ¢ | qF 4T
et @ St 2w ¥ w7 g
e ol ¥ N weaT A 2

(=) sy g

() e fewz g7 @1ad &1 fae
LN

(w) zafy 7% aw, me & swaq
3t gz d, fera@r afawin amEma
FEiegl AR Al § Qlar 2 o
w2 ¥ qry ¥ fega 80

faewoht e faweit Sieww gt
H1 AATQT AAT

4351. < TrATHATT WEE ¢ 3T
A #+4t 98 IAM ) F97 40 fF

(%) o' ®w1E FFA 9T TSrATY
UNES | TS T F A8 74T T &
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Indigenous Tr cters

43152, SHR1 SHASHI BHUSHAN
Will the Minister of INDUSTRIAL DEV-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS bc pleased to siale :

(a) the dctails of brecak-up of percen-
tage together with prices of indigenous
content achieved by the manufacturers .of
indigenous Tractors separately for compo-
nentsfassemblies being procured from out-
side i. e. ancillary industrics; ond

{b) the percentage and prices compo-
nents/assemblies still  being  imported
scparately by each indigcnous manufac-
turer of Tractors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F..A.
AHMED) : (a) and (b). The requiried
information in respect of the actual produc-
tion of tractors by the various manufac-
turers during the year 1968 is as ander:--

"7 Nume of manufacturer Indigenous . i. f.equivalent  Pcrcen- Imported Cortent
and iype of tractor Content rupee:s fage in c. i f. value
Eﬁi& - _—l'-l‘r;.aﬂ.l_
1 2 3 4 5
1. M/s. Intérnational Trac- B
tors Co. of India Ltd.
Bombav. Interntional
67.0

B--275.

£.110 »no 3,9%0

=
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1 2 3 4 5
2. M/s. Tractors and Farm
Equipment Ltd., Madras.
Massey Farguson MF--
1035, 74.0 11,313 26.0 3937
3. M/s. Eicher Tractors
India Ltd., Faridabad
‘Bicher'. 68.0 9,400 32,0 4,300
4. M/s. Hindustan Tractors
Ltd., Baroda, Hindustan
35 HP 54.0 7,143 46.0 6,457
50 HP 79.5 15.956 20.5 3,544
5. M/s. Escorts Ltd., Farida-
bad. Escort -37 © 650 7,200 350 4,000
Escort--2TW 22.0 2,450 78.0 8,050

Scparate figurcs arc not available in
regard to the valuc of components procured
from ancillary industries.

According to the latest licences issued

to the warious tractor manufacturers for
import of components/assemblies for future
production of tractors, the peroentages
and value of the import content are as
under :--

Name of manufacturers and name Pack value Percentage of imported

of Tractor

content

1. M/s. International Tractors
Co. of India Ltd., Bombay.
International B--275.

2. Mfs. Tractors and Farm
Equipment Ltd. Madras.

Massey Ferguson.

3. M/s. Eicher Tractors India Ltd.
Faridabad Eicher'.

4. M/s. Hindustan Tractor Ltd.
Baroda.
Hindustan--35

Hindustan--50

5. M/s. Escorts Ltd., Faridabad
Escort--37

Rs.
3,750 31.0%
3.500 28.5%
3,300 21.89%
3,000 19.5%
2,450 18.09
6,367 45.0%
2,925 15.0%

2,835 25.0%,
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De-licensing of Tractor Industry

4353, SHRI SHASHI BHUSHAN: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPAY AFFAIRS be pleased to state:

(a) wheather de-licensing of Tractor
Industry announced in the recent past
covers all horse power range of Agricultu-
ral Tractors; and

(d) if not, the horsc power range upto
which the Tractor Industry has been de-
licensed tand he rcason for not including
under de-licence the reamining horsc power
range of Agricultural Tractors ?

THE MINISTER OF INDUSTRAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). Wheeled agricul-
ural tractors and power lillers of all horse
power ranges have been exempted from the
licensing provisions of the Industries (Dev-
eloment and Regulation) Act, 1951.

Representation From The Yatrekaru
Sevasangh of Pandharpur

4354, SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether he has received a represent-
ation from the Yatrekaru Sevasangh of
Pandharpur (Sholapur District) regarding
the grievances of the Railway travellers;

(b) if so, the details thereof;

(c) the steps taken by him in the mater;
and

(d) if no steps have beem taken, the rea-
sons thercfor?

THE MINSTER OF RAILWAY (DR,
RAM SUBHAG SINGH): (a) Yes.

(b) The datails of suggestion made in
the represcntation aic indicated in the Anne-
xure.

(c) and (d). The suggestions made by the
Yatrekar Sevasungh in their representation
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are-under examination and a reply will be
sent to the Sangh,

statement

1. Transfer of Poona-Wadi, Poona-Miraj,
Sangli--Kolhapur and Latur--Miraj Sec-
tions from the South Central Railway
to Central Railway.

2. (i) To increase the number and timings
of the Booking windows.

(i) Return tickets should be made avail-
able on a permanent basis at all the
stations.

(iii) Railway fares should bc within casy
reach of the common people.

(vi) 50 % concession should be given to
passengers travelling upto 100 Kms.

L

(i) The farcs for children upto 15 years
should be free and upto 21 years it
should be half.

(ii) If the parents arc travelling with
children, the frece travel should be
reduced upto 12 ycars.

4. Conversion of Latur--Miraji (NG) Secti-
on into Broad Gauge.

5. Construction of a new Bijapur--Chadch-
an--Mangalvedha--Pandharpur-- Akluj--
Baramati--Dhond B.G. line.

Allotment of Godowns to Railway
Officers in New Delhi Area

4355. SHR1 RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that high Railw-
ay Officers have been allowed the use of
godowns in the New Delhi area for keeping
their belongings cven afier their retirement;

(b) if so, what is the accommodation allo-
tted to them and the rate of rent charged
from them;

(c) the maximum duration since when
these godowns have been allotted to such
officers after retirement;
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(d) whether any officer haviug bungalow
in Delhi is also given the facilities of godo-
wos in addition to residential accommodati-
on; and

(e) whether similar facilities are also avail-
able on any other station and whether other
railway staff is also entitled to such accom-
modation?

THE MINISTER OF RAILWAY (DR.
RAM SUBHAG SINGH); (a) Yes.

(b} Floor area allotted varies from Ollicer
to Officer and the normal rent is (i Rs. 2.62
per 100 sft, per month, Penal rent at double
the normal rent is recovered from retired
officers, if they do not vacate the plot with-
in 6 month of their retirement.

(c) No allotmet of godown is made
after the date of retirement but seven offic-
ers already allotted accommodation prior to
their retirement are continuing occupation
for more than the permitted period of
six moanths.

(d) Facility of godowns in addition to
residential accommodation is given, il avai-
lable only where accommodation allotted is
inadequate.

(e) The information is being collected
and would be placed on the table of Lok
Sabha.

Additional Fan And Sanitary Fittings
In Railway Quarters

4356. SHRI RAJDEO SINGH: will the
Minister of RAILWAYS be pleased to
state :

{a) whether it isa fact that th: faci-
lities of an additional fan and sanitary
fittings like wash basins allowed in CPWD
quarters arc also bcing considered for
similar types of Railway quarters;

(b) if so, when the orders for the same
are likely to be issued; and

(c) if not, the reasons therefor?

THE MINISTER OF RILWAYS (Dr.
RAM SUBHAG SINGH): (a) No.
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(b) Does not arise.

(¢) The existing number of fans and
sanitary fittings provided in Railway quar-
ters is considered adequate.

Use of imported crockery at New
Delbi Railway Station

4357. SHRI RAJDEO SINGH: will the
Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that Railway
has a stock of imported crockery at New
Delhi station for usc of high dignitaries
from forcign countries;

(b) if so, the cost of this crockery;

(¢) whether it is a fact that such crocs
kery is also issucd to Railway Officers on
loan for their private functions like marri-
age and birth day, and

(d) if the reply to part (c) be inthe
alfirmative, whether his Ministry is consi-
dering to stop this practice?

THLE MINISTER OF RAILWAYS (Dr.
RAM SUBHAG SINGH) : (a) No.

(b) to (d). Do not arise.

Funds given to social welfare
organisations in Kerala

4353. SHRIL E. K. NAYANAR: Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleasad to state:

{a) th: amount Central Government
have given directly to thz Social Welfare
Organisations in Kerala in 1958-69 so far;

(b) whether the Central Government
contacte d the Social Welfare Organisations
in Kecrala dircctly without the consent of
the Kerala Government for this purpose;
and

(¢) if so, the rcasons therefor? .

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVINDA
MENON): (a) Grants to the Social Wel-
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fare Orgnisations in Kcrala are not given
directly by the Central Government. The
total amount of grants released by the
Central Social Welfare Board direct to the
Social Welfare Organisations in Kerala du-
ring the year 1968--69 is Rs. 365,888.00.

(b) and (c). Do not arise.
‘Smal Car project in Mysore

4359. SHRI A, SREEDHARAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS bc pleascd to state:

(a) whether Government have studicd
the revised proposal of the Mysore Govern-
went for the manufacture of small car in
the Public Sector; and

(b) if so, the details thereofl?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F.A, AHMED):
(a) and (b) . The revised proposal of M/s.
Mysore State Industrial Investment and
Development Corporation contained in the
project report submiited by their forcign
collaborators M/s. Toyo Kogyo of Japan
has been studied. The details of the propo-
sal are as follows :

Make of Car “Mazda 1000
Engine Water cooled, 4
cylinders, front

mounted, 987 cc.
Five persons.
Four

23 Km/litre.

Seating capacity
No. of doors

Fuel consumption
Production capacity

of the plant 50,000 cars per
annum on twa
shilts,
Invesiment on plant
and machinery
including cost of
land Rs. 21.85 cro-
res, out of

which Rs. 2 17
crores will be
in foreign ex-
change.

Price, ex-faglory Rs. 7,950
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Difficulties of Cashewnut Industry

4360, SHRI P.C. ADICHAN : Will
the Minister of INDUSTRIAL DEVELO-
PMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to the difficulties of the cashe-
wnut industry, including those relating to
packaging for export purposes and modern-
isation, as enumerated in the supplement to
the **Economic Times' of February 17,1969;
and

(b) if so, the steps taken to help the
industry in respect of cach of those
problems ?

THE MINISTER OF. INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : (a) . Yes, Sir.

(b) The following measures have been
taken to help the industry

(i) The Kerala Land Reform and Sales
Tax are the State subjects and the State
Government have been requested to examine
these aspects.

(ii) Cess has been levied to meet the
capital costs on research and development
of cashew and other agricultural crops;

(iid such of those cashew processing
units who do not have their own fabricating
facilities can meet their requirements from
the commercial fabricators who have tin
labricating facilities viz : equipment and
capacity for mecting the requircments of
the cashew exports. [Indigenous production
of tin plate is being increased in the country
and supplics of tin plate to the cashew ind-
ustry have been assured by the fabricators.

(iv) Hygienic survey has been under-
taken and the cashew manufacturers advised
to improve hygicnic standards; training has
been imparted to Andhra Cashew Manufac-
turers at Quilon in improved processing.

(v) According to the Registered Exports’
Policy, import of card-board cartons is all-
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owed to meet specific orders for export . of
cashew kernels packed in cartons.

Complaints Against Polling Officcrs

4361, SHRI SAMAR GUHA : Will the
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(a) whether comp]aiﬁts have been rece-
ived by the Government from different
States where mid-term elections have heen
held regarding attempts made by Polling
Officers to influence voters at the time of
polling, and whether during the election
large scale falsc voting has also been made,
particularly in the urban areas; and

(b) if so, the dctails thereof and the
reaction of Government thercto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a). Yeos,
Sir.

(b) Two statements (Annexurcs-1 and I1)
showing the details of the Complaints are
laid on the Table of the House. [Placed
in libarary. See No.LT-497/69] As the comp-
laints related to cognizable offences, they
have been forwarded to the Statc Govern-
ments concerncd asking them to make
neccessay enquiries and to lakc appropriate
action in the matter,

Creation of Divisions on the North-
East Fronticr Railway

4362, SHRI DHIRESWAR KALITA
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that North East
Frontier Railway has made some schemes
for creating Divisions;

(b) if so, which are the proposed Divi-
sions;

{¢) the underlying principles of creating

‘# Diviion;
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(d) whetker itis a fact that in Assam
agitation is mounting ogainst this Division-
alisation Scheme: and

(e) the reaction of Government there-
to 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) Katihar, Alipurduar, Lumding and
Tinsukia. Tinsukia will, however, be a
Transportation Division till such time as its
workload justifics its becoming a full-fliedged
division.

(c) Considcrations of opcrational and
admininistrative efliciency.

(d)} and (e). Certain representations
have been received suggesting changes in
the proposed scheme. No changes are,
however, contemplated at present, as no
new points, not already  considered  while
framing the scheme, have beed raised in
the represcatations.

The set up, however, will be reviewed
il the increase in trallic justifics a review

Licences to Birla Group of Indostries

4363. SHRI RABI RAY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COMP-
ANY AFFAIRS bc pleased to state :

7a) the number of industrial licences
issucd to the Birla group of industries under
the Industrics Development and Regulation
Act, 1951, during Janunary 1967 and Octo-
ber 31, 1968 ; and

(b) the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). Nine licences have
been issued during the period in question to
companies belonging to the Birla Group
of Industries. OfF these, 4 relate to subs-
tantial expansion of existing capacity,4 cover
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new articles while one relates to a new und-
ertaking. Details of the licences issued are
published in the weekly *‘Bulletin of Indus-
trial Licences. Import Licences and Export
Licences”, the weekly “Indian Trade jour-
nal” and the monthly *Journal of Industry
and Trade™. Copies of these publications
are supplied to the parliament Library.

Production in Mining and Allied
Machinery Corporation

4364. SHRI BHAGABAN DAS : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased 1o stale :

(a) whether it is a fact that the unsatis-
factory production in the Mining and All-
ied Machinery Corporation’s plant at Durga-
pur is also attributable to the non-implem-
entation of the recommendations/suggestions
given to the management by the represcnta=
tives of the Employees Union;

(b) whether it is also a fact that the
Union's suggestions were discarded only on
the ground of its being unrecognised; and

(c) action taken by Government in
seiting up a high power Commission (o go
into the details of M. A. M. C.'s working
as demanded by the Employees Union 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
No, Sir.

(b) No, Sir The Union's suggestions
were considered with the same attention as
other suggestions received from other sour-
ces.  The suggestions of the Union were
not rejected on the ground that these were
received from the un-recognised Union.

(¢) No such commission is considered
necessary. The working of the Company

is constantly under review,

Mining and Allied Machinery Corpo-
ration Ltd.

$365. SHRI BHAQABAN DAS : Wil
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the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the total value of orders procured
by the Mining and Allied Machinery Corpo-
ration, Durgapur from private scctor
industries since the plant went into produc-
tion; and

(b) the ratio between the public sector
and private sector orders placed on M.A,
M.C. 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
The total value of firm orders and letters of
intent procured by Mining and Allicd Mac-
hincry Corporation from private Scctor
undertakings amounts to approximately
Rs. 1.10 crrores.

(b) The ratio of orders procured by
Mining and Allied Machinery Corporation
between public scctor and private seclor
is 20 : 1,

Surplus Stores in Mining and Allied
Machinery Corporation Ltd.

4366. SHR1 BHAGABAN DAS : Will
the Minister of STEEL AND HEAVY ENG-
INEERING be pleased to state :

(a) whether it isa fact that the Mining
and Allicd Machinery Corporation Litd.,
Durgapur has considerable quantity of
surplus stores worth over a crore of rupees;

(b) the reasons for such huge pile up of
surplus stores;

(c) whether any body has been made
responsible for wrong planning and inden-
ting, resulting in blockade of capital; and

(d) action taken to dispose of the surp-
lus stores?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY

ENGINEERING (SHRI K. C. PANT) : (%)
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No, Sir. At present the value of surplus
stores is Rs. 22 lakhs.

(b) The reasons are (i) substantial red-
uction in construction of residential and
non-residential buildings (ii) non-receipt of
orders for standard 1ypes of coal mining
equipment and (iii) construction equipment
rendered surplus after completion of cons-
truction and installation works in the plant.

(¢) This does not arise as the main
reason is that the demand from the coal
mining - industry for conventional mining
cquipment has not materialiced, as earlier
anticipated, owing to recession.

(d) Surplus matcrials are being disposed
of through circulaticn of lists to Government
projects and through tenders and by
public auction wherever such items can-
not be uscd cven as substitute material. So
far Rs. 46 lakhs worth of material has been
disposed of and material worth Rs. 10. to
13 lakhs is in the process of disposal.

Water Mcters for Mining and Allied
Machinery Corporation

4367. SHRI BHAGABAN DAS : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that water
meters valued at Rs. 2 lakhs for the Mining
and Allied Machinery Corporation Limited,
Durgapur were purchased in the year 1963;

(b) whether it is also a fact that these
watcr meters have not becen put into use
till now and that water charges have been
levied at flat rate basis; and

(<) if so, the reasons for doing so 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHR1 K.C. PANT) : (a). 2099
water meters worth Rs. 1.39 lakhs were
purchased in November, 1965,

(b) and (c) . Originally it was decided
10 instal water meiers in the houses ip the
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township and charge for water on the basis,
of meter readings after deducting free
allowance. Subsequently it was found
that this would not be an economical scheme
as the expenditure would be more than the
income. The scheme was therefore not
implemented.  Water charges are being
collected at flat rates depending on the
type of quarier. Efforts aie being made to
sell the water meters. .
Rural Industrial Development Projects
in West Bengal

SHRI JUGAL MONDAL :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be plcased to
state :

4368.

(a) the number of Rural Industrial
Development Projects sanctioned for West
Bengal; and

(b) the names of the places where they
are located; and

(c) whether there is amy proposal to
start some more projects and if so the
amount allocated in the Fourth Plan for
expansion of this rural industrialisation
programme ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Four, Sir,

(b) Barasct in Distt. 24 Parganas. Dur-
gapurin Distt. Burdwan, Siliguri in Distt.
Darjeeling & Tamluk in Distt. Midnapur.

(c) No, Sir.

Application for setting ap New
Industries in West Bengal

4369. SHRI JUGAL MONDAL : Will
ihe Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleascd to state :

(a) the number of applications received
from the West Beagal Siate for ligences for
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setting up new industries during the year
1968 ; and

(b) the number of applicants who were
given licences and the names of the
indusiries for which thosc liccnces were
given ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SIHRI T A.
AHMED) : (a) Fifteen, Sir.

(b) Two. One for the manufacture of
Mobile and Truck mounted Crancs and the
other for Petroleum Products.

Industrial Units in West Bengal

4370. SHRI JUGAL MONDAL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether there are some Industrial
units in the Industrial Estates in West
Bengal;

(b) if so, their number;

(c) the total number of
Estates in West Bengal at present;

Industrial

Industrial Estate
Bengal during the

(d) whether any new
has becn set up in West
last three years; and

(¢) the number of Indusirinl Estates
proposed to be set up in West Bengal in
the Fourth Five Ycar Plan ?

THE MINISTER OF INDUSTRIAL
DEVELOPMLNT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (¢) . The information is
being collected and will be laid on the
Tuble of the House,

M/s. Hind Galvanising & Engincering
. Co. (P) Ltd,

4371. SHRI SITARAM KESRI @ Will
the Minister of INDUSTRIAL DEVELOP-
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MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to Unstarred Question No. 22
on the 18th February, 1966 and state :

(a) whether Government have since
ascerlained the position and placed the
requisite information on the Table of the
House:

(b) whether  the  Dircctor-General,
Technical Development and  Joint Plant
Committee supported the action of M/s.
Hind Galvanising & Engincering Co.
(P) Ltd. who obtained exparte injunction
restraining Joint Plant Committce not to
adjust the quantity of 18 gauge drum sheets
which they had received in excess of their
assessed capacity in 1966--67;

(c) il so, the reasons thereof; and

(d) if not, the rcasons why an applica-
tion for vacation of injunction was not
filed by both of them in Calcutta High
Court  immediately  after  M/s.  Hind
Galvanising & Engineering Co. (P) Litd.
got the injunction in August, 1968 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTCRNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (d) . As complete infor-
mation is not yet available, the correct
lepal position together with full particulars,
which arc being  ascertained, will  be laid
on the Table of the Housc in due course,

Raid on Bolaram Bazar Station
(Hyderabad)

SHRI K.P. SINGH DEO :
DR. SUSHEELA NAYAR :
SHRI A. SREEDHARAN :

4372.

Will the Minister of RAILWAYS be
plecased to stote

(n) whether it is a fact that students
raided the Bolaram Bazar Station on the
outskirts of Hyderabed on the 2Tth
Febiuary, 1969 damaging Government
property and looting the cash from the
Railway station; =~~~ 77 7
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(b) if so, the loss suffered by Govern-
ment as a result thereof;

(c) whether Government have investi-
gated the matter;

(d) if so, the result thereof; and

(e) the action taken or proposed to be
taken by Government in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) Rs. 67/- approximately.
(c) to (e). Government Railway Police,

Secunderabad have registered two cases and
the matter is still under investigation.

Social Welfarc Seminar

4373, Dr. SUSHILA NAYAR :
SHRI A. SREEDHARAN :

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether a Social Wellare Seminar
was held in Delhi during the last weck of
February, 1969;

(b) if so, the subjects discussed and
decisions arrived at in the Seminar; and

(c) Government's reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir.

(b) No report on the subject has been
received by Government.

(c) Does not arise.
w7 wiwm Wt wrafrsteom

4274, Y nio wo wifmmw : #ar
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stfis fas|, wraftd sma aq
aua- T §4 g II74 T F70FA e

(%) wrag wx g fe weg wAw &
grefas damadl #1 agew & Wk oW
aIR @ uw H afg 9ad §R
grafa ma qrf @t § s @l I
gl 7Y eqreAr F far S qata gfe-
qTY IYAH §;

(@) sar 7z WY a9 ¢ fF 99 g
% 3o eqifeq 39 § fag fafae gw
FT F91 AIA IUAH § T IqH 917
Iz & GryAl w1 F4AT E;

(7) #ar qg W W g fF Toa §
sl & oeqmeAr & fag qgsr aiw
qagela @amEl § WA T3 qETT
gra wiwt w§ wAwfo @ Ag & af
foaa® oftqraeasy wa a® Aeq QW F7
gaar satfas fawm agf gy a%r, foraar
.7 TG § gwi §; W1

(v) afz g, ar g8 @X & g
& qa7 sfafwar § 91 #a1 e g
& fagre A4t 9994t Qemr § Eh
fag a0 sggeqar FA w7

wiatfre fasa, arafos smare aar
armgwg qat () sweftn wei
wgs3) : (F) 91X (@) . g wam &
sigfas araqi, afaar att a7 axfa
FT @A @ AT U IT AT { AT
walg & IATTF qgiey gAY o wf
g faas) 2o & g9 w wedl # fex
aq fafaqias & A SFR g A A
gwdar o

(w) 1951-68 7 Ffta airfrs

qfeigamat 9% f5a 71 g9 2450 s0x
Wy & fafifiad § § 7eq 93w N @
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S # af@omm § 459 0 W
w1 fafrom fear mar g ot fedt WY
w uw § fey a7 fafagiom & wfew
2 @ ofedea R QU FWH 153
sOr Y &1 R fafmem feg oma
® wgw g | Tew @y § fafas
wrafrs domTe —aa i &),
aYeafirs fawra fame #Y geg @ qar
srfis ggEam 9k FFaw #oagrar
T w1 A g wafa ¥ ogroew a3
faan mat § 1 g dsarel 9T 1951-68
¥ 636 s0y wy & fafrdrsr faar
g

() g N4t g9adia g,
¥ afeafas i @7 are  afcdroa
aeqr Ian fag fafgar meafen =7 &
w0 §1 wdr wffaw w1 fear o &,
aq: fraga g1 WAl & q¢ | &
fafema sayr &) faar @r a&a1 )

Inclusion of Services Chapter in report
of Committee on Untouchability

4375. SHRI P. R. THAKUR : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state :

(2) whether the Committec on Untoucha-
bility initially made any fornal proposal
to his Department for inclusion of *services’
matter  in the Commitiee’s terms of
refercnce;

(b) whether in pursuance of that pro-
posal the Commitice also submitted its
Interim Report including a separate Chapter
on ‘Services’ that covered more than half

of the entire Report;

(¢} whather his Departiment forwarded
this Report in [full to the various State
Governments for nccessary action without
raising any objection at that stage about
the Conmmuittee’s reporting  ubout “Scrvices’
matter;

MARCH 25, 1969

184

Written Answers

(d) whether it is a fact that just on
the eve of presentation of the final Report,
Government raised objection to the inclu-
sion of *Services' at part of the Committee’s
terms of reference;

(e) if s0, the reasons therefor; and

(f) whether the Committee's final Report
recently presented includes ‘Services’ Chap-
ter as part of it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI MUTHYAL RAO) : (a) No, Sir.

(b) As no such proposal was made,
Government are not aware why the Commit-
tee included this chapter.

(c) Yes, Sir.

(d) and (¢) . The Committee asked for
an expansion of ils terms of reference only
on the 23rd January--two days before its
lenure was to expire and it was due to
submit its Report. *Services' is not one of
the subjects allotted to the Department of
Social Welfare; it comes within the purview
of thc Ministry of Home Affairs. That
Ministry appointed a Working Group (the
Yardi Group) to go into this matter in
April 1967, and the Group had already
given its report in November, 1967. The
Parliamentary Committee on the Welfare
of the Scheduled Castes and Scheduled
Tribes has also decided to investigate ques-
tions relating to the services. It was on
this basis that the Department did mnot
agree to the eleventh hour request for
expanding the term of reference of the
Committee to include **services™.

(f) Yes, Sir.
Manufacture of Agricultural Tractors

4376. SHRI K. R. GANESH :
) SHRI SHASHI BHUSHAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state @



185 Wrien Aniwers  CHAITKA 4,189 (SAKA)

‘(a) how mény ' parties have submitied
“schemes for manofacture of agricultural
“trattors in the coontry since this industry
was delicensed and what are their naines;

(b) the mames of the foreign collabora-
tors in each scheme;

(c) what makes of tractors of differcnt
horse powers were proposed to be manu-
factured in each scheme;

(d) the proposed production capacity
and the capital investment involved in cach
Scheme;

(¢) which of the schemes have been
approved by ‘Goverament and which have
been rejected; and

(f) by then Government expect to take
decisions in the schemes that still remain
under consideration 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS ( SHRI
F. A. AHMED) : (a) to (f). Ten parties
have submitted schemes for the manu-
facture of agricultural tractors after this
industry was exempted from the licensing
provisions of the Industry (Development
& Regulation ) Act 1951. The details
and the present status of these schemes are
given in the statement laid on the Table
of the House. [Placed in Library. See No,
LT-498,69]

Masufacture of Ford Tractors with
American Collaboration

4377. SHRI K. R. GANESH : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be plcased to state :

(a) whether it is a fact that a scheme
for Indigenous madufacture of Ford Tract-
ors in private sector with American colla-
boration has been received by Government;

(b) if so, the Horse Power range of the
Tractor, its c. i. [ cost, capacity proposed,
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the terms of collaboration, cost of project
and the details of phased programme;

(c) whether any such Tractor has been
imported before and tested at Government
Station; and

(d) whether it is also a fact that the
scheme entails foreign collaboration with
financial participation and Government have
approved the same and whether similar
financial collaboration has been allowed in
any other cases after delicensing of Tractor
Industry 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : (a) Yes.

(b) M/s. Escorts Ltd., Faridabad pro-
posc to manufacture ‘Ford' 46 HP Agri-
cultural tractors for a capacity of 6,000
Nos. per annum in collaboration with M/s.
Ford Motors Company of USA. The cost
of the project would be about Rs 7.0 crores,
Th: phaed manufacturing programme a3
approved by Government is as under :

Ist yzar 50% indigznous content
2nd y:ar EEVA -do-
3rd year as near 1007 indigenous

content as possible,

The ¢. i. [. cost of Ford tractor is Rs.
17,631. It is not considered desirable to
disclose the terms of collaboration negoti-
ated bstw::a the two partics as  these form
part of a contract bitwain two private
parties. 5

(¢) Food tractors have ben imported
inlo the country in the past. However, thess
have not 50 far been tested at the Tractor
Training and Testing Station, Budni. The
Indian firn has becn told that the tractor
proposed to bec manufactured by them
should first be got tested at the Budmi
Station and they and their collaborators
should agree 1o incorporate in the tractor
any modifications which may be suggesied
by that Station as a result of the tests.
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(d) The scheme cnvisages forcign finan-
cial participation by M/s. Ford Motor
Company of USA and Government has
approved of it.

After delicensing of the tractor industry,
no other scheme envisaging foreign financial
participation has so far becn approved.

Manufacture of ‘Tractors with Forcign
Collaboration

4378. SHRI K. R. GANESH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS bz pleased to state :

(a) whether Government have approved
in the past any foreign participation in the
capital of enterprises manufacturing agri-
cultural tractors and have they any such
proposals under consideration;
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(b) if so, the names of such cnterprises,
the names of thc foreign collaborators and

the extent of their participation in each case;
and

(c) the present policy of Government
in regard to participation by Foreign colla-
borators in tractor manufacturing ventures
in the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b) . Government have
approved of forcign participation in the
capital .of three enterprises manufacturing
agricultural tractors in the country. Another
scheme for the manufacture of agricultural
tractors involving foreign participation has
also recently been approved. The required
details are as under:-

Name of Indian firm

(a) Existing Manufaclurcrs

I. M/s. Eicher Tractors India Ltd.
Faridabad.

2. M/s. International Tractors Co. of
India Lid., Bonbay.

3. M/s. Tractors and Farm Equipment

Ltd., Madras.
(b) New Schemes :

4. M/s. Escorts Ltd., Faridabad.

(c) Government's present policy is not
to object to minority participation by the
foreign collaborating Companies in  the
capital of Indian Companics proposing to
be set up for the manufacture of wheeled
agricultural tractors,

Typists on Northeren Railway

4379, SHRI 5. M. BANERIJEE : Will
the Minister of RAILWAYS be plcased to
stateis

Name of foreign collaborators

M/s. Eicher of Germany.

M/s. International Harvestor Co. of USA

and U, K.

M/s. Massey Ferguson of U. K.

M/s. Ford Motors Co. of U.S A,

(a) whether it is a fact that on the
northern Railway Typists promoted as
Stenographers are permitted to revert to the
posts of typists after a lapse of 10 to 14
years to seck promotion as Head Typists;

(b) whether this will not affect the staff
in the typists cadre and also allow double
benefits to the stenographers;

(¢) the reasons why written conseat
from the Typists in question was not taken
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at the time of their promotion as Stenos as
in the case of Clerks of stores Department,
Train Clerks, etc.;

(d) the reasons why these Stenographers
were not confirmed even after 10 1o 14
years service in the grade; and

(e) the measures that are being taken to
protect the interests of pcople working as
Typists ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (e).
Information is being collected and will be
laid on the Table of the Sabha.

Loss on Southern Railway

4380. SHRI KIRUTTIMAN: Will the
Minister of RAILWAYS be pleased lo
state @

(a) whether it isa fact that various
measures have been taken during the last
two years 1o make rail transport more
attractive on the Southern Railway;

(b) is so, what are thosc mcasurcs;

ic) whether it is also a fact that inspite
of these measures, the loss during the year
1967--68 and 1968--69 has increcased cnor-
mously; and

(d) if so, thc amount of loss during the
past two yecars (ycar--wise) and specific
reasons?

THE MINISTER OF RAILWAYS (Dr.
RAM SUBHAG SINGH): (a) Yes,

(b). The following arc some of the
important measures taken :

(i Speeding up of Mail, Express
and Passcnger trains;

(i) Introduction of new trains;

(iii)  Introduction of more sleeper coaches;

(iv) Introduction of Quick Transit serviges;
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Introduction of Super Express

Goods services on important Trunk
routes;

)

(vi) Dieselisation for goods services;

Quoting reduced rates for goods
traffic wherever warranted;

(vii)

Maintenance of close contact with
trade to ascertain their transport
requirements and accordingly organ-
ising movement by rail;

(viii)

Guaranteed supply of wagons at
Bangalore City and Salt Cotaurs
poods Sheds, even against operati-
onal and other restrictions;

(ix)

Introduction of S-tonne container
service between Madras and Banga-
lore: and

)

Study of raffic moving by road
between Madras  area and  other
Mctropolitan cilies with a view to
bring back the traffic to rail,

(xi)

(c) and (d) . Againts the loss of Rs.
11.02 crores in 1966-67, the loss in the
year 1967-68 was Rs. 14.29 crores. Accor-
ding to the latest cstimatces, the loos in the
year 1968-69 in an[il:ipnlcd at Rs. 15,58
crores,

In appraising the overall financial results
of this Railway, it is nccessary to take into
account the scvere constraints peculiar to
this Railway, namely--

(i) the higher proportion of metre
gauge working with its inherent
higher cost of operation;

(ii) prcpondcrance of passenger traffic
which generally does not cover full
cost;

(iii) a high proportion of branch lines
which have low (raffic density;

(iv) Southern Railway being mostly a

terminal railway with no ¢ross trae

fic: and
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(v)  very stiff competition from the roads
with about 95 per cent of its route
kms having parallel roads.

In 1966-67 and 1967-68 additional
freight traffic as anticipated on Indian
Railways as such did not materialise and
therefore the Indian Railways as a whole
showed deficit. In the current yeartill end
_OI' February, there isa drop of 2 per cent
in originating revenue traffic on Southern
Railway against 5 per cent increase on Indian
Railways; originating passenger  traffic
dropped by 9 per cent on Southern Railway
against 1 per cent drop on Indian Railway
!l is hoped that the special cfforts detailed.
in reply to part (b) will arrcst the drop in
traffic and recapture some of the traffic
gone to the road.

In regard to increase in working
expenses, the increase on Southern Railway
as on Indian Railways is duc to the higher
cost of staff, increase in prices of materials
consumed by the Indian Railways and
increased cost of capital.

Indian Standards Institution

4381. SHRI YOGENDRA SHARMA:
Will the Minister of INDUSTRIAL DEVEL-
OPMENT, INTERNA LTRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the Indian Standards Instit-
utian (ISD) has repistered itsell as an expor-
ter instead of confining its function to ensure
quality of goods;

(b) whether allcgations of corruption have
been made against it publicly; and

(c) if so, the reaction of Government
thercto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) the Indian Satndards Instituti-
on registered itself as an exporter in 1965--66
for selling one of its publications namely the
Conversion Slides for which it holds sole
patent rights. It is withip the Tunction of S
10 sell these slides,
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(b) and (c). An article contuining certain,
allegations against the Institution appeared
in “Blitz’ dated 1st March 1969. The_ allegati-
ons are being looked into.

Small Car Project,

4382. SHRI S. K. TAPURIAH:
SHRI- HIMATSINGKA:

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleascd 1o stalc:

(a) whether he had made fresh move to
revive the small car project; and

(by if so, the latest prospect of the reviv-
al of the project under the Fourth Five Year
plan?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b) . The question «©f
Small Car Project in the Fourth Five Ycar
Plan is still under consideration.

Reorganisation of Hindustan Steel Ltd.

4383, SHRI VIRENDRA KUMAR SHAH:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased 1o state :

(a) whether Government have finalised
the proposals submitted by Dr. Channa
Reddy, the then Minister for Steel, Mincs
and Metals, to rcorganise Hindustan Steel
Limited and to improve the working of the
plants under it;

(b) whether it is a fact that none of the
major recommendations has been fully imple-
mented as  yet;

(c) whether it is also o fact that Gover-
nment have not been able to find whole-time
Functional Directors for Hindustan Steel
Board;

(d) whether Government feel that the
necessary improvements in the working of

the abave stes! plants can be. offected even
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without implementing such suggestions as

given by Dr. Channa Reddy; and

(¢) if the reply of (d) above be in the
negative, when  the rcorganisation of the
Hindustan Steel Limited is to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGIN-
EERING (SHRI K. C. PANT) : (a) to (c) .
Government decisions for the Management
Reorpanisation of Hidustan Stecl Ltd. were
annouced in the statement of the Minister
for Steel, Mincs & Metals placed on the
Table of the House on the 20th March, 1968,
The prime object of Reorganisation was  the
reinforcement of the Board of Directors of
the Company. With this end in view, appoi-
ntment of a full-time Chairman and a Depu-
ty Chairman have alrcady been made and
the General Managers of the Bhilai, Rourk-
cla  and Durgapur Steel Plants have been
restored to the Board. Two Government
representatives and a few non-official mem-
ber are already on the Board. Propsals are
actively under consideration for the appoin-
ment of Functional Directors and  these
appoiment are likely to be made shortly,
Improvemient in the working of  the stecl
plants is a continuous process and a number
of stept as outlined in the panmphlet*Hindusts
an Steel Limited™ (Placed on the Table of the
House on Sth April. 1968) have been taken/
are being taken.

Licences for Winc Factory

4384, SHRI P, C. ADICHAN :
SHRI S. K. TAPURIAH :

Will the Minister of INDUSTRIAL DEV-
ELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to slate :

(a) whether Government have rccently
issucd seven licences for sctling up wine
factories:

(b) if so, the licenszd capa city and other
details thereof'; and

(c) how far this action is in conformity

with Uoverament’s recently declared policy
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of achieving total prohibition in the country

within seven years?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT., INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) and (c) . Do not arise.

Shortage of Stecl Billcts for re-rolling
Industry

4385. SHR1 8. S. KOTHARI : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the re-
rolling industry has represented to Govern-
ment that there is an acute shortage of
steel billets which is a raw matcrial for re-
rolling industry;

(b) il so, the steps taken by Govern-
ment to ensure supplies of adequate quan-
titics to the industry;

(c) whether hillets have been exported
during the last two vears; and

() il so, the reasons for exporls when
the industry is complaining of shortage 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K C. PANT) : (a) Yes,
Sir.

(b} in view of the shortage, the available
quantity, is being rationed by the Joint
Plant Committee in an equitable manner.
Every effort is also being made to press the
stcel plants to maximise the output of
billets for sale.

{c) and (d). Exports of billets, com-
menzed in 1967-68, when the availability
wag surplus to domestic demand and produ-
cers were finding dificulty in disposing of
stocks of billcts in the domestic market. In
view of the present restricted availability of
billets it has been decided that export of
billets shoyld in future be restricied 1o
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contractual commitments already entered
into with forcign buyers and also confined
to such small quantities as Government may
allow from time to time on ad-hoc basis
in pational interest,

Reopening of Darjeéling-Himalayan Section

4386. SHRI K. P. SINGH DEO : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether attention of Government
‘has been drawn to the news item appearing
‘in the ‘Patriot’ dated the 3rd March, 1969
about the threat given by the West Bengal
United Front Tribal Welfare Minister to
launch a mass agitation and squatting on
Railway lines at Siliguri if the Darjecling-
‘Himalayan Section of the Northeast Frontier
Railway was not re-opened immediately;
and

(b) if so, the rcaction of Government in
regard thereto 7

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) Yes.

(b) Does not arise, as it has already
been decided to under-take restoration of
Darjecling-Himalayan Railway which had
been severely damaged during the unpreces
dented October, 19658 [loods in North
Bengal.

Replacement of Tractor Parts by Bricks
at Delhi Railway Station,

4387. SHRI K.P. SINGH DEO :
SHRI G.C. DIXIT :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that tractor
parts recently booked in crates from Patna
for a certain party in Delhi were replaced
by bricks at the Delhi Railway station
strong room:

(b) if so, the amount of the tractor parts
involved; '
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(c) whether Government have
gated into the case;

investi-

(d) if so, result thereof; and

() the action taken by Government in
the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No. The
cases booked by a party at Palna to sell
were found to contain bricks wrapped in
pieces of news papers of Patna at the time
of open delivery at Delhi Goods Shed.

(b) According to Trade Invoice produced
by the consignor, the wvalue of the Tractor
Parts is Rs. 1,57,580/-.

(¢) A case has been
Government Raiiway  Police,
FIR No. 157 cf 1.3.1969
409(4201.P C,

registered by
Delhi, under
under scction

(d) and (o).
investigation,

The casc is still under
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Reimbursement of school fees in Rallway
mixed schools,

4390, SHR1 KIRUTTINAN : Will the
Minister of RAILWAYS be pleased to
state

(a) whether the Southern Railway emp-
loyces whose children are studying in Rai's
way mixed schools (Engli-h Medium) have
made a representation for reimbursement of
school fecs;

(b) whether Government have considered
it sympathetically and propose to reimburse
the amount; and

(c) whether Government would also
consider the question of not collecting fecs
from them as it would bc at par with the
policy adopted by the State Governmenis as
regards providing free education ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :(a) Yes.

(b) In terms of extent instructions rcim-
bursement of tuition fces is allowed at tho
rates prevailing in the corre;ponding classes
in Governmznt Schools. Since cducation is
free in Government Schools in Tamil Nadu
reimburseqent is not admissible,

(c) No, as the code of Regulations of

Anglo-Indian Schools does not provide for
free education.

wtet, K@ FYT Nrw Tgw 9T A
wifgar @1 4T § T

4391, 1 TALET TET ;79T TEA
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Late Running of Special Trains

4392, SHRI KANWAR LAL GUPTA :
SHRI A, SREEDHARAN :
SARI MADHU LIMAYE :
SHR! SHRI CHAND GOYAL :
SHRI ATAL BIHARI VAJPAYEE:

Will the Minister of RAILWAYS be plea-
sed to state :

(a) whether it is a fact that special trains
arc running late from stations of Central
India to Delhi;

(b) whether it is also a fact that fruits
worth Rs. 40,000 per day arc dumaged on
account of this; and

(c) if so, the action Government propose
10 take to sce that the trains rcach destina-
tion in time ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (¢). Out
of 48 specials carrying bananas and oranges
from stations on Central India received at
New Delhi from the 1st January to 10th of
March, 1969, 80 precent arrived in time,
The movement of this traffic is being speci-
ally watched from day to day.

(d) No.
Heavy Engincering Corporation, Ranchi

4393, SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
reler to the reply  given 0 Unstarred Quese
tion No, 4749 on the 17th December, 1968
and state :

(a) whether the required - information in
respect of work orders reccived by Heavy
Lnginecring Corporation Ltd., Ranchi during
1967-68 has since been collected by Govern-
ment; and

(b). if so, the details thercol ?

THE MINISTER OF STATE IN THE
MINISTRY OFF STEEL AND HEAVY
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ENGINEERING (SHRI K. C. PANT) : (a)
Yes, Sir.

(b) (i) The number of work orders recei-
ved at the Heavy Engineering Corporation
Limited during 1967-68 was 135 (14,981
tonnes):

(ii) Out of the above 135 orders, 4 werc
completed in full and one partially during
1967-68 (143 tonnes and 16 tonnes respecti-
vely). :

(iii) The remaining orders placed during
this period were pending at the cnd of March,
1968, i. ¢., 130 in full and onc partially.

(iv) 10 more of thesc orders were com-
pleted by 31st December, 1968,

The gencral reasons for deluy were-

(a) late completion of the Foundry
Forge Plant aad consequent delay in the
programmed suppiy of  castings and forgings
from this plant;

(b) civil disturbances during [967-68;
and

(c) comparatively low productivity at
the initial stages in view of the fact that
most of the items were being produced for
the first time in India.

More specific reasons for delay in the
individual cases werc--

(i) delay in receipt of basic drawing
from customers; and

(ii) dclay in reccipt of imported compo-
nents.

Rural Industrial Projects in Kerula

4394. SHRI ARJUN SINGH
, BHADORIA :
SHRI A, K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI P. P. LSTHUSE :
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SHRI P. GOPALAN ;
SHRI VASUDEVAN NAIR :

Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question
No, 2980 on the 3rd December, 1968 and
state :

(a) whether Government  have  consi-
dered the request of Kerala State to sanction
four more rural industrial projects for the
Station; and

(b) il so, the decision taken in the
matter 7

THE MINISTER OF INDUSTRIAL
DLEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir,

(b) In view of the paucity of funds the
Ministry does not propose to take up any
new projects during the Fourth Plan period.
Accordingly, the Kerala State Govl.'s request
for four more projects cannot be accepted.

Donations to Political Parties by
Private Companics

4395, SHRI SHIVA CHANDRA JHA :
SHRI RAMAVTAR SHASTRI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased 1o
stale

(a) whother it is a fact that private
Companics donated moncy to  political par-
tics during the mid-term cleclions in West
Bengal, Bihar, U. P. and Punjab; and

(b) il so, how much and which compa-

'nics and to which partics, scparately 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a) Companies are not at present
debarred (rom dooating money 1o political
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parties. Hence it is possible that some pri-
vate companies might have done so during
the mid-term elections.

(b) Information is not available as the
Balance Sheets and Profit and Loss Accou-
nts are yet to be received.

Maintenance of Delhi-Samasitipur Bogie

4396, SHRI SHIVA CHANDRA JHA,
Will the Minister of RAILWAYS be pleascd
to state:

(a) Whether il is a fact that maintenaunce
of Delhi-Samastipur bogic in the Assam Mail
is to be looked after at the Delhi Station
only and not at the Smastipur, and

(b) If so, the reasons for the mainten-
ance work to be completed only at Delhi
station and not also at the Samastipur cnd;
and

(¢) The details about  looking aller the
maintenance work in the Delhi-Samastipur
bogic and about the circular issued to the
station authoritics in this regard ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :(a) No. The
Delhi-Samastipur Bogie in the Assam Mail
is given maintenance both at Declhi and
Samastipur Stations.

(b) Does not arise.

(c) Instructions already cxit o  give
primary and sccondary maintenanc: attend-
ance to Delhi-Samastipur bogie at Dzlhi and
Samastipur station respectively, which in-
cludes checking of interior fitlings, washing
and cleaning and examination of uuder-gear
parts of coaches, at both the stations.

Welfare Of Lepers

4197. SHR1 SHIVA CHANDRA JHA :
Wil the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) the total number of lepers in the
country at present and alo State-wise;
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(b) the Steps taken by Government for
their welfare;

(c) the success achieved so far;

(d) the total amount spent so far on the
lepers welfare and State-wise also; and

(e) the board outlines of the plan for
their welfare in the Fourth Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) The rough estimates are that the country
has about 25 lakh patients of leprosy. State-
wisc break-up is not available.

(b) to (¢) , the Government of India had
appointed  a sub-committec to Draw up
a bluc-print of rchabilitation training centres
for cured lcprosy patients. The proposals
have not yet been finalised.

Violation of the provision of the Industries
(Development and Regulation) Act.

4398. SHRIC. K. BHATTACHARYYA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question No,
1801 on the 30th July, 1968 and state :

(a) Whether the review undertaken in
the matter of violation of provisions of the
Industries (Development and  Regulation)
Act, 1951 by the light eagineering and other
industries has been completed; and

(b) Whether steps have been taken to
stop such violation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED : (a) and (b) . The matter is still
under consideration of the Government, The
specific steps to be taken to prevent such
violations will be decided upon after the
review is completed,
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Sale of Sowth Imdian. T ishes at Hardwar
Rallway Statlon

4399, SHRI KIRUTTINAN : Will the
Mimster of RAILWAYS be pleased to state *

(2) Whether it is a fact that permission
or licence was issued to Thiru Vijaya Ragha-
van, to sell South Indian dishes at Hardwar
Railway station and subsequently it was
cancelled :

(b) the specific reasons for this cancella-
tion once it was issued;

(c) Whether any representation has been
made to Government regarding -this matter
and the action taken by Government thereon ;
and

(d) the special reason for not starting
a departmetal canteen at such important
stations ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) and
(b). Yes. Shri M. Vijaya Raghavan,
Manager, Madrasi Dharamshala, Hardwar,
was given permission on 27, 3. 1968 to put
up a stall during Ardh Kumb Mela held
in the year 1968 at Hardwar for sale of
south Indian dishes in the circulating area
purcly as a temporary measure upto
30. 4. 1968. on expiry of this period the
party requested that he may be permitted
o put up a permanent stall on the platform
in addition to the onc allotted to him initially
in the circulating area. The divitional Superi-
ntendent, Mordabad permitted him on
29.5. 1968 to sell South Indian dishes to the
travelling public and for this purpose put
up a table at a suitable place purely as a
temporary measure for the period of
three months from June to August 1968. The
Northeran Railway Headquarters office did
Rot approve of this arrangement and
cancelled it on 12. 6. 1968 as the Refresh-
ment Room contractor at Hardwar was
niready authorised to sell South Indian
dishes and the temporrry permission given
to Shri M. Vijaya Raghavan amounted to
duplication of sale of same articles by
two Contractors. Such duplisation is

probibited.

CHATTRA 4, 1891:(SAKA)

Written Answers ﬂﬁ

(c) Yes, representation was made by Shri
M. Vijaya Raghavan against cancellation of
of the permission granted to him but -his
request could not be agreed to in the
circumstances explained in the reply to
parts (a) and (d).

(d) The present policy of the Rallways
is not to expand departmental catering as
far as possible but to consolidate the existing
services. Adegquate arrangements already
exist for the sale of various items and
varieties of food at Hardwar and the same
are dugmented as and when public demand
warrants as in the case of Kumbh Mela.
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Divisionalisation of North-Eastern Railway

4401, SHRI YOGENDRA SHARMA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the North-Eastern Railway
has been divided into its Samastipur and
Varanasi Divisions;

(b) if so, when this Divisional syslem
will come into force;

has been
instead of

(c) whether Garhara vard
tagged on to Varanasi Division
Samastipur Division; and

(d) if 30, what are the considerations
for it when Garhara Yard is only 48 kilo-
metres from Samastipur whereas the distance
between the former and Varanasi is about
200 kilometres ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) @ (m) A decision
has been taken to introduce the divisional
system on WNorth Eastern  Railway  with
divisional headquarters at lzatnagar, Luck-
now, Yaranasi and Samastipur,

(b) Shortly.
() Mo,

(d) Does not arisc.

Railway Quarters occupied by
Accountants of Railway Board

4402. SHRI1 BENI SHANKER SHA-
RMA : Will the Minister of RAILWAYS be
pleased to state :

(a) Whether it is a fact that some Acco-
untants of Northern Railway who are wor-
king in the Vigilance Organistation ol the
Railway Board arc still occupying the rail-
way quarters;

(b) if so, whether they are paying penal
fent; and
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(c) if not, the reasons therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b) and (c) . Do not arise.

Mysore Iron and Steel Lid.
Bhadravati

4403, SHRI J. H. PATEL : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that Mysore Iron
and Steel Lid., Bhadravati is running under
loss;

(b} whether Government  have looked

into the reasons for loss; and

(¢) whether it is also a fact that this
company is likcly to be sold to a private
sector industry ?

THE MINISTER OF STATE IN THL
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHR1 K.C. PANT) : (a) The
Company incurred a loss during the yecar
1967-68 for the first time. The loss is
mainly in respect of the New Steel Plant
Fxpansion Scheme which is ncaring comple-
tion and is not yet in full production. The
Company is carning profit cven now in
reipect of its old units,

(b) The Annual Accounts (1967-68) werc
placed before the Board of Directors at the
mecting held on 19th August, 1968. The
Government of India is represented on the
Board by the representatives of the Ministry
of Finance and the Ministry of Steel and
Hcavy Engineering. The reasons for the
loss were examined by the Board of Directors
and the annual accounts later were reviewed
by the Comptroller & Auditor. General of
India before being adopted in the General
body Meeting. The Annual Reports are
submitted to Government for being placed
before the Legislature.

(© No, 8ir,
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Commission on Loading and Rates
Unloading of Goods (1) For Transhipment of: Rs.
i. Coal, sleepers and
4404. SHRI S. KUNDU : Will the firewood - 10,50 per wagon.
Minister of RAILWAYS be pleased to state : ii. Cement - 12.00 per wagon.
. C iii. Sabai Grass and
(a) whether the station authoritics are Bidi leaves ~  4.50 per wagon.
entrusted to do loading and unloading of v, 1 terial ~ 1050
goods on commission basis; 1v. fron materia:s +20 per wagon.
v. Bagged consign-
(b) if so, the rate of commission they ments - 12.60 per 400 Qtls,

draw for doing such jobs:

(c) whether such a system is prevalent
at Rupsa station on the South Eastern
Railway:

(d) the amount drawn by the A.S.M. at
Rupsa Station as commission towards the
same during the last two years;

(¢) the existing rates of loading and
unloading of goods as given to the coolies
(Hammals) of Rupsa Station; and

(f) whether there is any proposal 1o
abolish this system and to do the work
through Labour Coope-ative; ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (c). No.
The station authorities are not engaged for
handling work on commission  basis.
However at certain stations where there is no
railway labour specifically engaged for hand-
ling work or where the traffic does not
justify employment of private contraclors,
the S:ation Masters work as ex-officio hand-
ling contractors for handling operations
including loading and unloading of goods
and this is the system at Rupsa station.

(d) Rs. 19,433.33 and Rs. 19,823.33 were
paid as handling charges to the Station
Master, Rupsa during the years 1967 and
1968 respectively.

(¢) No rates for payment to hamals for
loading and unloading of goods at Rupsa
station have been laid down by the Railway
administration. However, it is understood
that the Station Master, Rupsa is paying the
labour at the rates indicated below.

(2) For loading and
unloading of goods, 16.00 per 400 Qtls,
( ) The feasibility of entrusting the
work to alternative agencies, including that
of a bonafide Labour Cooperative Society is
under consideration of the railway adminis-
tration,

Assault on correspondence clerk of
Meerut City Station

4405. SHR1 BENI SHANKER SHARMA:
Will the Minister of RAILWAYS be pleae-
sed to state :

(a) whether it is a fact that some members
of Uttariya Railway Mazdoor Union, Meerut
City Branch assauited one correspondence
clerk of Station Master, Meerut City in
January, 1969,

{b) if so, whether any enguiry has been
made into this incident;

(c) whether itis also a fact that some
members of the alien union have been tran-
sferred from Meerut City;

(d) if so whether it is also a fact that
General Manager, Northern Railway, issued
orders to transfer some .members of Uttariya
Railway Mazdoor Union from Meerut City
in view of the recommendations received
from the railway police; and

() if so, what action has been taken by
the Divisional Superintendent, Morthern
Railway, New Delhi on th:se orders?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG . SINGH) : (a) A report to
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this effect was lodged by the correspondence
clerk of the Station Master, Meerut City on
14.1.1969 at Police Station, Railway Road,
Meerut City.

(b) An enquiry by Railway does not
arise as the report was lodged with the
Police.

(c) to (e). Transfers of certain employees
were ordered or contemplated by the Rail-
way but have not been so for effected. The
matter is urder consideration still,
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CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

ABOLITION OF WEST BENGAL
LEGISLATIVE COUNCIL

SHRI S. K. TAPURIAH (Pali) : Sir, I
call the attention of the Minister of Law
to the following matter of urgent public
importance and I request that he may make
a statement thereon :

“The resolution passed by the West
Bengal Legislative Assembly to abolish
the West Bengal Legislative Council.”

THE MINISTER OF LAW AND SO-
CIAL WELFARE (SHRI GOVINDA ME-
NON) : Mr. Speaker, Sir, under Arti-
cle 169 (1) of the Constitution, if the Legis-
lative Assembly of a State passes a resolu-
tion providing for the abolition of the
Legislative Council of a State having such
a Councial or for the creation of sucha
Council in a State having no such Council,
and with the required majority, Parliament
may by law provide for the abolition or
the creation of a Council as the case may
be. No such law shall be deemed to be an
amendment of the Constitution.

On receipt of the resolution reported
to have been passed by the Legislative
Assembly of th: State of West Bengal,
Government will take up the matter for
suitable action.

SHRI S. K. TAPURIAH : There is no
doubt that lofty ideas and good inteations
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were in the mind of the Constituent Assem-
bly when the provision was made for having
Second Houscs in the States and at the
Centre. Unfortunately these Upper Houses
have been brought to a position of mere
ridicule by Governnients by converting them
into abodes of d=feated politicians and
rejected ministers and using the Houves as
contraptions for bringing those men into
ministries who did not otherwise have the
guts to face the electorale.

What recently happened in the Rajya
Sabha election in Uttar Pradesh was that
there was a dispute about the list of the
Congress Party candidates and the names
were manipulated in such a way (hat-
it must have definitely embarrassed the Presi-
dent also when he had to make nomina-
tion....

MR. SPEAKER : This is about West
Bengal Council.
SHRI S. K. TAPURIAH : The disease

that was started by the Congress appears
to have contaminated certain other politi-
cal parties also in some other States. The
net result is that as things stand today
these Upper Houses do noti serve the pui-
pose for which they were once intended.
The only redeeming feature is that at lcast
at this late stage the Congress secms to
have realised the uselessness of these Cham-
bers and so when this question came in the
West Bengal Assembly, the Congress Party
supported this Resolution. In view of their
change of mind, sir, may I know whether
in those States where the Congress has a
majority and where there are Second
Chambers, like Andhra Pradesh, Mahara-
shtra and Mjsore, the Par'y on its own
will bring forward resolutions for abolition
of Second Chambers and not wait for their
defeat and formation of new Governments
to support this move ?

MR. SPEAKER : You arc asking about
Andhra Pradesh, Maharashtra and Mysore.

SHRI GOVINDA MENON : And no-
thing about West Bengal...(/nterruptions).
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SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : The question is whether the
Congress Party in Parliament will bring for-
ward such a Resolution 7

MR. SPEAKER : Shrimati Ila Pal Cho-
udhuri.

SHRIMATI I1LA PALCHOUDHURI
(Krishpagar) : The question deals only with
West Bengal and not any other State. 1
would like to know one thing : Now that
the West Bengal Assembly has passed the
Resolution, how soon will the Parliament
also pass the law-will it be passed during
the Budget Session—so that the Upper House
in West Bengal can be abolished ?

SHR1 GOVINDA MEMNON What
Parliament has to pass is an ordinary law
and I said, as soon as we get the official
report of the Resolution of the West Bengal
Assembly, we will take action.

SHRI INDRAJT GUPTA ;Alipore)
In this session ?

SHRI GOVINDA MENON : 1 said
soon as’.

‘as

wl 27 7 ( AEAFIA ) weAs
watey, gad faar w1 & :

It is felt in New Delhi that there may
be some other States wanting to abolish
their Upper Houses and it will be better
to wait for their reaction.

¥ ggwr aws wOEr sard fgamn
qigmr § 5 wwe 3 A wmfam f&
qfrqsll ama F1 @ gEATT FAT IEF
garfas s fear s afes @ qFar
¢ fr gu¥ fawsg frar sy A @l
afcfeafaal #1 qar g &1 wfer fear s
gafae & s agar g s qav Iw 93
wreT A faar s ?

SHRI GOVINDA MENON : Including
West Bengal, there are nine States today
where there are Legislative Councils. We
shall not wait as to what the action in the
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other States would be, to take action regar-
ding West Bengal.

it fva w=g Wi ( "wgar ) o weAw
wEYET, WU gTI uF qafafes ady gy

2, gTEEa ) T 8, IAHT @eH QAT
TEU &1 I ErIq ARIT & fAwiw &
fag afs #1 gfadt wen gorar & aF
T IIN IAR qOF HHAT & €T A W
SATAT & ISIMEZTW & AT § H19F IqTS
f& s'ads & fao west @ gram wweA
H w1 JUAATEONA & qaeg & {4 AT
T d gro9 A1F AEA T HIT § -
Fz g§ zafan Rl I9%F WA O 0F
qaU fadad TwTaTIm WiE @A F
grg 4T gt fem wlt g8 wEL ¥ =AW
AVAATZANT & FIH FT AT FrAr FfF9
NS 1 AR WIF A A wO ar
W g #gqa fagind gq &) g
Fma & gafmtm F fao gfamdr sam
ForAr AIgAr & WX TfAg A wuw
T FI @eq FI7  FT AT FOATAT F |
FMA TR & T2 GHAT 0F  gafagrer
& &, q997 & wgga g, faue & sg-
FAE ) wa & Ay 9W FET T0GAT E
f& aar smA gIEIT F @17 A wIEr
W sloTifes w9 # guAr faet &7
afs gr, arsnga a1 a7 fowr & A
99 SqTE &I FG0 A9 TA ASH F AT
qed qT @ 7

I oqAT sw oag & fE v e
arzwi & getfas ww wea ww S
AT I & grew § w7IW oA 7

MR. SPEAKER : The hon. Minister
has answered it already and said that offici-
ally he has not received it, and the moment
be receives it, he will take action. The hon.
Member has repeated the same question
which was asked earlier. As regards Rajya
Sabha, that does not arisc oow.
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SHRI1 S, M. BANERIEE (Kanpur) : It
does arise, because people have been elec-
ted to Rajya Sabha from West Bengal also.

MR. SPEAKER : But not by the Coun-
cil; they have been clected by the Assems
bly.

it wy foradr (g77) : worw wEkeT,
frars qfead waeqer yaAtal & grar gAY
T 1 Fast qal=y Fva F faugw
AT OF WA § AT T IZ F 1 gH gur
¢ AT & 1frem ame #Y 9@ AT agl
FY fagrm gar #1 gqfqaqa Far F@gar
gfrogtrag sm fear ¢ wo@ qgw
qeg g3W ¥ AY Agi &1 AT FOW A g
Fyearg frar ar fasr g faem
qftaz 1 faaio s%m I 4 SfFT Tt
F1 wg47 faamas a9 1 FFR 7 WX
faar @ar 7 geary  faay 7 faarr aft-
g% A8 aAdr | frgr QY aqt & qaw 4
F & w0 &1 Al # faato ger
&, AT frama gardl A rda aqar 2
g #1 wtwenfss g & afew &€ gwr
&y gmr g—wgrg, fagre o S=7 wdw
H-fa g7 A fAgad s ¥ faanes
faur ofeget & sena fre &1 & s
srgar § fx afvsd Fmrer o gara qar
7 gZo 7 A A @ #an gEwr Qe §F
Tl wgrem @AWY usdl & geq wfagl
I fadre a=i & affafad) w1 g
a9 7o § faery afcadl w1 anrey w7
¥ fou F79 gy ?

SHRI GOVINDA MENON : The scheme
of the Constitution is wvery clear. It is left
to the States themselves to suggest to us

regarding the abolition of the Legislative
Councils ...

AN HON. MEMBER : What about
Rajya Sabha ?
SHRI GOVINDA MENON : ..and 1

think the Government of India will not
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stand in the way of the views of the Govern=
ment of the States, and 1 think the inclina-
tion of the House and Parliament also will
be to honour the decision of the States in
this respeet.

12.37 brs.

RE: CALLING-ATTENTION-
NOTICES (QUERIES)

SHRIMATI GAYATRI DEVI (Jaipur)
1 am sorry to iot.ude om the tuue ol the
House. But yesterday I had asked for a
calling-attention-notice regarding the dhurna
by the Opposition MLA’s in Rajasthan.
Today, in view of the news that we have
received that there has been a lathi-charge
in front of the Assembly in Jaipur, I would
like to raise a few points here, First of
all, technically, I admit that this is a State
subject. But in view of the fact that ihe
Rajasthan Hone Minister has said that be-
cause the com nission was appointed during
President’s rulc it was not necessary for
the present Rajasthan Government to accapt
it and secondly hs has also said that this
involves the UP police and he had written
to them and he has not got a rep'y, and,
therefore, his hands are tied, | would like
to suggest that morally the Centre is also
involved, for, firstly this conmission was
appointed during President’s rule and szcon-
dly the UP police are also involved.

Therefors, under article 255 of the
Constitution, | would beg of the Home
Ministry to rccommend to the Rajasthan
Government that the Beri Commission’s
report should be accepted in rofo.

Also, the other day, Shri M1lhu Limaye
was told by the Hon: Minister that he
would inform th: House whether or not
the Rajasthan High Coart had bzzn given
an assurance by the Stats Alvozat:-General
that the full implementation of the Bari
Commission's rsport would be ensured. So,
I would request you to ask the Homne
Minister to lay a statem:nt oa the Tabdle
of the Houss.
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o wew fagrt Aol (aeRRTgR) -
Feqy wgT, I AT i geea
¥ oy ofefenfa 951 g€ & 9w 9T A
=i ®<F F7 a¥; faar oy 1 qfcfegfy
farwreT § foad ot Awaifas o= &
fagdasedm & oA | T AN A
wgr oy fF Y awmey € A AR 999X
& &) 991 F &1 A faaqr o

SHRI S. M. BANERIJEE : Regarding
Durgarpur....

MR. SPEAKER
Durgapur also.

;1 am coming to

oY wax wrw qew ( faeet 79T )
T wEred,

MR. SPEAKER : I have called the
leader of the hon. Menmiber’s party already.
I cannot call every Member from every
party.

The point is this. There werc two or
three calling-attention-notices which were
important. For instance, there was one
regarding Durgapur. Where the Central
Reserve Police werc functioning in the
State and the State Government said that
they did not know anything about it. It is
an important matter. | had considered it
and I was going to admit it. Would the hon.
Member not wait till then....

SHR1 INDRAJIT GUPTA : Thisisa
very serious matter involing the Centre-
State relations. You should not relegate it
to a calling-attention-notice.

MR. SPEAKER : The hon. Member
must hear me in full. Tomorrow, the Home
Ministry's D=mands are coming up, and if
hon. Members so feel they can throw out
those Demands or reject those Demands.
During the discussion of the budget Dema-
nds, not only here but in any Parliament,
there is an opportunity for the Opposition
to throw out the Government, and, there-
fora, adjouraomsnt motions are not admi-
tted....
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SHRI §.M. BANERJEE : On the Dema-

nds we cannot censure the Government.

MR. SPEAKER : Censuring the Govern-
ment is there, But apart from that, 1 have
taken a decision already. I have allowed
the calling-atteation-notice for the day after
tomorrow. [ mysell consider it serious.
Tomorrow, the police Demands are coming
up.

But before coming to that, I would like
to tell the hon. Member from Rajasthan
about the Beri Commission's report. The
Home Minmister did reply to that pint, and
in fact he told the House that he would be
very happy if the Rajasthan Government
would accept it. I may not be reproducing
it exactly, but he did say that he would be
very happy if the Rajasthan Government
would accept it. After all, the Assembly
is there.

I know that dharna is there, and a num-
ber of Members have becn speaking to me
about this dharna. In Mysore also there
was some dharna. IT we are poing to take
cognisance of the dharne and the actions
of the Assemblies. that would not be proper,
because we are not an appcllate authority
over the Assemblics: they are autonomous:
they are as powerful as we ourselves are.
Therefore, 1 did not allow the dharna by
Mysore MLA's to come up here nor will
I allow the dharna in Rajasthan to come
up here. Tomorrow, the Home Ministry's
Demands are cominz up, and hon. Mem-
bers can speak on all those subjects and
place their viewpoints before the House,
These are the pertinent gquestions that can
be raised tomorrow on the Home Ministry’s
Demands.

Regarding Durgapur, it is a serious
matter because the State Government are
saying that without their knowledge. the
Central Reserve Police is being used in
Bengal. I consider it as really something....

SHRI 5.M. BANERJEE : Let the Home
Minister make a statement so that we might
know what the position is....

MR. SPEAKER : [ was myself tumning
that side, but meanwhile the hon. Member
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gets up and interrupts. I was myself saying
that it was a serious matter, because the
State Government was saying that without
their knowledge, the Central Reserve
Police had been used and some people had
bzen shot dead. Normally, the Central
Reserve Police is used at the request of
the State Government But what has happe-
ned hrre in a serious thing If the Home
Minister could give some information about
it before the Demands arc discussed tomo-
rrow, then the discussion would be useful;
some information may be given tomorrow
before the start «f the discussion on the
Demands perhaps, in the opening speech,
the hon. Minister may give some informa-
tion.

I do not think that we should take up
the State subjects herc. Luckily, there is
no President’s rule now. and. therefore, we
should allow the State Assemblies to fun-
ction,

SHRIMATI GAYATRI DEVI : The
Rajasthan Home Minister has said that be
is not bound to implement the recommenda-
tions of the Beri Comunission.

M. SPEAKER : Parliament does not
control the Rajasthan Government, but the

State Assembly controls them.

SHRI PILOO MODY (Godhra) ; It is
not possible to throw out the Home
Ministry’s Demands and thereby throw out
the Rajasthan Government. Therefore, some
discussion is called for,

SHR1 S. K. TAPURIAH (Pali) : Will
you al'ow a discussion here 7

MR SPEAKER : The discussion here
is not going to throw them out either,

SHR! H N. MUKERJEE (Calcutta North-
East) : In regard to the Durgapur matter,
I submit that it is so urgent. As you your-
seif have suggested, the implications of that
matter have to be thrashed out as quickly
as possible You probably are going to put
it down as a calling-attention-notice for the
day after tomorrow. 1 would like to suggest
that it is much better to bave it tomorrow
iteell, even though it might be a sccond .
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calling-attention-notice if you think that
the other matter is also so very important.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : It can be taken up at 5 p.m.

MR. SPEAKER : | thought about that
also. I was told that it has been printed
already. Otherwise, we could have taken up
the call attention about the Agricultural
Prices Commission's recommendation day
after tomorrow-Prof. Ranga had raised
this issue in the House—and this one tomo-
rrow. If, howewver, there is no difficulty in
doing it, we can have it tomorrow itselfl
because this is a serious matter-1 wunder
stand we can interchange that So we shall
bave it tomorrow.

SHRI INDRAJIT GUPTA : Day afier
tomorrow is a holiday. The matter will be
pushed of further.

MR. SPEAKER : We shall have this
tomorrow and the call attention about the
Agricultural Prices Commission two days
later. It does mot matter,

12.46 hrs.

QUESTION OF PRIVILEGE AGAINST
EDITOR OF “MAHARASHTRA
TIMES™

Mr. SPEAKER : On 3rd March 1969,
Shri K. Ananda Nambiar had sought to raise
a question of privilege regarding an article
published in the Maharashtra Times dated
the 20th February 1969. As decided by the
House, the editor was asked to state what
he had to say in the matter,

I have now received a letter dated the
220d March 1969, from the editor of the
Maharashira Times in which he has stated
inter alia as follows :

‘After going through the proceedings
of the Lok Sabha, I am happy to note
that Mr. Ramamurti had not blamed the
whole of the Marathi people for the
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riots in Bombay. I therofore stand
corrected.”

*Editorial was based on the press
reports and the full text of the proce-
edings of the House could not be had.
1 hope, therefore, that you will agrse
that T had no intention to misrepresent
any hon. member or to attribute any
false motives to him.”

] thank you and the members of
Lok Sabha for giving me an opportunity
to explain my position"'.

SHRI RANGA (Srikakulam) : He does
not apologise. This has become a kind of
habit, This is the second or third time that
these things are happening. Only yesterday,
Shrimati Sharda Mukerjce was telling me-1
think that in coming up before you and
she has already written to you about it—
that some paper called New Ape attributed
somce things like this to her.

1 would like you to sound a note of
warning-1 am only mentioning it=to the press
as a whole that we would expect them
to deal with these things a little more
carefully and more responsibly than they
seem to be doing.

ot wew fagrt arwddt (FeAgR):
HEAE HEIAg, IRl AGHAY JeAAT WA A
g # mwwmr § fFamar &w s

afed |

MR. SPEAKER : In view of this, 1
think the matter may be dropped, and the
editor asked to publish the factual position
in the next issue of his paper.

He must bublish it also. Last time we
did not do it in the case of Shri P. Venkata-
subbziah because ihe regret expressed was
categorical.

I take it that the House agrees.
SOME HON. MEMBERS : Yes.
SHRI H. N. MUKERJEE (Calcatta

North-East) : May I point out that I do
not mind being abused by the prems, for
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we deserve it to a certain extent-more oOr
tess. But I do mind if afier reference has
been made by you as Speaker, there is no
mention in the letter of a tinge of regret.
He says ‘I understand®.

' MR SPEAKER : He has said ‘I stand
corrected’.

SHRI H. N. MUKERIEE : That is not
regret.

12.47 brs.
PAPERS LAID ON THE TABLE

Annual Report on working and administration
of Companies Act and papers under
Companies Act

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : On bchalf of Shri
F. A. Ahmad,

1 beg to lay on the Table :

(1) A copy of the Annual Report (Hindi
and English versions) on the working
and administration of the Companies
Act, 1956, for the year ended the
3ist March, 1968 under seclion 638
of the said Act, [Pluced in Library. Ses
No. LT-478/69).

(i) A copy each of the following
pepers under sub-section (1) of section
619 A of the Companies Act, 1956:--

Q@

(1) Review by the Government on
the working of the National
Industrial Development Corpo-
ration Limited, New Delhi for
the year 1966-67.

Annual Report of the National
Industrial Develepment Corpo-
ration Limited, New Delbi for
the year 1966-67. along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon.

()

CHAITRA 4, 1891 (\S4KA)

Message from R: S- 226

(ii) A statement showing reasons
for delay in laying the above
documents. [Placed in Library.
See No. LT-479/69].

Annnal Report of Khadi and Village
Industries Commission.

SHRI BHANU PRAKASH SINGH :
On behalf of Shri Raghunath Reddy, | beg
to lay on the Table a copy of the Annual
Report of the Khadi and Village Industries
Commission, Bombay, for the year 1967-68
under sub-section (3) of section 24 of the
Khadi and Village Industries Commission
Act, 1956 along with the Statistical State-
ments. [Placed in Library. See ‘No. LT-480f
69]

——

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir I have to report
the following messages received from the
Secretary of Rajya Sabha:--

(i) *In accordance with the provisions
of sub-role (6) of rule 186 of the
Rules ¢l Procedure and Conduct of
Business in the Rajya Sabha 1 am
direcied 1o return herewith the
Appropriation (Railways) Bill, 1969,
which was passed by the Lok Sabha
at its sitting held on the 18th Murch,
1969, and transmitted to the Rajya
Sabha for its recommendations and
to state that this House has no reco-
mmendations to make to the Lok
Sabba in regard to the said Bill."

(liy *In accordance with the provisiens

of sut-rule (6) cf rule 186 of 1he

Rules of Procedure and Conduct of

Business in the Rajya Sabhi, | am

directed to return  herewith the

Appropriation (Railways) No. 2 Bill,

1969, which was pasied by the Lok

Sabha at its sitting held on the 2Ist’

March, 1969 and transmitted to the

Rajya Sabha for its reccommendations

and to state that this House has no

recommendations to make to the

Lok Sabha in rcgard to the said

Bill."

(iil) “In accordance with the provisions

of sub-rule (6) of rule 186 of the
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Rules of Procedure and Conduct of
Business in the Rajya Sabha,I am
directed to return herewith the Appro-
priaticn Bill, 1969, which was passed
by the Lok Sabha at its sitting held
on the 19th March, 1969, and trans-
mitted to the Rajya Sabha for its
recommendations and to state that
this House has no recommendations
to make to the Lok Sabha in rcgard
to the said Bill.”

{iv) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha,l am
directed to return herewith the Appro-
priation (No. 2) Bill, 1969, which
was passed by the Lok Sabha at its
sitting held on the 19th March, 1969,
and transmitted to the Rajya Sabha
for its recommendations and to state
that this House has no rccommenda-
tions to make to the Lok Sabha in
regard to the said Bill,”

ESTIMATES COMMITTEE

Sixty-filth Report

SHR1 P. VENKATASUBBAIAH (Nand-
yal) : I beg to present the Sixty-fifth
Report of the Estimates Committee regar-
ding action taken by Government on the
recomniendations contained in the Forty-
cighth Report of the commitice on the
Ministry of Petroleum and Chemicals.

PUBLIC ACCOUNTS COMMITTEE
Forty-Fourth Report

SHR1 DATTATRAYA KUNTE (Ko-
Taba) :1 begto present the Forty-fourth
Report of the Public Accounts Committee on
action taken by Government on he recom-
wmendations of the Public Accounts Committee
contained in their Eighteenth Report on
Audit Report (Civil) 1967 relating to the
Border Roads Organisation.
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Constitution
(22nd Amdr.) Bill

GOVERNMENT (LIABILITY IN
TORT) BILL

(i) Report of Joint Committes

SHRI N.C. CHATTERIJEE (Burdwan)
I beg to present the Report of the Joint
Committee on the Bill to define and amend
the law with respect to the liabilty of the
Government in tort and to provide for cer=
tain matters connected there with.

(li) Evidence

SHRI N. C. CHATTERIJEE : 1 beg to
lay on the Table a copy of the Evidence
given before the Joint Committee on the Bill
to define and amend the law with respect
to the liability of the Government in tort
and to provide for certain matters conne-
cted therewith.

(iii) Memoranda

SHRI N. C, CHATTERJEE : 1 beg to
lay on the Table copics of the Memoranda
received by the Joint Commitiee on the
Bill to define and amend the law with
respect to the liability of the Government
in tort and to provide for certain matters
connected therewith,

12.50 hbrs. .

CONSTITUTION ( TWENTY-SECOND
AMENDMENT ) BILL-Contd.

MR. SPEAKER: The House now take
up for further consideration the Constitu-
tion (Twenty second Amendment) Bill. Shri
O. P. Tyagi was speaking yesterday when
the house adjourned and he had ‘takem
about fiftcen minutes. He may conclude in
a few minutes, now,

This Bill will have to be passed today and
voting will take place around 5 or 5.30,
because there is a small Bill after this Bill
whice will have to be referred to the Select
Committse.

SHRI S.M. BANERJEE (Kanpur): Voling
will have to take place at various siages.
We should like to know when voting will
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take place at the first reading stage. Will
that be at 4 O’ clock or § O 'clock ?

MR, SPEAKER: That is why I was
taking the sense of the House about the time
at which voting should take place so that all
may know about it.

ot wew fagidt arwddt (FFIYE)
¥9 QT 4gH qiT q¥ aF waw & AA
w9y iy ao aife & 93 |

MR. SPEAKER: All right. At 5§0'clock
we shall take up voting so that by 6 or 6. 30
we shall have passed this Bill and taken
up the other Bill. The hon. Minister will
take about half an hour for reply and he
may begin his reply around 4. 30 P.M. Now
Shri O. P. Tyagi.

&t witw swm @ (gIEER)
ey @z, &9 & ffrgm  (ard@at
detgw) fada® ox Q197 A7 goar R
s¥z %X @r a1 {5 madz at ag fa=
WTTE ¢ 99 & WImAd ¥ gEedHl §
oiT gauA 421 g1t

fags 21 agqt ¥ @ §eFm &
wr=w & ag fag gar ¢ fF 9rm g
& grady 1€ godr Awar @ &1 oag
qfifeafani & faaw 1w ang aq7 qx
gAY giani ¥ oftadT s E A il 2
g &1 wftgtarn, @ &7 oi@ATH &Y
qfeedaulear ¥ qAm AIE@ag 1 A0S
gmfa sz wfeavar & =g faar &
i awre &1 qAifs @ @ f& agi
ufazma g z¢f gww far gwmm o
T ¥ gmaET &1 g= farar | g
e ¥ fag £ 7 1 s §
qfweda far ar $1€ gemr & arad fag
gHar | 56 9w & g wuw &) fegfy
gwamraEsigraE & 1 & w7 ¥
wrgar ¢ f& o Wi FwR 2w F afl
wrwT g ¥ 77 7€ § afiw 9w A I9
a1 s Y forg foer fiF e & e 9T
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qTl & fouriaey o w1 fagra wia
ORI A etw fisar qr faad awmw
m_ﬁ‘!‘ﬂfﬂmﬁ'ﬂﬂﬁﬂ't
o # @ fomiaedew ® efwre
¥ & quETg waly 7@t 9% S ® A
ST &Y ATTAT FY ENFTT w6 K

AT FTFR W 3% g1l #1 waly ew
gFT €T W wYoew W frd o
AT SrALH A W g F Hard ety
va o9 g A w3y agi
WEH H OF ST & W OF 77 g5 6
WIEAT FY TG fFAT § WY SR ¥
FES W WAl &, qTH} AWAAT w1
AR war § f6 99 wig 93w § Fewiar
FI T SFIE 9faw1e 39T 99 & weEe
A+ a1 fagr am faw gwre s srqw w5 v
giET €Y @1 & | og ArEad ¥ ow af
QU ®T AW JOT ¥Wr AU w9 @
faasT &

W gmed faggs §) fady sor
& 47 wfawg o safs 48 & ¥
agrgafa a1 3 9t &1 wgmaafs wew
¥ 99 @I TS F T Fwa @ &
& 9% @1g g wergyfa @y &
3T%T I A1 wifew @g W gwrdr
AEAT § 97 gAY AIAT ¥ATw oF  gY
tfE A g A aiwT T gwwT H
T ¥ A ama N9 @Y ¢ QEr S§ A
%A1 w1fgy WifE tw § agi walq smw
¥ gwear W S AT | GEIT G
ggdfs madde S9 s N wawm
qgrEl I ¥ gwear €1 gwALT ¥ faw
UF FEERI ST ATHIT ¥t eqrqET
| 4 q@Ar WX qgrEr waar WY
WIS FT €17 TAA FU ¥7 FFT w7
gy i foed &9, afage , @9 fesw
vt fafee feewr v &5 w1 oF agfgs
o frwrdr mfie «o o) fsx 1€ o€ gwear
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157 st gwTor @]

T A EY | aAATT H A WA ) fgew
& gmidz MA@ W sl fgeg w
WL H GREAT §T OF g fawrar o
W E T CF BT g W ag gwEl
¥ g9 & ) TAY q@T F GHEAT KT GEIA
AET @ |HAT | A FT GWEATT TH A
IR |

¥U g 98 @ 5 93 aw ag wm
woAr fqid ¢ aq a® naqaz &) =Sifgw
fe o fefegse ifacg § o= A ag ek
¥g wiawx ¥ fagy i 9gi 1 feedlae
®ifged HYAT T A% KA TG | gAY
EI5d 4Y WYAT HIFET § HTAC T
&1 WYF1 fas 9k a9 aF qadde gueq

agret ol #Y argfes F@ear §1 gAY
HIFT TG FT GHEM F |

% o falrg &g =@ &R 9 TEAHEE
ywgmamgar gfd 993 zmomw &
fommmmzs g & Y g W guow
Nga wAFT YT N § WK ag ug f¥
gl fagig F waw § fam-fas
wgegfaar § agi #) gexfa Wix A9
gegfa wwmr & 1w a9t 70 0l a7 ag
Hrgar § f& Aaad 51 gepfa vF
gvgan & fasAan & wreqag & fear o
w1 H A ATEA, I & @A qgA H, I
SaEi FogA ST AT AN @ fAae
9 IAHT W) §EFHT § ag WY ATw@aw
¥! qufy fgareg & A% sFATgaTd a%
W g ¥ em afeam am gw § 1 Wl
R Eepfauw § 1 AET wepfa &
AT § :

“giger, o, wedd, @y q9iwg |
wYw, ®3YY a9 earsary Ewrowfarsry '

Tg & g dewfa & Aifaw g
& oy wrRaad € ard wwn F aww W
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oo &1 Fu fadew & fe W
A qCHIC 7 epfa &Y faerar ®y
e O 5w 2w § fam-fasr swat
FI WA FEAT ICA fwqr @ @ XA
RO F AMAF TR A 0F agd aww
FAT GaT &Y AT ) wA: A FET Y
fawrg grda 7z & fs 2o & sifas @iN,
W FY a1 WYX agt ¥ qranfas fra@dww
T A F3E & 1 A AAr @
[ifga

& 97 § oF € ary F7Ar SR §
sRagazfewag & ogrdl T &
T & arq aFar gar § 1 arfaw gfe-
T & A HIX uAfas gfesg & @
FAR AAFFHL fg3qT & @waraar )
s fF fez adiwr § g 0 fafew
maFHe & $g wifzar & ¥ giaaa
qAT T T a1 971 ¥ fafew qade
§ T qETeY oAl & W1 A A8 fear
HT A I F q1F gATY MTAARE A T
gy QAT & Seura & fon A1 w0
foar | & g9 g # $g Wgar g &
FgA F qErS ayml F  gAEAT &
UIST™ FIA g 43 AZ) qoAT =ifge fw
gt w44, adY faggma @iv o a.faw
qqET WILFAT F 9 qgrEy oA ¥ WY
2 | 3MT 1Y 7 9T H AT A7 7G) fwar
ar @ ¥R W) wrEew a9l
¥ A a1 @1 | gEfAg AT 1 OE
q@ WA Gy AEaAd F fag @k
faw ST A A9 & 9z A & Wy
AT =g gt fF T A qfeeam
aife w43 €1 Tt w Fweawii &
gaTad & fot gaT A} faaare ¥ s™
AT AN I ARF Y W\
faare wifad o @ & fog @ secw
% I ST |TanT eqrfad fifag
faad ¥ 93 @ X A M AT wW



233 Constitution

ugt &Y guear #1 1€ oF eqrY GEEH
e e 17 i & wa & smw
AT FAT E W gEH AT A T W
AT F7 Fag< fear |

SHRI BISWANARAYAN SHASTRI
(Lakhimpur): Mr. Speaker, Sir, the cons-
titution (22nd Amendment) Bill has come
before us as reported by the Joint
‘Committe. It is an enabling Bill and when
it is passed it will enable the Government
of India to bring in another Bill by which
they will create an autonomous State of
certain hill areas within the State of Assam.
This Bill is the result of negotiations and
discussions for the last 15 years. Duriog
this period of 15 ycars, a number of for-
mulae were talked about, beginning from
the federal scheme, Scottish pattern, the
Pataskar Committee and thenthe Mehta
Committee, etc. etc. This is a compromise
formula, and as all the compromise formulae
have some dcfects and weak points, this
Bill also has some defects and weak points
which I will refer to later on.

MR. SPEAKER: Mr.
continue his speech after

Shashtri may
Lunch.

13.00 hrs.

The Lok Sabha adfourned for Lunch till
Foarteen of the Clock.

The Lok Sabha re-assembled after Lunch
at fwo minutes past Fourteen of the Clock,

[ MR. DEPUTY-SPEAKER in the Chair )

CONSTITUTION ( TWENTY-SECOND
AMENDMENT ) BILL—Contd.

MR. DEPUTY-SPEAKER : Mr. Shastri
may conlinue.

SHRI BISWANARAYAN SHASTRI :
Sir, as [ said, this is an enabling Bill which
will coable the Government of India to
create an autonomous State. Therefore, it
bas been provided in tho Bill that,

““Parliament may, by law, from within
the State of Assam an autonomous
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State comprising (whether wholly or
in part) all or any of the tribal arcas
specified in Part A of the Table
appended to paragraph 20 of the
Sixth Schedule”

In Part A of the Sixth Schedule, there,
are now four Hill Districts and seven Dis
trict Councils, out of which now the United
Kasi-Jaintia Hills and Garo Hills are going
to be united to make an Autonomous State,
within the State of Assam. So far we have
had States and Union Territories. This
is a new provision for an Autonomous State
within a State, with a Cabinet with limited
jurisdiction and with an Assembly with
limited jurisdiction within the framework
of the Constitution. If we try to havesa
mental picture of this image, it stands like
a she kangaroo with 8 young kangaroo in
her bosom ! Let us hope for beiter.

Though the idea of an Autonomous
State is a new one, the concept is not
altogether strange. It may be ncws to many
members and outsiders that the power of
the District Council mentioned in the Sixth
Schedule is far superior to that of a State,
For instance, a District Council can impose
a tax on non-tribal people who do not
belong to that tribe and not an inhabitant
of the area.

A parallel of this can be traced in
history where Aurangazeb and some other
Muslim rulers used to impose the jazia tax
on non-Muslim subects. The Indian citizens
cannot have title of any land in the Hill
District areas wilhout their permission.

The arm of the Income-tax Act is too
short to tax the people of that arca. These
are the provisions there. 1 do not say
these things are bad or these things are
good. That is a diffsrent matter to be
discussed differently. What I mean to say
is that such special provisions are already
there and therefore the provision which is
going to be made for this autonomous
district is not altogether strange.

There is also a provision in the Sixth
Schedule that two or more hill districts cam
unite together and function for the better-
ment of the people, But so far, during the
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17 years arfter their inception, no two district
councils have united. However, now the
two hill districts are going to be united
though the District Councils will function
separately. :

Therefore, there will be  three-tier
administration. One is the District Council
Administration, the other is the Autonomous
State Administralion and the third is the
administration of the State of Assam. There
is some apprchension in the mind ofa
section of the people that this three-tier
administration may not work properly and
there may be clash and there may be
constitutional deadlock. This apprehension
may be right or wrong. Il there is a will
to work, it will work and il there is an
intention to crearc deadlock then deadlock
will come. Therefore, it all depends on
the willingness of the pcople living in that
region. We hope the people of the hills
and plains will work together for peace and
amity and for the prosperity of their region.
Therefore, this Bill is welcome though, as
1 said, it is a comprise formula.

The demand for a hill State can be
traced to the date of the SRC. At that
time therc was a demand for the creation
of a separate hill State. 1 do not want to
go into the details of the past history. But
1 would like to point ‘out that the pecople
outside Assam, it is a matter of great
regret, do not know Assam and her people.
There is & wrong and perverted notion that
the hill people of Assam are backward, they
are exploited and so on. But, Sir, it will
be news to the other people that the hill
people in Assam, by and large, are far more
advanced than the people of the plains, nay
the people of the rest of the country. The
percentage of literacy among the Khasis, I
think is the highest in Assam and that of
the Mizo people is perhaps the highest in
1ndia. Therefore, this is not an economic
question, this is not a cultural question
and this is not a linguistic question. The
question is entirely a political one for which
the sclution must be achieved through
political approach. I am sure this Bill
provides some political solution.
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Though it is a belated one and though
it has some defects I think it will serve the
purpose. There is an old saying.

“oF. qaiA wafa”

Onc cannot satisfy one and all. There-
fore, this Bill, as I know, does not satisfy
all the aspirations of the extreme sections
of the hill people. It also does not satisfy
the demands of certain sections of the
people of the plains of Assam. But, by
and large, it is an acceptable Bill to the
entire population of the State of Assam.

Coming to the Bill itself, T would like
to refer to the provisions in sub-clause (3)-
which read :

*(3) An amendment of any such law
as aforesaid in so far as such amend-
ment relates to any of the matters
specificd in sub-clause (a) or sub-
clause (b) of clause (2) shall have no
effect unless the amendment is passed
in each House of Parliament by not
less than two- thirds of the members
present and voting.”

The Bill provides that by an cnactment
the Parliament will transfer certain subjects
from the State List and the Concurrent List
to the Autonomous State and also the

executive powers of the State to the
Autonomous Statc. Therefore, this is an
amendment of the Constitution and the

procedurc laid down in article 368 of the
Constitution has been followed and will be
followed for this Bill and not for the coming
Bill for the reorganisation of Assam. 1In
clause (3) here it has been provided that
for any future amendment that procedure
will not be followed. It is a difficult posi-
tion. Legally this and sub-clause 4 may be
right, besause there is such provision in the
Constitution, For instance, the article 4
of the Constitution regarding representation
of the number of Members to the Parlia-
ment from a particular State. It says that
it can be amended without following the
procedure laid down in article 368. There-
fore, there is no legal point or copstitutional
point. But, Sir, from the consensus point,
from the point of propricty and naturak
justice I would like to say that this is not a
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peoper provision which is incorporated in
sub-clause (4) on page 2 of the Bill.

Sub-clause (4) reads like this :

“(4) Any such law as is rcferred to
in this article shall not be deemed
to be an amendment of this Constitu-
tion for the purposes of article 368
notwithstanding that it contains any
provision which amends or has the
effect of amending this Constitution.”

This is the wording of the provision under
article 239 A (2) which refers to the list of
Union Territorics. Therefore, by implica-
tion, the status of Assam is going to be
lowered down il not by explicit provision—
it is going to be placed along with the Terri-
tories of the Union of India. Uptodate Assam
is a State at par with others, but if this pro-
vision is applicd to the status of Assam by
implication will be placed along with other
Union Territories which will be a cause for
resentment to the pcople of Assam.

Lastly, T would like to say that by and
large all the people of Assam have accepted
the main provisions of the Bill and the
content and concept of the Bill. Thereflore,
I would appeal to the Government of India
not to hurt the scntiments of the people of
Assam unnecessarily on the minor procedural
method. This is only a procedural matter. It
will not create any difference, it will only hurt
the sentiments and feelings of the pcople of
Assam. I would appeal to the Government
of India to reconsider this provision so that
there is no apprehension in the mind of the
people that by this provision the status
that Assam enjoyed so far has becn Iowcrcd
down even in conception.

With these words, I support the Bill
and I hope that the people of hills and
plains will work for the proper functioning
of this provision. 1 also hope that this
region and its people will prove to be the
best sentinel of the eastren region of our
country.

SHRI BASUMATARI (Kokrajhar) :
8Sir, the Members from Assam are much
more concerned with this Bill. 1 would

request you to give them more time.
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MR. DEPUTY-SPEAKER : 1 would
like to accommodate as many hon. Members
from Assam as possible. But the hon.
Members must bear in mind that we have got
to conclude the consideration stage by 5.00
today. 1 would therefore, request them
to confine their remarks to ten minutes.

SHRI GANESH GHOSH ( Calcutta
South ) : By introducing this Bill, Gover-
ment are trying to create a falsc impression
that they arc very keen on devieoping the
hill regions of Assam and to meet the
aspirations of the people of those areas, In
reality, however, it only reflects the most
reactionary policy - of divide-and-rule so
disastrously pursued by the imperialist rulers
in our country.

The Bill has not only made a mockery
of the entire concept of provincial autonomy
but it is going to create a new category of
second class citizenship for the hill people
in Assam,

The powerful movement launched by
the hill people of Assam against the delibe-
rate policy of the Central Government to
keep those areas perpetually backward and
a happy hunting-ground for the vested
interests of the plains has compelled this
Government to make some show of gener-
osity. However, the ugly face of their anti-
people policy could not be effectively
concealed by this Bill. It is a shrewd attempt
at throwing some minor concessions to the
hill peoplc while kecping the real power to
exploit and suppress them, intact in the
hands of the Centre and in the hands of the
vested interests .. ...

SHRI RANGA (Srikakulam) :
exploiting them 7

Who is

SHRI GANESH GHOSH : The vested
interests of the plains and other areds.

SHRI BASUMATARI : Who are the
vested interests 7 Hz is himself a vested
interest.

SHRI GANESH GHOSH : And this
has been done in order to suit the require-
ments of the dangerous policy of *divide-
and-rule’. This Bill naturally will pot st
all meet the requirements of the hill people
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who will be compelled to carry forward
their struggle for a genuine autonomous
State within the Indian Union,

The claim of the Government that they
are going to constitute an autonomous State
within the State of Assam comprising of the
autonomous districts of the Garo Hills, the
Khasi Hills and the Zcai hills is fictitious.
The experience of the last twenty-two years
of Congress rule has left no doubt what-
soever that provineial autonomy is a thing
virtually non-existent in our country., The
toppling down of the various ron-Congress
Governments in our country by the Centre
has highlighted the crudest intesference in
State administration perpetrated by the
Central Government to keep the Congress
Party in those States. Moreover, the finan-
cial powers of the State Governments have
been contrived to be so meagre that they are
made subservient to the Central Congress
Government, with the result that no State
Government can do anything to improve the
basic condition of the people.

The question of Centre-State relations
has been Several times raised in this House,
and most of the State Chief Ministers are
extremely dissatisfied at the dictating attit-
ude of the Central Government. When pow-
erful and bigger States like West Bengal,
Tamil Nadu and Kerala complain of the
lack of enough powers to deal with the pro-
blems of their own States, how can one im-
agine that the little hills of Assam will be
able to assert their autonomy through the
Super-State of Assam vis-g-vis the Stcam.roll
er of the Central Government ?

Therefore, unless the policy of reducing
the provincial autonomy into a farce be giv-
en up, no backward rogion will have the
feeling that it is enjoying autonomy in our
Country. But to kecp up the rule of big
business and the landlords, the Congress
Party is trying to suppress provincial aut-
onomy, and this intcntion is clearly reflected
in this Bill under consideration.

The demand of the hill people for equal
status in all. respects with the rest of the
Assamese people is a democratic, reasonabls
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and just demand and must be met in order
to fulfil the long-Cherished desires of the
hill people. They have a genuine feeling
that the vested interests of the plain areas
have been exploiting them for ages and the
Congress Government is trying to perpetuate
this exploitation.

SHRI BASUMATARI: What is it that
he is speaking ? He docs not know what
the position is. I do not know why this kind
of attitude should be there from all sides
towards this noble decision 7 Why does he
speake like that ?

MR. DEPUTY-SPEAKER: This is a
very unfair. The hon. Member will have his
turn afterwards.

SHRI RANDHIR SINGH (Rohtak): He
is expressing his feelings. Why should he be
restrained from expressing his feelings ?

SHRI GANESH GHOSH: This Bill, it
appears to me, only confirms their apprehen.
sions and cxposes the sinister designs in
the minds of the rulers of Delhi against the
down-trodden hill people of Assam.

I would like to point out in this conn-
ection the Statcment of the spokesmen of
the Central Government conceding equal
status to the hill people. The Government,
as is obvious now, made the Statement un-
der the compulsion of very powerful move-
ment of the hill people. However, later,
the pressure of vested inlerests in the plains
worked and the Government went back on
their earlier commitment and threw into the
waste paper basket the solemn assurances
given to the hill people earlier. Will it not
lead to greater suspicion in the minds of the
hill people about the real motives behind
sly manocuvres of the Congress Govern-
ment ?

Government cunningly gave assurances
about the grant of equal status when the
administration came to a standstill and it
became impossible for the Government to
run the affairs of the Siate in the old way.
But #s soon as the movement subsided, they
withdrew the concessions on the one hand
and organised disruption of the derocmatic
movement on the other. This is how the pot-
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orious policy of divide-and-rule is carried
forward by the Congress Government.

However, we are doubtful about the su-
ccess of this policy. We only hope that the
Congress Party would take lessons from
Indian history that the divide-and-rule pol-
icy may obtain tcmporary benefits but in
the long run it is bound to recoil on those
who pursue it.

The present situation in the hills is en-
titely due to the policy of callous disregard
shown by the ruling party '~

SHRI BASUMATARI: He is taking so
much time.

MR. DEPUTY-SPFAKER: He is getting
the time allotted to his party. He is not
taking any extra time from anyone else.

SHRI GANESH GHOSH: If the hill
people are apprehensive of the intentions of
the Central rulers. it is only because these
policies were doggedly pursued by the
Congress Government for the benefit of the
vested interests, It is only by a Complete
reversal of this policy that the people in
the hills can be kept contented and a
democratic solution could be found out,

Therefore, we suggest that instead of
giving the proposed new hill State the Stat-
us of a subsidiary state within Assam. let
us give them a full-fledged completely aut-
onomous Status equal to that of the inhabi-
tants of the other regions of Assam, which
alone will satisfy the aspirations of the so
far neglected hill people.

The new State likely to becreated by
this Bill will have no powers; in fact will
have no more powers than those of a village
panchayat, and heace will not be able to
deliver the goods.

The Government of India in their statem-
enl of 11th September, 1968 emphasised the
need to provide adequate scope for the pe-
ople and the well-being of the people inha-
biting in other parts of the Stste of Assam.
In reality, however, what the Govrnment
is doing is to throw some minor concessions
at the hill people with an idea of creating
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confusion and winning over a section of
the leaders. The so-called well-being of the
people of Assm plains is in reality the welb
being of the vested interests of the plains
which is being looked after. There is not
even a cursory mention of the well-being of
the hil! people in this statement. This clearly
indicates the intentions of the ruling party
to continue the exploitation and suppression
of the hill people by the upper Strata of the
plains arcas. This Bill will also not help the
common man of the plains, who are also
victims of exploitation and oppression by the
samc vested interests.

Therefore, genuine unity of the peo-
ple of the plains and of the Hills of Assam
can be built only in struggle against the
vested interests.  And we have no doubt
that they will be able to build up such a
magnificent unity and defeat the conspiracy
of the wvested interests to perpetuate their
exploilation.

The Hill people of Assam will certainly
and as sure as the day breaks be able to
get a homeland of their own within the
Indian Union if unitedly they rise up agai-
nst the vested intcrests and the Centre, as
did the people of Andhra, Maharashtra and
Gujarat. The modest demand of the Telu-
gu speaking people was peremptorily turned
down. But when they rose up in revolt
their demand was conceded. Similarly the
demand of the Maharashtrians and the
Guiaratis was hastily rejected by the pre-
sent-day great Mughals of Delhi. But when
they rose up in revolt their demand was
conceded, but not before unnecessarily
killing a large number of people.

Such demands for distinctive homelands
are finding expression nowadays from diffe-
rent regions. This is only natural and n
definite sign of the time.  There is nothing
reaclionary or disruptive in such demands.
Such claims, hence, deserve very sympathe-
tic and careful consideration, failing which
disruptive and divisive tendencies are sure
to grow.  After all, heavens did not fall
when the new States of Andhra, Maharas-
htra, Gujarat and Haryana were created.
Everybody is now happy and full of praise
for those wise and sagacious decisions. But
bas anybody questioned why so many peo-
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ple were killed before these major decisions
were taken 7 These are serious lessons to
fearn from our recent history. I havea
little doubt if the leaders of the Central
Congress Government will learn anything,
but [ have n> doubt that the down-trodden
and nzglected Hills people will do it.

SHRI R. BARUA (Jorhat) : Mr. Depu-
ty-Speaker, Sir. I rise to support this Bill
firstly, because this problem of the hill are-
as is not a new oae. It was agitataing the
minds of the people of that arca for a long
time. It has a long and chequered history
and at times we were very unhappy that no
decision was taken and the problem was
allowed to drift. But, at long last, it was
a happy day.-on the 1ith Szptember, when
the Government of India came with an
announcement, 1 was happier still when [
found that all sections of the people of
Assam of different political complexions
thave welcomed this decision. The P. S. P.
Secretary came with the announcement that
this is the only solution in the circumsta-
nces.  Th: Communist Party also came out
with a similar welcome gesture. Here I
must pay my tribute to the hills people for
baving gracefully accepted the decision that
was announced on the 1lth September. The
LCongress Party and the Government also
eccepted the decision,  Thereafter, it was
only a question of seeing how the decision
of [1th S:ptember could be given a legal
#hap: and that is where the present Bill is
;necessary.

I would plead with the hon. Members
of this House that Assam needs organic
uniry. It is not as if you can use one yard-
stick for all situations and get the problems
#olved. The human relationship and the
socio~political complexion of that area n=ed
#p:cial consideration, and organic unity is
©on: which you cannot apply by force from
outside. Therefore, every situation should
be judged accordingly.

For the first time in Indian history we
find that the eastern border has become a
dive border. In the past we have read in
Indian history about attacks on India from
the  west, After the Chinese attack,
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perhaps even earlier during the second.
world war, we found our eastern border
emerging as a live frontier.  Therefore. it
is a all the more necessary that the people
inhabiting that area, whether it is NEFA,
Nagaland, Mizo Hills, Kasi Hills or Assam,
need special consideration, 1If you really
think of the sccurity and defence of the
country, it is also necessary that you look
to their special problem. That is why 1
have purposcly used the words *‘organmic
unity.” If you make them organically uni-
ted, it is also neccssary to give the autonomy
necded for these diffeient groups to grow
into one,

Certainly there was a difference of opin-
ion and at last a compromise is found out.
We all agreed to work out a certain solution
for the betierment of that arca.  You will
be glad to know that after the announce=
ment of the 11th September npota I
instance of demonstration or violence was
found in that arca, whether it is the hill
area or the plains area. That is very signie
ficant. It shows that this scheme has got
the support of all sections and no organised
sector has opposed it; I mean, the political
parties have not opposed it.

There is also a legal organised sector
and nowhere the legal profession-the bar
association or the High Court Bar has said
anything to show that this scheme of things
is bad.

SHRI B. K. DASCHOWDHURY (Coo-
ch- Behar) @ Will the hon. Member make &
note of this repressntation ?

SHRI R. BARUA : I have said that it
is a compromise All I am saying is that
there is no opposition from the organised
sector,  Therefore it gives another boost
to see the hills and the plains work together
and build up a new organic unity.

Som:body said that the Constitution
was going to be whittled down and that the
status of Assam was going to be lowered. It
is a wrong conception. Even the framera
of the Constitution, by putting article 3,
visualised that a time may come in this
dynamic ags when the adjustment of arcas,
the formation of new States and such things
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may be necessary. Therfore article 3 prov-
ided that Parliament can by law form new
States,substract some areas, add some areas
or do something. That is why it will be
wrong to say that everything that was put in
the Constitution was sacrosanct for all time
to come. After all, we live in a dynamic
age and we must deal with the problems
and the new developments as and when they
arise.

What is the sub-State that we are giv-
ing? When the Constitution was framed
and Assam was conslituted, we had to
make special provision by way of the Sixth
Schedule for integrating the hill arcas with
the body politic of India.  That tsell will
€0 to show that this is a special problem It
was recognised by the framers of the Cons-
titution. Under the Gopinath Bardoloi
Report it was thought necessary thar spec-
ial provision shall have 1o be made for
the<e areas  That is not applicable 10 any-
body else in any part of India.  That itself
goes 10 show that this was a problem that
was existing there.  The idea was to integr=
ate hem in the broad strcam of life in India
and today we have come to a stage when it
is necessaiy to have some sort of an arran-
gement that we are having loday. Even
though they had auvtonomy today. We are
giving it a different shape and some more
things so that they can feel more al home
with the rest of India.

An attempt is made to bring in some
legalistic quibbles 10 show that the amend-
ment is bad and that it is going to haim
the interest of India. 17 law is the final
word, it was not necessary to come up with
all these things. Law, after all. mus' suit
the conditions and the neccessity of time.
“Therefore when tke time comes and when
the need is there, we do it.  For instence,
the upper house. the Councils. were provided
for when the Constitution was frimed, But
today the West Bengal people. the West
Bengal Government and the West Bengal
Legislature find that it is no more mecessary.
It mray be that tomoriow other States also
come up with that proposal,  Therefore it
“would be wrong to say that it is wrong step
or that it is a backward move  No. Sir.
Afer all, we must move with the times. So,
i some amendment has got to be made to
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the Constitution to meet the aspirations of
the people and for the betterment of India’s
welfare, I submit that it is right that we do
so. If we do not do so, we co not belong
to the dynamic age; we belong to static limes
and if we remain stalic, we get stagnant.

At one time we thought linguistic basis
was the prima domea for the foimation of
States. But today if you go 1o the hild
arcas, you will find that it is not the lane
guage that determines the unity, but it is
the social and cultural rclations that they
bave amongst themselves that determine
the unity of the hill people. For instance,
in Nagpalund there arec fo many dialects.
Afier the formation of Nagaland, it will be
wrong to say that they have not been able

to unite themselves. Today what do
we find ? The Naga pecople, in spite
of spcaking 37 dialects, have skown

unily; the unity and the discipline that they
demonstrated in the last eleclions was really
remarkable. In spite of their having no
common language, they have cultural and
social unity because of which they have
been able to  achieve the position which
they are having today. So. in the case of
Khasi Hills and Garo Hills, it would wrong
to assume that it is only the languag: that
determines the unity. They -have social and
cultural affinities and they make an impact
on the overall picture.

MR. DEPUTY-SPAKER:
Member may (ry to conclude.

The hon.

SHRI R. BARUA: The present Bill is
nothing but a provision to make the nece-
ssary amendment lo the Constitution, so
that the declaration of 1lth Seplember
can be given effect to.

I have gone through the rerort of the
Joint Committee. There are cerlain minules
of dissent. If you go through them, you wilk
find that basically they do not eppos: that
there is a problem. Basically rone of the
minutes of dissent except, 1 think. one,
shows that this is not going to solve the
problem; they only say that something
more or less has got 10 be done. Of course,
Mr. Prakash Vir Shastri and Mr. Hem
Barua. in their minute of dissent, say 1hat
nothing should be done because this will
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spread the s22d of disintegration. This is
A position which we cannot take today.
If we go through other minutes of dissent,
we will find they do not oppose that there
is a problem. This problem can be solied

and this is the compromise that we can
arrive at.

Last of all, I appeal to my friends in
the hills and in the plains to work out the
Present solution. I would also like to appeal
10 the Opposition member who spoke before
wme that this is not the proper time to speak
dn that language and drive a wedge between
the hills and the plains. After all, we are
living peacefully and we shall live peace-
fully, and I can assure that the younger
generation of Assam is going to creat a ncw
Assam in combination with the hills and
the plains.

s QAo QAo W (gA1) -IYTEAE
WEIRY, H3A & @AA gAT¢  Hlgarw
RN M F@ & fag @ fadas &
FEHT § G947 @1 F | W HWG g
ag Y Fg 7 Wfge f& ggma 7 ok
agl F AW A A wTE F dEAC I TG
wwa-ag fear & ga% fag & A gmae
FqA ) FY T E A N EAOA
FWE AT AN W & IgF 4 A N
wfewe fag & wud a1 e @ET @
feay sirar a1 #YE gFE@T AL AT 1 TEE
gt ¥ ag A1 s fF zAq O oF
wifgem & forad &gr mar & % oo |
F arg | FTF AN I9E awhw F@
& fag 2-fagrg agua * wrawgsar gri.
I AN & qgx TE F@TE | @R g
e ALY 4 aswy AN wifed wgwa @
&Y qufea =7 | we g fd a8 aw s mar
Fqag & wU a1 § sarEr ga% At
¥ AT A& g § )

14.40 hbrs.

[sft argian Mo darata ge ]
gamfs A, za frdgs w fadw
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fear srar & W% awd W fearsmar &0
oY g fadgw #1 fadly st RE @™
@ & fF qeen & faw gar won gafaa
& &1 & oY wgm fF gaT Aw A gaw
fass st & wifxe 78 ) awdr 2 afew
fad S3w &7 T gh 3T 2, agt v Ay
FAAT § 9g TG UF EIHC AT TATH &
YT HUA W AT T K & fag wfexz
grr @t |t Al # 3o FY AT Y AT
g AT R aWA ¥ Fg feey gww
AT &, g99 waqe & A1 oy mavwy
AR AT F FAWHF IW AT @
FET 9 FA FT A gAR d@ET F
AR, T F A A 2w A faWg wO
EATT R F ATATAFKAT G | A THET QIFT
faar @t & 15 fm s & g o)
agt 9T g% FIIIW A F FrAAT FA
1 qaa¥ faar | Iu&% q@g 94U 9w
AT 98 a8 4ar f& gar sy qarey InE &
AT & ST F gEA AT qF US| AG (FAT
g1 W PF F gy AT TEAT ARA
T %1 fF gard Qi usia A T @
qr F¥ qgrEr sl F @i & faw
FE 7 F1E FHTEw @y Tnfgy 0 gAY
ferd g3T Aega I 91 | 9 A IR T
IaF FAT AN T fFar a7 S § SO
@A G AT SR HE IT G AE
¥ faq gw ®) 391 FLAT AfgA-aE T
garamy g | 3w ¥ faqg Fga A
THIT TET T AW, GEWA F AL ER
Hrar | 3 &Y yuT w3 o) F) oF | fow
FT #3r a1 f& ama oy oz faar g
fs et WA ¥ WwAd WA OEW
frwrerar aifgd, Sa &1 & gadw war
g faadt e & S T wwa Adl
faad & FfFT &7 SFgw FIT N
foram a1 | ®fE 3 =T ST ¥ oA

wege @ A fox w1 q9y amEr
e
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Faiafa off, gw 2w ¥ &Y ga SeQd
AN Y §ogw v R

BAR AW A uETwar & fag-wR A®)

TFEASTT Fa¢ grar sfgd—fafawar &
‘gEar gt wifgd, ardr fafraar oo,
s IgH oFar A1 g1, aE gAdr-ga-
FTAAfEEt | oY 9T 29 RO FA & 39
a7 gare feamm § gfadt w1 F4ce A
<gar &, gfawifwet oy ot &, gwie Ay
grar & f adY sz v & S a @)
qeg 99 fafqaar & &Y m& 2 &7,7 "9
A AT ALY g wHAT F 1 TY w,A NF
& a5y § wifw at qrang & afew
FG U F197 9w faaar gw w1
9T A1 G0 T %y § | gAfac A=)
gfaF 37 I Y AT g 1 qaErsy
gATH & @ Fr gin 41 fF oW w2
g famdt fgr afsq ar & sl
Fgrfe gm g A # Arg @A F A7
dure & 1 3R woAr wumfaer frerE,
IOF1 AF! T FEAT Ffze 4 &y wr
Fzar gz v fedimd), sigax wa
FA & AT WA AT I AFA B
g7 aiFaifas fAEdoswn s fes
Sifzarasa # q1T A agT  FIA &
afeT oq aEaT F A9 F aaF F S0
#Y wfg®1T 33 F7 9317 3341 § T W
HAEHTA FIF § 1 I S0, IRGA
Ffgam aararfa & fgae &, sasy
tar anar @ fe gfr s ward
FIT &7 397 I} 7 fgar M & 1 A%H
¥ @) @Or # gEIAT F@F § WK ¥
OT ® QWA KA F Az A @ AQ
) ¥z W Aer T N AR WEy
& | wufaw vt wrg aF aE § Srwaer
# favarw w0 § Y wfowc o & A9
iy ARY & Srwaifes fadedtaway
®1 gRdw® |
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T SR #Y 9T FOr 37 TN
33T & AT I A Y F AN, YIRS
Ffgam a gl, =g WF fgamw ¥,
ag =t gawr fade s & wafed &
Awaifas faddlasem &1 awgT s3Ar
g | 9%g 97 fadefrasty T4t s ofw
qrar & gt afma W g w5 fany
FE AT § qT AN g wAT Tfgw )
FY gATLr qTF FATHT F A1 F AT GIAAT
F AL H AT g1 W@T & 1 gArt afwy S
g WEges FwE & SEIA AW FF
ag ¥ yE F7 fear & fF 9@ A
gifas fadslasa 1 781 9E, WiF
wfgsre U8 @i & gra¥ & srar & faw
ERARTECE FARE 1L 1 F( I i e
A1 109 &3 g7 ST 9T | g
adta &7 win & AFaifaw fadedrg-
LW FY A1 SYFI gH AW FTAT
FIfEU | o qIATHT ATzd 7 WY wrfady
AIGAT FE21Z0 T gArgAt & faar ar ag
g AT T A 9%F | IFEiA A aqar
gqr f& gw: g afsma a@mr 2
fow # gn waAIfas avadr ay ann §
7wt as qrArfas 9 snfas aoad
a8l 2 WX T8 FIW W W I AfEgH
fa & wfer g A wrafas g7 mfew
FUIQ A AT FFF E | T A7 FW
gw 7Y FOr 9 Ada A F FT gearg
grar 23w, faawar gt sy A i g
¢ fer zg uadfas auady fed) s
F¥ agY @M 91T ag dfram 38 7T
% guwar § e dfagm § ameq s<ar
&Lt gt JrAT @ W ww A sfewrr F
s AW IE@HITA )

# fesm & 71 WY wegare R § fe
1 & faara & oY wEaly 41 I9 wr fq-
g W1 Afwfeiz a0 @ awr & @R
ar, gfrar & TRy AT @R gw @



251 Constitution

{5t Two THo SET]

THF, HTRY AT 43 T IMAHT FT ST
wen fE | ag aga w=8T FW W R
o fFar §  wfed & 99 @O
g

garafy oY g% w1 faaw ar
¥ AR & qax &7 19w w7 mar fF
A A T §F 0F ST H @ Ay aw
Ffagwsgrerm I A M 3 99 919
Y AT 7R g WAt 9% | 09 &g gl |
qeg fax wat & war nar g1, 97 9T
H® AEY gAT | IF I AF 9IA AT
& 1 a1 €Y gRd ger wOIT wAY S A A
wgr fr ea 91 g Qv Fer aifew
L 9 AL S A ag Arwgr g fw
vqré wre witfen & wietzgwa’ 1 gk
qg I weE) AFE TN | AT FF AOEAT
gw & oy § i A WX 9T el |y
1 & & fag s gafara § garaq
Wl &7 93 A gH w1 §oaw
WAT 93 | S Wd I &F AT
gAY #Y § W S wWrwErEd gad
a7 % fear § 90 wreateT & qfy g
WG & TR SR 5E § e aEY e
wifgn frag s fameasrd & 1 ag@
y sy awa § v ag s fageTsrd
& 1 &Y ST & WA AT § 7 gW W agw
¥ UG w9 W T e g ! g
gnaa A8 &, fameas x@ W ) wr
wiEwar & | @Er Swaifas g Q)
gwar § WK T a<g g¥ FwAr =gy

ag WY &g1 T &, ot Sl aanar
war % €0 ? QU §F TG S0 | AE) v
&Y wT AN g A& | ) A Arwaifrw
wwT @ 98% g Wt w wifgemr  enfy-
W1 SIN-T-FTW ST LFAT qEAT & )
w3 O IO e Qar g, 9w d
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g9 ® I TE ARy | WA 4y wd
faur & Fgw g Y IF &1 ¢F FHGT ST
=gy | M gH & a1 wET § gt A
TEA grar 75 & o 9g o qanar o fw
utaig & fady qafag dtar @1 @19 &,
ST FwEEdl T wgrar f& g faw &
Wt ZATH § I U w47 sggear gy, IF 9%
fagre 3% famifer =37 & fau &€
FHIOT &Y | H9gar g fe ewavg ¥ g
Ty =ifad 1 anT 3aar € ag @rfaa a2
¢ & gmaar g fs gz s o o) @@y
ardY & | & zAe wsy) & fay 7 g,
¥ wgrrer § wrAT § FiEW H war A
avaat 7§y §, @ faeany &, ag o Fgo
g fF #0127 w97 ga1Y aer were fed
afe 97 Tara & @wl ad @ quar
ggd A agrA gy iy 9y § & E=¢
a2t wrar € az adf wrar g A Az Ay
qrar & 1 g @Far & f& Wi 97 FT 4@
Fg #1 g faq v gk mawar
g1 HEIAUE § gAYy genawrar esTgear
F1a9 g | gafan ag A waw & graea
FEA IIATATIZIE I AT UF A
727 AN gaaAr wifge 1 77 fageasrd
%29 781 & afew az 7 AmAl ¥ ga
3 &Y UFAT, URIGHFIT FT ATT FT OF
@t faur ¥ fwar st wrvae £ Fgw
gfeqrr (ardmst &wnga) fadas wr
vffrc anda sxar g+ & sa w1l
SEAT FE AT, IT69 & el § W T
w9 FF A5 fF 97 1@ & fa0q 7 &%
waifs wifg< 73+ o Qe £
W @ & g fifawar § owar
AT gy §  faggar ¥ uFaArad &
ag agd ot § fd gw 9q & fag warw
w3 ) fad ard 77 & ag A@ QM
wfavig 437 & Y g @7 2@ QY
T wiawET &7 gt wor agaw 1 A
o wfaeyg & Wk ST AN ¥y faw
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99 9T g AT WA 7@ FT 07 | AfwA
wF A ag A owmw AT @
9 &1 fada 7 fipar wma &Y wsar dvr
g 37 ¥ fa7 oF wrar %t ary @ fe
B7 3 A1 T fao &1 awdq oF a7 @
% &R faar foeft fada & o0 @oaw
faigs Y gx gy st a9z wd 5w @
& 9141 &1 & q7: 39 qaaq fadew w
NI q FH4T FLATE

SHRIJ. N. HAZARIKA (Dibrugarh):
I rise to support this Bill. but I am in two
minds. [ am very unhappy - about what
happ:nd in thz past in this regard, 1 am un-
happy because the: pzople of Assam had been
deprivzd of a conmon administration. 1 am
hapay bzause alter a long trial and some
bitterness als». Govarnmant had been saved
form san: embdarrassment. There was a lot
of bitterness in the entire Stale, both in the
hills as well as thz plains. Now, some solu-
tion had bezn found  which is by and
large being accepted. Therofore, I am
happy. But I find that the spirit of the
Constitution had been tranished 1o some
extent brciuse the intention was to bring the
level of the adwinistration of the hills to the
geaeral level of  administration i1 other
places. It was mever intended that there
shoald b: scparate arrangement for their
eonomic develop nent or other development.
Therefore, 1 an coastrainzd to say that the

arrangement that had been proposed is
not a wery happy arrangement in
th: sense that we cannot rule out

the possibility of any other deve opment
of the situation. There is no nced to
trace the history of this matter because we
all know that this kind of demand came up
before th: country only from the point of
view of the economic development. Prime
Minister Nchru said several times that the
-question was one of economic development.
In 1955 Siate Reorganization Commission
rejected the idea of separation. This is not
complete separation, I admit; but we
cannot also say that this is not some kind
of separation. In 1960 when the Assamese
-official language Bill was adopted, the
APHLC revived its demand but in 1961
Prime Minister Nehru declined to accept
4he demand for a separate State because
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it would lead to new and complica-
ted problems. At that time he asked the
APHLC to consider the proposal to have a
committee like the Committee for Scotland
in the house of Commons. This was consi-
dered by the hill pcople for sometime but
in July 1951, thesy rejected the Prime
Minister’s proposal and another meeting

was hezld in June, July 1961. In 1962,
the APHLC pressed for thz creation
of an eastern frontier State in their

memorandum to the Prime Minister. The
idea was mooted according to Coupland’s
plan. Mr. Coupland, after the second world
war, had said that the hill statc should be
constituted as an independent  State outside
India.

Thereafler, in 1963, the Prime Minlster
had a lot of discussions with the hill lcaders,
and he decided to constitute some sort of
autonomous arca, In 1964, the Prime
Minister stressed the nzed  to continue the
unity in the State, but within it a grater
autonomy for thz hill districts. The APHLC
thzn decided to give a fair trial to it, and on
the basis of the agreement, the Home
Ministry appointed th: Pataskar Commission
1o suggest ways and means as to how te
reorganise the administrative set-up of the
hills. 1t was not a political reorganisation,
but it was an adiministrative reorganisation,
In 1966, the Pataskar Commission gave its
report. It took a ycar and half of so, the
Comnmission reported that there should be
no complztely separate administration with
only a national superstructurc remaining
common with the rest of Assam. After all
this and after a lot of deliberations for about
10 years, the idea came to the forc that they
should have administrative autonomy, But
than th: whole thing became political and
there was so much bitterncss created
among thz people of all the sections. Ultima-
tely, the Government took up this matter as
a political problem and therefore they came
with some proposals.

What 1 was going to say is that in the
Constitution there is nothing of the kind
suggesting that, to solve the problem of the
hills, there should be some political arrange-
ment, 1t was only said that for ecopomic
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development and for their integration. there
should be economic and other measures for
their progress. Therefore, by this arrange-
ment, the people in general in Assam will
be deprived of a common administration
which we have béen having for so long.
Therefore, 1 am very sorry for it.

But if the hill people arc really happy
with this, 1 am happy, but at the same
time, I should remind the House that along
with the discussion about the hill States for
a separate unit for the hill people, other
problems in the plains also camc up. We
had to face serious trouble. The plains
people like the Bodos and Rabbas in the
Goalpara district become militant and  they
exhibited a militant attitude during the last
by-election also, because they alse wanted
that the areas inhabited by them should
have some sort of autonomy like the hills, 1
am just saying about the reactions : I am
not saying that they are good.

Then, in that particular arca, in the
districts called Goalpara and Kamrup, the
Rajvansis and Koch people said that there
should be a Kamatopu Rajya for them like
the autonomous hill States. In upper Assam
in which my constituency falls, there is a
historical tribe called Muttocks, They came
to Delhi twice. They said they ruled upper
Assam for sometime and that the entire
Lakhimpur district and a part of Sibsagar
district, upto the Disam river, should be
their area and some sort of autonomy
should be given to them,

Last of all, the Ahom Tai came. They
are not a political organisation as my friend
Shri Barua said. They are not a political
organisation but they are a strong social
organisation. They came up saying that
some sort of autonomy should be given to
the Ahom Tai people also in the arcas
where they are predominant. Like this,
trouble came up in Assam. Letus hope
that they are all reconciled. Let us hope
#0, but because of the demand in the hills
for a greater autonomy and the like, people
in the plains also started doing like that.
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15 hrs.

I want the Government to hear also the
voice of the minority people in the hills. In
Garo Hills District, one-third of the people
are non-Garos, They camc to Delhi, met
the leaders and said that they were not in
favour of separation and thcy were happy
with the present arrangement. But their
opinion was not given consideration by the
leaders. The Garo MP in Rajya Sabha also
says that it is not for ‘the benefit of the
Garos to have one unit with Khasis. He
says that Garo people are poorer and their
customs, traditions and usages are diffcrent
from Khasis and therefore, this combination
of unequals will be a'ways disadvantagecous
to the weaker parly. He has said in his
minutc of dissent :

“1t can be said without any doubt that
Khasis are much more advanced even
than the major communites living in the
plain disticts of Assam. S0, under
such circumstances, if the districts of
Garo Hills and United Khasi and Jaintia
Hills are to be tagged together to form
and create one Autonomous State, it
will be no better than asking a donkey
and a horse to run a race, or, a dwarf
and a giant to wrestle.”

He was also a minister in Assam for
some time and now he is a senior member
of the Rajya Sabha. This is his opinion.

Therefore, I thought it would have been
much better if we had considered the su-
geestions made by Shri Asoka Mehta, viz.,
since the different districts are at diffcrent
levels of progress and development, they
may be allowed to have separate legisla-
tures, if they want to, Mikir and North
Cacher people have not joined the proposed
autonnmous unit. They are wailing to see
how things develop. They have no objection
to remain in the body politic of Assam,
but still they think the time may come when
they may have to have this kind of arrange-
ment. But they are unwilling to join the
other advanced tribes of the hills. Since
this Bill provides for the creation of an
autonomous State if such things come up
in future, we should consider their claims
also. 1 think it is better to have the door
open. It is not proper that because the
Mizos are militant, they can have a separate
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State like MNagaland or a Union territory
and becaus: som2 other tribes are very
backward, th:y shall be kept this way or
that. All of them should be treated equally.
As you are keeping the door open to one
tribe, it should be kept open for others also.
If the door is kept open for the Mizos. it
should be kept open for the Mikers, and
other tribes also.

With these words, I support the Bill.

SHRI RANGA (Srikakulam) : Sir, I
am very happv indeed that our friend, Shri
Hazarika has spoken today. 1 am largely
in agreement with what he said about the
need for ke:ping the door open for the
other areas and their people also to come in
as and when they find it possible to join, 1
am rather surprised at the views expressed
by my friend to my left, when he said  that
through this Bill, an attempt is being made
to create a second-class citizenship. |
should have thought that a supzr-class citi-
zenship is being created for these people,
because they are going to have their own
aulonomous State and at the same lime,
they will have an opportunity to control the
whole Assam Governm:nt and the Assam
Legislature. Instead ol welcoming it in

that direction, 1 was Jisappointed at the
remark made by this hon  friend 1 think
he belongs to the  Communist  Marxist

Party.

If the Pataskar Commission and A<hoka
Mehta Commission had not been appointed
and they had not made their proposals after
going through all the trouble they had ex-
perienced in trying to bring thesc various
sections of people to the same table to
consider the possible ways of solving this
problem. I do not think it would have been
possible later on for the Home Minister and
the Prime Minister to achieve this formula
and make the p=ople ugree to it. Because
of the earlicr atiempts and the experience
that the people in the plains as well asof
the hills had gained as to how difficult it is
to find a solution. however much might be
the goodwill that might be brought to bear
upon this particular problem, they found it
possible in the end to agree to this compro-
mise formula. 1do not think it is a kind
of comnpromise formula that emanated from
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the Government of India alone or from the
Assam people, the people of the plains or
the hill people or all the three of them.
Somechow or the other they have got into it
in the end. This seems to be about the
maximum possible common ground of agree-
ment that they could put up with,

My hon. friend, Shri Hazarika has given
us the history of the various efforts that
have been made since we achieved our
freedom in our nation’s march towards the
solution. Earlier also there was an attempt
made. It was in 1936 that we found an
Association known as the all India Excluded
Arcas and Partially Excluded Areas Asso-
ciation. A former Member of Parliament,
the late Kothanda Ramaiah who hailed
from Andhra fought for these people, lived
for thes: people and he brought this Asso-
ciation into existence with Shri Ramnarain
Sinch who was also onc of my calleagues. 1
happened to be the President of that Asso-
ciation from that time onwards right upto
the time of the Consitituent Assembly.
They called a meeting at my place in Delhi
which my hon. friend Shri Hazarika also
attended, and Rajen Babu presided over it.
As a result of the efforts of that Association
and the conference over which Rajen Babu
presided, a sub-commiltee came to be
appointed known as the Minorities Commi-
1tee and also the Tribal Peoples Committee
by the Constituent Assembly They submit-
ted a report and the result of it all was that
these special provisions were made for the
constitution of the special District Councils
and so on.

1 am mentioning this for two very good
reasons. One is, it was the British Govern-
ment which tried to divide and rule. These
pcople, they wanted to keep these people
away from the rest of India in the constitu-
tional development. We were fighting
against that. We wanted these people to
come to be integrated into the general
framework of our Constitution as well as
our own political development. I do not
thiak, although ! do not belong to the
Congress Party today, that the Congress
had ever tried to divide and rule so far as
the Tribal people are concerned. Shrl
Jawaharlal Nehru never had that idea. Wa
both worked together, Today they happen
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to be the heirs to own the heritage that we
had created. They are fortunate; we are
fortupate: that is all. 1 was saving that Shri
Jawaharlal Nehru and all of us cooperated.
We wanted this thing to come into existence.
It is not our fault that it did not yield the
good resulis that we expected. My hon.
friend Shri Barua and the other hon. friend
who spoke carlier were right when they said
‘that it has come 10 be a political problem.

We have to meet it as a political prob-
lem and solve it. And this is an attempt
that is being made. But then there is the
fear that if we are to agree to a thing like
this, then Telengana, Konkan and Vidarbha
and Saurashtra areas also may raise similar
demands. These may be taken up and
tackled on another plane and for other con-
sideration. But here is this pre-eminent con-
sideration of security. Thatis why I do
not want these various things that are being
provided for here to be compared with
what we have in other States and have a
di_cussion on that basis There is no sence in
such a discussion on this Bill. Let us not
forget one thing that the whole of India is
interested in the welfare and progress and
well-being of the tribal people and the tribal
areas. But at the same time, the whole of
India is interested in seeing to it that the
security of this country is completely cnsur-
ed, and for that reason every possible step
is taken, Therefore, we should not think
in terms of parties at all on this issue. We
should not even think in terms of geopra-
phical or political differences cither. Tt is
one solid problem for thq whole of India
and for all patriotic Indians.

It is from that viewpoint that [ want my
hon. friends of the tribal areas and also my
hon. friends from the plain areas of Assam
to put up with us for the limitations that
we are placing, to be patient with us and to
understand, appreciate and also sym;athise
with us for the limitations that we are obli-
ged to place on the political powers that are
to be given to the tribal autonomous arcas
and also the Assam area. So long as they
are willing and they are ready to play their
role along with all of us in seeing to it that
the security of India is absolutely safe,
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strong and stable, the whole of India would
be interested in giving them the maximum
possible powers and privileges. But then
who is to decide that ?

It cannot be decided by one Cabinet
Minister. It could not be decided by a
Cabinet Minister like Shri Asoka Mehta
alone; it could not be decided by the Opp.
silion alone. So it had to be decided any-
how by a Government, and the Government
here happens to be that Government. This
Government is not satislactory to usin
many respccts. In regarid to this also, it
gave room for a lot of cuspicion on the
part of our tribal people hccause of the
delay that was caused. 1 am prepared to
condemn this Government for the delay
that it causes over so many things. But
here somehow, this delay has borne good
fruit. However niuch we were angry
with Government, this has borne good fruit.
Therefore, we are prcpared to excuse this
Government.  If there is any little achieve-
ment to the credit of my hon  friend Shri
Y. B Chavan as Home Minister it is here.
1 am sorry for him hecause he happens to
be in charge of the Home Ministry which is
the most troublcsome Ministiy: he has had
to take so many decisions with which 1 am
very much in disagreement, but God has
somehuow helped him and he has succeeded
in regard to this matter and that success is
not his alone but it is the success of the
nation [ want our hill people to hail it as
their saccess and the Assam plains people
also (o hail it as their success.

My hen. friend Shri Lobo Prabhu has
already tabled an amendment in one res-
pect. Is it necessary to have this nomina-
tion at all? Is it necessary also to provide
for this thing that the majority should be
two-thirds of the total strength and then
again twosthirds of the members present and
voting 7 Is it necessary 1o make it so very
rigid 7 I would like the Home Minister and
also the House to give some thought to it.
My hon. friend Shri Lobo Prabou will later
on speak about this matter.

Before I conculde, I would like to say as
onc hon. friend of mine has already said,
that it would take a lot of patience on the
part of all these scctions to make this a
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success. [t is going to be very difficult. It
is bad enough now that we are failing in
every other respect in every other State.
Cin we assure ourselves that the plains
people of Assam and also the tribal people
on the hills have no much more of the fund
of statesmanship at their disposal as to be
capable of making this very difficult experi-
ment a success ? It is anybody's guess. It
is a big gamble that we are indulging in.
But we have no other choice, and, therefore,
we are going into it. Here. we have one
autonomous State within a bigger State.
Even President DeGaulle had not succeed-
ed in regard to the Common Market scheme
in Europe and they have had a lot more
experience than we have had. Therefore,
T would like to repeat my carlisr suggestion
again that wherever you have a tesl-case
like this or a difficult case like thus, it is
better to give up this =xperiment with the
British parliamentary system of majority rule
or the American parliamentary system of
majority rule. just as we have achieved this
success, although it would take more time,
let us think in terms of an all-party or all-
inclusive Ministry both for the tribal people,
and also for the Assam people. The Assam
people may find it a little more difficult to
make it a success than the hill people be-
cause the hill people, as has been admitted,
are much more advanced and much more
educated. Let there be an all-party Govern-
ment. Let therc not be a partisan govern-
ment or a party government. We have had
enough of bitter experience with all these
things. My hon. friepd is now going through
his experience over the Madhya Prad:sh
issue. [ do not know how. much of midnight
0il they are burming over this issue again and
again. But anyhow, I do not want that kind
of experience to be gone through by the
plains people and the hill people of Assan.
So far, fortunately. the hill people are all
united. They cannot be united if we were to
advise them to come into this method of
majority rule; then they will break up and
once they break up it would be very difficult
to keep them together and to get them to-
gether. So, let them make some experi-
ment in the direction that 1 have
suggested.

Let us all wish all success to this experi-
ment and let us also hope that Government
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will keep an open mind and see to it that
Rani Guidale is given some opportunity
some day to make her own contribution in
an honourable manner and in as befitting a
manner as has come to the fortunes of our
people on the Treasury Benches. Secondly,
let us also hope that the Mizo people would
also be brought into this autonomous State
at th: earliest possible moment without
creating any more troubles either for them-
selves or for ourselves.

SHRI BEDABRATA BARUA (Kalia-
bor) : While giving our committed suppornt
to this Constitution Amendment Bill. . ..

An Hon. Member; Committed support 1

SHR1 BEDABRATA BARUA : As the
Assam Congress Parly we have commitled
ourselves to the rcorganisation scheme that
will answer to the political aspirations of the
hill people and at the same time would not
unnecessarily exacerbate the feelings in the
plains. I consider it as a great success that
we in the hills and the plains could agree to
something that could bz called a seltlement,
and the greatest merit of this settlement is
that it comes as a conensus amongst the
non-ex iremist elemcots in the hills and the
plains who would like to see the unity of the
north-east area preserved intazt  without
heing guided by mere narrow prejudices.

As Shri Ganesh Ghosh has said an
hour ago, in Assam State we generally
have the fecling that we are always mis-
understood. But we did not expect to be
misunderstood by a person who calls him-
self a leftist, socialist or communist, Of
course, | really plead guilty of not having
much knowledge about the talks and
writings of Mao, but 1 have enough know-
ledge of my own people in the hills and
plains.

SHR1 SWELL (Autonomous Districts) :
Really:

SHRI BEDABRATA BARUA ; So far
as the plains and the hills are concerned,
the question is not one of exploitaiion.
This misconception has to set right. For
instance, he was talking of landlords and
vesied interests in the plaing of Assam.
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Possibly he does not know that in the
Assam valley, orin the whole of Assam,
we do not have landlords, we have only
peasant cultivators. This is the position.
So, when we consider and discuss the
people of Assam we have to remember
that there are no exploiters. If he means
the people of Assam Valley as such, those
who have gone to Assam and lived there
for centuries, among them also therc is no
exploitation,

All the developmental powers have been
given to the glorified panchayat to the auto-
nomous State, except law and order. Every
problem of development has been handed
over to this autonomous State.

SHRI GANESH GHOSH
is no money.

But there

SHRI BEDABRATA BARUA : 1 will
not start a dialogue with him in this House.
Certainly, I would like to have it outside
So far as money is concerned, it is given,
But it is pot a question of money. What
we have suggested so long is that the pro-
blem should be solved on a new basis.
Whether you call it a new basis or not,
complete understanding of the situation in
Assam does make a sound solution possible
on the basis of agreement between the hills
and the plains.

If at all there is an argument for auto-
nomy, it is on the ground that hilly areas have
special problems of their own. I do not
believe that the hilly arcas of Assam alone
have their own special problems. All hilly
areas, whether situated in Assam or in other
parts of the country, have development
problems which are not similar to the deve-
lopment problems of the plains and these
development problems would certainly re-
quire political restructuring of the adminis-
tration. We must face it today when we
are faced with this question of Centre-State
relationship. I think we will have to discuss
it some day and find out what is wrong
and how to solve this problem.

_ And whon we are thinking of the struc-
tare we cannoot think of oalyt wo patterns—
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State pattern and Union Territory pattern.
When we discuss this in detail, if we think
of only two patterns, we would always be
putting a big peg in a small hole, There
will be a big bureaucracy ina very small
State. We think we have solved the Naga-
land problem by creating a new State called
Nagaland. At the same time, look at the
cost of the administration. The total revenue
of Nagaland will not be able to pay for the
administration of the office of the Chiefl
Minister or even the personal expenditure
of the Chief Minister. Can you have this
pattern applied to every district in India ?
Do you not think that there are other dis-
tricts in India as poor as thesc districts 7
S0, here is a problem whose solution will
need administrative restructuring. I you
think in terms of a Chief Minister for every
taluka, no doubt 1t will give employment
to some people but it will not solve the
problem, That is why we object to it.

In the present autonomous arrangement
the beauty is that it is not a burcaucratic
attempt to have a Union Territory and it
is certainly not a full-fledged State; at the
same time, it gives aulonomy to the people.
We have never said that we will not give
autonomy to our tribal brothers who are
our kith and kin. But, in thc name of
autonomy, there should be nu bureaue-
cratisation. Autonomy should make inroads
upon bureaucracy ; not bureaucracy making
inroads upon autonomy. This is what is
likely to happen. or threatens to happen,
and that is what we object to.

Sometime all iypes of ideas are soun-
ded. 1 am sorry that friends in the Jana
Sangh are sometimes cnamoured by the
idea that you take it over as a Union terri-
tory and solve the problem. How do you
solve the problem ? 1 do not think we
solve the prob'em by bureaucratisiog.

Today we face certain urges of the
people. We have to face them. If itis
possible to make concessions, we do make
concessions.

I was surprised that Professor Ranga
referred to the two thirds question. We in
tho party said thatit should not be two-
thirds but we also said that there should be
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an absolute majority without the ratification
clause under article 368. We said that
because, like Professor Ranga and like
other Members in the Opposition who are
fighting for Centre-State rights, we also
believe that Assam is a State. An entirely
different situation will arise if the hill areas
are separated but so long as the hill areas
are not separated and they are there, how
can you redefine the powers of the State by
a simple majority in Parliament ? Can you
imagine of any other State which will agree
to that ? Two-thirds majority certainly,
is not sufficient security but I say that it is
an acceptable security on our part consider-
ing the situation surrounding the whole
thing because any redefinition of powers in
the opposite direction will lead 10 a collapse
of the whole system, to the creation of a
Hill State and to the suppression of the
plains and the hills. 1 would request the
Opposition Members, the Swatantra Mem-
bers. not to make an issue of it because
Assa;i being a State it would like to be
like any other State.  So long as you consi-
der Assam as a State, you cannot allow that
State to be treated in this manner that its
whole power can be amended by Parliament
by a simple majority.

SHRI LOBO PRABHU : (Udipi) If
the law is going to be passed by a simple
magority, this amend ment also should be,

SHRI BEDABRATA BARUA : That is
different. The law is going 10 be passed by
a simple majority because it has been
agreed to. That is where 1 would also
request the Home Minister that once the
Re-organisation Bill has been agreed to he
will see-we have faith and let us expect
that the Bill will answer to the agreement ...
that no minor detail will militate in any way
against the agreement that we have entered
into because that may create unnecessary
trouble for all of us,

So far as the security aspect is concer-
ned, [ think,security can be guarantecd only
when we get district autonomy as we have
got in Maharashtra. They have made a
success of district autonomy and it should
be a model for all States. I think, they
have worked it very well. District autono-
my will have to come overywhere but, at the
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same time, the weight of this distcict auto-
nomy will not fall upon the people. 1f you
go on creating States and Union territories,
the weight will always fall upon the people
and there will be so much expendituie that
it will be unbearable.

With all that has been said and done,
we would like to give the Bill a good start
and we would like that the people in Assam,
hills as well as plains. do wish to live in
amity and friendship. We want to start on
a clean state. Never in our history was
theie any tension or dilferences between the
hills and the plains. We had differences but

we had no dislike al each other. [ think,
Shri Swell will bear me out.

SHRI SWELL : I have not said any-
thing.

SHRI BEDABRATA BARUA : So far
as the hills and the plains of Assam are
concerned, their relations have been ideal,
whatever political differences we may have
had. WNow is the time when it has become
history and these differences are gone-we
hope that the hills and the plains will be
able to work out the arrangement that has
been agreed to without further acrimony or
bitterness-that we make a beginning for a
more dynamic development in our area be-
cause it is the question of development.
That alone counts for the north-east area.
Qur problem does not lie either in Naga
Hills or in Khasi Hills or in the Brahma-
putra Valley or in other areas. Our prob-
lem lies anywherc between Naxalbari and
Katihar, It is here that security as well
as transport is concerned. The security
problem has to be faced on the basis of a
satisfied community of people whose econo-
mic structure should be uniformly develo-
ped and developed in the same way as the
other areas are developed. The transport
problems created by partition, in which we
alone did not contributc, must be faced at
the national level and the transport costs
must not be made to fall upon the people
of Assam alone,

So, the economic problems have to be
solved. T am thankful to the DMK Mem-
ber who gave a picture of the ecomomic
position in Assam. [ hope, more members
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will go to Assam and see what has happe-
ped in that State where economic develop-
ment has mnot at all taken place. 1In the
place of Rs. 80 crores loan that we deserve
to yet, we get oniy Rs. 30 lakhs from the
public sector banks They say that Assam
is very backward and Rs 1 crore more will
be given in the Plan. This sort of condes-
cending sympathy will not do. So far as
economic development is concerned there
should be a concerted development of the
entire area and the economic problems
there must be solved once and for all

SHRI DHIRESWAR KALITA (Gau-
hati) : This Bill is, no doubt, a contro-
versial Bill controversial 1o this Hous=.
Before the statement was made by the
Government of India, there were certain
political conditions in Assam. The minds
of the people living in the plains and also
in the hills were agitaling about the reor-
ganization issuc of Assam. Many of you
have got the experience of 26th January,
not this svear, but the year before last.

This was a big problem and this pro-
blem was tried to be solved by the late
Prime Minister, Pandit Jawaharlal Nchru

and by his successors appointing some
commissions, but it was not solved. 1|
must say that within these iwo years there

has been much change. Perhaps we all,
including this Parliament, have contributed
to this. | must also say about the contri-
bution of the Government of India here.
Ultimatel; we have found out a solution
and this solution has helped to ease the
unscttled conditions in Assam. 1 would,
therefore, say that this Bill should be accepted
by the House as soon as possible to suppress
the divisive forces in Assam. in the plains
and a'so in the hills.

MNow what is the new element here in
this Bill ? What is the new element that
we have in this Bill ? The new element is
this. So long, The APHLC Mr. Swell's
Party--were adamant on one point, that
they will go out of Assam. There was the
Mehta Commission and they did not take
part in that. There was another Commi-
ttee's report and they did not accept that,
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But here they have accepted to give il a
fair trial, This is the new element. So long,
the hill leaders were adamant; they were
in n0 mood to remain in Assam, (hey wap-
ted to go out of Assam.

Now they have agrced to remain within
Assam. When they agree to remain within
Assian., some adjustment has to be made,
a solution has 1o be found and the Consti-
lution was not providing for that, S0 we
kot this amendment. Our Constitution
should in no way be a stumbling block 10
meet the people’s wishes wherever necessary.
When WNagaland was created the Consti-
tution did not become a  stumbling  block.
To-dey when we are meeting the aspirations
of the Hil. tribals, the Constitution
should mnot be a  stumbling block.
Our Constitution should be amended in
such a way and whencver necessary to meet
the people’s demands It is good that the
Government  of India is thinking on this
line and they are brirring out this Consti-
tutional amendment Bill. Here T inust strike
a discordant note with my Marxist friend.

Hon. Member Shri Ganesh Ghosh said
that they do not accept this. They want a
full-lizdged State. We ure also not against
creating a full-Medged State. Maybe some
day we may have to bring forward new
amendments  But the point at present is
that this Bill has solved the practical poli-
tics of to-day. Polilics of ideclogy and
nationality problem are very important.
This has to be solved by ideological solu-
tion. But from the practical politics of to-
day we must think that certain steps are
to be taken which in the present circums-
tances solve the problem or politics, No
doubt we must do it from the. ideological
point of view, from the praciical point of
view. Here is a difference in approach. I
hope ideologically we are not against each
other. But from the practical point of view
the Communist Marxists will also agree
with the present solution that we are all
agreed to.

An apprehension has been expressed
here in this House that if this Bill is passed,
then there will be a demand for Jharkhand.
Apprehension is also expressed that a Hill
State of Uttar Pradesh may be coming.
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These apprehensions may be correct but
the thing is that the Constitution af India
has placed Assam in a very position. We
have got a Scheduled Area under the Co-
nstitution That is the Sixth Schedule. The
Constitution has created certain councils
with certain powers, with certain norms
and usages that have been accepted by our
very Constitution. So they have developed
slowly their democratic idcas and their demo-
cratic aspirations for the last 20 years This is
the special position that is being given under
the Constitution and Sixth Schedule. Now
this is a development and this development
must be recognised by the Parliament.

This development must be recognised
by Parliament.

Similarly, if in Jharkhand, if in UP. if in
Telegana, any adjustment in development, in
progress for further democracy is necessary
what is the harm ? There is no harm. India
will not be disunited, India will never be dis-
united in that way. By granting more power,
more autonomy to the people, India will
not be weakened; on the other hand. India
wil! be strengthened.

Todav, everywhere different parties are
in power. In West Bengal, Orissa, Madhya
Pradesh, Punjab-everywhere the denand is
for a review of Cenire-State relations in
terms of present realites. This has to be
settled. The Constitution provides for it,
if necessary, by amending the Constitution.
This is necessary if it is dictaied by consi=
dertions of further development, further
progress, more autonomy and more demo-
cracy. The Constitution should not be a bar
to that. The Constitution should be only the
basis for developing ourselves. sirengthe-
ning ourselves, unifying ourselves. That
should be the basis of the Constitution.

With these words, on behall of my
party, CPL, I urge a fair trial of this solu-
tion as advanced by Government in this
Bill.

SHRI BASUMATARI ( Kokraghar ) :
1 have been listening to the debate and the
expressions of view of so many hon. Mem-
bers. It is painful to us to have to part with
a part of our State, a part inhabited by the
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hill tribes of the present State. But since
they wanted it politically, we had to agree

You know how many times we had
discussions on this matter. There were a
series of talks and discussions which took
place not only in Assam between the leaders
of the hills and the plains but also here in
Delhi with various leaders of groups. Now
they have come (o this decision as embo-
dled in this Bill. In that way. 1 would call
this decision arrived at by the leaders of the
groups as a national decision. Although I
was opposed to it and had said that 1
would oppose it, looking to the faces of
the members who have been supporting it
unanimously, | have no alternative but to
support it too, though, as 1 said, I was
reluctant to do so.

But here I enter a protest at one thing.
Because certain people are vocal in their
demands, the attitude should not be to give
in to them ignoring other factors. Now Mr.
Swell-I do not know whether he is a Doctor
or Mr: I know him as plain Mr. has an
arrogant attitude that others are backward.
That should not be attitude to adopt. We
are Indians and we should live together.
There should not be any distinction based
on such considerations; there should not be
any air of superiority exhibited by anybody.
Therefore, 1 appeal to him to give up that
kind of idea.

Yesterday, | was pained to hear him
saying about Sbri Bhattaeharyya. who is
very highly respected here, that -he should
g0 back to school’. This attitude is not pro-
per. | wanted a political arrangement un-
der which the people of the hills and the
plains should be able tolive together with-
out being cxploited by one other. Not that
1 was against a scparate Stale as such, but
I wanted that we should all be politically
combined, all the tribes of the hills and the
plains. This is one thing.

My hon. friend, Shri Hazarika, gave a
history of Assam. From the Commumist pa-
rty (Marxist), Shri Ganesh Ghosh, said that
the plains people are exploiting the hills
people. But the report of the Pataskar Com-
mission is there for all to see. what it has
said on this matter. It was reported already
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that Assamese people did not exploit in any
form. There fore, this report was opposed.

MR. CHAIRMAN, Hon: Member was
criticising Prof. Swell; I hope he will show
due respect to Mr. Ghose also.

SHRI BASUMATARI: 1 pity Mr. Ghose
for his ignorance who has no idea of the
tribal people or the plain people in that
area. They do not know how to exploit the
others; they are being exploited. Late Pan-
dit Nehru himsell once said that the Assam-
ese agitated against the Bengali commuunity
because they had been exploited for ages
together. He was not an ordinary individual
who said it was ro less a pzrson than Pan-
dit Nehru who said so. He wanted a separ-
ate State for MNagaland because Nagaland
tribals were quite different from the other
tribes. 1 am ulso from the tribal arca. After
a separate State was granted to Nagaland,
my friends from other hill areas specially Kh-
asi and Garo, wanted a separate State but
Pandit N:hru citegorically told them that it
was not gographically feasible to give them
the same status as Nagalald and that there
was no conmnon m2=ting ground rather it
wauld b: harmful to themns:lves, That is
what hs said. Samz of my friznds said, even
though Khisi and Garo have different lan-
guages, they can live together in Nagaland.
But you know, Sir what is the present
position. India is divided on the basis
of language. There are linguistic States.
The question arises whether the Garo
hills people can live together with
more advanced Khasis. Prof. Swell claime
that they are advanc:d compared to the
other tribes. They had the privilege of hav-
ing th: capital in Shillong and they are
very advanced in educational and economic
fields also Ican tell you that there are 15 IAS
in Assam; six of tham are from Kham hills
and three from Lushai hills and three from
MNaga hills. What is left to the plains ? So,
compared to the others, they are advanced.
Coming to the Bill, my friead Mr. Shastri
has spokem about it and 1 subscribe to
what he says. | have no time to go into
that Bill. My request is only this that Ass-
am should not be reduced to the status of
a territory by amending the Constitution.
My appeal to the Home Minister again is
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not to delay taking a decision. Sometimes a
decision is taken which is not acceptable to
the people. Sometimes there is s0 much de-
lay in taking a decision that people get
tired and there is a flare up and so many
persons get killed. That should not be there.
We should also be firm in what we say.

Firmness may not be a right policy for
a democratic country but without firmness
you cannot rule the country, But Mr. Gho-
s¢c does not know anything about Assam.
The situation in Assam has not been creat-
ed by the Assamese people; it is created
by the British, There were so many diffe-
rent hill tribals such as the Mizos, MNagas,
Mikirs, Khasi and Garo hill tribes and they
were under different sclups; some of them
were in excluded areas; some in partially
excluded areas and some of them were
ruled through the political agent., All this
was created by the Brithish according to
their policy of divide and rule.

MR. Ganesh Ghosh must know that.
It was a divide and rule policy; this
policy was adopted by the British. (Interrup-
tion) Well, Mr. Communist, [ know. 1 know
that vou want to say. You want to establi-
sh conmunism there, the Mao Tse-tung
communists, And you want to establish
your position there. When he got up, 1
could not understand to what party he be-
longs. Thnis is the way they behave, So, I do
not pay heed to him. (Interruption).

Now, the question is, the Assamese
people should not be termed as exploiters
not only in the House, by those people
who ar: ignorant here but also by those
people who know fully well, who come from
Assam especially my hon. friend Shri Swell,
and at the same time, some others, (/nterrup-
tion). 1 do not want anyone to feel differeat.
We are all brethren. Let us all live toge-
ther. I appeal to the Home Minister to see
that by this arrangement, the setting up of
an autonomous State within Assam, othres
also do not insist on this experiment. My
friend Shri Hazarika and so many others
were giving examples of the atrocities that
arc taking place in Talengana and else-
where they also pointed out how people of
Darjecling want a separaie State and how
some other parts of India ate agltating fot
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a separate Statehood. Mr. Hazarika Stated
in the House that they are already rising
their heads in Assam in different names.
Therefore, looking to all this, I want the
Home Minister to see that such things do
not take place, and I appeal to him that
Assam should not go out of the map of
India by making Assam a luboratory for all
sorts of experiments. That is my appeal.

SHRI GANESH GHOSH : Sir, on a
personal explanation. My speech was very
much distorted. | mever said that the
Assam people are exploiting. [ said there
are vested interests which are exploiling
both the people of the plains and the
people of the hills. That is what 1 said.

SHRI HEM BARUA (Mangaldai): Sir,
the Constitution (Twenty-second Amend-
ment) Bill, 1968, has a definite purpose; the
purposc is to reorganise the present State
of Assam. The political contents of the
Bill are too vivid and too evident and there-
fore I would like to deal with «he  political
aspect of the Bill hefore coming 1o the
amendments  that 1 am moving today.
When ! begin to speak on the amendments,
1 shall refer to those aspects.

What is happening now ? This Bill
somehow or other does not reflect the spirit
of the declaration made on the 11th Septem-
ber, 1968 by the Home Miaister. We must
not forget that. It does not reflect that
spirit. But, at the same time, there is the
political aspect of the problem and to me,
what would happen is, if this Bill to reorga-
nise the State of Assam is accepted,
there would be a process of disintegration
in the country. The seeds of distintegra-
tion are inherent in the very body of this
Bill. Any Indian, who believes in pational
integration based on a stable and sound
foundation. would opp.ose this Bill bacause
it seeks to dismember this country into
pieces.

This matter was raised before the States
Reorg ion C issi also. The
States Reorganisation Commission rejected
this idea altogether be:ause the State
Reor isation C i8si knew the
psychology of the people, of some
of these people, to have a scparate State
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so that they may rule to their own advan-
tage. Therefore, the States Reorganisation
Commission rejected that idea of a separate
State in Assam as not feasible and it put
down its heavy foot on the dismemberment of
Uttar Pradesh also. We must not forget the
basic fact that Assam is a border State and it
is of strategic importance. We must not also
forget the fact that after the armed aggres-
sion by China in 1962 and by Pakistan in
1965-and because these armed aggressions
failed- these two countries are mow interested
in sabotaging the life in Assam by encoura-
ging the fissiparous tendencies within the
State and also by encouraging the Naga and

Mizo hostiles with arms and ammunition.

Who doss not know the involvement of
China and Pakistan into the ioternal affairs
of India 7 Everybody knows it.

We must not forget that Assam is a stra.
tegic area The Best thing would have been
to integrate the whole of the north-east into
a sort of fedcration or whatever you may
call it That would have helped you to
avoid the danger of fissiparous tendencies
and external enemies pouncing on you like
hawks.

What arc the arguments of the APHLC,
which is an organisation of hill leaders
founded in 1960 to oppose the Oficial
Language Bill of Assam 7 They opposed
it on the ground of linguistic exploitation,
When they were asked whether they would
give up their demand for a separate State
if the Bill is withdrawn, their reply was ‘no’.
Can you cite a single instance of lingui-
stic exploitation in the Bill 7 Cachar is a
Bengali-speaking area and people of Cachar
cun use Bengali upto the district level. The
hill areas of Assam can use any language
they like, because they differ from one
another in culture, ethoology and language.
Sections 4 and 5 of the Official Language
Act of Assam of 1960 are very clear. [ can
quote them, but ] have no time. While
correspondiog with Shillong or Delhi, they
can use either English or Hindi. Where
is the expoiltation 7 Do vou want to say
that Assamese should not be used as official
language even in the Brahmaputra valley
districts, whether 75 percent of people
spsak Assamese and 6 percent speak.
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Assamese as second language ? If you say
the Brahmaputra valley people should be
denied the use of their mother-tongue [ am
not going to tolerate it; I will lay down
my life for it. Where is the linguistic
exploitation 7

SHR1 B. K. DASCHOWDHURY
Many Bengali-medium institutions have becn
closed down in Goalpara and other parts of
Assam.

SHRI HEM BARUA : Bengali-medium
schools have not been closed down but the
peole have shown a preference to the use
of Assamese. [ must congratulate my
Bengali Muslim friends from Pakistan who
have settled in Assam who have adopted
Assamese language.

SHRI SWELL ; What does the hon.
member mean when he says Bengali Muslim
friends from Pakistan who have settled in
Assam 7

SHRI HEM BARUA : I have come
across Muslim boys from East Pakistan
writing poetry in Assamese.

Then, there is this argument of so-called
economic exploitation. [ can say there has
been no economic exploition. 1 do not
hold any brief for the Congress Government
in Assam, but 1 must say the correct thing.
The Pataskar Commission has exploded the
theory of ecconomic exploitation. The
percentage of literacy in hill areas has
increased from 16.49 to 28.26 per cent
during 1951 to 1961, whereas in the plain
areas it increased only from 18.49 to 27.23
per cent. During this very decade, the
number of hospitals in hill arecas rose from
4.21 to 11.21 whereas in increased from 4.69
to 592 only in plain districts. The per
capita contribution of the hill areas to the
State revenue during 1951-52 was only
2.56 and during 1964-65 it was 4.55. The
correspondiug figures for the plain districts
are 1251 and 32. The Pataskar Commission
bhas reported that the relative contribution
of the hiil districts to the State revenue are
much less in proportion to the population
and these have gone down during the period
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of 12 years from 1951-52. Is this a case
of economic exploitation ?

I am banking on the facts, figures and
statistics supplied by the Pataskar Commis-
sion Report.

16 hrs,

According to the Sixth Schedule of the
Constitution there are the District Councils.
These District councils have legislative,
executive and also judicial powers. In 1960
the Ramakrishna Mission applied for a plot
of land just outside five miles area of the
Deputy Commissionet’s residence in Shillong
in order to build up a first~class college.
But the permission was refused to that
Mission by the Executive Committee of the
area. There arc other instances also.

AN HON. MEMBER What was
the ground ?
SHRI HEM BARUA Because that

is an Indian Mission,

SHRI SWLLL : It is completely wrong.
I do not know whether they refused, but
if they refused it was............

MR. CHAIRMAN
is on his legs.

Shri Hem Barua

SHR1 SWELL : But the hon. Member
cannot put things in the House which are

' wrong.

SHR1 DHIRESWAR KALITA : Sir,
I rise toa point of order. Do all these
things relate to the Bill before the House ?

SHRI HEM BARUA : Sir, at the outset
1 said that this Bill has political contours,
1 would deal with the political aspect of the
problem and while discussing the clauses
I will speak on the amendments. I was
saying that the Ramakrishna Mission was
refused a plot of land and Shri Swell objec-
ted to that.

SHRI SWELL : 1 myself bave been
educated in the Ramakrishoa Mission, [
know these things. What the hon. Member
has said is untrue.
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SHRI HEM BARUA He does not
have the facts. He himself said “I do not
know". 'What is the total revenue of the
Hill Districts. There are seven Hill
District councils. The total revenue is only
Rs. 1 crore. Their annual budget is for
Rs. 9 crores. Wherefrom does the balance
of Rs. 8 crores come ? The Government of
Assam pays Rs § crores and the Central
Government gives Rs. 3 crores. The accounts
of the District Councils are never
allowed to be audited by a Government
Auditor. Is not that a fact 7 Even now
the people in hill areas of Assam do not
have to pay income-tax or wealth tax
although their per capita income has gone
up. Who is responsible far creating this
problem of disorganisation in the country ?
I say it is the English-educated people who
are responsible.

AN HON. MEMBER *: Speak in
Assamese.
SHRI HEM BARUA : 1 would like

to speak in Assamese. I do not like Eng-
lish language at all. I do not have any
weakness for English language at all. 1 have
to speak in this Janguage because | cannot
speak in any other language. If I could
spcak Hindi 1 would have spoken in Hindi.
I was saying that these people in the hill
areas do not have to pay income-lax or
wealth tax. [ throw down the gauntlet on
the floor of the House. If any body has
got the courage let him pick it up and say
that they have to pay income-tax and
wealth tax.

As I have said, this is a problem of
the English-educated people. What about
a particular lcader of the APHLC ? His
mother is an American, his wife is an
American and his brother and sister are both
American citizens.

SHRI SWELL : Sir, this is objectionable,
I ama leader of the APHLC. <Can any-
body say that 1 come from England or
America 7 Both his mother and father are
Indian citizens.

SHRI HEM BARUA : His mother
is an Amrican, his wife is an American and
his brother and sister are American citizens.
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SHRI SWELL : They are Tndian pationals.
If anybody marries somebody from outside
the country does he cease to be an Indian 7

MR. CHAIRMAN : Will you please
listen to me 7 The hon. Member, Shri Hem
Barua, has made certain statements about
some people outside the House. Of course,
he has not mentioned the name of that
particular person. So, technicaly speaking,
he can get away with it.

SHRI1 SWELL : He can as well say that
1 also come from America.

MR. CHAIRMAN : As | said, techniclly
speaking, he can get away by saying *I did
not mention any particular name”. But I am
sorry that a senior member like Shri Hem
Barua refers to names. which should be
well known to people, and makes such per-
sonal references which are irrelevant to the
debate. If Professor Swell wants to contra-
dict some of these statements, he can make
use of the opportunity when he will be called
upon to make a speech. So, 1 would request
him not 1o interrupt the speaker off and
on. Because, when he is called upon to
speak, he can make a reference to this speech,
conltradict the statement which the hon.
Member has made. At the same time, ]
would request Shri Hem Barua, who isa
very senior member of the House, to con-
fine himself to relevant facts, as far as this
Bill is concerned.

SHRI SWELL : I am not going to inter-
rupt him any more, but I only want to say
that this is the kind of mentality which
creates the demand a separate State.

MR. CHAIRMAN : He can refer to
that when he gets the opportunity.

SHRI HEM BARUA : It may be that
his mother is American and he may be an
Indian. Whatever that may be, in January
1967 an announcement was made by the
Home Ministcr about the reoganisation of
the State of Assam. As soon as this announ-
cement was made when the AHPLC leaders
came for parleys in Delhi, they went back
through Assam from Gaubati to Shillong
and they were all praising the Government

and saying “we are geiting a scparate State".
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Within a few weecks the Nepalese settlers
in Shillong were driven out and their houses
were burnt. [ met some of them in Gauhati
and they told me of their harrowing experi-
ences. Do not forget the fact that there are
two lakhs ol Neplese, Bengalis, Assamese
and other Hindi-speaking people in the hill
arcas of Assam. At the same time. this
declaration was made.

I heve got a lctter written by Mr. B. B.
Lyngdoh to one Mr. S. K. Sen, Son of Mrs.
Matielda Sen of Nongthymai, Laitumukhra,
Shillong. In that letter it is written :

“Dear S. K.,

From your mother ] learnt that jou
have got yourself transferred to Jaipur,
the capital of Rajasthan.”

--he was a big officer in the railways.

“Itis a very good thing that you
are in a better place and in better
~contacts with ex-rulers and jagirdars.
Hope, as per your promise, you have
sent the guns collectcd from them. We
need much help from the Class I officers
of KHASI like you besides more money.
1 am sure that you will fulfil vour
promise and come to free KHASILAND
sooner.

Please try to meet Rev. KYNDIA
who is proceeding to Agra for congre-
ssional meeting by 20th September 1968,
More you will hear from him of our
activities here. We are keenly waiting
for the announcement in Parliament
about our free KHASILAND. Like
Nagas and Mizos, we are also having a
Home Guard. As you told me that DIG
of Rajasthan Home guard is known to
you, please get some information from
him how to organise training and procure
some stores, We are ready to pay a
large amount to him through our agent
at Bombay.

Awnaiting your ecarly reply. Your
mother has givea me your monthly
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subscription. Thanks for it.
With best wishes,

Yours truly,
Sd/B. B. LYNGDOH."

This is the copy of a letter written by
the Chairman of AHPLC, Shillong to a
railway officer working in Jaipur. This shows
that some people there are not satisfid with
the announcement of the Home Minister.
This letter was written on the 2nd Septem-
ber. after the announcement. Why have
they trained this organisation ? For what ?

SHRI SWELL : Sir, | am not interrupt-
ing because you wanted me not to do it.
This is entirely false. The whole thing
should be enquired into.

SHRI HEM BARUA : In Khasi Hills
how many of the AHPLC lcaders are in
trade and commerce 7 Who are exploiting
the masses in the hilly arcas ?

Is it the people of the pliins or is it the
leaders who are doing it 7 It is ths leaders
who are doing it. | know of leaders who
have rented out their houses here to other
people. | know of leaders who do not have
to pay income-tax. | know of leaders who
obtain permits and licences from the Govern-
ment of Assam and make them available-to
whom ?-to the Goenkas in Shillong and the
Goenkas in Shillong reap a rich harvest of
money. They are having earnings, income-
tax free carnings. That is what is happening.
I know how corruption is getting into the
nerve of the country. Whoever indulges in
corruption needs to be condemned. Nobody
should indulge in this sort of corruption.

Do not know that all the coalmining
licences in the Khasi Hills are with the
Tribals and not a single coalmining licence
lies with any Indian of the plains ? Is it
exploitation by the plains people of the hill
people ? In the Shillong Secretariat there
are assistant superintendents, upper division
and lower division clerks. Their total num-
ber is 1,067 and out of these 1,067 people.
420 belong to the Hill Tribes. Do not forget
that Shillong is the capital of Assam and
everybody living in Assam has a claim on
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the Shillong Secre tariat. Do not also forget
the fact that the ratio of population is only
1:9. Yet, 40 percent of the employees be
long to the hill reas. Would you call it
exploitation ?

Whatever that might be, this Bill has
been described as a compromise Bill, Since
this is a compromise we have to accept it,
meekly or mildly is not my purpose. We
are happy that the compromise has been
reached. But, at the same time, we must
put the record straight becausc there are so
many people who speak of exploitation. Who
has been exploited and by whom ? I have
facts and figures with me to show that the
plains people have not exploited the hill
people. If I had got more time, 1 would
have shown that.

Whatever that might be, in the best
interest of the country 1 would say that
since this proposal to re-organise the State
of Assam has within it the seeds of disinteg-
ration not only for Assam but also for the
whole of India we have to be very careful
about this. Telangana is demanding, U.P. hills
are demanding and there are bigger waves
rising. | know that it was discussed in the
Cabinet meeting also, the problem of Telan-
gana and the problem about Jammu. These
are the parts of our country which are
demanding separale States on the lines of
this Bill. Thereforc we have to be ve y care-
ful about this Bill bxfore we give our assent
to it. The forces of disintegration are alreidy
there in this country. If Indii disintegrates,
who lives ? I would agree with Acharya
Kripalani-he also thinks like that-that th:
more a man becomes educated. the more
fissiparous he becomes in his mental make-
up. That is what is happening. Th: English
educated people in these hill areas want to
reap a benefit. They are speaking about
exploitation of the people. Everybody speaks
nbout‘ the exploitation of the people in order
to enjoy power by himself. This is the his-
tory of the bourgeoisie of this country.

SHRI P, VENKATASUBBAIAH (Nan-
dyal): Mr. Chairman, I rise to support the
Amendment Bill that has been brought
forward by the Home Minister. What has
necessitated my participation in this debate
is the fact that not only this Bill bas bad
the majority consensus of opiniop in this
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country but it opens a new chapter with
regard to the welfare and protection of the
economic interests of the Tribal people of

Assam,

In this conasction 1 have also to congra-
tulate the statcsmanship and the friendship
and the cpirit of accommodation that has
been shown not only by the leaders of the
Tribal people of Assam but also by the
people of Assam, and more so, the Chief
Minister of Assam and the President of the
Assam Pradesh Congress Committee and
their collcagues. After protracted negotia-
tions, much common ground was covered
and the result has been this picce of legisla-
tion that is before us. In this connection,
[ have to compliment the Home Minister
for having taken pains and for having been
patient in bringing thesc people together,
and in this process our Prim= Minister has
also played a very :ignificant part. 1 have
also to compliment the lcaders of other pol-
itical parties who have undersiood the situa-
tion in the present context of things amsd
have facilitated coming 1o a broad agreement
to bring forward this Bill.

Referring to the Bill, some hon. friends
have said thit it may lead to other fissipar-
ous teadencies and other divisive forces. 1
would only like to point out to our friends
that this matter of creating a sub-Siate within
the State of Assam has got nothing to do
with the cry or slogan of creating Staies on
other considerations, For instancc of late,
there has been a sort of demand for separa-
tion of Telengana from Andhra Pradesh.
Previously there has been some move to have
separate Vidarbha State, There has also
been a move for creation of a Jharkhand
State. There has also been some move to
have an old Mysore State without having
any thing to do with the areas that have
been added on to Mysore after the reorgani-
zation of States on a linguistic basis. 1 would
only want to bring to the notice of this hon.
House that a distinction has to be made
with regard to this Bill. When I say this, 1
want to quote the historical background
that has led to giving a separate status un-
dsr th: Constitution for the protection and
pr:se vation of tribal people. Starting from
Montagu-Chelmsford reforms and then the
Sim »n Commission's Report and also the
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Cabinet Mission's proposals, at every time,
a special emphasis has been made with reg-
ard to protecting the interests of the people
of these tribal areas. | wou:J only quote the
relevant passage that has been mentioned when
the Constitution was being frumed. Even when
the Conslitut.on was being framed, several
doubts were expressed with regard to the
desirability of having a scparate and special
position in the Constitution for these tribal
people. A Sub-Commiltee was appointed by
the Constituent Ass:mbly to go into this
matter, specially with regard to the tribal
population in Assam. They have summed
up the problem, the special position that has
been enjoyed by the tribal people of this
area. Here it is said:

“The tribes themselves are for the most
part extremely simple people who can
be and are exploited with ¢sc by plains
folk, resulting in ths passuge of land
formerly cultivated by then to moncy-
leaders and other erstwhile non-agricul-
turists. While a good number of supers-
titions and even harmful practices are
presalent among them, the tribes have
their own customs and way of life with
institution; like tribal and village panch-
ayets or councils which are wvery effect-
ive in smoothing village administration.
The sudden disruption of the tribals,
customs and ways by exposure to the
impact of a more complicated and soph-
isticated manner of life is capable of
doing great harm. Considering past
experience and the strong temptation to
take advantage of the tribals, simplicity
and weaknesses, it is esscntial to provide
statutory safeguards for the protection of
the land which is the mainstay of the
aboriginals economic life and for his
customs and institutions which, apart from
being his own, contain clements of
value.”

Hon. Shri Vajpayec has been telling that
is the legacy of the British Government.
But, Sir,1 am only reéferring to the view
that has been taken by the Constituent
Assembly. Who were the representatives of
our people who [Fframed the Constitution
which we hold in high esteom and respect
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even to this day 7 Who were the gentlemen
who were in charge of the Committee. He
is no less a person than Shri K.M. Munshi.
He also wanted that special rights and pri-
vileges should be given to these people and
he was particular that this should come in
the Sixth Schedule of our Constitution.

SHR1 HEM BARUA : That is why the
Sixth Schedule came.

SHR1 P. VENKATASUBBAIAH : He
siid many objections were raised parti-
cularly from somc quarters. Shri B. Das
from Orissa and other Members said that
a time may come that if we give concessions
to these people, it may lzad to the disinte-
gration of the country. Their arguments
were rebutted by Shri K.M. Munshi. I am
quoting Shri Munshi :

“We want that the Scheduled Tribes
in the whole country should be protected
from the destructive impact of races
possessing @ higher and more aggressir¢
culture and shyuld be encouraged to
develop their own autonomous life; at
th? same time we want them to take a
larger part in the life of the country
adopted, They should not be isolated
communities or little republics to be
perpetuated for ever.”

It was his idea that this matter has been
incorporated as giving special protection to
these tribal people. Flowing from that
special preservation of this people with
certain aspirations have been built up and
the tribal people wanted that their political
interest should be projected and their eco-
nomic way of life should be improved, their
social status should be brought on par with
the social status of the people living in the
plains. So, Sir, this aspect of the matter
was highlighted from time to time and they
wanted that they should have a reasonable
autonomy in their small sphere of the coun-
try where they were enjoying previously by
way of village panchayats and councils.

So, Sir, when this matter was focussed,
certain  Committees were appointed. The
Pataskar Committee was one. After the
Pataskar Committee, Ashoka Mehta Commi-
ttee also was constituted and these factors
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g0 to show that there has been an urge
among the people of the tribal area that
they must operate, they must act in a
manner that will be conducive to the interests
of the people and at the same time they
should not go against the interests of the
country as a whole and it should not disturb
the territorial integrity and sovereignty of
the country., These are the two factors
which were borne in mind and we should
not enter into a sort of acrimonious debate
that so and so is responsible for this or for
that.

Now, unfortunately, a sort of feeling
is coming in the minds of many of our
people. As Acharyaji has said that the more
we get educated, the more we would think
even in terms of scparation. But 1 think
one overriding motto has come to stay in
the minds of many of our people that is
‘community above country and myself above
community’. This is the sort of feeling and
we cannot blame only on particular class
of people as responsible for that. We have
to take the totality of the circumstances and
only in that broad context. We have to view
in @ most objective manner instead of shou-
ting and putting blame at the door of some-
body. If we are to think in terms of political
superiority or political lcadership, whatever
it is, some people are there who want to
take advantage of all these things. So we
must be all the more cautious but at the
same time we should keep in mind that the
popular aspiration of the people, to which-
ever part of the country they belong, must
be carefully gone into and as far as possible
rcgional autonomy has to be given.

Take for instance, the case of Nagaland.
Several times members here expressed appre-
hensioo that the creation of Nagaland would
lead to s0 many complications; what is this
small State with a 4-lakh populations; if
they want a separate State. everybody can
claim a separate State. We heard this sort
of arguments. Now we scc how sagacious
and farsighted the late Prime Minister,
Pandit Nehru, was, when this State was
constituted. We now see how it acts asa
stabilising force to protect the country from
the onslaughts of our enemies. The more
I sec things, the more [ am convinced that

our late Prime Minister was sagacious and
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statesmanlike enough to envisage a situation
like this by agreeing to constitute the State
of Nagaland.

We have to view things in this context.
The leaders of Assam, to whichever political
party they say belong, have shown great
statesmanship. Normally, the people of
Assam are very amiable, very affectionate;
of course, only today, Shri Hem Barua
became a little aggressive.

SHRI SWELL : Obnoxious.

SHRI P. VENKATASUBBAIAH : To
speak with him is a pleasure.

SHRT HEM BARUA : He says ‘obno-
xious'. When you speak the truth, you will
be described as obnoxious.

SHRI P. VENKATASUBBAIAH : He
is very affectionate and sometimes, romantic
also

SHRI HEM BARUA :
ment cr a kick ?

Is it a compli-

SHRI P. VENKATASUBBAIAH ; Of
course compliment.

I would only meke this appeal to fri-
ends from my State: let them not link up
this matter with the agitation for a separate
Telengana State. We cannot take this as an
example,

SHRI1 SWELL : Send Hem Barua there.

SHR1 ATAL BIHARI VAJPAYEE (Bal-

rampur) Why should it not bc an
example ?
SHRI P. VENKATASUBBAIAH :

Historically conditions are different.

There is no force in that. There it is a
question of the economic factor, regional
imbalance and backwardness. These are the
predominent factors. They do not find any
other outlet except this casy one of the
demand for a separate State, Whether by
having a separate State, you could achieve
these is a big question mark. I am wvery
doubtful about it. Because whichever State
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you take, there are places which are back-
ward. Even UP. | would remind Shri Vaj-
payee, has got backward areas,

SHR1 ATAL BIHAR! VAJPAYEE
Make it a sub-State.

SHRI1 P. VENKATASUBBAIAH : In
Andhra, the Telengana area is very back-
ward,. We must do whatever we can to
develop that area. But there are other areas
also in Andhra which are backward and

neglected, which reqguire more attc ition.
The constituency my hon. friend. Shri
Ranga, represcnts, Srikakulam, is as a

matter of fact, as buckward as Rayalasecma,
and Rayalascema is as backward as Telc-
ngana. We have to sec.things in this context.
A separate state is not a panacea for all
these ills.

Here this matter has to be viewed from
a different context. | hope all the hon.
members here will give unanimous support
to the creation of the autonomous State,
a new chapter will be ushered and there
will be no more bitterness and acrimony,
and the autonomous Statc that will be
formed will play its useful role in streng-
thening democracy and upholding the sover-
cignty and integrity of our nation,

SHR1 SWELL (Autcnomous Districts) :
Barring the obnoxious notc inducted into
the debatc by Mr. Hem Barua which 1 treat
with the contempt it deserves....

SHRI HEM BARUA : But what | said
was true and 1 can quote facts and ligures
from the Pataskar Report.. (luterruptions).

SHRI1 SWELL : I repeat that 1 treat it
with the centempt it deserves; I do not want
to refer to it any more.

SHR1 HEM BARUA : If 1 have erred,
1 have erred in the gieat company of Patas-
kar.

SHR] SWELL : Now, may I go on with
my speech 7 1 am happy to find that there
is a healthy note in the dcbate today and
eacept for nuances of emphasis there is gene-
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ral support for the principle behind this
Bil! and a general feeling of welcome that
at long last one throny political problem of
this country and that too in the strategic
border area is going to be settled, not by an
obiter dicta, not by a dikta or imposition
but by general agreament of the people
concerned. 1 have raspect for friends who
differ from me on certain principles. [ have
respect for my friend in the Jan Sangh, Mr.
Om Prukash Tyagi, and my friend. Mr.
Vajpayce leader of the Jan Sangh, who had
given cxpression to his views on many
uccasions, because they try to differ on the
basis of certain principles They have made
it clear that it is not their intention to stand
in the way of meeting the political aspira-
tions ol the hil peple and that is some-

thing very different from which our friend
Mr. Hem Barua has been trying to do in
this Housc.. .

SHRI HEM BARUA : 1 am also stand-
ing on principles; 1 Jo not belive in the
disintegration of this country.

MR. CHAIRMAN : Al every stage he
cannot interrupt like this,

SHRI SWELL :1 request you. Mr.
Chairman, to send the Marshal to sec whet-
her there are red ants ip his seat.

I think, Sir that I shall best discharge
my duty by devoting my entire speech to
answering certain important points which
my friends in the Jan Sangh have raised in
this debate, not with a view 1o be critical of
them or score debating points but in order
to be able to explain to the House certain
facts.

It has been sumbitted by my friends in
the Jan Sangh that the Government has
brought forward this Bill in a huff, that it
has pot taken the defence and the security
needs of that area fully into consideration
and that, therefore, instead of rushing
through with this Bill, the Governmeat
should appoiot another Commission, a defe-
nce-oriented commission that would go into
the entire question of Morth-castern India
de novo in a much wider context, 1 think
I have summarised the view of the friends
from the Jan Sangh correctly.
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I submit that the question of the hill
arcas is not a question which has originated
only yesterday. 1t was in 1954 when for the
first time the hill people gave united and
organised expression to their political as-
pirations for a szparate State within India
before the States Rcorganisation Commi-
ssion. In 1957 they fought the general
clections on the basis of this demand and
the Hill State candidates swept the polls in
CGaro, Khasi and Jaintia hills in the North
Cachar hills and in the Mizo hills.

SHRI HEM BARUA : In the North
Cuachar hills ?
SHRI SWELL Go and Jook at the

tigures of the 1957 general election results.
Let him not waste his breath.

SHR1 HEM BARUA : All the four scats
were won by the Congress Party.

SHRI SWELL : Will shut
bloady mouth ?

you up his

SHR1 SINIBAS MISRA (Cunack)
What is this, Sir ? He is saving somebody as
‘hloody’.

SHRI HEM BARUA : Those who do
not have reasons and cannot counter facts
with facts, start abusing. That is the culture
of this gentleman.

MR. CHAIRMAN : | request you...

SHRI SWELL : It it is unparliamentary,
1 withdraw it

MR. CHAIRMAN : Order, order.
SHRT SWELL : | withdraw it.

MR. CHAIRMAN : He has withdrawn

SHRI SWELL : 1 have withdrawn it
Allow me 10 proceed. | am interested in
putting my facts and not abusing anybody.

MR. CHAIRMAN : | will again reguest,
especially the two Members from Assam,
to restrain themselves as much as possible.
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SHRI HEM BARUA : I have not abused
anybody. I never made any abusive remarks
against anybody.

MR. CHAIRMAN : It is well known
that they cannot see eye 1o eyr on this
question. But still they have 10 co-exist and
they are coexisting so near to each other,

SHRI SWELL : Sir, 1 believe that all
these interruptions will not be taken from
the time that 1 have.

MR. CHAIRMAN : You gct along with
the speech.

SHRI SWELL : Sir, in 1960, in protest
against the declared intentions of the Assam
Statc Government to declare Assamese as

the sole official language of the State
of Assam, the APHLC was born. In
1962, the APHLC fought the general

election on the platform of a separate State
demand and again sweptl the polls, in the
Garo Hills, Khasi-Jaintia Hills and the
Mizo Hills securing, as in the Mizo Hills,
as many as 72 per cent of the votes. In 1963,
in the by-elections, caused by the block
resignations of the APHLC MLAs. It rep-
cated the same performance. In the elections
of 1967, it won all the seats in the Garo
Hills and the Khasi-Jaintia Hills. There were
no ¢lections in the Mizo Hills because in
the mecanwhile, in 1966, the bloody Mizo
revolution had broken out, (Iaterruption) 1
am using the word in the literal sense be-
cause there was a lot of blood that was
shed.

SHRI HEM BARUA : Now he is right.

SHRI RANDHIR SINGH Bloody
revolution or bloody Mizo revolution ?

SHRI SWELL Mizo revolutioa. 1
wouid like to remind you that during the
same period, north-eastern India had borne
the brunt of two international skirmishes,
the Chinese aggression in 1962 and the unde-
clared [ndo-Pakistan war in 1965.

Sir, 1 am pot a spokesman of the Govern-
ment. 1 sit oo this side of the House as you
see. 1 have many grouses against the Govern-
ment. If 1 am to be critical of them, I think
I have a lot of material in my bag 0 accuse
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them of breach of faith to the hill people.
But I must say this in all fairness that in
the dealings of the Government in all these
developments, they have rightly and stead-
fastly pursued the twin principles of firm-
ness to the rebels.

SHRI BASUMATARI : After the deci-
sion has been taken, why should they anta-
gonise the people ?

MR. CHAIRMAN : Order, order. You
have made your speech already.

SHRI SWELL :1 am saying thal in all
fairness I must say this to the Government:
that in all its dealings--the hon. Member
would not understand what 1 am trying to
say,...

MR. CHAIRMAN :
him.

Don’t listen 1o

SHRI SWELL : 1 am paying a compli-
ment to his Government. Try to under-
stand this. 1 am saying this: that the Govern-
ment has rightly and steadfastly pursued
the twin principles of firmness to the rebels
but conciliation to the lawabiding, patriotic,
political representatives of the people. There
have been numerous memoranda, representa-
tions, meetings, visits by more than one
Prime Minister and Ministers of the Central
Government to the hill areas; talks, pro-
posals, plans: the Scottish pattern of admi-
pistration in 1962, the Nehru Plan of full
autonomy in 1963. The Pataskar Commis-
sion’s report, Government of India's
anno uncement of January 13, 1967, Shri
Ashoka Mchta Committee’s report and last
of all, the sutonomous Hil State scheme,
which this Bill secks to give' effect to. 1 have
no reason to doubt, that the Government has
filly consulted the sec urity, defence and
intelligence person nel before arriving at this
concluso n and formulating this scheme.
If after -1l this, my fricnds in the Jan Sangh
still insist that Government is doing things
in a hurry, either there is something radi-
cally wrong with the Government, either
they are ‘hopelessly inefficient and by the
united will of this House, they must go lock,
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stock and barrel or my friends do not know
what they are talking about.

st witw qem @ . gFHo Qe THe
o Tz@ A T AT wFR wY A
fm ?

SHRI SWEEL : lam coming to that.
A contented and patriotic people on our
border, people who feel that they are loved,
cherished and listened to by the whole
nation, are the surest guarantee against
any external subordination or aggression.
1 have no quarre) with them that the defence
requirements of this country are uppermost.
If that is their stand 1 would like to ask
them why did they not raise this question
in 1954 when bluod began to flow in Naga-
land ? Why did they not raise itin 1962
when there was Chinese aggression 7 Why
did they mnot raise it in 1965 during the
Indo-Pakisthan conflict ? Why did they not
raise it in 1966 when the Mizo Hills exploded?
And, why do they raise it now?

SHRI OM PRAKASH TYAGI
raised this question in 1960.

: We

SHRI SWELL : Sir, 1 must say that
the scheme evolved is not the best solution.
There could be a better solution. But peace
and development in the north-eastern part
of India are of the utmost importance. A
lot of time has been lost in the last 15 years
in talks and negotiations. If something out
of the welter of the conflicting attitudes
and interests surfaces that serves as a com-
mon denominator on which large bodies of
men could function together, I want to ask
whether we should not grasp that opportu-
nity. And, we are grasping that opportunity.
It is in this spirit that we in the APHLC
have agreed to give this plan a fair trial.

16.44 hrs.
[Mr. DEPUTY-SPEAKER in the chair.]

I would like to take this opportunity
to tell the House and the country as a whole
that we in the hill areas and border arcas
love this country and we realise that our
strength lies in the combined strength of
the 500 million Indians. More than that
we realise that our rating in the world and
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that, is not divisible from the rating of India
as a whole, Therefore, we cannot afford to
do anythiug to diminish that strength or
reduce that status.

Another argument that has been advan-
ced is that if this Bill is accepted, it will set

in notion an unhealthy chain reaction in the

country, It was said thatits repercussions wou-
Id be felt in such arexs like Telengana, the
Tribal areas of Bihar and the hill areas of
Uttar Pradesh. Frankly, Sir, I do not under-
stand this argument. What do the hon.
Members mean to convey 7 Is it their inten-.
tion that because there are problems in this
country-there are bound to be problems we
are a living nation and if we do not have
problems we arc not a living nation-and
these problems await solution and because
the solution of one problem in one part of
the country is likely to make the solution
of another prioblem in another part of the
country more urgent therefore nothing
should be don: and the Government should
sit tight over these problems until the under
ground stcam of discontent blows the lid
off and the wholc thing cxnlodes in our
face as we see in Pakistan ? 1s that the
proposal ? My hon. friends Shri Tyagi also
agrees with me that-that is not the intention.

If that is not the intention, I would
submit that this is a special problem. The
Constitution also has recognised this asa
special problem. The Constitution has
recognised the distinctive nature of the hill
areas of Assam and that is why it has evol-
ved the Sixth Schedule of the Constitution
which is applied to these areas only and to
no other areas.

This is a scheme that is applicable only
to the hill areas of Assam. If that helps in
solving other problems 1 shall be happy.
But to say that because this solution is
likely to make the solution of other prob-
lems quicker and nothing should be done,
I submit in all humility, it isa retrograde
step which will ealarge the scope of troub-
les like we have in Nagaland and Mizo
Hills and engulf that part of our country
in the flames of resurrection.
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Having said that, I have only one final
appeal to make to the Home Minister. He
knows that very well, Clause (3) of Section
2 of the Bill says that any amendment of
the reorganisation law, the law that will be
passed by this House alter this Bill is passed,
will need a two-third majority. I submit
this is an unusual procedure, It is a depar-
ture from the normal parliamentary prac-
tice. Many Members have emphasised this.
Besides, I would like to say this scheme
is a new concept. The whole thing can be
worked out successfully only if the two
areas, the hills and the plains, and the two
States, the autonomous State and the State
of Assam, work in a spirit of cooperation,

How can that spirit of cooperation be
achieved 7 It can be achieved only
if there is enough flexibility, if

there is no rigidity standing in the way of
adjustments as and when necessary. There-
fore, I would make this earnest appeal to
the Home Minister and to the House even
at this late stage that if you really want this
scheme to work successfully-I promise to
him here and now that as far as I am con-
cerned and the APHLC are concerned we
have given our word of honour that we
shall do everything to make this a success-
give us the opportunity and do not make
things so rigid. I would appeal to him to
drop this provision from this Bill.

SHRI JAIPAL SINGH (Khunti) : Mr.
Deputy-Speaker, Sir, as an Adivasi, as a
girijan, 1 naturally support this Bill. I regret
that it has taken such a long time to bring
this solution.And the solution is a partial one;
via media it is called, consensus.I do not
kaow what the Homne Minister himselfl is
thinking of. Anyhow, this is an admission
that this is an interim measure, that someth-
ing will follow, has to follow.

Now, my hon. friend, the poet, Shri Hom
Barua, seems to have an obsession of disinte-
gration and fissiparous tendencies. He
forgets that Madhya Pradesh must be split
up into two or three States for it is too
unwieldy, Ther> are other States also which
have to be split. There must be Jharkhand
for peace in that area; there must be an
industrial State, that is Jharkhand. Why
are you frightened 7 1 think ome of tbe
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biggest mistakes the Congress Government
made was to merge Coorg with Mysore. |
can mention many other areas also.

Shri Venkatasubbaiah was quoting from
the Constituent Assembly records. | wasa
member of that Minorities Committee. Only
heaven can tell why therc were two minority
sub-committees, one for Assam and the
other for the rest of India. The tribals of
Assam seem to be different from the tribals
of other parts of India. Bardoloi and Thakar
Bapa conspired to put 25 lakhs of Tea
Garden Adibasis in the gencral list. What
has Shri Hem Barua to suy about that 7
They were all Adibasis of Assam. [s that
not exploitation ? It is nothing but explo-
itation of 30 lakhs of Adibasis by the vested
interests of Assan,

SHRI HEM BARUA: Heis an FEnglish
educated man and he is exploiting the tribals
by using their name. He is enjoving himsell
at their expense, | know. He wants to be a
Member of Parliament by exploiting their
name. That is what he is doing. What has
he done for the community ?

SHRI SWELL: Sir, this is unparliament-
ary. Can a member say that another member
comes to this House by exploiting the peo-
ple 7

MR. DEPUTY.SPEAKER: It
fair.,

is not

SHRI BASUMATARI: Sir, is it the mo-
opoly of the general members to exploit the
goneral masses ? What is wrong with the
tribal members exploiting the tribal masses ?

SHRI SWELL; Sir, I would like you to
take it very seriously. The remarks of Shri
Hem Barua are very objectionable. By those
remarks he i bringing this House into can-
tempt, including yourself. If somebody says
that we have come to this House by exploit-
ing the people, the voters, I think that is
something about which we should take ser-
ious notice. )

MR. DEPUTY-SPEAKER :It i very un-
fortunate,
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SHR] H, N. MUKERIJEE: (Calcufta-
North-East) The Chair should insist on its
withdrawal. He is a member of long stand-
ing and he has referred to another member
individually as exploiting certain sections of
our people....(interruptions).

SHR1 HEM BARUA: | have not levelled
any charge against every member of this hon.
House | have levelled the charge against
Shri Jaipal Singh, because I know that Shri
Jaipal Singh is expioiting the tribals, for
whom he has done nothing.

SHRI SWELL.: Sir, he is repeating the
same charge. He must withdraw it, Other-
wise, it is impossible for us 1o continue in
this manner.

SHRI1 H. N, MUKERIJEE: The conduct
of the hon. Member is objcctionable.

SHRI RANGA: | would request Shri
Hem Barua to withdraw those words.

MR. DEPUTY-SPEAKER: It is very
unfair. May 1 request the hon. Member to
withdraw those words ?

SHRI HEM BARUA: [t is the arroga-
nce of members that makes it impossible for
other people to get on. Sir. vou know how
arrogant Shri Swell is.

SHRI R, D. BHANDARE (Bombay-
Central): You can ask him to withdraw this.
It is the constituency which has elected him
and the constituency is consisting of Triba-
Is. How cana Member accuse that he is
exploiting his people 7 Either he should
withdraw it or it should be expunged.

SHRI SWELL: If he does not withdraw
it, I say that Shri Hem Barua has come to
this House by cheating the people. . . . . -
(Interruption).

MR. DEPUTY.SPEAKER: I
leave it to his good sense to withdraw.

would

SHRI JAIPAL SINGH:1 am not very
proud of the disgraceful performance of my
poet friend. It is this type of behaviour that
has made them want to be separated from
Assam, this kind of demonstration on the
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floor of this House. I hope, he is nota
Characteristic representative of the south of
the Biahmaputra. That will be very unfort-
unate for this country Here they get toge-
ther after a long time and say that they will
work together and give it a [lair trial and
then there is this =ort of a thing ! It is a
very unfortunate performance, Shri Hem
Barua.

16.57 brs.

[MR. SPEAKER in the Chair]

, Sir,as | said earlier on, I give my bles
ssing to this and I hope it will receive all
the support.

SHRI LOBO PRABHU (Udipi): Sir,
this Bill and this proposal come as the best
of many a bad alternative. My party has
not stood for linguistic divisions® my party
does not stand for the fragmentation of this
country. But what is the alternative. if you
do not have this particular proposal 7 Do
you want another Nagaland ? Do you want
a separate slate for this area ? If not, do
you want Khasis as you have had undergro-
und Nagas and underground Mizos ?

This is a political solution now having
a constitutional form. IT the people of
plains had been reasonable in 1960 and had
withheld the Language Bill, this situation
would not have arisen. They had made the
mistake, but now they have the good fortune,
I would like to point out, that these areas
have not gone thc way of Nagaland and
they are still remaining as a part of Assam.
The sacrifice is not of the plainsmen: the
sacrifice is of these arcas, that they have
accepted a modified form of Statehood.

" SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Long live sacrifice !

SHRT LOBO PRABHU: Now I am com-
ing to the Bill because I am a little appreh-
cnsive thatit willnot end the long delay
which has already taken place. Itis a very
involved Bill. This is not in any way to be
critical of the Joint sclect committee and
the Home Minister who indeed has done a
great job of work getting this Bill and this
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efforts that [ would like to point out that
there are certain defecis in this Bill which
may tend to delay it.

It is a Bill which seeins to me to be full
of alternatives from beginning to end. It be-
gins by saying:e

“a body, whether clected or partly
nominated and partly elected™.

I have an ameniment on that on which
Shri Ranga has already mentioned his supp-
ort. What is the idea of having a body which
is partly eclected and partly nominated 7 It
recalls the British way of democracy which
one would have thought was over,
If you nominate any one, you arc going
to reduce the importance not only of the
others who come by elections, but you are
going to reduce the importance of that
body itself. This particular body in not
going to have the same character as a fully
elective body like the Legislative Council

of the Assam State. Therc seems (o be no
meaning at all in the propusal for nomina-
tion.

17 brs.

Secondly, who is o make the nomina-
tion ? Is it to be the State of Assam ? Ts it
to be this autonomous State or is it be the
Cenire T What is the patronage which will
be involved ? What is the distortion in
democracy which will arise ? Here, you
have an unnecessary alternative.

I come to the second alterpative which
is Legislature of autonomous State or a
Council of Ministers. You do not secm to
have made up your mind whether you
want a Council of Ministers or Legislature
of both. This will lead to more scrimonious
discussion of the kind we have had today.
Why not eliminate the word “or" and say
‘and’ as it is likely to be 7

The third alternative is to make laws
“for the whole or any part thereof, whe-
ther to the exclusion of the Legisiature of
the State of Asenm or otherwisc™. I do not
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understand why this particular alternative
is being introduced when you can say, ‘to
make laws within its competence’,

The fourth alternative is rather more
important than the other on2s. You provide
that taxes which are attributable to the
State alone should come under the power
of this body. Now it has already been
described--details have been given.-that the
taxes attributable at present of this parti-
cular area are Rs. 1 crore out of Rs 9
crores of expenditure. The implication will
be that this body will be entitled only to
Rs. 1 crore and not Rs. 9 crores. [ would
suggest, if you want to place any limit, you
may say, ‘taxes which are in present propor-
tion to the total of the Assam State’. Other-
wise, you are going to be slightly unfair to
the autonomous State because you are
reducing the proportion of taxes over which
they have control. So, I would sugges! that
you may say, ‘taxes which now constitute
the proportion of this arca in the total of
the Assam State’.

The fifth alternative is akout this Auto-
nomous State being treated as a  Stale with
reference to Constitution. This will lead to
a lot of complications because this parti-
cular State has got no separate judiciary,
separate public service commission and
separate so many other things. This was
pointed out in the minute of dissent of the
first Member, Mr. Chandrasckharan. So,
that is again a confusing item that you have
unnecessarily introduced.

Lastly, there is this item on which there
is my amendment, on which there has been
very cogent comment by Mr. Ranga and a
very vehement comment by Mr. Swell, that
the amendment should not be by a two-
third majorty but by a simple majority. The
point that I wish to make is this. 1f the
law can be passed by a simplc majority, it
is not at all logical that the amendment
should require a two-third majority. 1 am
pointing this out because I am anxious that
no further delay should be added in legisla-
tion. Thisisa very inflammable question,
The more you delay the more difficult it
will become. Time has passed, 1 think, even
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since the proposal was made, and I

would, therefore, suggest that the Bill
establishing the Autonomous State, the
Hill State, should come forward at once.
In fact, it would have been to the advantage
of this legislation if that Bill had accom-
panied this, so that one would have known
what exactly is meant by the enabling mea-
sure. I would say, Sir, that on this question
the House should agree to a concensus
that there shoul be no argument because in
this area the whole of this country is
concerned, not only the State of Assam. If
we connot defend that border with the
loyalty of those people, we are not defending
India. So 1 congratulate for bringing this
Bill. T also urge upon you 1o accept my Iwo
amendments--first in respect of dropping the
nomination and the sccond in respect of
the provision for a two-third majority for
amendment.

oY wagw oAt qre (JEia) o weme
aflzg, 3¢ faa quv &Y agAdlg o1 o« fw
feg smr@m W gAAE @gw ¥},
feg Tag@ WX gEEATT TAGFT A A
Ay wra mar | gg faA ar @ aeadw
g1 IT FTAE WA F TEOTF F W70 AL
et 7 fat gwrr o gew & @ R
fFa 1 g 79T 7g g fv g9 wwe
2 AT | AT FATT G THAT T g aY
oL gW FfAar #Y e ared A @ A
0 ¥ wH AR T 9 A€ |

gy ANt HEAT /AR
z¢ faw ¥ g fs yfe o7 amg gan
F At word & Wik vvw gEw Af
FAAGRANFG a7 feod 5@ T g
3% g fraa @, xafag 9 ® fawm
% ag ara wif fF AT w1 awa A
e er s fegm wan gi 1 wa
a% g% T At ag gAark amA k)
78 el g amk s faai A ot A
w1 S0 ST | AT DA 717 M, dTW
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THE MINISTER OF HOME ATFAIRS
(SHRI Y. B. CHAVAN) : During the last
four or five hours, we have had a v 'r; useful
and interesting debate on the Constitution
(amendement) Bill. Except a few speakers
including the last one, most of the sp:-
akers welcomed the present me sures to have
an autonomous State for the hill - reas in
Assam. [ can understand their sentiments; 1
am pot indiffcrent to the seatiments that
prompted the Jan Sangh and th: PSP leade s
to express a different view on this particular
matter. I certainly do respent the very high and
noble national seniiments expressed by my
hon. friend Abdul Ghani Dar., But we are
not merely competing with each other in
expressing sentiments; we are trying to deal
with hard realities of political life in India.
We know that in the eastern region of
India there was a steady and scienufic
effort by the British imperialism to isolate
the hill arcas from the rest of India and
they were never allowed to become part of
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the main stream of pational life. They
followed. really speaking, a divide and rile
policy. But I mus! say that the Constiluent
Assembly in its wisdom took a very impor-
tant step, the details of which were given hy
my hon. friend Prof Ranga, for bringing
those arcas into social, economic and
political life of Assam and thus make the
whole area part of the main strcam of nati-
onal life. This Bill does not want to undo
that. Members said that we were trying to
cut one part of the body or onc pan
of the heart and what not; some poetic
and romantic ref:rence also can be
made. It is not xo. We are accepting a
certain realtiy. The moment after the Consti-
tution came into force problems appeared.
One could not have said: we have solved the
problem and would-would be no further
difficulties. Immediately after that, the aspi-
rations of the hill people became evident.
do nct want to go into the causes and
analyse whether it was due to linguistic
policy or something elsc. Maybe, I would
agree with Mr. Hem Barua; maybe, it is not
linguistic policy that was responsible but
something else. I have had some opportuni-
ties to discuss this matter wih Mr. Hem
Barua himself. Even he never claimed thai
there was no problem to be solved. But the
differences are about the solution to the
problem. The problem was there. We did
not rush to find out solutions, How many
leaders were brought together ? How
many Commissions sat 7 How many
conferences and how many commitiees were
there? 1 have great faith in the democratic
founctioning of this country. The continued
dialogue helped to find out a solution:
we did not allow ourselves to become des-
pondent. Neither did we despair. A sclution
was found. I must say that it is the wisdom of
all the political parties that has helped to find
a solution Mr. Hem Barua began his speech
by saying that this Bill did not represent the
spirit of the declaration of 11 September.
I was interested in sceing how he was going
to prove that. But he did not go into
the details of it. 1 can assure him that
this is the full embodiment of the spirit of
the declaration of 11 September 1968.
He scems to have forgotten what he had
said then. I have got a press cutting of what
he said then, Even then he said that it had
seeds of disintegration but at the sometime
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he said something elsz and [ should like to
remind him of that, This is from Assam
Tribune which printed its despatch from
New Delhi:

*Shri Hem Barua, Praja Socialist mem-
ber  of Praliament from Assam  said
today that Centre's decision to caive out
an autonomous hill Siate in Assam can
be experimented as a measure of cone-
erted living and harmonious relations
between the different scctions of the
people Assam.”

I do not think that anybody can better
describe the present solution. Has he forgo-
ttem what he said then ?

SHRI HEM BARUA: | said ulihough

the seeds of disintegration are inheient in

this propo al (vt rruption) ... here is a sentc=

nce after that. The sceds of disintegration
#re inherent,

SHRI Y. B. CHAVAN : [ am not critici«
sing you. Even though you spoke differently,
I know your heart. Your heart is with
the Bill. So, when 1 said that | believe in
the democratic  functioning in this country,
whatever may be our views, when we voice
the national rcalities, I think by the natural
covrse we come to a very correct decision in
this country, because the compelling factors
were the unity of the different people in the
eastern region, The eastern region has a
special significance in the national affairs of
our country from the strategic point of view
and from the security point of view. What
Shri Ranza said. [ entirely cndurse it. But
when the question of security come in,
whatever may be the conside ‘ation, whatever
may be the ideologies of the political parti-
es, [ have no doubt that by the complusion
of national life, we will come to the same
conclusion as we have arrived at, It is this
particular fact of life that he'ped us to find
a solution. It is not due to the credit of
any individual, any Minister or any politi-
cal party alone. It is the collective comp-
ulsion to accept the realities of national

life that brought us together to find a

MARCH 15, 1969

(22nd Admt.) Bill 312

solution. I would therefore request the
leaders to see it that way, Of course I know
that the Jan Sangh are prompted by very
high pational considerations in expressing
their difference on his matter. But let the
country know, let the pe.ple of Assam
know, let the people living in the hills know,
that this is not a solution of a Government,
this is not a solution of a party, but this is a
solution of the entire nation. 1t is this
feeling alone that will give the necessary
strength to the people who are going to
work out this difficult scheme, The scheme
is a little complicaied ; this scheme is
rather difficult: 1 have no doubt about
it. Not only this scheme, but any demo-
cratic scheme ultimately is a very deli-
ca:c mechanism, but the working out of
scheme ultimatcly depends upon the human
relationship in the areas concerned. That
is more important here.

When Shri Hem Barua and Shri Swell
spoke, we fclt that they are not going to
see eye 1o eyc on this matter, but I must
remind them that they have to live in the
same State: th:y have to work togther shou-
Ider to shoulder and make the journey in
hand. Let them not forget it. It is this human
relationship that is more important,

Therefore, I would make an appeal to
Shri Swell to forget what Shii Hem Barua
said about it. Ullimately, you are the
leaders of the Assam area; one may be the
leader from the plains and thc other may be
the leader from the hills, but if you will
pull together your strength, your wisdom
and your patriotism, that alone will help
this area to make further progress.

Let me say one more thing. I have no
doubt that it is the patriotic feeling, it is
the national attitude of both the leaders,
the lcaders of the plains and the leaders of
the hills, the leaders of the Government of
Assam and the leaders of the APHLC that
helped us to find a solution. The consensus
looked at one time absolutely out of reach,
but T must say that the fecling of camara-
derie and the spirit of nationalism of these
people that ultimately helped us to find
a solution. Some people expressed some
doubts but I am quite sure that even
though there were difficulties for them
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to accept this conseasus whea they have
committed themselves to the demand for a
separate State for the hill areas, it is only
the national spirit, it is the patriotic spirit
that really speaking helped them to come
together [ have po doubt that they are no
less patriots than any others who caa claim
lo be patriots.

I would, therefore make an appeal to
the hon. House, having said what we wanted
%o say about these matters, when it comes
to the question of voting on this Bill, let
us all vote together,

MR. SPEAKER : This being a Constitu-
tion (Amendment) Bill, a voice vote will mot
to de, Therefore, the fobbies may be cleared.
The lobbies have been cleared.

The question is:

“That the Bill further to amend the
Constitution of India, as reported by the
Joint Committee, be taken into consider-
ation™.

The Lok Sabha divided:

Division No. § ) [ 17.59 hrs.

AYES
Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Ahmed. Shri J.
Amin, Shri R. K.
Anjanappa, Shri B.
Ankineedu, Shri
Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Banerjee, Shri S. M.
Barua, Shri Bedabrata
Barua, Shri R,
Basumatari, Shri
Baswant, Shri

Besra, Shri S. C.
Bhagaban Das, Shri
Bhagst, Shri B. R,
Bhagavati, Shri

Bhakt Darshan, Shri
Bhandare, Shri R. D.
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Bhanu Prakash Singh, Shri
Bhargava, Shri B. N.

Bharti, Shri Maharaj Singh
Bhattacharyya, Shri C. K.
Birua, Shri Kolai

Bist, Shri J. B. S.

Biswas, Shni J. M.

Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki

Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.

Dass, Shri C,

Deo, Shri K. P. Singh
Deoghare, Shri N. R,
Desai, Shri Morarji
Deshmukh, Shri B, D,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S,
Dhillon, Shri G, S,
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G. C.
Dwivedi, Shri Nageshwar

Ering, Shri D,

Fernandes, Shri George

Gandhi, Shrimati Indira
Ganesh, Shri K, R.
Ganga Devi, Shrimati
Gautam, Shri C, D,

N4



s Comstitution

Gavit, St Tukarmany
Ghosh, Shri Bimalkanti
Ghosh, Shsi Ganesh
Ghosh, Shri P, K.
Govind Das, Dr,

Gowd, Shri Gadilingroa
Gowda, Shri M, H,
Gupta, Sbri Ram Kishap

Hajarnawis, Shri
Haldar, Shri K.
Hanumanthaiya, Shré
Hari Krishna, Shri
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingka, Shri

Tghal Singh, Shri

Jadhmv, Shri Tulshidas
Jadhav, Shri V. N,
Taggaiah, Shri K.

Taipal Singh, Shri

Tha, Shri Shiva Chandra
Joshi, Singhr S, M.

Kahandole, Shri Z. M.
Kalita, Shri Dhireswar
Kamalamathan, Shri
Kamble, Shri
Kandappem, Shri S,
Karan Singh, Dr,
Karmi Singh, Dr.
Kasture, Shri A, S.
Katham, Shri B. N.
Kavade, Shri B, R,
Kedarig, Shri C, M,
Khadilkar, Shri

Khan, Shri H. Ajmal
Khan, Shri M. A,
Khanma, Shri P. K.
Kinder Lal, Shri
Kisku, Shri A, K.
Kotoki, Shri Liladbar
Kripalani, Shrimati Suchets
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Krishna, Shri M. R,
Kureel, Shri B. N,
Kushok Bakula, Shri

Lakshmikanthamma, Shrimati
Lalit Seo, Shri

Laskar, Shri N. R,

Laxmi Bai, Shrimati

Limaye, Shri Madhu

Lobe Prabhu, Shri

Lutfal Haque, Shri

Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Mahishi, Dr. Sarojini
Mandal, Dr. P,

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Mangalathumadam, Shri
Maran, Shri Murasoli
Master, Shri Bhola Nath
Meghachandra, Shri M.
Mehta, Shri Asoka

Mehta, Shri P. M.

Menon, Shri Govinda

Minimata Agam Dass Guru, Shiimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Misra, Shri Srinibas
Modak, Shri B. K.
Mohammed Ismail, Shri
Mohan Swarup, Shri
Molabu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda
Murthy, Shri B. S.
Murti, Shri M. S,

Naghnoor, Shri M. N,
Naidu, Shri Chengalraya
Nair, Shri Vasudevan
Nanda, Shri

Nath Pai, Shri

k) [
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Mayar, Dr. Sushila
Nihal Singh, Shri
Nirlep Kaur, Shrimati

Oraon, Shri Kartik

Padmavati Devi, Shrimati
Pahadia, Shri Jaganath
Pancey, Shri K. N,
Pandey, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri, Bhaljibhai
Parmar, Shri D. R.
Partap Singh, Shri
Parthasarathy, Shri
Paswan, Shri Kedar
Patel, Shri Manubhai
Patel, Shri N. N,

Patil, Shri Anantrao
Patil, Shri N. R.

Patil, Shri S. D.

Patil, Shri T. A.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.

Radhabai, Shrimati B.
Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajaram, Shri

Rajasckharan, Shri

Rajni Devi, Shrimati

Raju, Shri D. B.

Raju. Dr. D. S.

Ram, Shri T.

Ram Dhan. Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary
Ram Subhag Singh, D.

Ram Swarup, Shri
Ramabadran, Shri T. Dr.
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Randhir Singh, Shri
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Rane, Shri

Ranga, Shni

Rao, Shri Jagamuth

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Remapathi
Rao, Shri Thirumala
Rao, Dr. V.K. R. V.
Rao, Shri V. Narasimbha
Raut, Shri Bhola

Reddy, ShriGanga
Reddy, Shrimati Sudha V.
Rohatgi, ‘Shrimati Sushila
Roy, Shri Bishwanath
‘Roy, Shrimati Uow

Saboo, Shri Shri Gopal
Sadhu Ram, Shri
Saigal, Shri A. S,
Saleem, Shri M. Yunaos
‘Samanta, Shri 8. C.
Sambasivam, Shri
'Sambhali, Shri Ishaq
‘sanghi, Shri N. K.
Sapre, Shrimati Tara
Sarma, Shri A. T.

‘Satya Narain Singh, Shri
Savitri Shyam, Shrimati
Sayeed, Shri P. M.
Sayyad Ali, Shri

‘Sen, Shri Deven

Sen, Shri Dwaipayan
Sen, Shri P. G.

Scthi, Shri P. C.
Sethuraman, Shir N.
Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madboram
Sharma, Shri Naval Kishore
Shasi Baushaa, Shri
Shashi Ranjan, Shri
Shastrl, Shri Biswabarayaa
Shastri, Shri Ramanand
Sheo Narain, Shei

ns
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Sher Singh, Shri

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Siagh, Shri D, N,

Singh, Shri D. V.

Sinha, Shri Mudrika

Sinha, Shri R K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkestrwari
Snatak, Shri Nar Deo
Solanki, Shri § M.

Sonar, Dr. A. G.
Sopavane, Shri

Subravelu, Shri
Suryamarzyama, Shri K.
Swaran Singh, Shri

Swell, Shri

Tiwary, Singh D. N.
Tiwary, Shri K. N.
Tula Ram, Shri

Uikey, Shri M. G.

Venkatasubbaialk, Shri P.
Venkatswarmm, Shri G.
¥Yeroma, Shri Balgovind
Yirbhadra Singh, Shri

¥yas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

NOES
Ayarwdl, Shri Ram Singh

Bansh Narain Singh. Shri
Brij Raj Singh-Kotah, Shri
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Chauhan, Shri Bharat Singh

Dar, Shri Abdul Gham
Daschowdhury, Shri B. K.
Devgun, Shri Hardayal

Gupta, Shri Kanwar Lal
Kachwai, Shri Hukam Chand
Madhok, Shri Bal Raj

Ranjit Singh, Shri

Shalwale, Shri Ram Gopal
Sharda Nand, Shri

Sharma, Shri Marain Swarup
Sharma, Shri Yajna Datt
Shastri, Shri Raghuvir Singh
Suraj Bhan, Shri

Tyagi, Shri O. P.
VYajpayee, Shri Atal Bihari

MR. SPEAKER : The result* of ths
division is : Ayes : 265. Noes : 19,

MR. SPEAKER : The **Ayes” have it;
the “Ayes™ have it. The motion is carried
by a majority of the total membership of the
House and by a majority of not less than

two-thirds of the members present and
voting.

The motion was adopied.
Clause 2—- (Insertion of new Article 244A)

MR. SPEAKER : There are some
amendments. Shri Hem Barua is not here.

*The following Members also recorded their votes :-
AYES : Dr. K.L. Rao, Shri A. K. Sen, Shri Masuriya Din, Shri G.S. Reddy and

Dr, 1. Ahmad.
NOES : Shri Jai Singh.
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SHRI LOBO PRABHU : I beg to move:
Page 1, lines 12 and 13,--

for **whether elected or partly nomina-
ted and partly elected”, substitute,
“elected™. ()]

Page 2, lines 24 and 25,--

omir by not less than two-thirds of the
members present and voting™. (5)

SHRI SHIVA CHANDRA JHA : Theg
to move :

Page 1, line 9,-=

omit *‘or any of™. (6)

Page 1, lines 12 and 13,--

for **a body, whether elected or partly
nominated and partly elected™, substifure
“a body elected™. W)

Page 2, lincs 24 and 25,

for “not less than two-thirds’"', substitute
“the simple majority™. (8)

SHRI GANESH GHOSH : Ibeg to
move.

Pages 1 and 2,

for clause 2,-substitute, ‘2, In Part X
of the Constitution, after article 244 the
following article shall be inserted, namely :--

“244A (1) Notwithstanding anything, in
this Constitution, Parliament may, by law,
form a Federal State of Assam comprising
two autonomous States as follows :
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(a) an autonomous State of plain areas
in Assam,

(b) an autonomous State of all the tribal
arcas specified in Part A of the
Table appended to paragraph 20 of
the Sixth Schedule.

(2) Parliament may, by law, create there-
fore,--

(a) a body, fully elected, to function as
Legislature for each of the autono-
mous States ;

(b) a Council of Ministers elected by
the Legislatures of each of the auto-
nomous States;

(c) a federal Legislature comprising
equal number of members from both
the autonomous States; and

(d) a federal Council of Ministers.

(3) The Legislature of the Federal Govern-
ment of Assam shall have power to
make laws and levy taxes regardiog the
following subjects ; -

(a) State highways;

(b) Major projectsin the fields of irriga-
tion, flood control and drainage,
water-storage and water-power;

(c) Navigation; and

(d) any other common

interest.

subject of

(4) The Legislawure of ecachof the autono
mous State shall have power to make
laws for the whole or any part thereofl
on all issues except those that are rese-
rved for the Federal Government of
Assam™. (1)

SHRI SRINIBAS MISRA ; I beg to
move :

Page 1, line 9,--

after “‘State”
States”,

insgrt--*‘or autonomous

as)
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Page 1, line 11,--

far “‘therefore”™ substitute *each such

autonomous State™, (16)
Page 2, line 7,--

Sor **of the™ substiture “of each™. (17)
Page 2, ling 12.--

for “'the™ .n;rbsﬁmle ‘each™, (18)
Page 2, line 14,--

JSor *'to the" substiture ‘to each™. (19)
Page 2, line 15,--

for “the substitute **such™, (20)
Page 2, line 18,--

SJor “the" substitute “an™, @n
Page 2,--

omit lines 21 to 29. 22)
SHRI LOBO PRABHU : Tt is not

necessary for me to add to what I have
already said. Since the Home Minister did
not reply to my point. I would again appeal
to him to consider it. The amendment is a
very simple one. It seeks to delete the word
“‘nominated”. The principle of nomination
does not go properly with a democratic
election. It will open the door for favouri-
tism and so it should be avoided.

I have already spoken on my second
amendment also. Since my hon. friend,
Shrl Swell, is so much concerned about it,
1 Hope the condition of two-thirds majority
will be dropped.

ft wew fogrt ot g
gy, & s =g f5 fadas &
amaEd &t N syaear t owf Ay
TPt w1 WO 7 W g wTET %Y
FCOIT F4Y 47 FNT FFR P Q7Y
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wezafs &4 ? zal ameret w1 afieT
fra® feormn 8, 7 we A2 W
ara F1 98 A oo &% Ay fe fda
g A, TEIN S e frw § 99 92
gafraTT %7 1

st frg 37w wemy mEET, W
7 Avte gary (2) ¥ # A otwai
gatgT gy (3) ¥ 2 ¥@ogEen
Hoan 7z 2 fr amw 2 # 244 (u) ®
St formr gar & -

“of any of"

R wx faad & @@ A o
gg wit F1 faarse, a4 g € s
THY GHET FT QU gA g T A7 @
&, ey foT A warar & #gar g fs
oTq TR, |rAr safear feew #) wd)-
TIag T @ € AfFw A AR wm F
faq sar grr ? & @Y @ & naET
THfET 917 AT UF FIT IIAT § TRIEY
& {19 IOF AT W1 WAL WIT I A1
T FF< &Y fga e¥e amd € wlwara)
1 oBE @ E A fwr sd gER AT
wraATd §ar g WY ag wmear fae
M | wUA 9T 0F FIW BT E W6
fag=drasw & eftz & w=ar Faw @ 2w
ey wgna &, faadr wfus amws anm
HAAT FT A IJTAT G TS FI, F A9
uTq wydt feewd &1 GHAr F g9 )
tafwe e aww @iggw ofang @
faeT®< ATH & |19 OF WEMWE €27
FAT4 | 4% A TEAT HWgA § |

gt % A FAT HONAA F GFEH
$,2 (v) o famrgar & :

*“a body whether elected or partly
nominated and partly elected™
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Wh At #§ SErsger o e
a1 ¢ fe mfgde s &1 W @I §
g gd qawIIF g adife gaw 9 foew f
HAAT a3l § T A19 ) qga aw f
g aufaai dar Qdr &1 gart qW A
TAAA & WIT g9 9EET W WO GgeEn
9Rd § | Aifade §3 &t Jard afaw
AT #T 92 Gt §E & W IAW! g
IFTAF AT A T THT & T0g A
gH =gl 9T w1 T /e faaar 2 oy @i
97 JEY IH 940 & GHIT F 0F
GEATT FIAT Arf3, Arfgawa w1 faafaar
HATCT L& TAFAT & fgafaar g @ar
wfge |

¥ wAen §mew, o ar fagrd
Fifvdt #1 wifgwa Tar war g, I9F
raeg H g 1 3% qre # Frer fedfea
gy g | AU W agr wgAr ¢ fF afz
wre afgara #1 farge wanfdt & woifaa
FT a5 ¢ a1 fot sad gogw & fag &Y
fagré #1 arg 741 <@y & 7 ag wwaar
aasr g 1 az faegw wwofssed @ig
g au faasa § f& agi 9x fawga
Fofcdr &1 & ara @A @fgg

¥ S SWYqT GWEA g, Fen 2,
TS (4) M g W@ AR A &7 w9 A
FG gl 47 :

“Any such law as is referred to in
this article shall not be deemed to be
-an amendment of this Constitution
for the purposes of article 368 not-
withstanding that it contains any
provision which amends or has the
effect of amending this Constitution."

At @a Mag ¢ fF regadfe
gq gara w3 § Afww wwe § A
ged ara ag ¢ fF 368 & N J §Mww
FTW@E IgFT oF wAT fader g

CHAITRA 4, 1891 (SAKA)

(32nd Amde.) Bill 316
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8, ¥ gAsTAteEel 368 W Holgw wAT
argy & fomst fs o s & adrer
w=gl grn fd o 1@ w19 w o Sy §
Taw fag qedara & GTwme woger §-
Tq 0% & Wi 41 A 9gy § 7-gw
TS F1 221 & T fhe wuIgT ¢ ar
fee Far dfaar & & a1 € a9 w8
gafaq 3T faaasr & fF w gw dowrs
LA

SHRI GANESH GHOSH : Sir, my
amendment is sclf-explanatory, .

MR. SPEAKER : That is what I thought
ves oo (Laughter).

SHRI GANESH GHOSH : I do not
know, Sir, why hon. Members ure laughing.

MR. SPEAKER : Thev arec laughing
because 1 said that your amendment was
self-explanatory. Anyway, you proceed with
your speech. :

SHRI GANESH GHOSH : This is based
on the carlier statement of th: Government
when cqual slatus was promised to the hill
people with all the other people of Assain,
So, I have suggested a particular autono-
mous State for the hill pecople and another
particular autonomous State for the Assam
people, all to be within the federal Statc of
Assam and within the Indian Union. This
is what I have said in my amendment.

SHRI SRINIBAS MISRA : Sir, amend-
ments Nos. 15 to 21 are intended for one

. purpose. When therc is a mcasurc of agree-

ment in this House, [ do not want to strike
a discordant note by opposing this, but I
would request the hon. Home Minister to
give consideration to what I am submitting.
Of course, we are told that some of our
ministers consult astrologers. I do not know
whether astrologers have been consulted to
find out whether the Mikir Hills people or
the North Cachar people wi!l not demand
a scparale autonomous State. We do not
koow that.
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[ Shri Srinibas Misra ]

My amendments are not actually creat-
ing autonomous States but they arc only
cnabling Parliament to make law to form
autonomous States. I am making use of
this occasion when the Constitution is being
amended so that the Government does not
have to come before the House for amend-
ing the Constitution every now and then.
It is the twenty-second amendment that
we are going through. There must be pro-
vision in the Constitution now to foresec
such other demands by other district coun-
cils and autonomous councils. So, my amend-
ment is to make it ‘‘autonomous State or
States™ so that there will be provision in
the Constitution. If the Parliament wants,
it can form only onc such State or if it
wants to form such States, it can do so;
but there is no obligation on Parliament to
do so. My suggestion is that there should
be provision for “‘statc” or *“States” and
amendments MNos. 15 to 21 are to that
effect.

Amendment No. 22 has got some other
intention. Yesterday [ raised this question
on the floor of this House. Sub-clause (3)
of clause 2 makes a peculiar provision that
for ordinary amendments which the Parlia-
ment has to make tow-thirds majority will
be nceded. Why should this be so ? If you
are not going to apply article 368 for the
purpose of amending, why this provision
for a two-thirds majority ?

Sub-clauses (3) and (4) are contradic-
tory. Under sub-clause (3) it is said that
two-third majority will be required for
making an amendment to such a law. In
sub-clause (4), you have said about appli-
cation of article 368. IT you want applicat.
fon of article 368, have it by all means. If
you do not want it, then make it, ‘by simple,
majority. Therc is no point in saying that you
will have only two-third and not simple
majority. Under article 368, two things,
are provided, as you are enforcing today,
i, e., a simple majority of the total member-
ship and two-third majority of the members
present and voting. But here you have
omitted the first onc and you arc having
only two-third majority. This is something
which is not intelligible.

MARCH 25, 1969

(22nd Amds,) Bill 328
To sub<clause (4), I have some vital
objections. Sub-clause (4) reads thus :

“Any such law asis referred to in
this article shall not be deemed 10 be
an amendment of this Constitution for
the purposes of article 368 notwith-
standing that it contains any provision
which amends or has the effect of amen-
ding this Constitution.”

This Constitution, namely, the Constitu-
tion of India, includes articles 14 to 31.
When Golak Nath’s case is still ruling this
country, it cannot be said that Parliament
will be empowered to amend articles 14 to
31. This is, of course, subject to passing
of Mr. Nath Pai's Bill. If that Bill is passed,
then we can do this. But now, when Golak
Nath's case is ruling, we cannot say that
we can amend articles 14 to 31. 1 would
request the hon. Home Minister to consider
this and delete the portion, ‘notwithstanding
that it contains any provision which amends
or has the effect of amending this Constitu-
tion". For his reference 1 would cite item
21 of Sixth Schedule where it is only said
that ariicle 368 will not apply, this addition
‘notwithstanding that it contains any pro-
vision which amends or has the effect of
amending this Constitution’ is not there. I
would request the hon. Home Minister to
consider this and delete this portion.

SHR1 HEM BARUA : I had given cer-
tain amendments.

My point is this. The recommendations
of the Ashoka Mehta Committee were the
best for the reorganization of the State be-
cause the recommendations gave autonomy
to the different hill districts, at the same
time maintaining the integrity of the State.
Therefore, 1 just wanted, in (2) (a), the
subjects to be specified because Asoka
Mechta Committee's recommendations speci-
fied the subjects. Out of 55 subjects, 50
subjects were given lo the autonomous
region and 5 were retained by the State
Government. So, the subjects should have
been specified.

About sub-clause (3), it says that the
amendment will be by two-third majority
only. This is in contravention of article 368
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of the Constitution which stipulates a simple
majority of the total membership and 2
two-third majority of the members present
and voting. Therefore, 1 want this (o be
considered.

About sub-clause (4), Mr. Misra has
said sufficiently. I want this to be omitted,
‘shall not be deemed to be an amendment
of this Constitution’. Why ‘shall not be
deemed*? We should respect the Constitu-
tion as long as the Constitution is there;
we must not violate the provisions of the
Constitution.

SHRI Y B. CHAVAN :May I first
refer to the amendment moved by Mr. Lobo
Prabhu about the nomination part ?
I think, the hon, Member has missed
the intention of this particular
provision in the Constitution Amend-
ment Bill. The scheme of the entire process
of reorganization will be this. This Consti-
tutional Amendment Bill will give us certain
enabling powers to constitute the Assembly,
to have the Assembly, the composition of
the Assembly, the powers f the Assembly,
the distribution of the powers between Assam
and the Autonomous State, etc. Here what
we are doing is that we are making an enab-
ling provision to have Assembly of the
Autonomous Statc which can be partly of
nominated persons also. This is not a final
decision on this. When we consider the
Reorganization Bill itself, then certainly we
can take a decision whether there should be
nomination or no nomination.

But it is much better to have a provi-
sion 3o that there may not be any problem
that the minorities must have soms: nomi-
nation because again it would be necessary
to have an amendment of the Constitution.
It is not necessary to have amendment of
the Constitution every now and then. There=
fore. this enabling provision is made.

Hon. Member, Shri Vajpayee, has asked
me as to what will be the method of nomi-
nation. The method of nomination, as far
as [ can see-naturally this can be discussed
when we come to the Reorganisation Bill-
and what is in our minds is nomination on
the recommendation of the Chiel Minister
of the autonomous State. There will be no
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outside authority, If it is decided to have
nomipation, it will be his responsibility to
select for nominatian for the minorities in
the area. We still get certain representation
from the Nepal population there. If the
House decides to have it in the Re-organi-
zation Bill, that is different matter. Perso-
nally, I feel that it would bea wisc thing

to have this provision made in the Constitu
tion Amendment Bill,

Coming to Shri Misra's amendment, he
has again raised thc same points which he
raised at the carlicr stage. He his got in-
volved...... (Interruptions).

Certainly I am only mecting your argu-
ments. [ do not want to repeat the same
arguments which I adwvanced yesterday, 1
read the opinion of the Attorney-General
yesterday. I do not thiok it is necessary to
accept his amendment.

Then there is Shri Hem Barua's amend-
ment. Really spcaking, if wc accept the
amendment, the effect would be to treat the
Rcorganisation Bill that will be passed later
on as an amendment of the Constitution. 1
do no not think it is our iutention to amend
the Constitution every mow and then,

SHRI HEM BARUA : Now you are
vivlating the provisions of the Constitution.

SHRIL Y. B. CHAYAN : There I do not
agree. We are holding different views in
this matter.

Mr. Jha's amendment, really speaking,
wanls 0 create an autesomous State for
every tribal area. I do not think 1 can accept
that,

SHRI LOBO PRABHU : What about
the two-thirds majority ?

SHRI Y. B. CHAVAN : 1 think it is
necessary. The essence ef this scheme is
distribution of ecxecwlive and legislative
powers between the autonomous State and
the Statc of Assam. As this particular deci-
sion is a decision as a result of the conse-
nsus among the parties concerned, if we
merely make a provision for simple majority,
I think the consensus will be eroded. There-
fore, we are making it necessary to have
more majority than a simple majority so
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thadt the parties concerned wi!l always think
in terms of consensus and not by simple

majority.

SHRI LOBO PRABHU : In Parliament
this majority is provided for legislation.

SHRI Y. B. CHAYAN : No, No. For
the Assembly there.

MR. SPEAKER : I will put all the
amendments to the vote of the Housc.

Amendments Nos. 3, 5,6 to 8 11 and 15
to 22 were put and negatived.

MR, SPEAKER : I will put clause 2 to
the vote of the House. Let the lobby be
cleared.

The question is :

“That clause 2 stand part of the Bill.”

Lok Sabha divided :

‘Divistion No. 6 ] [ 17.52 hre.

AYES

Achal Singh Shri

Ahirwar, Shri Nathu Ram
Ahmad, Dr. I,

Ahmed, Shri F. A,

Ahmed, Shri J.

Anjanappa, Shri B,
Ankineedu, Shri

Awadesh Chandar Bingh, Shri
Azad, Shri Bhagwat Jha

Babunath Singh, Shri
Banerjoe, Shri S. M.
Barua, Shri Bedabrata
Barua, Shri R,

Basumatari, Shri

Baswant, Shri

Besra, Shri 8. C.

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R, D,
Bhanu Prakush Singh, Shri-
Bhargava, Shri B. N.
Bharti, Shri Maharaj Singh
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Bhattacharyya, Shri C. K.

Bist, Shri J. -B. §.

Biswas ShriJ. M.

Bohra, Shri Onkarlal

Burman, Shri Kirit Bikram Deb
Buta Singh, Shri

Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandra Shekhar Singh, Shri
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.
Choudhary, Shri Valmiki

Dalbir Singh, Shri
Damani, Shri S. R.

Das, Shri N. T.

Dass, Shri C.

Deo, Shri K. P. Singh
Dcoghare, Shri N. R.
Desai, Shri Morarji
Deshmukh, Shri B. D,
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar

Ering, Shri D.

Fernandes, Shri Geerge

Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Ganga Devi Shrimati
Gautam, hri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Bimalkanti
Ghosh,.Shri P. K.
Govind Das, Dr.
Gowd, Shri Gadilingana

43}
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Gowda, Shri M. H.
Gupta, Shri Ram Kishan

Hajarnawis, Shri
Haldar, Shri K.
Hanumant haiya, Shri
Hari Krishna, Shri
Hazarika, Shri J, N.
Hem Raj, Shri
Himatsingka, Shri

Igbal Singh, Shri

Jadhay, Shri Tulshidas
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jaipal Singh, Shri
Joshi, Shri 8. M.

Kahandole, Shri Z. M.
Kama:anathan, Shri
Kamble, Shri
Kandappan, Shri S.
Karan Singh, Dr.,
Karani Singh, Dr,
Kasture Shri A, S.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Khadilkar, Shri

Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Kripalani, Shrimati Sucheta
Krishna, Shri M. R,
Kureel, Shri B, N.
Kushok Bakula, Shri

Lakshmikanthamma, Sharimati
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati

Limaye Shri Madhu

Lobo Prabhu, Shri

Lutfal Haque, Shri
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Mahadeva Prasad, Dr.
Mahajan, Shri Vikramchand
Maharaj Singh, Shri

Mahida, Shri Narendra Singh
Mabhishi, Dr. Sarojini
Mandal, Dr. P,

Mandal, Shri Yamuna Prajad,
Mane, Shri Shankarrao
Mangalathumadam, Shri
Maran, Shri Murasoli
Master, Shri Bholanath
Masuriya Din, Shri
Meghachandra, Shri M,
Mehta, Shri Asoka

Mechta, Shri P.M.

Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
Misra, Shri Srinibas
Molahu Prasad, Shri
Mondal, Shri Jugal
Mrityunjay Prasad, Shri
Mukerjee, Shri H. N,
Mukerjee, Shrimati Sharda
Murthy, Shri B. §.
Murti, Shri M. S.

Naghnoor, Shri M. N.
Naidu. Shri Chengalraya
Nair, Shri Vasudevan
Nanda, Shri

Nath Pai, Shri

Nayar, Dr. Sushila

Nihal Singh, Shri

Nirlep Kaur, Shrimati

Padmavati Devi, Shrimati
Pahadia, Shri Jagannath
Pandey, Shri K. N.
Pandcy, Shri Vishwa Nath
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhal
Partap Singh, Shri
Parthasarathy, Shri

Pate], Shri Manubhai
Patel, Shri N. N,
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Patil, Shri Anantrao
Patil, Shri S. D.
Patil, Shri T. A.
Poonacha, Shri C. M.
Pradhani, Shri K.
Pramanik, Shri J. N.

Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajaram, Shri

Rajasckharan, Shri

Rajni Devi, Shrimati

Raju, Shri D. B.

Raju, Dr. D. 8.

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary
Ram Subhag Sing. Dr.

Ram Swarup, Shri
Ramabadran, Shri T. D.
Ramshekhar Prasad Singh, Shri

Rana, Shri M. B.
Randhir Singh, Shri
Rane, Shri

Ranga, Shri

Rao, Shri Jaganath
Rao, Dr. K. L.

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thiaumala
Rao. Dr. V.K. R. V.
Rao, Shri ¥V, Narasimha
Raut, Shri, Bhola
Reddi, Shri G. S.
Reddy, Shri Ganga
Rohatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Shrimati Uma

Sadhu Ram, Shri

Saigal, Shri A, 5.

Saleem, Shri M, Yunus
Salve Shri Narendra Kumar
Samanta, Shri §. C,
Sambasivam, Shri
Sambhali, Shri Ishaq
Sanghi, Shri N. K.

MARCH 25. 1969

(22nd Amdt.) Bill

Sapre, Shrimati Tara
Sarma, Shri A. T.

Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sayyad Ali, Shri

Sen, Shri A. K.

Sen. Shri Dwaipayan

Sen, Shri P. G.

Sethi, Shri P. C.
Sethuraman, Shri N,

Shah, Shrimati Jayaben
Shah, Shri Manabendra
Shah, Shri Shantilal
Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi’ Bhushan, Shri
Shastri ,Shri B. N.
Shastri, Shri Ramanand
Sheo Narain, Shri

Sher Singh, Shri

Sheth, Shri T. M.

Shiv Chandika Prasad, Shri
Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Singh, Shri D. V.

Sinha, Shri Mudrika
Sirnha, Shri R. K.

Sinha, Shri Satya Narayan
Sinha, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Solanki, Shri 5. M,

Sonar, Dr. A. G.
Sonavane, Shri

Subravelu, Shri
Suryanarayana, Shri K.
Swaran Singh, Shri

Swell, Shri

Tapuriah, Shri 8, K.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tula Ram, Shri

Uikey, Shri M. G.

Venkatasubbaiah, Shri P.
Ye¢nkatswamy, Shri G,
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Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

NOES

Dar, Shri Abdul Ghani
Daschowdhury, Shri B, K.
Devgun, Shri Hardayal
Gupta, Shri Kanwar Lal
Jha, Shri Shiva Chandra
Madhok, Shri Bal Raj
Reddy, Shri M. N.
Shalwale, Shri Ram Gopal
Sharda Nand. Shri
Sharma. Shri Yajna Datt
Shastri, Raghuvir Singh
Tyagi, Shri O. P.

Vajpayee, Shri Atal Bihari

MR. SPEAKER: The result of divis-

ion is:
Avyes @ - 248
Noes : .= 13

The motion is not carried by a majority
of the total membership of the House and
by a majority of not less than two-third of
the members present and voting.

.

The motion was negatived

SHRI NATH PAlL (Rajapur) : This is
because of the irresponsibility of the Gove-
roment. They don't know what the voting
procedure is,

SHRI KANWAR LAL GUPTA
them resign.

: Let

MR. SPEAKER: Order, Order. What is
the proposal of the Government ? Do they
want to go to other Clauscs pow 7 Clause
2 is lost. What shall T do now ?
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SHRI Y. B. CHAVAN: Nothing is fini-
shed. As we know, Sir, in the first Division
the Bill got sufficient majority. It is just an
unfortunate accident that some Members
were not here. ([nterruptions)

MR. SPEAKER: Order, Order. Lot us
see whether they withdraw the Bill.

SHRI Y. B. CHAVAN: If it is not carried,
nalurally, the Government proposes to re-
introduce the Bill again.

SHRI NATH PAI: Mr. Speaker, I am
very constrained to submit to you and thr-
ough you to Government that what has
happened is a reflection of the casual mann-
er in which the Government function. They
asked our co-operation and we gave them
that co-operation. I do not know if many
on the Treasury Benches realise that the
voting has got to be on a certajn pattern,
that it is not enough to have a si:nple maj-
ority, that the majority must be more than
one half of the total membership of the
House today, that is, it must be more than
264.

From what has happened now, 1 am
constrained to say this. This Bill was very
serious, very important. Just now be made
an impassioned appeal for a unanimous
vote, failing that a consensus. Has this
been carried out by his own party 7 So far
as we are concerned, we have co- operated,
but basically, it is the responsibility of the
ruling party to emsore their presence in
sufficient number . . .

MR. SPEAKER: We need not discuss
that. It is gone now. We shall go to the
next subject.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani): On a point of order. The divis-
jon we have just mow had is bad in the
procedure of the House. The procedure
regarding amendments to the Constitution
requires that all questions on the issue of a
constitutional amendment shall only be
decided by regular division and not by
voice vote. In so far as certain amendments
moved to the clause were put to vote and
decided only by a voice vote, the division

is bad in terms of the procedure.

* The following Members also recorded their votes under:—
AYES : Shri Bhagavati, Shri Kartik Oroon and Shri Gulam Mahammad Bakshi.
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MR. SPEAKER: No, no.

SHRI SHIVAJI RAO S, DESHMUKH:
The procedure and rules require that even
amendments to clauses can only be decided
by division. As the amendments have been
rejected by & voice vote, it has been wron-
gly decided. The division applies to clauses
as well as amendments as they are insepa-
rable. Therfore, the division that has just
taken place is bad and there should be a
{resh division on this issue again.

MR. SPEAKER: Should I havc to read
the rule to him ? It shows he has not read
the rule, I will read it for him.

The rule says:

“Amendments to clauses or schedules
shall be decided by a majority of
members present and voting in the same
manner as in the case of any other

Bill."

I am referring to the amendments that
were disposed of in this manner. If 1 were
to call a division on them also, the position
would have been much worse, because we
would not have got even 200 as the House
was almost empty then.

We shall go on to the next itme of
business.
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MR. SPEAKER :
debate now.

Do not go into a

st gzw fand ardal © w= 93 O
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q3aT 7

SHRI H. N, MUKERJEE (Calcutta
Nort-East) : 1 would like your direction
in regard to parliamentary proceeding when
a crisis of this description occurs. Govern-
ment gave notice of this  Constitutional
amendment matter, and we knew the day on
which it was going to be taken up. As far
as we ol the Opposition are concerned, it is
not generally for us to pull Government's
chestnuts out of the fire. But because on
this occasion, we thought that we should
come to the assistance of Government, we
have done it to the best of our ability. But
the primary responsibility, in constitutional
terms, remains that of Government to make
sure that the attendance, as far as its party
is concerned, makes for a majority. In that
view, as Shri Madhu Limaye, has pointed
out, it does indicate that this Government
does not appear to be able to command a
majority in this House, It could not get
more than half the members of this House,

pite of the we gave them, to
support the measure.

18 hrs.

They have brought about a crisis by
putting the people of Assam also in a quan-
dry. They have accentuated a problem
which we were trying to co-operate with
them in solving. Therefore, it shows up
the deficiency of the Government in a
manner which has been demonstrated on
the floor of Parliament...(Interruptions.) 1
do not want to waste the time of the House.
1 want your direction. This cannot be
burriedly dealt with. Here is something
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which has happened and which is almost
unprecedented. Inspite of the support we
offered them they are unable to mobilise
the votes which were at their disposal. It
indicates something very rotten in the State
of Denmark as far as they are concerned.
Therefore, T want your direction and I wish
you to pronounce something in the matter.
I do not wish to hurry you. This is a situa-
tion of crucial significance and I want you
to make some observations on behalf of the
whole House.

SHRI VIKRAM CHAND MAHAJAN

(Chamba) : May I ask you to refer to
articles 2 and 3 of the Constitution...
( Interruptions. ) An amendment can be
passed by a majority of the House.

MR. SPEAKER : 1 have already given
my ruling that it was not passed and my
ruling cannot be questioned now. [ do not
want to hear views on that question; that
is closed now.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGAU RAMAIAH):
1 only wanted to say that what has happened
is unfortunate but it is wrong to conclude
from it that the Government had lost its
majority and have no majority. That state-
ment had been made and I should like to put
the record straight. After all it happened
in 1966 also. 1 wanted to clarify that
position...([aterruptions.)

SHRI RANGA (Srikakulam) : I am
sorry that this had happened. I do not
know whether the Minister of Parliamentary
Affairs has the approval of his Prime
Minister for saying such a thing in such a
light-hearted manner. 1 do not think that
it redounds to their credit .. 7 Interruptions).
When I was approached to offer our co-
operation, we took the trouble to sent our
whip also and as many of them as could
possibly come over had come over. What
has happened is this. My leader Rajaji
has been saying from huusetops for such a
long period that something rotten had been
going on.

Now, you see the visiblc results, They
have a majority; they speak of their majority
all the time; they talk about it, with litile
respect to us, saying that they are herc on
behalf of the wholc population. But now
something has gone wrong not onmly with
their discipline but with their morale, so
that this thing has happened. This is oot
the first time:true. it is the sccond time. But
on the earlier occasion, we were all opposed
to that, but this time, we were trying to
support them. And mind you, Sir, what
we have got to consider is this. It is not
that there are not sufficient people here in
this House and in the lobbies. We had
sufficient majority in the first instance, but
Iater on, 20 or 30 of them preferred to go
to the Central Hall to their csscatial
duty in this House. And that is the
sense of loyalty that they have shown to
us, to this Housz and to their own Prime
Minister and her Cabiaet. It is for the
Prime Minister and the Home Minister and
all of them to consider whetber they deserve
%0 continue in office like this and allow
their party to fuaction in the way it has
dome now,
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SEVERAL HON. MEMBERS rose.-

MR. SPEAKER : Order, order. Tam
going to the next item on the agenda.

SHRI BAL RAJ MADHOK (South
Delhi) : Sir, [ just want to say one word.
1 am really very sorry aboutit all. You
have allowed Mr. Ranga to say a few words,
and I would also like to say one thing. It
is mot just a question of the clause being
lost. There is something more important,
and [ will say it if 1 am allowed to say it.
Please allow me to say a few words, 1 have
a right to say it just as the others had their
right to say.

MR. SPEAKER : Everybody, all the
time, have a right to say.

SHRI BAL RAJ MADHOK : Here is
an amendment of the Constitution. (Inter.
ruption). There is no question of party.
The Constitution is amended, nd we have
been amending the Constitution for the
Jast 20 years as if it is just a picce of ordi-
nary legislation. T want to say this, and 1
want it to be on the records. We have
been amending our Constitution as il it is a
piece of ordinary legislation. And this is
how they have brought this amendment
also. If they had been really very serious
about this, if they had taken all parts of
the House into confidence. il they . had
consulted everybody and brought this
amendment of the Constitution which is
an organic law, this situation would not
have arisen.  So, in future, they should not
bring any amendment to the Constitution in
such a cavalier way as they have tried to do
on this occasion. (Interruption).

MR, SPEAKER : Order. order. What
additional thing have you said now ? Even
if senior Members like you want to say like
this, what can one do 7 I had allowed Shri
Gupta of your party to say what he wanted
to say, because he shouts. 1 have allowed
one or two from other parties to say, If
everybody thinks he has to say. where will
it lead to ? ( Interruprion. ) It bas been
defeatod. It has gone now. We are discus-
sing a thing which is absolutely not there.
As Mr, Ranga has said, in spite of the
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opposition’s support, this has happened.
Shri Mukerjee said that it is lost. Therefore,
I say, it is not that ome party alone gave
its support. All the parties gave support
for this law. But it is uufortunate. There-
fore, now, let us not try to proceed with it.
Shri Mukerjee wanted that I should make
some remarks. What remarks can I make
now ? There were 265 Members at that
time, but within 15 minutes it became 248.
They said all the time that all the parties
were supporting it.

SHRI ATAL BIHART VAJPAYEE : No;
not the Jansangh.

MR. SPEAKER : Of course, not all
parties. Now, no remarks are needed. |
pass on to the next item.

SHR1 ATAL BIHARI VAJPAYEE :
Not a word from the Leader of the House.

MR. SPEAKER : It is all now over.
(Interruption).
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MR SPEAKER : 1 pass on to the next
item.

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) rose—

SHRI SRINIBAS MISRA: Sir, on a po-
int of order . You must go according to the
rules.

MR. SPEAKER: What is the point of
order?

SHRI SRINIBAS MISRA: What has
happened to the Bill ? One clause has been
defeated. What about the other clauses ?
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MR. SPEAKER: 1 have already
proceeded to the mext item. He is already
moving the other motion.

SHRI SRINIBAS MISRA: It canaot
be done. It must be withdrawn before we
can go to the next item.

MR. SPEAKER: The Home Minister

has declared that we withdraw it now and
we will re-introduce it. He has said it.

18.11 hrs.

INDIAN MEDICINE AND HOMOEO-
PATHY CENTRAL COUNCIL. BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEHLTH AND
FAMILY PLANING AND WORKS.

HOUSING AND URBAN DEVELOPMNNT
(SHRI B. S. MURTHY) : I beg to move :

That this House do concur in there com-
mendation of Rajya Sabha that the
House do join in the Joint Committee
of the Houses on the Bill to provide for
the constitution of a Central Council
of Indian Medicine and Homoeopathy
and the maintenance of a Central Regi-
ster of Indian Medicine and Homoeop-
athy and for matters connected there-
with, made in the motion adopted by
Rajya Sabba at its sitting held on the
25th February, 1969 and communicated
to this House on the 26th February,
1969 and do resolve that the following
twenty-two members of Lok Sabha be
nominated to serve on the said Joint
Committee, namely:--

Shri Arjun Singh Bhadoria, Shri B.N,
Bhargava, Shrimati Jyotsna Chanda,
Shri P. P. Esthose, Shri M. Kamalana.
than, Nawabzada Syed Zulfiquar Ali

Khan, Shri G. P. Mangalathumadam,

Shri Kamal Misra (Madhukar), Shri B.S.
Murthy, Shri Nardeo Snatak, Shri Par-
tap Singh, Shri Mrityunjay Prasad, Shri
P. Ganga Reddy, Shri . C. Samanta,
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Shri A. T. Sharma, Shri Sambhu Nath,
Pandit, Shiv Sharma, Shri Yajna Datt
Sharma, Shri S. K. Tapuriah, Shri
Venkatarao Tarodekar, Shri M. G.
Uikey, Shri Ram Chander Vecrappa.™

MR. SPEAKER : The guestion is:

“That this House do concur in the recom-
mendation of Rajya Sabha that the
House do join in the Joint Committee of
the Houses on the Bill to provide
for the constitution of a Ceatral Counc-
il of Indian Medicine and Homoeopathy
and the maintenance of a Central Regis-
ter of Indian Medicine nnd Homoeopathy
and for matters connected therewith made
in the motion adopted by Rajya Sabha
at its sitting held on the 25th February,
1969 and communicated to this House
on the 26 th February, 1969 and do
resolve that the following twenty-two
members of Lok Sabha be nominated
to scrve on the said Joint Committee,
namely :--

Shri Arjun Singh Bhadoria, Shri B.N.
Bhargava, Shrimati Jyotsna Chanda, Shri
P. P. Esthose, Shri M. Kamalanathan,
Nawabzada Syed Zulfiquar All Khan,
Shri G. P. Mangalathumadam, Shri
Kamal Misra ( Madhukar ) Shri B. 8.
Murthy, Shri Nardeo Soatak, Shri Par-
tap Singh, Shri Mrityunjay Prasad, Shri
P. Ganga Reddy, Shri 8. C. Samaanta,
Shri A. T. Sarma, Shri Shambhu Nath,
Pandit Shiv Sharma, Shri Yajna Datt
Sharma, Shri S. K. Tapuriah, Shri
Venkatarao Tarodekar, Shri M. D.
Uikey, Shri Ram Chander Veerappa."”

The motion was adopted

MR SPEAKER: The House stands adj-
ourned till 11 A. M. tomorrow.

18.12 brs.

The Lok Sabha then adjourned till Eleven
of the Clock on wednesday, March 26, 1969/~
Chaltra 5, 1891 (SAKA).



